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(Kaali)

Reddy, Shri . Esara (Cuddaah) 

Rohati, Shri ati Sushila (Bilhaur)

Roy, Shri Bishanath (Deoria)

Roy, Shri Chittaranjan (Joynaar)

Roy, Shri ati i (Malda)

S

Saoo, Shri S. i.. iSikar)

Sadhu Ra, Slni (Phillaur)

Saha. Dr. Sisir K.i.nar (Birhu) 

Sahu,  Shri  Shashiranjan  Prasad 
(Puri)

Saial, Shri A. S. (Bilasur)

Sait, Shri Erahi Sulai an (Kohi
kode)

Saee, Shri Moha ad unus (Nal 
onda)

Sale,  Shri  Narendra  Ku ar  P. 
(Bet ul).

Si anta, Shri Satis Chandra (Taluk) 

Sa andhan, Shri S. K. (Tiruttani) 

Sa asia, Shri . (Naaattina) 

ja hhali, Maalana Isha (A roha). 

ainathan, Shri P. A.  (oichetti 
alya)

Sanana, Shri Aadi (Ko al) 
Sanhi, 8hri N. K. (Jodhur)
Sankata Prasad, Dr. (Misrikh)

Sant Bu Sinh, Shri (Fatehur). 
Hantoaha, Dr. 1C. (Tiruchendur) 
Sara, 8hri ati Tara (Bo ayNorth 
art).

sa a, Shri Aaanta Triathi (BhanJ 
tar)

tetri, Art Bta narayao (Lakhaa 
PV

Srtjrt Narain Siah, Shri (Varanasi)

Saitri Shya, Shri ati (Aonla) 

Sayyadali Sa adali, Shri (Jalaon) 

Sen, Shri Ashoke Ku ar  (Calcutta 
North West)

Sen, Shri Deen (Asansol)

Sen, Shri Daiayan (Kat a)

Sen, Dr. Ranendra Nath (Barasat)

Sen uta, Shri Phani oal  (Pur 
nea)

Seueira, Shri Eras o do  (Mar a 
oa).

Sethi, Shri Prakash Chandra (Indore) 

Sethura ao, Shri N. (Pondicherry) 

Sehiyan, Shri Era (Ku akona) 

Shah, Shri ati Jayaen (A rcli)

Shah. Maharaja Manaendra  (Tehri 
arhal)

Shah, Shri Shantilal (Bo ay North 
West*
Shah. Shri Trilokshah Lai  Priendra 
(Kanker)

Shah,  Shri  Virendra  Ku ar J.
(Junaadh)

Shalale, Shri Ra oal (Chandni 
Cho k).
Sha hu Nath, Shri (Saidur) 

Shankaranand, Shri B. (Chikodi) 

Sharda Nand, Shri (Sitaur)

Shar a, Shri Di an Chand ( urdas 
ur)

Shar a, Shri Beni Shankar (Banka) 

Shar a, Shri M. R. (Karnal)

Shar a. Shri Narain S aroo (Do a 
riaanj).

Shar a, Shri Ra Atar ( alior) 

Shar a, Shri ajna Datt (A ritsar) 

Shar a, Shri oeadra (Beusarai) 

Shastri, Shri Prakash Vir (Haur) 

Shastri, Shri Rahir Sinh (Bahat) 

Shastri, Shri Ra a Atar (Patna) 

Shastri, Shri Sheoujan (Bikra anj). 

Shastri. Shri Shi Ku ar (Aliarh) 

Sheo Narain, Shri (Basti)

Sher Sinh, Pro. (Jhajjar).

Shath,  Shri  Tulsidas   Muljihai 
(Kutch)



Shinde, Shri  Annasahi Pud  
(Kaaraon)

Shinkre,  Kiri  Janardan Jaannath 
(Panji).

Shi Chandika Prasad, Shri  (Ja * 
shedur)

Shi Charan Lai, Shri (Firoaad)

Shi Shar a, Pandit (Vidisha) 

Shlananja a, Shri M. K. (Mandya) 

Shia a, shri Nu eshally (Ha an) 

Shukla, Shri Sha hu Nath (Re a). 

Shukla, Shri Vidya Charan  (Maha« 
sa und).

Siddiah, Shri S. M. (Cha arajanaar). 

Sidheshar Prasad, Shri (Nalanda). 

Sinha, Shri Ra Krishna (Faiaad). 

Sinha, Shri Satya  Narayan  (Dar
hana).

Sinha Shri ati Tarkesh ari (Bar). 

Siasankaran, Shri P.  (Srieru u 
dur).

Snatak, Shri Nar Deo (Hathras).

So an Sinh, Shri (Feroeur).
Solanki,  Shri  Prainsinhjl  Natar 
sinhji (Kalra).

Solanki, Shri So chandhai Manu ui 
( andhinaar).

Sonar, Dr. A rit anat (Ra tek). 

Snuni, Shri Nand Ku ar (Naaur). 

Sonaane, Shri Tays a Hal  (Pan 
dharur).

Soodhi, Shri VL L. (Ne Delhi). 

Sreedharan, Shri Aran  (Badaara). 

Buraelu, Shri K. (ICajn ). 

Sudarsana, Shri Maddi  (Narsarao 
et).

Sudar Lai, Shri Jhadu (Baatar).

Sunder Lai. Shri (Saharanur).

Sunkar, Shri Sradhakar (Sa alnr). 

Sur anh shri (Jhaua).

Sunt Bhan, Shri (A ala).

Surendra Pal Sinh,  Shri  (Buland 
ahahr).

Suryanarayana,  Shri  Ko areddi 
(Khiru).

Suryanarayana urthy,  Shri  Bayya 
(A alaura).

Vlii

Suryanarayana urthy,  Bhrl 
(Anakaalli).

S aran Sinh, Shri (Julluadur). 

Sell, Shri eore ilert (AataW 
ous Districts).

r

Ta askar, Shri V. . (Dur). 

Tauriah,  Shri  Surendra  Kaaaaa 
(Pa).

Tarodekar, Shri Venkatarao Baera* 
(Nanded).

Thakur, Shri unanand (Sahsna). 
Thakur, Shri P. R. (Naadi). 
Ti ary, Shri Ka ai Nath (BettMh. 
Ti ary, Pandit D. N. ( oalauj). 
Tula Ra, Shri ( ata ur).
Tyai, Shri O Prakash (Mordaad.

O

ikey, Shri Manru (Mandla).

laka, Shri Ra achandra (Kcii a ) 

anath. Shri R. (Pudukkottai).

nr

Vajayee, Shri Atal Bihari (Bdree* 
Pur).
Veera a, Shri Rachandra (Bidar). 
Venkatasu aiah, shri P. (Ntndjral). 
Venkats a y. Shri . (Siddiat). 
Ver a, Shri Baloind (Kheri).
Ver a, Shri Pre Chand (Hair t. 
Vidyarthi, Shri R. S. (Karol 
Vijaya Raje, Shri ati (Chatra). 
Virhadra Sinh, Shri (Maha . 
Vishanatha, Shri Tenneii (Viadte* 
atna).

Vis a haran Shri P. (Til niH— 
Visanathan. Shri . (Wandlar—c. 
Vyas, Shri Rachandra (Bhll ara).

T
aier, Shri S. (Tiruneleli).

T

ada, Shri Naendra Prasad  (Mto 
arhi).

ada, Shri Chandrajeet (Aa L 

ada, Shri Jaesh ar (Banda). 

ada, Shri Jaesh ar (Banda). 

ajnik, Shri Indulal (Ah edaad). 

ashal Sinh, Kun ar (Dehra D . 

usu Shri Muha ad (Si aa).
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LOK SABHA

Monday, May , 1967Jautha 1, 
1888 (Saks)

The Lok Saha eet at leten o the
Clock.

Mr. SnAkCR in the Chair

MEMBERS SWORN

Shri Jaial Sinh (Khuntj)
Shri Sursinh (Jhaua)
Shri ati  Tara  Sare  (Bo ay 
NorthEast).
Shri Virhadra Sinh (Mahasu) 
Shri N. . Rana (Srikakula). 
Shri J. B. Krialani ( una).
Dr. Karan Sinh ( dha ur).

OBIT AR REFERENCE

Mr. Seaker I hae to inor the 
House o the sad deise  o  Shri 
Lotan Ra, ho assed a ay at Orsi 
on the 0th Ahl, 1967 at the ae o 
6.

Shrt Lotan Rs as a Me er o 
the First Lok Sahh« durin the years 
199— 7.

We deely ourn the loss o  this 
riend and 1 a sure the House ill 
Join e in coneyin our condolences 
to the ereaed aily.

Te House ay stand in silence or 
 aort hite to e ress its sorro.

The Me ers then stood in silence or 
u short hile.

ORAL ANSWERS TO ESTIONS

Mr. Seaker No, eore e take 
u the uestions, i should like to say 
ii e ords aout the uestions. For 
to e o the uestions there is a lon 
list o naes, 0 to 100 in so e cses. 
So e uestions are asked y nearly 
100 eole, 86, to ut it correctly. It 
1 a to call all te Me ers ho 
hae taled the uestions, e ill e 
le to inish only one or t o ues 
lions ithin the one hour. When the 
leaders o all the arties et, it as 
decide that only our or ie na es 
ould e called and then one or t o 
other na es, and then e ust an 
on to the net uestion.  My e eri
ence last ti e as that so e Me  
lers ho had taled  the  uestion 
ere a little oended ecause their 
na es ere not called.  I I a to 
all all the naes that are in the list, 
e ill e ale to inish only one or 
t o uestions in one hour. So, i the 
House arees, I ould like to accet 
the su estion ade y the leaders o 
11 the arties that only three or our 
na es rinted in the list o uestion* 
ould e callcd and then ore or to 
others ould e callcd then e ass 
on to the net uestion.  By this at 
least e ill e ale to see that eiht 
to  ten uestions  are ansered. I 
ould like to ollo thnt  u.  and 
ould aain consult the leaders h n 
c eet in the  Business Adisory 
Co ittee today in the eenin. For 
the resent, I ould call aout tour 
lo ie na es in the list and then 
one or t o others  also.  I ould 
reuest Me ers  not to  take any 
oence.  No, uestion No. 1.

Shri 8. M. Baaeijee uestion No. IS 
also ay e taken u alon ith thk.

Mr. Seaker es.



   Oral Ansers   MA , 1967   Oral Aiutdn  

he ltta to Pnto oad M * Dele
ation to eet Mr. M   JK.

*1. Shri Hn B t
Shri Siraidnuili D hndy 
Shri aahal Sinh
Shri 8. C. Sa anta
Skri Mo n S ara
Shri P. K. D
8kri K. P. W c D
Shri D. N. De
Shri K. S. Vldyarthl
Shri Bun Khhait nta
Shri Madhu Li aye
Dr. Ba Manohar Lo
9hrl S. ML Banerjee
Shri eore Fernandes
Shri A tarn Das
Shri Mohain
Shri K. N. Pandey
Shri . Baraa
Shri C. C. Deaai
Shri D. N. Patodia

Will the  Minister  o  Eternal 
Aairs e leased to state

(a) hether it is a act that  the 
nderround   Naa  leaders  hae 
a roached oern ent  ith  the 
reuest to allo the to send a deu
tation to London  or  consultations 
ith Mr. Phio on the  olitical set
u o Naaland under neotiation at 
resent

() i  sc.  hether  they  hae 
a roached or secial acilities ith 
resect to  this  conte lated isit 
and

(c) hat they are  and  also the 
reaction o oern ent thereto

The Minister o  Eternal Aairs 
(Sri M. C. Chala) (a) es. Sir.

l) and (c). The nderround Naa* 
hae a roached the oern ent  o 
India or assort and orein echane 
acilities to enale t o o their rere
sentaties to isit London or con
sultation ith Mr. A. . Phio.

The oern ent o  India  hae 
areed to roide  the acilities on 
their illin in the a lication or s 
as Indian nationals.

Mr. FtriMt Wt to OJA.

M.  Shri BIMti M cra
Shit K. N. Tl ary
Mutant Itakeak sri Stahat. 
Shrt Onkar link
Skri 0. N. Patodia
Shri D. C. hMM
Dr. Bu  lat
Shri Mkd 8inh
Sai 8. C. Sa anta
Shri Mada Li aye
8hrL. M. Baacrjea.
DtBan Maatar Lokh  
nil eore Fernandes
Shri N. B. Laakar
Shri S. Snakar
Shri L adhar Kotokl
Shri Sldheahar Prasad
Shri R. S. Vldyarthl
Shri P, K. D
Shri K. P. Sinh Deo
Shri Dhlrendranath
Shri N. S. Shar a
Shri Shards Nand
Shri Brlj Bhnstuui Lai
Shri A. B. Vajayee
Shri J. H. Patel
Shri Huka Chand 
Kach ai

Shri Bharat Sinh Chauhanr 
Shrt Ra Sinh Ayar al
Shr Mohan S aru
Shri R. Baraa
Shri P. Partha athy
Shri C. K. Bhattacharyya
Shri Manilial J. Patel 
Shri ati Sharda Makerjee
Shr Ra eshara Rao
Shri TrldJ Ku ar Chaodhnrl 
Sri A. K. oalan
Shri P. oalan
Shri P. Ra a oorthy
Shri K. N. Pandey

Will the Minister o Eternal Aairs 
e leased to state

(a hether it is a act that  Mr. 
A. . Phio recently isited .S.A.

() i so, the urose o his isit

(c) hether oern ent ha« re
ceied any reort ot his actiities la 
.S.A. and

(d) 1 so, the action taken y O  
enanent ttaononT



s Oral Ant er  J AISTHA 1, 1889 (SAKA)  Oot An er 6

Ae Minister «C Eternal  Aairs 
«hr M. 0. Chata) (a) es, Sir,

()  and (c). Mr. A. . Phio has 
een liiued ith a te orary isitor* 
isa y the oern ent o the V A. 
to isit Ne ork or Medical treat
ent. Mr. Phio has, hoeer, in an 
interie ulished in the Ne ork 
Ti es dated the 17th Aril, 1987, said 
that he had co e to the .S.A. to 
*1seek su ort or  Indeendence  o 
Naa State ro India.

(d)   The oern ent o India hae 
taken u the atter ith the .S. 
oern ent, ho hae coneyed an 
assurance that the nited States o
ern ent ill not etend any assist
ance or su ort to Phio to indule 
in olitical or other actiities directed 
aainst India.

Shri He Barua Since Mr. Phio is 
a orein national y irtue o his 
accetin the British citienshi on 
Noe er 6. 1981, since Mr. Phio is 
a reuee  ro Indian justice  and 
Since  he has  al ost  iled out in 
London, hy is it that the  oern
ent  roose  to allo a section o 
the underround Naa leaders to con
tact a an ho is a orein national 
and at the sa e ti e conduct talk* 
here ith the Naa underround or 
a eaceul settle ent o the role  
The t o thins do not  o «ither. 
Wilt the Minister e lain the osition

Shri M. C. Chala Fortunately  or 
unortunately. Mr. Phio has  so e 
inluence oer the Naa underround.

S H Nath Pai Why dont you call 
hi here

Shri M. C. Cita   We elt  that
i e ae acilities to these to er
sona to hae a talk ith Mr. Phio. it 
ay hel the eace talks hich e 
are carryin on ith the Naa under
round.

Shri Bern Barna  ou ae aci
lities to Mr, ciley, Mr. Phios ro
ther, to isit London and hae discus
sions ith hi. Mr. elley ca e ack 
and said that Mr. Phitos ideas aout

Naaland  rooin  indeendent 
re ained th* sa e. Ater that, hy. 
do you roose to said a second dele
ation to London I do not  under
stand it.

Shri M. C. Chala We hae done 
it under strict conditions  The isa 
j* or t o eek*. It is only endorsed 
or London and e hae insisted that 
they should o as  Indian  nationals 
on Indian assort.  We hae taken 
all recautions to see that they o as 
Indian  nationals.  I they ant to 
hae a talk, e thouht it iht hel 
the eace talks i e allo the to 
hae a discussion ith so eody  in 
ho they hae ot conidence

Shri He Ba   It has een re
orted that t o rous o Naa hos 
tiles hae already one to China to 
collect ars and a unitions and to 
receie trainin in uerilla  arare. 
This shos that the diaolical hand o 
China, hich e hae een susectin 
or a lon ti e, is ronounced today. 
Whateer that iht e, ay I kno 
hether the oern ent  hae told 
ointlank  the  underround  Naa 
leaders ho hae co e to Delhi or 
talks ith the Pri e Minister, Either 
you talk or you iht. The to thins— 
talks or a eaceul solution o  the 
Naa role and sendin atches o 
Naas lo orein countries—cannot o 
tocther.   Why dont  oern ent 
say like ths

Shri M. C. Chala  I entirely join 
in the stron lanuae he has used 
ith reard to Chinas diaolical hand 
in hat has een oin on. But y 
hon. riend ill ear in ind that our 
assessent is that a lare ajority o 
Naa underround  do not  su ort 
these actiities.

Shri He Baroa Not a sinle Naa 
underround leader has oenly con
de ned those eole ho hae one 
to China to collcct ars.

Siri M. C. Chala  We eel that
th—r is a ery s all inority hich 
has taken to ioient eans and our 
hoe, rayer and e ectation is that 
een the s all inority ill e ooj 
oer to eaceul ethods.



Oral Answers MAY 22, 1967 Orai Answera 

Shri Hem IBarua: T,he reply is not 
·,at all clear. 

Mr. Speaker: Shri Dwivedy, 

Shri Hem ·Barua: He says that he 
.hopes that the minodty section will 
<be won ove • Who is going to win 
them over? 

Mr. Speaker: 
··nwivedy. 

I have called Mr. 

Shri Surendranath Dwivedy: Be
fore I ;put a question, I want the 

'·Governmen_t to clarify whether the 
underground Naga leaders with whom 
·we are negotiating have completely 
dissociated themselves with the activL 

'·ties of these two groups of N ages 
· who have brought arms from China. 
I would like to know at what stage the 

· · _present negotiation is and whether 
the underground Naga leaders have 

· wmpletely abandaned the idea of 
-separation from the Indian Unioo. I 
,also want to know whether they are 
' now negotiating as to what sort of 
liberalisation can be given to them 

· under the Indian Constitution. Am I 
to understand that negotiations have 

· reached this stage? 

Shri M. C. Chagla: As the hon. 
'.'Member knows, the talks have not 
··come to an end. We had a series of 
talks. In every one of these talks 
the Prime Minister has emphasised 
that the future of N agaland must be 
with India, that they will get the 
autonomy they require, that they will 
have the cultural freedom, and the 
best that can happen to them is to 
remain within India. The talks have 
not reached a stage when I can say 

· that there is any crystallisation of the 
ideas as far as the underground Nagas 
are concerned. But, as Shri Barua 

··says, if the alternative is between 
talking and shooting I think, in a 

· democracy, we must carry on the talks 
as long as we can before we resort to 
.shooting, 

Mr. Speaker: The Minister may 
· answer the first part of the question, 
· whether the underground Nagas have 
condemned those people who have 

\.brought arms from China. 

Shri M. c. Charla: The very fact 
that the underground Nagas come 
and talk with our Prime Minister .••• 

Shri Hem Barua: Have they con� 
demned those people? 

Shri M. C. Chagla: They have not 
publicly coodemned them, but implicit 
in their talks with the Prime Minister 
i's a condemnation of their movement, 
because we have an agreement with 
them on suspension of operations and 
they have represented to us that they 
are loyal to that agreement. 

Shri Surendranath Dwivedy: Sir, 
are you satisfied with the answer? 

Shri Hem Barua: This is a very 
vague reply. 

Shri Surendranath Dwivedy: The 
simple question is whether they havs 
·condemned their activities and dis
owned their association with them. 

Shri M. C. Chagla: I have said that 
publicly they have not. I have not 
seen any public statement to that 
effect. 

Shri Surendranath Dwivedy: What 
does he means by saying: ''publicly 
they have not"? Have they done it 
privately? When they met the Prime 
Minister have they said so privately? 
Let us have a reply from the Prime 
Minister. 

The Prime Minister and Minister 
of Atomic Energy (Shrimati Indira 
Gandhi) : As we have repeatedly 
said in the House, these are very deli
cate talks and anything that goes out 
will have its effect. Even people's 
lives are threatened. Some time ago, 
Professor Mukerjee had also pointed 
this out, after his own visit to these 
ar2as. We must understand that they 
themselves are not in a position to say 
many things untill the talks have 
crystallised further. Now, they are 
going to England because they feel it 
is important to have first-hand infor
mation, to know Mr. Phizo's views. 

Shri Hem Barua: They know the 
views already. I have made a refe
rence to that effect. 
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Shrimati Indira Gandhi: Last time 
when we discussed this matter, I 
think we came to the conclusion that 
we should give more time to settle the 
problems. 

Shri Hem Barua: How long? 

Shrimati Indira Gandhi: However 
long it takes. As the Minister of 
Foreign Affairs said just now, it is 
important that something should be 
decided by negotiation rather than bY 
fighting. If that needs more time, we 
have to give more time. There is no 
doubt that during this time we have 
been able to win over more and more 
people, 'Specially of the public. If 
public opinion grows to this effect that 
peace is good for them and therefore 
they do not want fighting, then the 
Naga public can also exert pressure 
-on these underground Nagas. 

Shri Surendranath Dwivedy: Ex
cuse me, Sir, for interrupting the 
Prime Minister. Have they privately 
told the Prime Minister that they 
-condemn the activities of the two gro
ups of Nagas who are receiving arms 
from China? That she 'Should make 
clear. She is completely silent on 
that point. The Minister of Foreign 
Affairs said that they have not public
ly said so. Have they privately told 
the Prime Minister? 

Shrimati Indira Gandhi: I am not 
prepared to discuss what they have 
privately told me. 

Shri Hem Barua: Sir, I rise to a 
point of order. Here is our Prime 
Minister who says that she is not pre
pared to disclose private talks whereas 
the Foreign Minister took shelter 
under private talks. How do you com
-promise "between tlie two? 

Mr. Speaker: There is no point of 
-order. 

Shri M. L. sondhi: London is the 
1ast place for private talks. 

���: �;:j"�mq; 
�1 f<l;;:rr f<fi � mro � � 
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Shri M. C. Chagla: He has a Bri
tish passport. He got visa from the 
United States. We protested against 
this visit. We said that this was mere
ly a.n excuse, that he could get medi
cal attention in England and that it 
was not necessary for him to go to 
the United States for medical treat
ment. We were assured by the United 
States that they woula not assist Mr. 
Phizo in-any activities hostile to India. 

Shri M. C. Chagla: I know the 
circumstances under which Mr. Phizo 
went to England. He has a British 
.passport. He made a proper applica
tion and visa was granted by the Unit
ed States. We are not going into the 
past history. As far as his going to 
the United States is concerned, as I 
said, we made the strongest protest to 
the United States that they should 
not assist him to carry on any 
activities hostile to ]Jl.dia. 

Shri s. C. Samanta: May I know 
whether special facilities were asked 
for from the Nagaland Cabinet and, if 
so, what was the reaction of the Naga
land Cabinet? 

Shri M. C. Chagla: As far as I know, 
the Nagaland Cabinet was not oppos
ed to our suggestion that these two 
people should be sent under the cir
cumstances which I have described, 
namely, for a short trip. 
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Shri He Bi  ou did not con
sult the at all. ou did not ask the 
Naaland Cainet at all.

Shri M. C. Chala That is not cor
rect

Shri He Baraa That is asolutely 
correct.

t   tt r

 tr nt n«

TT at   r WT  T

 iRnkr JPlt H hi I I TT TT

   T TreTPT MlMl TtT   *RT

Wlll l*iP
t T   atr    *rtr

«rrt , *r    arr    Mi

*lldl j P RTT   Ol IM

jt  PFt  nr tT r rr rr
TOR Puk *l 

Shri M. C. Chala  As  the  hon.
Me er knos, there is an aree ent 
kno n as  susension  o  oerations 
aree ent.  nder  that  aree ent, 
there has ot  to  e susension  o 
oerations.  Naa  underrounds  are 
not su osed  to i ort ar s or t 
oat.........

Shri Bern Baraa  Is it a unilateral 
aree ent

Shri M. C. Chala I adit there has 
een a iolation o that aree ent. We 
hae rotested aainst that e hae 
dra n the attention ot the resonsile 
authorities to this. But, as the Pri e 
Minister ointed  out,  unortunately, 
there is a inority— e hae to adit 
that—today hich is not loyal to this 
aree ent. Our hole atte t is to 
in oer this Minority to the larer 
ajority hich ants eace  ithin 
our country.

 i tont WI   *TTPT

VT FT7V   irar IWT t I t JW  

a W* TPTT   lT ITT T
HPl  r JTr   t  «t 
an nr a t   ot nis

RT t   IRI  Vt n  

*rr nt r *nr *Fn *n c, ot

jiWIT HWI *RT 

 t t cTT  nr  t 
Trt«r t t  P  **raiVn y  
rS r sr
ar tr ttr n «nsT anr  

Shri M. C. Chala No, Sir. nder 
the aree ent, it is not oen to the 
underround Naas to o to China or 
Pakistan, ar the seles  return  to 
India and use the ar s aainst  our 
country.  That is o ious.

Shri F. K. Deo While a reciatin 
that the Naa  role should e 
soled in a eaceul ay—i, at  all, 
any secial status has to e ien to 
Naaland, it ill e ithin the ra e
ork o the Constitution— ay I kno 
ho ar the oern ents erission 
to these Naa reels to o all the ay 
to London and hae arleys ith Mr. 
Phio hose intentions are uite o
ious and ho still clai s indeend
ence or Naaland, is consistent ith 
their earlier stand and ho ar this 
handlin o the Naaland role y 
the Ministry o Eternal Aairs, een 
thouh  it is an do estic  role 
hich should e handled y the Min
istry o Ho e Aairs, is  consistent 
ith the stand o the oern ent

Shri M. C. Cha   Anserin the 
second  art o the  uestion irst, I 
ay say  that  e had a deate on 
Naaland and I had ointed out that 
it as at the instance o the Naaland 
Cainet  that  the Eternal  Adair* 
Ministry continues to hae the su
ject o Naa role. We anted to 
hand It oer to the Ho e  Ministry, 
ut the Naaland  Cainet asked us, 
at least or so e ti e to kee the su
ject ith the Eternal Aairs. We 
had no desire to kee a suject hich 
strictly elons to the Ho e Ministry. 
1 aree that it is a do estic role  
Naaland is a art o India and strict
ly it should e  adinistered y 
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Ho e Ministry. But lt  as at the 
instance ait the Naaland Cainet that 
the Eternal M n Ministry conti
nues to hae this suject.

With reard to the Ant art, I hae 
already ien the anser.

Shri D. C.  Shar a  There is a
de ocratic oern ent in Naaland 
hich  has a Chie Minister and a 
Council o Ministers and naturally it 
is ith the that e hae to hold 
talks. May I kno hat adantaes 
the oern ent o India hae reaed 
all these onths y talkin ith these 
slinter rous hich take adantaes 
o  our  conciliatory  olicy  and 
hich et hel not only ro  their 

o n eole illeally ut also  ro 
orein countries Has not the ti u 
co e hen e should reconise ully, 
unreseredly and uneuiocally  the 
oern ent o Naaland and not talk 
ith these secessionists

Shri M. C. Chaia We hae al ays 
reconised the Naaland oern ent 
as the duly constituted oern ent O 
that State, ut as the Pri e Minister 
e lained,  or 6 rounds o talks hae 
sho n that there is a ossiility o 
these underround Naas ein con
erted to a oint o ie  hich. I 
think, is the only riht oint o ie, 
that they should re ain in India and 
should e ha y and contented in our 
country.

tWj WW  7TS*T*TT

«t nr tt nn ir tr rr   rr 

Wir ianh srr resi *i *«V arr 

*rrr   rr* tn Trsnrc

«TTPTT *  Tit Ir. WTMrr. r,
trtr rti   tr  j TtTsrr

 a OT SFFTWT  7TTT «T i*n **t TR7

irericih  nrr*   snr *nPT t

t 

inul M. C. Chaia  As I sad,  e 
ust ho* and ray that e ill. I 
eaaaot say ore. We are tryin and 
tto ho*.........

  i      t jtj i

Shrt M. C. Chaia I kno the dii
culties  kno the ressures ut on 
the underround Naas I kno the 
Interest that certain orein countries 
hae in  keein  u  the  troule 
eteen Naaland and us.  But e 
ust o on tryin. What is the alter* 
natie to that

at lWT ln   WT   Wl r

k ro 

ns    «t t  i sro Tta

TI s7 s 

Srl M. C. Chaia It has nothin 
to do ith this uestion ecause i he 
co es here and co its any oence, 
he ill e tried or it.  Just no he 
is in the sae surroundins o the nit 
ted Kindo and the nited States. 
So, c hae no control oer his acti
ities.

Mr. Seaker n. .

Shri Bal Raj Madhok On a oint 
o order.

Mr. Seaker  I hae one to  the 
net uestion.

Shri Nath Pai We did not ollo 
your recct ery clearly.

Mr. Seaker  I hae called  ro
here also.  our Party has ut  t o 
or three uestions.

Shri He Barua  Durin uestion 
Hour, e should not o y arty eonsi
deralin.

Mr. Seaker Just no I as told 
in the Cha er that e should o y 
Party considerations also. Any ay I 
a discussin it at  O Clock.

Shri Bal Raj MaJhok  I ant to
say this. This uestion has een asked 
in dierent sessions and i the o
ern ent has no anser to ie or has 
no inor ation to ie and has si ly 
to eade the issue, hy should thi* 
uestion he aditted at (111 it it 
not e aditted.
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Mr. Seaker* Wha  the anser
k not Mthhct y, «t can hi  i dis
cussion later an  an ta e otion or 
so ethin, * a  certainly hae a 
discussion.  One ore su le entary 
is not oin to sole the role any 
ay. n. .

IlHlrliths o Dr. Dhanna Teja

I Shri 8. M. Banerjee
Shri He Barua
Shri Saeadranath Diedy 
Shri Madho aye
Shri Atal Blharl Vajayee 
Shrl Bal KaJ Madhok
Bhrl HWh har Prasad
Shri . S. VMyacthi
Shri Ka ****  uta
Shri Islnll Onta
Shri VMd n Nair
Shri C. JanarJhanan
Shri K. Ani dhan
Shri VHh anatha Manon
Shri V anath
Shri K. M. Araha
Shri C. K. Bhattacharyya 
Shri Bahniao Md
Shri K. N. Pandey

Will the  Minister  o  Eternal 
A n e leased to state

(a)   hether  oern ent  hae 
receied any co unication ro the 
JS.   authorities  reardin  the 
reatriation o Dr. Dhar a Teja at 
reaant in .S.A.

) I so. the nature thereo and

(c)   the urther stes oern ent 
roose to take to rin Or. Dhar a 
Teja ack ro that country

The Penty initiator In the Minis
try i h l ASrin (Shri Snrendrs 
Ml Sinh) (a) No. Sir.

() Does not arise.

(e)  D  Proceedins hi India aainet 
Dr, ind Mrs. Teja in connection ith 
thetr etraditk hae een co leted 
and action  la no ein taken ter 
tas lutte. o etradition  nr soilins 
aainst the in Ne ork.

Shri S. K. Bansejss M«y I kno 
hether it is a tactthat aeten Brit 
not een taken so aa dtttoualy in tktl 
atter aeaus Dr. Teja has jot Mta 
ence on so e ot   CiiHt HhWM 
includin the Pri e Minister, and J* 
so, hat ositie stes  oern ent 
conte late to take to coniscate his 
roerty in India so that he could 
co e ack

Shri Sarendra Pal Steh It is not
correct to say that no action has ean 
taken y the oern ent  o  India. 
In act, e hae taken action. Etra
dition roceedins hae een institu
ted aainst hi. As reards his ro
erty etc. I hae no inor ation aout 
that.

Shri S. M. Banerjee  I ould like
to kno hether it is a act that Dr. 
Dhar a Teja has ot a hue a ount 
o oney in the orein anks aroad 
and that is one o the reasons hy he 
is not keen on coin ack to India 
at all, and i so, hat stes oern
ent ould like to take to reee his 
oney in the orein anks and et it 
ack.

Shri Surendra  Pal Sinh These
etradition  roceedins  hae  een 
instituted aainst hi or this ery 
urose. I e succeed in this case 
and succeed in ettin  hi ack to 
India, he ill hae to co e eck hero 
and ace the trial and he ill hae to 
deend hi sel  aainst the  chares 
leelled aainst  hi.  I ulti ately 
e succeed, a ay ill e ound or 
akin recoery  ro his  arious 
assets ail oer the orld.

8hri S. M. Banerjee  My uestion 
has not een ansered . My uestion 
is hether he has oney in the or
ein anks and hether oern ent 
hae any  knolede o that. Doea 
the hon. Minister accet that or not

8hrt Warendr Pal Sinh 1 hae no 
Inor ation aout that I hae  no 
inor ation  aout his assets in the 
orein anks. This uestion ay o 
iM re seed to the M Miy I 

Shri  i Is it a ast that 
the oriinal e* oat o this euuatiy «
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Or. Dhar a   «  aide assile 
y rtnt e ers la the Indian ad
inistration  ho dnd that t he 
 rosecuted hero, he iht ake 

so e disclosures  disturin to  the 
eistence o these e ers in the ad
inistration  I ant to kno ho 
ar tt is a tact

Shri Sarendnt Pal Sinh It is not
roer on the art ot the hon. Me
er to east asersions on the conduct 
ot oern ent oicials. I do not kno 
the circu stances in hich he ana
ed to  o out o the  country. But 
certainly the e ers o te oern
ent o the oicials ere not a arty 
to tt.

tl* W WihT     WW

tt «rar*r r n  i

 st  t i  r «nr t

 tr Prar   «tr s  n tor 

*rt «nrt rrtr «r,

r rjr   i r iet  r, srasr 
dn iWHi 1 d11

n in i(W   *u t no 
sht  tn renr     *r

*r *n rr   tort *nr  arr 

IMS PVR   tWT TT,   iR
ht*t  n,     tr

JTI tt*T WltWT

Shri lansta Pal lta h My dii
culty in anserin this uestion  is 
that y Ministry is only  concerned 
ith the uestion o etradition.  As 
reards all that had ha ened in the 
art, I hae not ot the inor ation 
ith e, and 1 cannot ie any inor
ation to the House in this reard.

n*r*rtr «rt

H«*rr i

ed Ian Ater all. oern ent 
Is a continuin thin.  It he has not 
tot the inor ation ith hi, he 
ictsM e reared to let the inor 

Ml od ty it to the House.

A* M  Mtnh  «r KMWtr«r 
Atole  Knery  (lhrisaati  Indira 
andhi   I erely ant to say that 
no relatie o ine as inoled.

     tr iP

VFEWC a*T WT JT r I r  Wt it 
HR tRt i   I

t *rj   

*TT «TTt     I

Shri Tenneti Tls aaathaaa May I 
kno hat seciic stes ere taken 
in reard to the etradition  o Dr. 
Dhar a  Teja  What seciic  stes 
ere taken, and ro hat ti e  to 
hat ti e

Shri  Snreadra  Pal  Sinh  We
launched  roceedins aainst  Dr.
Dhar a Teja in a court in Delhi, and 
eidence  has een  recorded.  The 
record o the case,  ully  authenti
cated y the S E assy in Delhi, has 
een sent to A erica,  and e  see 
oin to institute etradition roceed
ins in Ne ork aainst Dr. Dhar a 
Teja, and e are ery hoeul that as 
a result o that e shall e ale to 
et hi ack to India.

Shri Snrendranath Diedy is it a 
act that Dr. Dhar a Teja had ith 
hi ultile assorts  Do oern
ent kno anythin aout it

Shri Snreadra Pal Sinh  I  hae 
no inor ation. We issued to hi only 
one assort and I think that  has 
een cancelled.

Shri Nath Pal  Beore I ask y 
uestion, ay I reuest Shri Chala 
to ake a serious  eort  to  liit 
easion and rearication to the ini
u i he cannot  altoether  aoid 
the

I ill take u the uestion o Shri 
He Barua and ut it slihtly dier
ently ecause  no satisactory rely 
as ien.  The case at Dr. Dhar a 
Teja as coin eore this  Ho e 
durin your distinuished rt nrtMil 
o that ortolio When yen ere tlM 
Minister In charer, this B *. JM 
alerted to the ossiility that Ic sit
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iht i e tha sli to the country and 
et aay, and then e ere inor ed 
that Dr.  Teja as aroad.  Then 
uestions ere ein asked aout his 
actiities and his association ith 
co e ery einent ersons in the ad
inistration o this country.  Is there 
not suicient justiication, thereore, to 
eliee that his eist ro India as 
delierately connied at, acuiesced in 
or acilitated  y  certain interested 
arties ecause o the ear that i he 
as ut in the dock, he iht na e 
ersons and iht ie  out  certain 
details hich ould  hae  roed 
etre ely da ain to the adinis
tration in an election year

Shri Jyotir oy Bara  Like in the
case o Haridas Mundhra.

The Minister o Eternal  Aairs 
Shri M. C. Chaia) I reudiate that 
chare as asolutely  alse.  This  is 
orne out y the act that the Eter
nal Aairs Ministry has taken  eery 
ossile action to see that nr. Tojri 
co es ack to this country and aces 
the chares hich are leelled aainst 
hi . .

Shri Hen Barna That as not the 
oint.

Shri Nath Pai He is doin recisely 
hat I reuested hi not to.

Shri He Barua We seek your ro
tection. He is aster o easion . .

cWW   WORST 

cr tj t r i  KRly   j

Sren  t rr i jot «tt i
n irr   r t sttt   

njr 11 i

Bhri M. C. Chaia It is asolutely 

alSt. (et WW t t   TOT  HT**r   )
I ill  tell hi  hat Is alse. The 
alsity relates  to the chare ade 
try Shri Nath Pai. and I a surrised 
that It should hae een ade y so 
resonsile a Me er as Shri  Nath 
Pal

  *nj t i  ot *. hr

in  

Shrt M. O. Chaia He said that 
so e  e ers o the oern ent 
ere  anious that ha should leae 
India ecause i he re ained here, he 
ould ake so a disclosures rejudic
in so e e ers o the Ooera ent 
and oern ent itsel,

Shri Nath Pal  Noody connied
at it

Shrt M. c. Chaia  It is asolutely
alse.

Shri Nath Pai*. Ho did he o

Shri M. C. Chaia  Peole leae
this country.

Shri anath Aout the delay in 
the etradition roceedins, the situa
tion has eco e orse. Are oern
ent a are that this Dr. Dhar a Teja 
has loated a ne shi in co any 
in A erica in hich the collaorators 
are the Jayanti Shi in Co anys 
or er aents in Jaan  I so, hae 
oern ent inestiated hether the 
reious sindled oney o the Jaya
nti Shi in Co any has anythin 
to do ith the act o the loatation o 
the ne shi in co any in A erica 
I so, hat action hae oern ent 
taken to see that that thin is reen
ted and etradition  roceedins are 
ade siter

Shri M. C. Chaia  All the aaire
ot Dr. Teja are ein inestiated....

Shri C anath   This  articular
thin

Shri M. C. Chaia I do not kno 
aout the details. They all ithin 
the urie o y hon. riend, the 
Minister o Transort.  I can assure 
this House that all the aairs o Dr. 
Teja ill e inestiated, inestiated 
in ull, and hereer he is ound to 
hae one ron or co itted any 
oence under Indian la, he ill e 
rosocuted.

Skrl latrajtt ate  Only durin 
the last session in rely to  uestion, 
the hon. Minister oi Eternal Attain
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assured this House that oern ent 
Jiad satisied itsel that unlike in the 
case o the  etradition  aree ent 
eteen our country and  France at 
the ti e hen Dr. Teja as residin 
in France, under the resent  aree
ent eteen  our country and the 
SA  reardin  etradition,  there 
ould e no delay in ettin hi ack. 
A little hile ao the Deuty Minis
ter said i e succeed, i e succeed 
in these roceedins.  So there sees 
to e so e ele ent o dout eistin 
In the ind o  oern ent. What 
are the diiculties and ostacles stand
in in the ay o oern ent ein 
certain o or ein ale to succeed in 
these etradition roceedins

Shri M. C. Chala  I a ailiar
ith la s delays, I should e ut I 
assur this House that i you look at 
the record, e hae carried on these 
roceedins ith  reat  e edition. 
Prosecution as launched,  eidence 
as led, aidaits ere receied ro 
orein  e assies  The  aistrate 
has held that there is a ri a acie 
case, e hae ot these aers authen
ticated, and e hae lo n the to 
the nited States,  or startin e
tradition roceedins. What y  col
leaue said is that e arc suject to 
the A erican la. In our eyes,  the 
case is Pria acie roed, ut  the 
nited States has to e satisied that 
hat e say is an oence, is an oence 
in their la, hich ould justiy e
tradition. 1  cannot seculate  uon 
hat the nited States court ould 
do. I hoe the nited States  court 
ill take the sa e ie o the raity 
O Dr. Tejas oence as our court has 
taken.

Bhi Bil R«j Matok The hon. Min
ister has taken shelter ehind the e
tradition la o A erica.  May I 
In hether, hen Dr. Teja as 
allo ed to o out o India, certain 
oicers connied at hi* runnin a ay 
ro the country or not  Just no 
Mr. Chala said tt Ja alse to say 
that so e altaers ay e inoled. 
May o kno hether oern ent 
Is reared to taatitate an inuiry

into the circu stances in hich Dr. 
Teja as allo ed to o out o the 
country

Shri Oil. C. Chala Dr. Teja had a 
alid Indian assort. Like any other 
citien, he had a riht to co e into 
India and o out o India. As soon 
as e ound so ethin aout his acti
ities hich ere criinal, the ass
ort as i ounded, ut eore that, 
aout his oe ents, as I said, he 
as a ree Indian citien to co e to 
India and to o out o India, ut i 
e ind that there is anythin susi
cious aout his leain India, e ill 
certainly look into it.

Shrt Nath Pal I ust reister a
rotest.  Mr. Chalas rely shos a 
total conte t or the intellience o 
the e ers o this House. He says 
Dr. Teja as, like any other Indian 
citien, ree to co e into India and 
o out o India.  Was he like any 
other Indian  Does any other Indian 
et a loan o Bs. 0 crores on a caital 
o Rs.  crores Has any other Indian 
eco e the suject atter o ues
tions like hi   What is this kind o 
rely  This is nothin ut insultin 
Parlia ent.  Ho do you allo this 
insult to o on

Shri Bai Raj Madhok I  asked a 
seciic uestion hether  they  are 
reared to institute an inuiry into 
the circustances o Dr. Tejas escae. 
I ant a seciic anser to this ues
tion. (Interrutions).

Shri Piloo Mody  The  Eternal
Aairs Minister has e hatically de
nied that anyody in the oern ent 
had anythin to do ith Dr.  Tejas 
escae ro India. To e it is incon
ceiale that Dr. Teja could hae done 
the thins that he has done  in this 
country ithout the conniance  o 
so eody In the oern ent, and  I 
ould o urther and say that  Ms 
escae ro the country ust  hae 
een ith the conniance o the o
ern ent, ecause attar the u le had 
hurst. It as eident to the eanest 
intellect that Dr. T*Ja ould ski the
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oouatty, yet nothin uta toito 
hi ro  doin so. What is this ridicu
lous anser that as a ree eitlsen at 
this country he as allo ed the ree
do at coin and oin any here, 
hereas other ree citiens are not 
aorded such acilities  Thereore, I 
ould like to ask the Minister he
ther it is true or not that Dr. Teja 
had eca e a security risk to  the 
oern ent, and  thereore it as 
ery conenient to hae hi escaer

Shri M. C. Chaia The alleation 
is asolutely alse. I do not see hat 
urose is sered y akin these 
ild alleations hich hae asolute
ly no asis.  Anyody can et u in 
this House and say that ith the con
niance o the oern ent oicials 
Dr. Teja escaed, ut is there ay 
asis or this alleation

Shri Kana  Mr. hon. riend the
Forein Minister is doin injustice to 
this House.  He does  not  ie  a 
straiht anser to the uestion ut 
t Mr. Madhok.  Are they reared 
to institute  an  enuiry  That  is 
eactly the urden o the uestion 
ut hr hon. riend Mr. Piloo Mody. 
He si ly oes on sayin I deny 
this and I deny that.  What is the 
use o denyin each other like this 
Ae you reared to institute an n 
deendent enuiry  . .  .  (Interni
tio ).

Shri ML C. Chaia May I ake the 
osition cleai  For ost o the ti e 
Dr. Teja as not stayin in India and 
then e ant a ay hen no roceed
ins ere endin aainst hi and no 
chares ere ra ed  aainst  hi. 
Thereore, he could not e reented 
ro  leain India i he so desired. 
When e had a case aainst hi, he 
a net In India he as aroad . . .

Ik. Seaker Order, order.  1 hae 
called Shri Mukerjee.

Shri WL I. ttteree I can under* 
MMKS Mr. Chalas concern to rotect 
Hu t sent inn la toaooanoe hich his

Mtatstty has ot.  «*  «k «  
to au  this clear to 

House ho Is it that the Oo nahaBt 
adits Mr. Madhu ayes uestion 
in reard to Dr. Dhara Taja harin 
een here in this country ecause e 
had ot so ethin like a sae conduct 
assurance tro so * uarters in the 
oern ent  That la not contradict
ed.  He ha ened  to e here.  In 
reard to the  chares  aainst Dr. 
Dhar a Teja, these chares hae een 
here or u teen onths no.  Ho 
is it thst the oern ent no co es 
or ard ith an innocent  declara
tion that leal roceedins hich are 
necessarily ery lon and rotracted 
roceedins or etradition, hae een 
instituted  and  e  are a aitin 
the ood leasure o the A erican 
oern ent   in   that   reard 
Ho  does  the  oern ent  e
lain that since the ti e  hen  all 
kinds  o the ost  rae  chares 
aainst Dr. Dhar a Teja ere ade 
in the House and outside, Dr. Dhar a 
Teja could co e and o out ith i
unity and ho is it that etradition 
roceedins had een taken only ery 
recently ith results so disastrous to 
the country  In ie o that, hy ie 
not the oern ent reedy to ie an 
assurance reardin an inestiation 
into the entire osition

Shri M. C. Chaia I think I hae 
ien an assurance.  I e And that 
any oicer as riy to Dr. Tejs es
cain justice or that any oicer  I* 
colludin ith hi. e ill certainly 
take action.

An hen. Me er Ho do you ind 
it ithout Inestiation We ant an 
enuiry to ind that out.

Shri M. C. Cha u I nan ry an 
enuiry ill e instituted.

tie TP   WMtyn  «*nr 

TO  r «rr   e

i n*  cnr «r i t a et0* *
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lM  C. Cta I h raat djr 
s n At   inttOB«

«  TW K t «Mnnr  H *n 

Hh, «i  

Mr. lycakor He has ansered that 
he has no urther inor ation to add.

«i*   nW  «W«r Pic tr 

r   l, ot Ir *r r Ji 11

ro  *rtsir,   «niV

 i i   ot PhA 

  W —  tnnr

 oii a t WWW    ht JT, 

  1 T*tlFr t nri SV

 1  n niT crr j t

*lt   *T OTK W  R

Mi , ii *rrr Tct «ini 

srt t   *   rPK 

WT TJW  

Hr. Seaker I think It can e de
ated at reater lenth  later on.   
think this is a oint hich cannot o 
clariied  throuh  su le entaries 
alone.

Shri 8. M. BaaMjee  ou can a
oint a Co ittee.

Bir. Seaker  I do not think I can 
undertake that resonsiility. No,  
a the Seaker I a not a Minister. 
My hon. riend see s to oret it  
hae a lot o inor ation ith e, ut 
I cannot anser the uestions here.  
a not e ected to anser the ues
tions. I hae to e in the Chair, ao* 
on the Treasury Benches.

t *  art s srrt

*hktt ,  t TOri 11

Bir. Seaker I think the hon. Me
er can take se e other o ortunity 
or ettin this clariied.  I do  not 
kno ho he can do it e can di* 
eoss it hen e eet at J and a  
horn e can deal ith such  tKejl 
Bat su le entaries  att aea « 
ettdt etter tnrtr atton.  We «MiH
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it at .0  We hae no only 
ie inutes let.  I no o to ues
tion No. S.

Purchase a Islands in the Indian 
jDoean y the British oern ent

*S. Shri Surendranath Diedy 
Shri Bern Buu
Shri Ra a chandra Veera a 
Shri Erahi Snlai aa Sail 
Shri D. C. Sanna
Shri Moha ad Is ail
Shri anath
Shri B. K. Modak
Shri anesh hosh
Shri Baa n Baa
Shri Mohan S aru
Sri M. Ra ure
Shri Bihuti Mishra
Shri K. V. Ti ary
Ski N. K. Sanhi
hri eore Fernandes
Shri J. H. Patel
Sri Madhu Li aye
Shri SidheshWar Prasad 
Shri Ra Kishan uta 
Shri Indrajit uta
Shri Tashal Sinh
Shri S. M. Banerjee
Dr. Ra Manohar Lohla 
Shri R. S. Vidyarthl
Shri Kan ar Lai uta 
Shri S. S. Sanna
Shri Sharda Nand
Shri A. B. Vajayee
Shri Brij Bhnsan Lai
Shri Buka Cand 
Kach al

Shri Ra Sinh Ayar ai 
Sri T. A. Prasad
Shri He Raj
8hri C. K. Bhattacharyya 
Shri H. N. Makerjee
Shri S. Suakar
Sri Manihal S. Patel
Sri Sa ar uha

Will the  Minister o  Eternal 
Alsin e leased to state

(a)   hether it is a tact that JL 
is oin ahead ith her roosal to 
urchase certain Islands in the Indian 
Ocean and roose* to estalish car* 
thi transit ases  there conjointly 
ith .B.A. and

() i so, hether  this act hat 
.een rouht  to the  notice o the 
.N. as roised y hi durin the 
last Session

The Minister o  Eternal  A ain
(Shri M. C. Chala) (a) es, Sir.

()  The atter as recently con
sidered y a Su Co ittee o the 
.N. Co ittee o . The olloin 
reco endations hae een ade

(i) The Adinisterin Poer 
should once aain e called uon 
to resect the territorial interity 
o Mauritius and Seychelles and 
to return to these territories the 
islands detached ro the.

(ii)   The  secial   Co ittee 
should ure  the  Adinisterin 
oer to rertin ro any ili
tary actiity in  the  territories, 
esecially jn the islands detached 
ront Mauritius  and  Seychelles. 
Such actiity oud constitute an 
act o hostility aainst the eole 
o Arica and Asia an in act to 
International eace and security. 

Shri Surendranath Diedy May I 
kno hether the  oern ent  o 
India at any stae as consulted hen 
the .K. oern ent anted to ur
chase these islands and hether they 
entioned hich are the islands they 
are oin to urchase  Also,  hen 
they ade the reuest did they ie a 
sole n assurance that  these  laces 
ould neer e utilised or ilitary 
uroses

The Deuty Minister In the Minis
try o Eternal Aairs (Shri Surendra 
Pal Sinh) I do not kno hether 
the oern ent o India as actually 
Inor ed, ut hen e ca e to kno 
aout it throuh nesaer  reort 
and hen e ot in touch ith  the 
.K. oern ent, in resonse to that 
they inor ed us that they had this 
intention o urchasin  the islanda, 
hut they told us cateorically  that 
there as no intention on the art o 
the .. oern ent or A erica Cor 
that atter to estalish any llltoiy 
asues as such on thoae islands  thV 
told us that they only n«oH to «aa
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the ar stain, reuellin and other 
acilities ar their aircrat. Their in
tention as not to hae any ilitary 
ase* here. This assurance has een 
ien to us y theTI.K. oern ent.

Shri He Baroa The .K. oern
ent roose to uy these islands and 
lease the out to the A ericana  to 
Institute transort  acilities  in  the 
islands.  That is the ostensile ur
ose co unicated to us. In that con
tet, ay I kno hether our o
ern ent hae souht any uarantee 
or assurance ro the .K. oern
ent  that  in ie  o  West Asia 
deeloin ery ast into a theatre ol 
ar, these eaceul ases inuid not 
e conerted y the A ericans  into 
ihtin ases

Shri Surendra Pal Sin  Wc hae 
neer een inor ed that these laces 
ill ulti ately e ien on lease  to 
the A erican oern ent.  Tha*. is 
not in our knolede. Bui thero is a 
roosal or the .K. oern ent to 
urchase these islands and turn the 
into iace.s here they can hae sta
in and reuellin acilities or  their 
Aircrat.  As 1 said earlier,  e hae 
een assured that no ilitary ases 
ould e actually estalished on these 

islands.  So, the uestion o rinin 
cold ar into the Indian Ocean does 
not arise.

Shri He Baroa That as not y 
uestion.

Mr. Seaker Shri Patel.

nr   rrtEt *rr*ca  irr hr 
irare*    * *t tr j 

 ir it  ht ytn,    

Hhri Isnato rai Sinh In te 
rely It haa een said that the 

o den n discussed y the Sun 
eon tttM o tha  .N. Co ittee  
. Aa anon as tha su co ittees

reort is receied, it ill e consider 
ed y the Co ittee o  and ater 
that they ill decide  hat  urther 
action is to e taken y the .N.

t Kall  Wo  si  n r 

* ....
Mr. seaker He has ien the in
or ation he has ot.

Shri aneah hosh Has the atten
tion o the Minister een dra n to the 
state ents ade  y a e  oern
ents to the eect that the real inten
tion  o  the  .S.  oern ent  to 
acuire those islands is to utilise the 
as a nuclear u rella in her olicy 
o contain ent o China

Shri Surendra Pal Sinh This kind 
o reorts hae co e to our notice 
iiJso, ut since e hae een ien 
an assurance y the .K. oern ent 
and unless and until roed otherise 
e ust eliee in the ona ide o 
their assurance. I think  they ean 
ha they hae said.

So e hon. Me ers Sir..........

Mr. Seaker The uestion Hour is 
oer.

WRITTEN ANSWERS  TO ES
TIONS

Talks ith Mr. Richard Nion o 
C.S.A.

Shri Moha ad Is ail 
Shri anesh Clhsah
Shri Bhahan Das
Shri B. K. Modak
Shri anath
Shri Mohan S aru
Shri N. R. Laskar
Shri S. M. Banerjee
Shri Mada aaaya
Shri ladhar Kotokl
Shri tedrajtt ata 
Shri Bihuti Mlshra 
Shri K. N. Tl ary 
Shri R. S. VHyarthl
Shn Onkar lal Bar a
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«ri Starts N (
Start IM eoJ Sataee 
start r. hrtn— r.
AM A. S ten

Shri P. TlnnrttiiiB 
Ste KuMrinnr Sinh

Will the  Minister  o  Eternal 
J dn e leased to state

(a) hether  Mr. Richard  Nion, 
.S. Reulican Leader had  discus 
aioai ith to leaders o  the o
ern ent on the 0th Aril, 1967 dur
in his SouthEast Asian tour

() i so, hether he discussed the 
.S. Ar s su lies  to  India and 
Pakistan

(c) hether Mr. Nions isit as 
In a riate caacity or he acted as a 
reresentatie o President Johnson 
and

(d) the outco e o the talks  held 
ith hi

The Minister o Eternal Aairs 
(Shri M. C. Chaia) (a) es Sir, on 
Aril 19th and 1st, 1967.

()  to (d). Mr. Richard 1 Nion 
as isitin arious Asian countries 
in his riate caacity to inor hi
sel o current role s and ies in 
these countries. He discussed arious 
atters o current i ortance. Includ
in the uestion o .S. ars su
lies to India and Pakistan on hich 
te .S. oern ent had just an
nounced its latest olicy. The talks 
he held in India ere  o a  eneral 
and inor al nature and there is no 
uestion o their hain any arti
cular outco e.

Dlsiilans ith VJN. Secretary 
eneral

K. Shri — riWIri Veera a 
Start Dnkka Salahnaa Sail 
Srl N. K. Sanhi
Shrt Bal Ba MaShek

Strt Mcejtt M 
SHH K , 9Ni 
AH K. V. Stack M  
Start D. N. Set
Shri Beir—S alta P hs  
Start Ha Barna
Start Onkar Stak
Start Onkar 1 Ber
Start S. M. Banerjee
Skrt Madha tk 
Start P. M. Sayeed
Shri D. I. Patotta
Start M. Banyan
Start S. B sku
Start N. K. Laskar
Start Kan ar Lai uta
Start B. S. VMyarttal
Shri atl ukMk rt Slaea 
Shrt SMtaerihar Prasal
Start Blha MMhra
Shri K. N. Tl ary
Shri N. S. Shartna
Start  Sharda Nand
Start Brtl Wirtian 1*1
Shri askal Sinh
Shrt S. C. Sa anta
Start D. C. Staanaa
Start Haka Chand 
Kactaal

Shri Btaarat Sinh
Start Earn Stash Ayar al 
Shrt I. A. Praaad
Shrt S ell
Start B. Barna
Shri A. Sreedtaaran

Start P. Vt a haran
Sri Ka estaar Sinh 
shrt ajnlk

WI  the  Minister  o  Btt l 
Aairs he leased to state

(a) hether  he  had  discussion* 
ith  .  Thant,  .N.  Secretary 
eners durin his isit to India la 
Aril. 1967 on the roosed non* 
rolieration treaty, Vietna, Tiet, 
Kashir,  IndoPsk.  relations  and 
other atters and

() i so,  the  outco e o thsee

The Minister   Eternal  Ill  
CBtart BL C. Cta ) () There tW* 



  yHlu Jte ri J BD 1, 1W ( )  Written Ai n 

non sad on ta« JT. Deelo ent 
ta MMMB to IaAr.  The oern 
eat o In1a acuainted the Ji. 
SKn rjrOounl ith Mr ie* on 
the Treaty on  nonrolieration  o 
nuclear  eaons and IndoPaldstan 
relations. Tiet as not (Hsitsnd

() The dlsisrions  ere  in the 
nature o  conidential echane  o 
i  and ere not intended to reach 
any concrete decisions or conclusion.

Vietna

C Bhri B. 8. Shaaea
Shri Onkar Lai Ber a
Dr. Ka i Btae
Shri S ell
Shri ati Ntote Kanr
Atari Klhar Sinh
Shri Kelal Blraa
hri Chlnta ani Faaira
Shri BWrn H n
Shri K. N. Tl ary
Skri Sldheahar Prsnd
Bhri Shia Chandra lha
Shri Barro

Will the  Minister  o  Eternal 
Aairs e leased to state

(a)  hether  oern ent  hae 
recently receied any  co unica
tion ro other countries andor the 
Secretary eneral o nited Nations 
in reard to solin the role o 
Vietna

() i so, the nature o such co
unications receied and  the reac
tion o oern ent thereto

(c) hether oern ent hae on 
its o n ade any trash roosal* to 
other countries in this reard and

(d) i so, tha details thereo

Ihe MMttsr at  Itiaal  Aairs 
(Shri M. C. ONta) (a) to (d). o
ern ent o  India is in  touch ith 
other oern ents as also ith  the 
Secretary eneral e the nited ta 
ttons is its eorts to hel to And a 
eaoriut Mtutien o the Vletne ro 
«. M t e stae tt ould not e 
u, to Ms rices «« nature  and

content o these contact* hich are 
conidential.

Kjjjlry or iokMtti

*7. SMn eore Ferns odes 
Bhrt Midta Ltanaye 
a  . BL Patel
Shri S. M. lorid
Dr. Ra Mannliar a 
Shri Bthlntt BOshra
Shri K. N. Tl ary
Shri S. ML Banerjee
Shri Kan ar Lai ata
Shri R. S. VWysrtht
Shri Hoka Chand 
Kach al

8hri Baas Sinh Ayar al 
Shri Bharat Sinh
Shri Baas K n uta 
Shri Frakash Vlr Shastri  .
Shri Alan Dss
Shri S. Snskar
Shri N. B. Lascar
Shri BataMr Sinh Shastri 
Shri D. C. Skanaa
Shri Onkar Lai Ber a
Shri . A. Prasad

Will  the  Minister o  Etenal 
Aairs e leased to state

(a) hether oern ent are a are 
that Pakistan has secured tanks snd 
aircrats ro China, West er any, 
Canada. Iran and tra other count
ries aart ro the  nited States 
and

() hether oern ent hae sent 
or al rotests to  these  countries 
aainst iin ilitary assistance to 
Pakistan

The M1I — at  Eternal  Aairs 
(Bhri M. C. Chala)  (a) The o
ern ent o India hae deinite inor
ation  aout aiseale su lies o 
tank* and aircrats y China to Pa
kistan. Last year the oern ent o 
Iran ad sent 90 odd Ml Sare Jots 
to Pakistan aad had assured us that 
the aircrats  sent to Pakistan ar* 
there only or  reair, sericin and 
odiications and ill return to Iran. 
Accordin to or intonnation Canada 
and West er any hae not add any
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tanks uid aircrats to Pakistan direc
tly. They hae also assured us that 
tanks and aircrat ro the ill not 
e assed on to  Pakistan  throuh 
third countries.

() A roriate dilo atics action 
has een taken heneer dee ed e
edient. As or China, in ie o her 
ellkno n hostility  to ards India 
and her collusion ih Pakistan,  any 
dilo atic action is considered oint
less.

Border Violations y Pakistan and 
China

*8. Shri Ra Klshen uta
Shri ashal Sinh
Shri Ra achandra Claki
Shri Dholesh ar Meena
Shri Heerji Bhai
Shri K. Pradhani
Shri Vlsha Nath Pandey

Will the Minister  o Deence e 
leased to state

(a) the nu er o iolations  o 
Indian orders co itted y Pakis
tan and China durin  the current 
year and

() the stes taken to check these 
iolations

The  Minister o Deence (Shri 
S aran Sinh) a and (J.  Since
the einnin o this year there ere 
three cases o intrusions y Pakistan 
ar ed  ersonnel across our  land 
rontiers.  In  addition. Pakistani 
ar ed ersonnel intruded across the 
Ceaseire Line in Ja u  Kashir 
on t o occasions. Pakistani aircrat 
intruded oer Indian air sace across 
our land rontiers on 11 occasions and 
across the Ceaseire Line in Ja u 
 Kashir on 7 occasions.  There 
hae een no reorts o any  resh 
intrusions y the Chinese across our 
orders durin this eriod.

«i ncr

*. «t it* 

t l* trcr *
t   n 

t t  r  i 

«t *** r   t 

t   a  tir 

t TTO 

t rr   r

(*) t «rir sr  is cri 

W irr *rr   aarr *tt
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(n)   rsn i

Kashir Issue In t.N.O,

*10. Shri M. Ka urr
Shri R. K. Btrla
Shri N. K. Sanhi
Shri Ra Chaad 
Shri He Barua
Shri Surondranath Diedy 
Shri Hnka Chand 
Kach ai

Shrt Jaannat Rao Joshi 
Shri Ban Sinh Ayar al 
Shri D. C. Shar a

Aart ro intensiication o at ill the  Minister  o  Eternal
rollin etc. hereer called or, ro  Aairs e leased to state
te*ts hae een loded ith Pakistan
and Ceaseire  iolations co laints   (a) hether it is a act that Pakis
hae een loded ith te  nited  tans Ne A assador to the .N.O.
Nations. has hinted that Pakistan ould tak
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K h nair  Issue eore the  Security 
Council and

() I so, the reaction o oern
ent thereto

The Minister o Eternal  Aairs 
(Shri M. C. Chaia) (a) oern ent 
hae seen res* reorts to this eect.

() oern ents osition on the 
Kashir uestion  has een  ade 
clear, ti e and aain, in Parlia ent 
and In the Security Council. I the 
uestion is raised  in the  Security 
Council, oern ent ill deal ith 
the situation suitaly.

Actiities o C.I.A.

*11. Shri oendra Shar a
Shri Bhoendra Jha
Shri Chandra Shekhar Sinh 
Shri Indrajit uta
Shri A. K. oalan
Shri Vish anatha Menon 
Shri K. M. Araha
Shri P. P. Esthose
Shri I analh
Shri Sldhesh ar Prasad
Shri S. M. Banerjee
Shri Madhu Liinaye
Shri Vasndean Nair
Shi C. Janardhanan
Shri Chintaauuii Panirahl 
Shri D. N. De
Shri K. N. Pandey
Shri K. Ra an
Shri Na iar
Shri ati Tarkesh ari Slnca 
Shri I. A. Prasad
Shri N. K. Sanhi

Will the  Minister  o  Eternal 
Aairs e leased to state

(a) hether any detailed enuiry 
has een ade Into the  alleation 
that certain Indiidual* and orani
sations in India hae receied oney 
ro C.LA.

() I to, the indin* thereo and

(*) the action taken thereon

The Minister e  Eternal Aair* 
(Shri M. c. Chaia) (a) to (c). ea, 
Sir.  A thorouh  enuiry is  ein 
conducted.  As soon as its indins 
are aailale. oern ent ill take 
hateer action is called or.

Su ly o .S. ar s or Pakistan

*1. Shri Bhoendra Jha
Shri K. M. Madhnkar
Shri Dean Sen
Shri Mohan S aru
Shri V. Krishna oorthl
Shri D. C. Shar a
Shri N. R. Laskar
Shri S. Suakar
Dr. Karni Sinh
Shri S ell
ShH Kikar Sinh
Shri ati Nirle Kattr
Shri Barro
Shri Kolai Birua
Shri R. K. Btrla
Shri P. M. Sayeed
Shri Sri Chand oel 
shri S. M. Banerjee
Shri Madho Li aye
I)r. Ra Mattohar Lo a
Shri eore Fernandes
Shri R. Barua
Shri A. B. Vajayee
Shri Bal Raj Madhok
Shri Bri Bhoshan Lai
Shri Vasndean Nair
Shri P. K. Deo
Shri K. P. Sinh Deo
ShH D. N. De
Shri Nath Pai
Shri Liladhar Kotoki
ShH inderj Maihotra
Shri Cinta ani PaniTahi 
Shri ashal Sinh
Shri Ra Se ak ada
Shri Molaa Prasad
Shrt Rah) Ray
Shri Onkar Sinh
Shri Haka Chand 
Kach ai
Shri ati Tarkesharl Sina 
Shri B. S. Shar a
Shri Onkar Lai Ber a
Shri M. Raanore
Shri Ra Kishen uta
Shri Ra achandra Veeia a 
Shri N. . Sanhi
Shri Indrajit uta
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Shri N. R. Krishna 
Sct In ar 1*1 O te 
«M R.  Vldyarthl
Aril N. S. Shar a
Start Sarda Naad
Skti Ba stash Ayar al 
Shri Bharat Slah
Shri Blhnti Mtehra
Shri K. N. Ti ary
Shri Shri Ooil Baoo
Shri MaharaJ Sinh Bearati 
Shri . k. O ut
Shri 8. C. Sa anta
Shri A. K. dn
Shri S. N. Maitl
Shri Tridi Ko ar 
Chandhnrl

Shri Bern KaJ
Shri Arjan Sinh Bhadorla 
Shri C. JiM ln a
Shri K. Lakka a
Shri Ata Das
Shri H s. Marti
Shri P. Parthasarathy
Shri K. Haidar
Shri ati Sharda Makerjet 
Shri Ra eah ar Bao
Shri K. N. Pandey
Shri C. K. Bhattaeharyja 
Shri D. N. Patodia
Shri S. . Taarlah
Shri I.  a d
Shri Moha ad I a
Shri C. C. Desai
Shri
8hri A. Sreedharaa
Shri P. Vtth aaAharaa
Shri r ialiTTSi stash
Shri . A. Prasad

9  Written Ant ert

Will the  Minister o  Eternal 
JJMn e leased to state

(a) hether te  oern ent 
hae decided to resu e su ly includ
in the su ly o  sare  arts o 
lethal eaons to Pakistan

() hether India has  rotested 
to A. aainst this decision and

 (c) i so, the reaction o the 0A 
oern ent thereto

The lnTstir e Eternal IMn 
8hri M. C. Chaste), (a) to  (c). As

the House is aar*, the nited 
oern ent ere roidin  j itj 
ca y the hole o Pakistans ilitary 
eui ent  reuire ents or seatal 
years and also ean so e ilitary 
assistance to India in 1889. At tha 
ti e o the conlict eteen India and 
Pakistan in AuustSetener 19M, 
they decided to susend all tyes o 
ilitary  su lies to oth countries. 
This decision ruled out oth lethal as 
ell as  nonlethal  eui ent, oth 
rants and sales. In Feruary, 1986, 
they decided to resu e the su ly o 
nonlethal eui ent to oth count
ries  on the  asis o cash or credit 
sales. They  hae no  announced 
that in resect o the other tyes o 
ilitary assistance they used to Pro* 
ide  rior to the  196 susension 
they ill not resu e any  su lies, 
lethal or nonlethal. on the asis o 
rants. They hae, ho eer, re oed 
the restriction on the sale o sare 
arts or eui ent so ar su lied 
to either country.

Hain .een  unortunately  the 
icti s o Pakistans ilitary a res
sion, e hae een consistently oin
tin out to the .S. oern ent te 
daners to our security hich ould 
result ro any accretion to Pakis
tans ilitary strenth  hich  ill 
ineitaly result ro the reactia
tion o Pakistans ilitary achine 
uilt u o ars and ar a ents re
ceied as aid ro the .SJi. We 
hae ointed out to the that Pakis
tan is the only  enetciary  o the 
latest .S. decision since e had not 
auired any a reciale uantity o 
.S. ar s, hile Pakistan ould e 
ale to restore and increase her oen
sie strenth aainst us. The  .S. 
authorities hae inor ed us that the 
su ly o sare arts Is suject to a 
case ycase eaination  o all re
uests, and that each cate Ol ha da* 
dded earin in ind arious eon* 
aidetations. They hae also assured 
us that this olicy is directed aaMjr 
to sere the Interests o eace aad to 
reduce   t and that they da oot
Intend to act to the detri ent at u 
security intar sets.
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RMttMBMu  the   o .S.
«  i ind Tty  Wdi a, aainst 
India e hae the ost serious is
iins hether the eect ol the ne 
VS. olicy ill roe to e in con 
ority ith their dedlared  ojec
ties.

*1. et dhBMWr nt   *T

inr«n e«t «i   r trn 
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H   l M I W H T

it «WT ( I

Mada Sh i

*1. M  D. . Shar a
a ri O n V a a
Ait J. H. ratal
Skit Madha It aye
Shri S. M. Jeshl
Shri Indrajit Oate
Shri S. M 
Shri P. K. Deo
ShH K. P. Silh Deo
Shrt D. N. De
Shrt Sidheah ar rraot  
Shrt TWhal Sinh
Shri BihuM M hra
Shri K. N. Tl ary
Srl S ell
Srl Mohsto
Srl D. N. Patodla
Shrt R. Baraa
Shri C. C. Dei

Will the  Minister  o  Eternal 
Aairs e leased to state

(a)  hether  Mada  Setlana, 
Stalins dauhter on her arrial  in 
Ne ork, has aain  e ressed her 
desire to settle in India

() i so, the reaction o oern* 
ent thereto and

(c) the stes taken in the atter

The Minister o Eternal Aairs 
(Shri M. C. Chaia) (a) The oern
ent o India is a are o nesaer 
reorts herein Mada SVetlana is 
said to hae e ressed a desire to re
turn to India.

() It is not or the oern ent o 
India to react to state ents o this 
nature y a riate indiidual at a 
Press conerence.

(c) Doe* not arise.

R ct as « Sooth Aricas Mandate 
oer Mtt West Arica

*1S. Dr. Banaa Sen Will the Min
ister o Iit il A air* e leased to 
tate

(a)   oern ents osition in nuA 
to tha reocation at South AJrioato

   Written Ans ers

andate oer tha South West A ries E 
and

()  the stand taken y other orld 
o ers reardin thi, cauer

The Dejty Minister In the Minis
try e Eternal ACat (Shri Snrsnd 
Pal Sinh) (a) and ()r The oern
ent o India oted or te eneral 
Asse ly Resolution No. 1 adoted 
at its 1st Session on. the 7th Octo
er, IBM. This Resolution declared 
that South Arica had ailed to ulil 
its oliations in resect o the adi
nistration o South West Arica and 
had in act disao ed the Mandate, 
and the eneral Asse ly thereore 
decided that the Mandate had there* 
ore terinated, and that henceorth 
South West Arica ould co e under 
the direct resonsiility o the nited 
Nations.  The eneral Asse ly set 
i an Ar Hoc Co ittee o 1 Me
er States to reco end  ractical 
eans y hich South West Arica 
should. e adinistered y the .N. 
The Resolution receied 11 otes In 
its aour and  otes  aainst H, 
toa ely South Arica and Portual. 
The ast ajority o the  Me er 
States su orted the Resolution.

The ith  secial session  o the 
eneral Asse ly,  hich is curren
tly eetin in Ne ork, has een 
considerin the reort o the Ad Hoe 
Co ittee, hich has not ut or
ard any seciic reco endations 
or action y the eneral Asse ly. 
India toether ith VI countries has. 
taled a drat resolution, hich inter 
alia rooses te estalish ent o  
nited Nations Council and the a
oint ent o a nited Nation* Co
issioner or the urose o adinis
terin South West  Arica until  it 
attains its Indeendence.  The drat 
resolution also  enisaes easure* 
y the Security Council to enale lt 
i le entation. The sonsors o the 
drat resolution are no  enaed In 
inor *  consul talons  ith  othar 
Me ers th a ie to Meinn thr 
ai u su ort t it
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Retired Indian Ambassadors Staying 
Abroad 

*16. Shri C. C. Desai: Will the Min
ister of External Affairs be pleased to 
state: 

·.�;c 

(a) the names of the Ambassadors 
of India who retired and stayed on 
abroad instead of returning to India; 

(h) the nationality Of these Amba
ssadors and the care or precautions 
taken by Government to see that Am
bassadors loyal to India in every sense 
were only sent abroad; and 

(c) whether Government propose to 
take an undertaking from the Am1ba
ssadors in future that after retirement 
they shall not settle down outside 
India? 

The Minister of External Affairs 
(Shri M. C., Chagla): (a) As far as we 
kno.w, Shri A. C. Nambiar, former 
Ambassador of India to the Federal 
Republic of Germany, and the late 
Dr. M. A. Rauf, former Ambassador 
of Ind'ia to Belgium and later to 
Switzerland. Also shri A. S. Lall, 
who resigned from service in 1963, is 
in U.S.A. on private employment. 

(b) Their nationality was Indian. 
Government had no reason to doubt 
their loyalty to India. 

(c) The freedom of an ind'ividual 
to settle down anywhere in the world 
he wishes cannot be curbed by Gov
ernment, unless there is a clear and 
apparent danger to the State. No such 
undertaking is considered necessary. 

Nuclear Non-proliferation Treaty 

*17. Shri Kanwar Lal Gupta: 
Shri R. ,S, Vidyarthi: 
1Shri Ramachandra Veerappa: 
Shri V. Krishnamoorthi: 
Shri P. M. Sayeed: 
Shri Ebrahim Sulaiman Sait: 
Shri Bibhuti Mishra: 
Shr'i K. N. Tiwary: 
Shri Surendranath Dwivedy: 
Shri Hem Barua: 
Shri Yashpal Singh: 
Shri s. C. Samanta: 

Shri Onkar Singh: 
Shri Onkar Lal Berwa: 
Shrimati Tarkeshwari Sinha: 
Shri Sezhiyan: 
Shri D. N. Patodia: 
Shri R. Barua: 
Shri Manibhai J. Patel: 
Shri Sidheshwar Prasad: 
Shri Mohan Swarup: 
Shri Yogendra Sharma: 
Shri M. Rampure: 
Shri Prakash Vir Shastri: 
Shri N. Sreckantan Nair: 
Shri N. K. Sanghi: 
Shri P. K. Deo: 
Shri K. P. 1Singh Deo: 
Shri D. N. Deb: 
Shri N. S, Sharma: 
Shri Sharda Nand: 
Shri Brij Bhushan Lal: 
Shri A. B. Vajpayee: 
Shri Shri Gopal Saboo: 
Shri S, S. Kothari: 
Shri George Fernandes: 
Shri Madhu Limaye: 
Shri J. H. Patel: 
Shri Ram Kishan Gupta: 
Shri Indrajit Gupta: 
Shri Hukam Chand Kachwai: 
Shri Ram Singh Ayarwal: 
Dr. Ram Manohar Lohia: 
Shri S. M. Banerjee: 
Shri Y. A. Prasad: 
Shri swell: 
Shri Hem Raj: 
Shri Bal Raj Madhok: 
Shri Shiva Chandra Jha: 
Shri K. N. Pandey: 
Shri R. K. Sinha: 
Shrimati Sharda Mukerjee: 
Shri Molisin: 
Shri Nambiar: 
Shri C ... C. Desai: 
Shri ,;\, Sreedharan: 
Shri P. Viswambharan: 
Shri Manglathumadom: 
Shri Kameshwar Singh: 

Will the Minister c E External Affairs 
be plea:sed to state: 

(a) whether it is a fact that India 
has decided not to sign the non-proli
feration treaty unless India's security 
against Nuclear threat was assured 
by U.S.A. and U.S,S.R.; 
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Cb) it so, the reaction of U.S.A. and 
U.S.S.R. Government's in t1he matter; 

(c) whether it is also ai fact that 
our representatives had a talk with 
other Governments a1bout this; and 

(di) if so, the reaction of those, Gov· 
ernments? 

The Minister of Exterwl Affairs 
(Shri M. C. Chagla):"(a) and (b). 
The question of security assurance for 
India and other non-nudear weapon 
powers against nuclear attack is an 
issue separate from the non-prol'ifera
tion treaty, arising from certain facts 
and realities of the international situa
tion. Any non-proliferation treaty 
that might emerge after discuss'ions in 
the ENDC has to be judged on its own 
merits and in the light of our national 
interests and certain principles estab
lished by t'fue United Nations General 
Assembly in Ii.ts Resolution 2028(XX). 
The question of the Government of 
India signing or not signing the non
proliferation treaty qepends on whe
ther the treaty, as it emerges in its 
final form after discussions in the 
ENDC, willi meet these requirements. 

(c) and (d). Our representatives 
have had exchanges of views with 
various Governments on the question 
of a non-proliferation treaty as well 
as on the problem of se·curity of India 
and other non-nuclear powers against 
nuclear atta·ck. These exchanges 
have been of a confidential nature and 
the other Governments have indicated 
that their views should not be made 
pulblic at present. 

Return of Nagas from China 

,;,18. Shri P. M. Sayeed: 
Shri Abdul Ghani Dar: 
Shri S. M. Banerjee: 
Shrl Madhu Limaye: 
Shri Nath Pai: 
Shri Onkar Lal Berwa: 
Shr

f

'P. K. Deo: 
Shrl fl, C, Naik: 

Written Answers 

Shri K. P. Singh Deo: 
Sbri A. Dlpa: 
Dr •. Ram Manohar Lohla: 

-Shri George Fernandes: 
Sbri s. Supakar: 
Shri N. R. Laskar: 
Shri D. C. Sharma: 
Shri Swell: 
Shri Kikar ,Singh: 
Shri Kolai Birua: 
Shri Mohan Swarup: 
Shri Yashpal Singh: 
Shri D. N, Deb: 
Shri Hukam Chand Kachwai: 
Sbri Ram Singh Ayarwal: 
Shri Kanwar Lal Gupta: 
Shri R. S. Vidyarthi: 
Shti S. C. Samanta: 
Shri Bibhuti Mishra: 
Shri K, N. Tiwary: 
,Shri A. K, Kisku: 
Shri S. N. Maiti: 
tShri Tridib Kumar 

Chaudhuri: 
Shri Hem Raj; 
Shri Arjun Singh Bhadoria: 
Shri Ram sewak Yadav: 
Shri C'. K. Bhattacharyya: 
Shri Manibhai' J. Patel: 
Shri ,A. Sreedharan: 
Shri Hem Barua: 
Shri Surendranath Dwivedy: 
Shri Virnendra Kumar Shah: 
Shri N. K, Sang-hi: 
Shri J. H. Patel: 
Shri Atal Bihari Vajpayee: 
Shri N. S. Sharma: 
Shri Sharda Nand: 
1Shri Brij Bhusban Lal: 
Shri Bal iRaj Madhok: 
Shrimati Tarkeshwari Sinha: 
Shri M. R. Krishna: 
Shri Llladhar Kotoki: 
Shri Ram Kiaban Gupta: 
Shri V. Krishnamoorthi: 
Shri Sidheshwar Prasad: 
mirt Prakash Vir Shastri: 
1

Sbri Bishwanath Roy: 
Shri Jagannath Rao Joshi: 
Shri Y. A. Prasad: 
Shri Shri Gopal Saboo: 
Shri Maharaj Singh Bharati: 
Shri Molahu Prasad: 
Shrimati Jyotsna Chanda: 
Shrl Rabi Ray: 
Shri Rameshwar Singh: 
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Shri P. Parthasarathy: 
Shri Vishwa Nath Pandey: 
Shri R. Barua: 
Shri D. N. Patodia: 

Willi the Minister of External Affairs 
be pleased to state: 

(a) whether it is a fact that two 
batches of Naga Hostiles, who had es
caped to China, have -Ii8turned to 
Nagaland with arms; 

(b) if so, the details thereof; and 
(c) the steps taken to check this? 
The Minister of Exte�l Affairs 

(Shri M. C. Chagla): (a) According to 
information available with the Gov
ernment of India the two batches of 
Underground Nagas have not so far 
returned to Nagaland. 

(b) and (c). Do not arise. 
..... . 
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Chlneee Oer o Hoe to Ah

St.  Shri Erakn Sniahnan Salt 
Shri Ba aehandra VNn i 
BM N. K. Suchi
Start Hnca Oul 
Kach al ,
Shri Ba Sinh Ayral 
Shri 6«
Bh Onkar Lai Ber  

Meetha Lai
eore Fenandea

Sri Madhn Ll aye
Sri J. H. Patel
Bhri B. S. Shar a
Shri He Buna
Shri ajrna i  Diedi 
Shri P. M. Sayeed
Sr. Ka i Sinh
Shri Knur Sinh
Shri B. K. Biria
Shri Holal Blrna
Shri Mohan S a
Shri Sldhesh ar Prasad
Shri . A. Prasad

Will the Minister o Eternal Aairs 
e leased to state

(a) hether it is a act that China 
has oered rice to India

() i so, the ter s o the oer

(c) hether oern ent hae ac
ceted the oer and

(d) i so, ith hat result

The Minister o Eternal Aairs 
(Shri M. C. Chala) (a) No, Sir.

()  to (d). Do not arise.

Strenth «T Ar y Oicers

*1.  Shri Hnka Chand 
Kach al
Shri BanJH linch
Shri B. S. Shanna
Shri Ba Stalh Ayar al

Will the Minister o  Deence  e 
leased to state

(a)  hether the resent strenth at 
Oicer* in the Anny Is Mo   the 
authorised strenth

() «Mhr the release M E er
ency C i Montd Olloers la llkaly 
to urther reduce this stenth and

(c) i so, the stae takas to aet 
this continency

The  Minister .o  Deence  (Shri 
Saran  Sinh)  (a)  to  e).  I
reret that it is not ossile to ie 
any indication aout the strenth o 
oicers in the  Ar y as this ould 
not e in the ulic interest.   can 
assure the hon.  Me er ho eer 
that the release o E erency Co
issioned  Oicers  and  intake  o 
Short Serice Co issioned Oicers 
is ein so hased as not to aect 
the  eiciency or strenth o the 
Oicers in the Ar y.

Islands In Indian Ocean

*.  Shri Madhn aye
Shri S. M. Joshl
Shri S. M. Banerjee
Dr. Ba Manohar Le a
Hurt eore PernaadeK

Will the Minister o Eternal Aaire
e leased to state

(a) the total nu er o s all Is
lands in the  Indian  Ocean  hose 
soereinty is not in dout

() the nu er o those hich are 
in the doutul cateory and

(c) the stes hich  oern ent 
roose to take to see that these Is
lands are not used as ases y the 
orein o ers or aa srin oards or 
attack on India or as testin rounds 
or nuclear e losions

The Minister o Eternal  Aairs 
(Shri M. C. Chala)  («) and ).
oern ent do not at resent hae 
co lete inor ation in this resect. 
Necessary enuires are ein ade.

(c)   oern ent are iilant aout 
any rcosala y orein o ers to 
set u ase* in the  Indian  Ocean 
area.  Necessary action is ei taken.
In consultation ith other Inleraeled 
oern ents, end the JT.
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:Chief Ministers' Conference 

'*24. Shri S. Supakar: 
:Shri Chlntamani Panigrahi: 
:Shri Ram Sewak Yadav: 
'.Shri Molahu Prasad: 
Shrl "Madhu Limaye: 
.Shri George Fernandes: 
'.Shri ltabi Ray: 
:Shri Ramachandra Veerappa: 
Shri D. N. Patodia: 
Shri Ebrahim Sulaiman 

Salt: 
iSltri M. Rampure: 
Slirl N. K. Sanrhi: 
Shd Hem Barua: 
.Shri ,surendranath Dwlvedy: 
'Shri Bibhuti Mishra: 
'Shrl K. N. Tiwary: 
:Sbr.i Kanwar Lal Gupta: 
'Shri R. S. Vidyarthl: 
Shri Sidheshvrar Prasad: 
Shri Y. A. Prasad: 
\Shri Hem RaJ: 
Shri It. Barua: 
.Shri Ramachandra Ulaka: 
Shri Dhuleshwar Meena: 
1Shri Heerji Bhai: 
:Shri K. Pradhani: 

Will the Prime Minister be pleased 
to state: 

(a) the principal decisions taken 
in the Chief Ministers' Conference 
'held in April, 1967 on the relationship 
between the Centre and the States in 
future; and 

(b) the other subjects discussed 
thereat and the decision taken there
.on? 

The Prime Minister and Minister of 
.Atomic Energy (Shrimati Indira 
Gandhi): (a) and (b). A statement 

:giving the information is laid on the 
·Table od' the House. [Plwced in 
Library. See No. LT-332/67]. 

Expenditure on Indian Missions 
Abroad 

·*25. Shri A. K. Gopalan: 
Shri P. Ramamurthi: 
Shri S. S. Kothari: 
Shri N. S. Sharma: 

.Shri Sharda Nand: 
Shri Brij Bhushan Lal: 
Shri A. B. Vajpayee: 
1Shri P. Parthasarathy: 
Shri R. D. Reddy: 
Shri K. Haldar: 

Will the Minister of External Affairs 
be pleased to state: 

(a) whether it is a fact that the 
expenditure on the Indian Embassies, 
Consulates and High Commissions 
abroad has gone up considerably dur
ing the recent past; 

(b) if so, the extent of this rise; 

(c) whether Government propose 
to take economy measures in vi:ew of 
the foreign exchange shortage and 
economic difficulties in the country; 
and 

(d) if so, the nature thereof? 

The Minister of External Affairs 
(Shri M. C. Cnagla): (a) Yes, Sir. 

(b) Rs. 2.72 crores. Over the last 
year, accountable ;by devaluation and 
increased costs abroad. 

(c) Yes, Sir. 

(d) The broad outlines of the mea
sures taken to ensure the most econo
mical use of the Budget Grant of the 
Ministry of External Affairs are as 
follows: 

(i) Posts of officers and staff in 
the Missions abroad are sanc
tioned only after the propo
sals have been thoroughly 
examined on the basis of work 
study and approved by the 
Economy Board of the Minis
try oi External Affairs. 

(ii) In view of the acute foreign 
exchange position, the Budget 
proposals are examined with 
the greatest possible emphasis 
on economy without at the 
same time sacrificing func
tional effectiveness. 

(iii) The device of concurrent 
accredition has been adopted 
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aa a eans to curtail inorease 
in e enditure on Eternal 
Aairs  hich  ould hae 
een otherise o a larer 
anitude.

(i) Proosals or oenin o ne 
Missions  are  i le ented 
radually, in the order o 
riority.

() Poers o Heads o Missions 
to incur e enditure hae 
een recisely deined.

(i) So e osts are ein ket in 
aeyance or aolished.

Trainin Facilities or Ku ait  Per
sonnel

6. Shri N. K. Sanhi
Shri . A. Prasad

Will  the  Minister  o  Eternal 
Aairs e leased to state

(a) hether it is a act that  he 
oered to ake aailale serices o 
Indian Technicians and e erts  to
ether ith trainin acilities or Ku
ait ersonnel in India durin his re
cent isit to Ku ait and

() i so, in hat articular  ield 
the serices o technicians hae een 
oered

The Deuty Minister in the Minis
try o Eternal Aairs (Shri Surendra 
Pal Sinh) (a) es, Sir.

()  No articular ields hae een 
entioned.  Technicians ill e ro
ided in accordance ith the reuire
ents o Ku ait and deendin uon 
their aailaility in India.

Hindustan Aeronautics Liited, 
Kanur

W. Shri A. B. Vajayee
Shri Btaarda Nand
Shri Bharat Sinh
Shri Kanjtt Sinh
Shri J. B. Sinh
Shri S. M. Benerjee
Shri Madhn Ltaiaye
Shri Hakun Chand Kach al 
Shri Jaansath Bh  Jodi 

WiB the  Minister o Deaaee  e

leased, to state

(a) hether it is a act that  the 
Secretary o Kara eharl Snh, Hin
dustan Aeronautic*  Liited, Kanur 
ent on huner strike to e ti e ao 
at his Delhi residence to ress  the 
de ands o the Kara ehari. Sanh o
H.A.L.

() i so, hat ere their de ands, 
and

(c) the action taken  Oo««rn 
ent to eet the

The Minister o State in the Minis
try o Deence (Shri B. R. Bhaat) 
(a) No, Sir ersons ho  ent  on 
huner strike ore reorted to e 
or er e loyees o H.A.L. (Knnur 
Diision).

() That lhe cases o the disissed 
e loyees o H.A.L. (Kanur Dii
sion) should e rcconsidered.

(c) The oern ent ind it diicult 
to interene ecause

(ii action taken y the anae
ent  .ts ater  a  roer 
enuiry

(ii) on the acts o the case the 
unish ent docs not a ear 
to e harsh or unjust

(iii) the reresentation is aainst 
action taken y the anae
ent o H.A.L.. a Pulic Sec
tor ndertakin unctionin 
under the Co any La.

Aid to Neihourin Countries

8. shri S. R. Da ani  Will  the 
Minister o Eternal A ciu e leas
ed to state the co it ents  hich 
oern ent hae ade to rant ore
in aid to he neihourin countries 
durin the last three yeas in the or 
o (I) technical kno ho  (ii) inan
cial assistance  and (iii) su ly o 
caital oods

The Deuty Minister in the Minis
try o Eternal Aairs (Shri S end  
P Sinh) The inor ation is ein 
collected end ill e ieced on the 
Tale o the Huse.
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lease o l t«n ar oas reedo

*S9.  8kri Seuelra
Start Trtdl K r 
Oktndhnl
Start Indnjtt uta
Shri Onkar Sinh
Start Es ara IMdy
Shri Ra Klshaa uta
Dr. Ka i Sinh 
jjti ati NIrle Kaor
Shri eore FcnunAcs
Shri J. H. Patel
Shri Madhn re
Start S. M. Banerjee
Dr. Ra Maaohar Lohia
Shri Kan ar Lal uta
Shri R. S. VMyarthi
Shri Ata Das
Shri Jaannath Rao Joshl 
Shri Hnka Chand Kach ai

Will the Minister o Eternal A
airs e leased to state

(a) the stes hich  oern ent 
hae taken to secure the release  o 
ihters or oas reedo, Mr. Mohan 
Aanade  and Dr. Telo Mascarenhas, 
ho are still under detention in Por
tual and

() hether the attention o  the 
.N.  Secretary eneral has  een 
dra n to this and his ood  oices 
souht in the atter

The Minister o Ele al Aairs 
(Shri M. C. Chala) (a) All ossile 
eorts hae een ade and continue 
to e ade or the release o Shri 
Mohan La an Ranade and Dr. Mas
carenhas, throuh the ood oices o 
riendly countries.

The atter as also taken u 
throuh the International Co ittee 
o the Red Cross and the A nesty 
International.  A Portuuese layer 
as enaed to ursue the case ith 
the Portuuese authorities.

Tha oern ent o India has also 
souht the ood oices o the Holy 
See in this reard.

()  The atter does not all ithin 
tile shere o .N. Secretary eneraT*

unctions. His attention has, hoeer, 
een inor ally dra n to this.

«iT hi i ( tatiHi)  iMnll

*0   VPTOIW t    

***   

ra ra 

WHH

nr   s 

()  r u   c t * t 

to tt «r*r

i  h r nFVrn

err «rr   str

( ) re t, rt r

* TOT  RT t 

Ms t    («t  o  «

n r)  ()*tr(«r). s*r   irira jt 

 s 1  ir  r ai nt

Tlt.TdTVT i nrT   T «T,   Vc

R  tor r sit to  *1 1 «i 

j «tr ar   cWurat 7tt  

ner *r

n*t jtanr i  sntrct to «it

   TT   «ItT i t 

hi   ar     iWt

Sr     WT ill «KHI 

 i rtTr   «rHir  n 

r  «n 1 «tr

irtinin t *r«n «i. entt r* 

r r *nr tnrr rr  i

r tln F a Mnta

I. Shri Bataorao Patel  Will  the
Minister o Inor ation and Broad
castin e leased to state

a) the na es o orein Fil Fes
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in  la hich India articiated 
durin the last le y«M

() the na es o Indian  icture* 
hich on any a ards

(c) the total a ount o orein e
chane sent on these Fil Festials

(d) the nu er and na es o ro* 
dueers and  other il  eole  ho 
ent aroad or articiatin in these 
Fil Festials and the countries they 
isited

(e) the a ount o orein echane 
released in aour o each indiidual 
durin the last ie yean and

() the nature and a ount o  ad
antae deried y the Indian il 
industry as a result o articiatin 
in the Fil Festials

The Minister o Inor ation and 
Broadcastin Shri K. K. Shah) (a)
to ). The inor ation is ein col
lected and ill e laid on the Tale 
o the House shortly.

Buildins urchased or Indian 
Missions Aroad

t Shri Baorao Patel Will the Min
ister o Eternal Aairs e leased to 
state

a) the nu er o uildins ur
chased in arious countries since the 
Indeendence or ousin Indian Mis
sions and their indiidual cost

() the annual cost o aintainin 
the, country ise

(c) the  a ount sent on renoa
tin and urnishin residences o A
assadors as aainst the aintenance 
e ense o the Chancery uildins

(d) hether it is a act that resi
dences o A assadors are ost o
dern hile the Chancery  uildins 
are nelected and

(e) i so, the stes  oern ent 
roose to tdn to i roe the Chao* 
easy ulkttnjsT

Written Ans ers

tta MtaM o Istanal Aairs
(Shri M. C. Chaia) (a) Tile reuir
ed  inor ation  is  ien  in the 
state ent laced on the Tale o the 
House. Placed in Lirary. See Mo.
LT 67,

() A Head o Mission can autho
rise e enditure uto 18 er  cent 
o the ook alue o uildin on its 
reairs in any sinle inancial year 
under his deleated oers. oern
ent sanction, ho eer, is necessary 
i the cost o reairs eceeds .18 er 
cent o the ook alue o the ro
erty.

(c) The inor ation on the eact 
a ount o oney sent on renoatin 
and urnishin o E assy residences 
and Chancery uildins is not readily 
aailale.  Collection o iures ro 
the dates o urchases ould reuire 
ti e and laour out o roortion to 
the ulic interest to e sered.

As reards urniture and urnish
ins a Head o the Mission, can, under 
o ers deleated to hi incur an 
e enditure uto the liit o Rs. 1,600 
er annu (Rs. 1.000 eore dealua
tion) on urchases or his o n resi
dence roided the articles urchased 
are not inadissile.  For all ur
chases under this head or residences 
o Head o Missions eceedin the 
liit o Rs. 1,600 er annu, sanction 
o the oern ent o India is reuir
ed.  As aainst this a Head o Mis
sion is e oered to send Rs. 8,000 
er annu (Rs. 8,000 eore dealua
tion)  on  urchases  on  urniture 
urnishins or the Chancery.

In addition the Head o Mission is 
also e oered to send uto  er 
cent o the total ook alue in res
ect o durale articles and 7. er 
cent o the total ook alue o the 
nondurale articles on aintenance 
urnishins and uto the sa e liit 
on rene als and relace ent or his 
o n residence.  For Chancery the 
liits are 8 er cent o the caital 
cost o urniture etc. and 18 er cant 
o the caital cost o lass are, croc* 
kery ate. The oern ent has, hr 
eer, recently I nssrt a a on all
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ne urchase* or oices and resi  reuee* such as a oollen ill, tea
dences aroad Tor a eriod o 18  estate etc. are y the seles rolt
tonths aectie ro Octoer, 1988.   ale roositions

(d)  It is not correct to say that 
Chancery uildins are nelected* 
and the residences o A assadors 
are *01081 ode . The rides or re
airs and aintenance o uildins 
te. 18 er cent o the ook alue 
o roerty on reairs annually a lies 
io the E assy residences and Chan 
eery uildins alike.  In the case o 
leased uildins here the landlord 
does not  accet resonsiility or 
reairs, a Head o the Mission can 
authorise an e enditure on reairs 
not eceedin 8 er cent o the 
annual rent. Reairs to all uildins, 
hether o ned y oern ent or 
taken on lease, are undertaken to kee 
the in ood condition suject, o 
course to the aailaility o unds. 
E assy  residences  and Chancery 
uildins are not co arale as they 
are eant or dierent uroses. The 
or er are eant or reresentational 
uroses hile the latter are or oice 
and unctional uroses.

e) Does not arise in ie o aoe.

Tietan lrt

L 8hrl Banrao Patel
Siirt Ra anhaadra laka
Shri Dh id Bah ar Means
Shri Heeiji Hhal
Shri K. Pradhant
Jai eore Fanuusdes
Shri Mada Li aye
Dr. In Maaohar lohla
Shri I. H. ratal

Will the Minister o Eternal Aairs 
e leased to state

(a) the a ount ent so ar  in 
rehailitatin 80,000 Tietan reuees

() the nu er o Tietan  reu
ees not rehailitated so ur
(c) Ike a ount ct onthly dole 

sent   those not rehailitated  so

tor

(d) hether the Industries set u 
io roide inle nant to the Tietan

(e) i so, ho any  such Indus* 
tries are there and the a ount o in
est ent inoled in the

() hether it is a act that any 
o these Tietan reuees ere ound 
to e either aents or sies o the 
Chinese

() i so. ho any and in hat 
arts o the country and

(h) the stes taken aainst  such 
sies

The Minister o Eternal Aairs
Shr M. C. Chala) (a)  The total 
e enditure uto the 1st March, 1968 
on rehailitatin aout .000 Tietan 
reuees as Rs. ,.,717,09. Fiures 
or the eriod Aril 1. 1986 to March 
1, 1987, are ein collected and ill 
e laced on the Tale o the House.

() Aout 16,00.

(c) oern ent  are  disursin 
Rs. .7 lakhs er onth on eedin 
Tietan reuees ho are either not 
rehailitated as yet or hose rehaili
tation has not reached the inal stae.

(d) The industries hae not one 
into roduction so ar. They are e
ected to e roitale and should 
ake the Tietan settled on the, 
selsu ortin.

(e) Work is under ay on the ol
loin industries ein  estalished 
ith oluntary assistance.

1. A Tea arden at Bir in Kanra
Distt. at esti ated cost o 
Rs. 10,00,000.

. A Woollen Mill at Bir in
Kanra Distt. at esti ated 
coat o Rs. 1,00,000.

. A e Stone uarry in Nahan
Distt. Rs. 10,00,000.

() Only a e o the reuees 
arriin ro Tiet ere susected o 
ein Chinese aeota.



) The inor ation is ein col
lected and ill e laced on the Tale 
o the House.

(h)  The  susects  are  interned. 
Those ound to e innocent are re
leased and sent to rehailitation sites.

*No us land* In Ah ednaar

. Shri Anantrao Pat  W1  the
Minister o  Deence e leased  to 
state

(a) hether it is a act that a is 
stretch o land has een ket as No 
Mans Land* eteen  Ah ednaar 
Canton ent and Ah ednaar  City 
Municiality

() i so, the reasons thereor and

(c) the action taken y  oern
ent on the a lications  endin 
ith the Canton ent authorities or 
the sale o land to the arious social, 
educational and cultural institutions

The  Minister  o  Deence  (Shri 
Saran Sinh) (a) No, Sir. An area 
o  9. acres as ecised ro 
Ah ednaar Canton ent liits in 
9S and included ithin the Ah ed
naar Municial liits.

() Docs not arise.

(c) 1. acres o land ro the 
area in uestion hae een sold to 
the  Ah ednaar  Collee  hile 
reuests ro three social, cultural 
and educational institution*, na ely 
Hind Se a Mandal, Shri Bhujan Shik 
shan Sanh and President Ah ed
naar Education Society or lease o 
land are under consideration.

Pi e—r in Mk

C. Shri Shia Chandra Du Will the 
Minister o Inor ation and Broad 
MttH e leased to state

(a)  the lrat ten  o ners at tc* 
Pres— ayin the larest nuaocer ok 

( eeklies  and  anttilisrt 
under Mr control

6   Written Anser*

()   the irst ten  o ners at th* 
resses hain the hihest inco e oat 
o the Press usiness end

(e)   the ten hihest inco e earners, 
the resectie ercentaes o inco e 
out o adertise ent and out o sale

The Minister o Inor ation and 
Broadcastin (Shri K. K. Shah) (a)
The irst ten o ners o resses (cot 
on o nershi nesaers) hain 
the larest nu er o dailies, eeklies, 
onthlies etc. are

(1) E ress Nesaers.
() Bennett Cole an  Co. Ltd.

() Thanthi Trust  Allied Pu
lications.

() Hindustan Ti es 8c Allied 
Pulications.

() A rit Baar Patrika.

(6) Ra  oal  Mahesh ari Se 
others.

(7) Saurashtra Trust.

(8) Anand Baar Patrika.

(9) Indian National nress.

(10) Shri  arakcsari  Prakashan 
Ltd.

()   and (c). Ministry o Inor a
tion and Broadcastin hae nr inor
ation on the suject.

Ato Bo

. Shri Shia Chandra Jha Will the 
Pri e Minister e leased  to state 
the a ount needed  or the anu
acture o one nuclear o

The Pri e Minister and Minister o 
Atoic  Enery  (Shri atl Indira 
andhi) It ould e unrealistic to
atte t to esti ate the cost o ro
ducin one rototye nuclear o , 
as the entire deelo ent e enditure 
thereon, hich ould e etre ely 
hih, ould hae to e deited to it.

e taa Fihter Plane* or Pakistan

S. Shri He Ba
Shri Balraj Madok
Shri AIM Whar Vajayee 
Shri Sharia Naa«

Written Anser* 6MA , 1M7
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hct BrJ B h  Lai
BM N. S. Bhun
Shri Shri oal Baoo 
Shri ati TtHua ui Sinha 
S l D. C. Shar a
Shri Hakua Chand Kaeh ai 
hri Baa Since Ayar al
Shri S ell
Shri B. D. B« r
Shri P. Firth rthy

Will the Minister o Eternal Aaira 
e leased to state

(a) hether oern ent are aare 
that siteen F Suersonic Fihter 
Planes o Iranian Air Force ar« at 
resent in Pakistan

() i so, hether these are in lieu 
o the lO F86 ihter lanes that Iran 
ae to Pakistan or oerhaulin and 
hich had to e transerred to Iran, 
ater a lot o ressure as ut  y 
India on the countries that ae these 
lanes to Iran

lc) hether oern ent are alert 
and iilant  aout this collusion o 
to e CENTO countries ith Pakistan 
and

(d)  the stes taken y oern ent 
to oil this roin enace  coin 
iro Pakistan ith the actie hel 
and cooeration o Iran

The Minister o Eternal Aairs 
(Shri M. C. Chala)  (a) and ().
Accordin to our inor ation, iteen 
F and to C10 aircrat o the 
Iranian Air Force had roceeded to 
Pakistan  or  takin  art  in  the 
National Day Celerations on rd 
March, 1967.  These aircrat ent 
ack to Iran in the onth o Aril. 
These lanes ere in addition to the 
F86 Fihter Planes hich had one 
earlier ro Iran to Pakistan, and 
ere later stated to hae one ack 
to Iran.

(c) and (d). The oern ent are 
constantly alert and iilant aout. 
Pakistans atte t to rocure ars 
ro so e Cento countries. Wheneer 
necessary and e edient, the atter 
Is taken u throuh dilo atic chan

nels ith the oern ents concerned. 
The oern ent o India are ully 
alie to the situation created y Pakis
tani ars uildu and are takin 
a roriate  stes or saeuardin 
their security.

The ntold story*  y . ounJ 
Kanl

9* Shri Moha ad Is ail
Shri Bhaaan Das
Shri B. K. Modak
Shri Sidheah ar Praaad
Shri Chinta anl Panlrahl
Shtl Hnka Chand Kach al 
Shri Baa Sinh Ayar al
Shri Madhu Li aye
Dr. Ba Maaohar Lola la
Shri eore Fernandes
Shri C. Daaa
Shri Molahn Praaad
Shri BaM Bay
Shri aaeah hosh
Shri tJ anat
Shri Ba Kishan nta
Shri S. Saakar
Shri Vasadean Nair
Shri Jaannath Bao Joshl
Shri S ell
Shri S. M. Banerjee
Shri Ba Seak Tadar
Shri M. K. Krishna
Shri ati Tarkeah ari Sinha 
Shri Maharaj Sinh Bharati

Will the Minister o Deence  e 
leased to state

(a) the roress ade y the o
ern ent in inestiatin  into  the 
stateents ade y Lt. eneral Kaul 
in his ook The ntold Story

() hen the  inestiations  are 
likely to e oer and

(c) hether ot, roose to lay a 
coy o the reort on the outco e o 
the inestiations on the Tale o the 
House

The  Minister o  Deence  (Shri 
S aran  Sinh) (a) to (cl.  The
eaination o the ook is nearin 
co letion and I shall a rise the 
House o the result as soon as o
ern ents decision is readied on the 
result o such eaination.
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Tiet   CJ.O.

It. Shrt IiiMdi ia Veera a 
Shri Kan u Lai uta
ShH R. 8. Vtdyarthl
Shri N. K. Sanhi
Shri Madhu nutjre
Shri S. M. Baaerjee
Or. Ba Manohar Lohla 
ehri ear re Fernandes
Shri . A. Praaad

Will the Minister o Eternal Aair* 
e leased to state

(a) hether it is roosed to raise 
the uestion o Tiet at the nited 
Nations durin its net session and

() i so, the details thereo

The Minister o Eternal Aairs 
(Shri M. C. Chala) (a) At resent, 
there is no such roosal.

() Does not arise.

Reort o Filial Co ittee on
I.F.S.

11. Shri B. S. Shar a
Shri Onkar Lai Ber a
Shri Sell
Shri K. P. Sinh Deo
Shri D. N. De
Shri Sidheshar Prasad 
Shri atl Tarkesh ari Sinha 
Shri Huka Chand Kach ai 
Shri Onkar Sinh
Dr. Kai Sinh
Shri Kikar Sinh
Shri R. K. Birla
Shri B. S. Vidyarthi
Shri P. K. Deo
Shri D. N. Patodla
Shri N. K. Sanhi
Shri B. Barna
Shri C. C. Desai

Will the Minister o Eternal Aairs 
e leased to state

(a)  hether inal decision has een 
taken on the reco endations o the 
Pillai Co ittee  on  the  Indian 
Forein Serice

) i so, the nature thereo and

(c) hen these ill e i le en
ted

The Minister o Eternal Aairs
(Shri BK. C. Chata) (a) to (c). The 
eaination at the reco endations 
o the I.F.S. Co ittee in the Minis
try o Eternal Aairs has een co
leted. Ater consultations ith other 
concerned Ministries o the oern* 
ent o India it is roosed to con
sider the reco endations at Cainet 
leel, so that inal decision can e
taken at an early date.
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yVTT (h BlH iWt (*t  

« )     () *r irr, t

i i

() uh n it i 

(«r) lrcr t r* 

t i nri

Co ercial Bi deutti

IS. Shri Mohan S a
Bhrl Ehrahi Snll o Salt 
Shri Manlhhal J. Patel
Shri M. Ra ure
Shri Hukain Chand Kach al 
Bhrl Ra Slash Ayar al
Shri S. Snakar
Shri N. B. Laskar
Dr. Karol Sinh
Shri ati Nlrle Kanr
Shri  Ra achandra  Veera a 
Shri N. K. Sanhl
Shri Sharda Nand
Shri J. B. Sinh
Shri  A. Prasad
Shri Bihntl Mishra
Shri S ell
Shri S. C. Sa anta
Shri A. K. Klskn
Shri S. N. Maitl
Shri Trldi Ku ar Chaudhnrli 
Shri ashal Sinh
Shri Vlrendraku ar Shah
Shri R. Ba a
Shri C. C. Desai
Shri RanJH Sinh
Shri Onkar Lai Ber a
Shri Meetha Lai
Shri Ra K hen Oota
Shri Anhaahaan

Will the  Minister o Inor sttea 
and Broadcastin e leased to state

(a) hether it is  a  (act  that 
arrane ents are  ein ade  oi 
roadcastin co ercial  adertise
ents

() It so, hen this  roadcastin 
ill start and

(c) the details thereo toether ith 
the esti ated annual reenue receits 
therero

The Minister o  inor ation  and 
Broadcastin (Shri K. K. Shah) (a)

es Sir, in the einnin as a ilot 
roject.

()  and (c). The details are ein 
orked out. Eery atte t is ade  
to e edite ut it is diicult to say 
hen it ill start and hat ill e 
the reenue.
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ad ar E Senrlc ui la (Matt 
tare

IS. Shri K. Ba ani
Shri uith

Will the Minister o  Deence e 
leased to state

(a) hether oern ent hae re
ceied any reresentation  ro the 
E serice ens  Welare Association 
o Coi atore tor the allot ent o 
land or construction  o houses

() hether   oern ent  hae
considered the reresentation and

(c) i so, the decision taken  y 
oern ent in the atter

The  Minister  o  Deence  (Shri
S aran Sinrh) (a) es, Sir.

() The reresentation as or ard
ed to Madras State Soldiers, Sailors 
and Air ens Board or consideration.

(c) Docs not arise.  It is  or  the 
State authorities to decide the atter.

Arrest and Harass ent o Indian 
Surer Oicials y Pakistan 

authorities

1C. Shri M. Ra are
Shri Ra aehandra Veera a 
Shri N. K. Sanhi
Shri Haki Chand 
Kaeh al

Shri Sa Slnch Ayar al
Shri I. A. Prasad

Will the Minister o Eternal Aairs 
e leased to state

(a) hether it is a act that a nu
er o Indian Surey Oicials  ere 
arrested and harassed y the Pakistan 
authorities at the order recently and

() i so, the stes taken y o
ern ent in the atter

The  Minister o  Eternal Aairs 
(Shri M. C. Chala) a) es. Sir. On 
11th January 1987, three e ers o 
an Indian Surey arty ere kidna
ed y the East Pakistan Riles en 
ro Narukhaki, District Murshidaad 
.(inside Indian territory) hile they

ere aitin or the arrial o the 
Pakistan Surey arty.  Stron ro
tests ere loded ith the oern
ent o East Pakistan. T o o the 
ere released ater seeral hours and 
allo ed to return to India. The third 
one as released  on th January 
1967 ater a trial at Rajshahi.  The 
contention o the oern ent o Pak
istan as that the three ersons ere 
arrested inside Pakistan territory and 
that, hile t o o the ere releas
ed as soon as their identity as es
talished. the third one as detained 
as he did not ossess  trael  docu
ents.  The oern ent o East Pak
istan as told y the State oern
ent o West Benal that its conten
tion as not correct ecause in ter s 
o a decision arried at  durin  the 
8ti Conerence o the DLRSs, it had 
een decided that trael docu ents 
ere not needed y oicials o that 
articular cateory as they ere not 
reuired to cross the order and that 
the erson concerned had not in act 
crossed into Pakistan territory.

(h) The atter as  discussed  in 
the 86th Conerence o Directors  o 
Land Records and  Sureys  o West 
Benal and East  Pakistan  held  in 
Calcutta on the 9th and 0th March, 
1967 and t has een decided that, to 
sto recurrence o such incidents, all 
Surey Sta on either side ust in 
uture carry alid trael docu ents.

i nni) t trV
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ytar   V srrar *rc ursnksr

 1  * ot 

TFTT7   t WcT V* *TS WT BTH

t*T arr  t t *ir «rrT t 

( ) at t 1

Co laints aainst Presidents o 
Canton ent Boards

18.  Shri Kan ar Lai uta
Shri R. S. Vidyarthi

Will the Minister o Deence  e 
leased to state

(a) the nu er o co laint*  re
ceied y his Ministry or the arious 
Ar y Co ands aainst the Presi
dents o the Canton ent Boards  in 
India ro the elected e ers  o 
the resectie Bnards durin the last
10 years

() the nature o such co laints 
and

(cj Ooern ents reaction thereto

The Minister o  Deence (Shi 
Saran Sinh) ra)  to  (c). Co
luiuls receied  tlie Ar y Co
ands or the Ministry o  Deence 
ro  the  oliKted e ers  o  the 
Canton ent  Boards  aainst  their 
Presidents are dealt ith on erit*. 
Eort ill e ade to collect the in
or ation to tht etent ossile, and 
a stateent ill e laid on the Tale 
o the House.

Maaor J or Indian Patriot* In Bu

19.  Shri R S. Vidyarthi
Shri Ra achandra laka 
Shri Dhnleahar Meena
Shrt Heerji Bhal
Shri K. Pradhanl

Will the  Minister  o Eternal 
Aair* e leased to state

(a)   hether detail* o the roosal 
to erect a e orial to the Indian 
atriot* in Mandalay. Bur a  hae 
keen orked out

) i ao, the nature thereo and 

*) , not, the ti e likely to  e 
taken to inalise the sche e

Hie Mlnhter o  Eternal  Aairs
(Shri M. C. Cha la) (a) to (c). We 
are in co unication ith our E
assy in Ranoon reardin the details 
concernin the uestion o uttin u 
laues in  the Me orial  Hall in 
Mandalay Jail.  Eorts  are  ein 
ade to inalise the atter ithout 
delay.

Proosal reardin reduction in Ar *
E enditure o India and Pakistan

0.   Shri D. C. Shr a
Shri Srhiyan
Shri S. M. Banerjee
Shri Madhu Ltanaye
Shri Ranjit Sinh
Shri Huka Chand 
Kach ai
Shri Shri oai Saoo
Shri B. S. Shar a

eore Fernandes
Dr. Ra Manohar Lo a 
Shri Surendranath Diedy 
Shri He Barua
Shri N. R. Luktr
Shri S. Suakar
Shri I.lladhar Kotoki
Shri ashal Sinh
Shri S. C. Sa anta
Shri Jaannath Rao Joshi 
Shri Ra Sinh Ayar ai 
Shri S ell
Shri Manlhal 1. Patel
Shri B. Baroa
Shri C. c. Desai
Shri D. N. Patodia

Will  the  Minister o  Eternal 
Aairs e eased to state

(a) hether Pakistan has rejected 
Indias roosal ade so eti e ao 
or talks on reduction in ars e en
diture in oth countries

() i 0. the reasons thereor and

(cl hether a coy o the corres
ondence eteen the to countries 
on the suject ill e laid on  the 
Tale o the House

The Minister o Eternal Aairs
(Shri M. C. Chala) (a) es, Sir.

) Pakistan has rejected our ro
osal on the lea that the uestion at 
ars liitation can e realistically 
tackled only i a si ultaneous eor*

 (AilLSO—.



li ode to neotiate hat Pakistan 
descries a settle ent oj the Ja u 
and Kashir disute.  Pakistan in ita 
rely has releated the uestion o 
ars reduction to a susidiary osi
tion and does not see as anious as 
the oern ent o India to see a re
duction o the ountin urden o 
ar aents. The oern ent o India 
hae e ressed the ie  that such 
reduction in ars ill .e ood in 
itsel and ound to hae a holeso e 
eect on the econo y o oth coun
tries and create a etter at oshere 
all round.

(c)  A coy o the corresondence 
eteen the to countries  on  the 
suject is laid on  the Tale o the 
House.  Placed in Lirary. See No. 
i.T 67).

Visas ien to Pak. Nationals or 
Visitin n*l«

1.  Shri C. C. Desai Will the Minis
ter o Eternal Aairs e leased to 
state

(a) The nu er o cases in hich 
isas ere ien y the Indian Hih 
Co issioner  to Pakistani nationals 
or isitin India since the 1st Jan
uary, 1966

() the nu er o cases in hich 
the Pakistani authorities ae isas to 
Indian nationals isitin Pakistan

(c) i the t o nu ers are ery 
disarate, the action oern ent ro
ose to take to ensure uniority in 
the ractice relatin t0 rantin  o 
isas and

(d) hether oern ent are aare 
that hile Pakistani  nationals  et 
itas airly easily or isit to India. 
Pakistani authorities do not  etend 
the sae acility to Indian nationals 
eren on hu anitarian rounds ith 
the conseuential discontent on the 
art o the Indian ulic  includin 
Musli s. Parsees and Christians

The Minister o sternal Aairs 
(Shri M. C. Cala) (a) The statis
tics o isas issued  y  the  Indian 
Missions in  Pakistan  to  Pakistani

7   Written Ansen

national* since 1st January, 196t are 
ein collected and ill e laced on 
the Tale o the House as soon a 
aailale.

O) and Cc). The Pakistani authori
ties do not inti ate their iures to 
us.

(d)  es, Sir.  Wheneer cases in
olin , hardshi to Indian nationals 
in securin isas or isitin Pakistan 
on hu anitarian rounds are rouht 
to our notice, they are taken u ith 
the oern ent o Pakistan.

Written Anrers   76

iiWW    jFTlVPTT Wt

   *   aun 

t In I** VTM N 

ran *rr st  «r ro

«T a 

.*0   *r* k a 8

l 7 i  

ur to ii Hi  srr it*  s arr 

TFT SI i   *TT 

«r)  r,    «n s ro

*  srh

(r)  r   ttr *r

trnr Nt (*t t* a) 

ati

(«r) 

 ira* c  n   tnt

(*r) h t ti   j ttr n

ror «r*r i

ytarr **rr«r ir *t

 *rnr «rar  t*r 11

MA , 1967



77  Written Anser*  J A STOA 1, 1889 (SAKA) Written Ansers 78

i (Nill 

. «t i    

t  t    R i     1

r  tttPMni to* 1 * h

(s) «rt *1 nr  t
TT 6 , 00 Tt W  ttrM 

(ar) JjirrI TK*T *r«rsr i 

V 

( t)  P re  sr       r r r

TT   H   r

T rn rsrTit  )

(,er)  «r snj, n nrr  t nrt S 

«r *r Trsr 

itt t tTH  nr rrrr7   s n

(t Jo  V

*T T)  

() aan1 jnr   Pttt httt

( )  . 9, 0. 00 W   I

(r) r *).  t nr r 

 an   *j8T *t*n  a Rr

r n rrrrr k ac ar

*  «j t nr   «r   «n 1

W r *r t inAin n   W 

W tWF   l   iN  *

WIWT

. «t W   W  

 tW   HWWW 

«*it  ct   «n    «t  *tt

(t) rl * I r   It 

nr sr r sarrct i   t

in  *t 1 jt t itt  st

1 *TC  *H1TT T    il 

*t an tc 

(*) t   Ht   a *ru

 TIFFt W RJ  TrT TTW r T

Mk r tr*r  * *ranr *t 

«rt  arrrt     

*T) 1*  

P snr  r *rr. i TaNr s r .TT 

*r Mr t t Tcnr  r  * 

Mr   t r i*n r t 

(*) t t,   *  

r     «tr 

( ) nt , *T n Tr  

airan int  («t   ) 

( ) i (« )   jtsri T ir *

s  ar s nt  ttt rr  tr 

it, «*tt   «.R MT*  nrsnr *r

riRsr r   n

ttr   WV i

H«r «  Tt  arrat .  nn

rn   tr   ssj  t 

S*nsr TWT  TTTT   I 

ttr ia* nr    n  

 rtr *      trt  Frr

(n)    ()    Tnr tt   «n 

Tn  i   P   r



Written Aiu    MA , 1989   Written Aiu    80

i  it s   S *i l

V TtTJ   «   VT * PT H W1MWT

it a t t   r r Mui n «n 

«rtr ht «cr *r  *nr Pn 

jPnr t i aci1 r RT ier 

il* *HI srtH tRVTT  «F*Nrtt, 

tohr riroiT  tnr  j r  

*t*rr stt , Fto itr * iO

  tiPtT JP  H VI

WWTT    srrr r r Sr TTa

«y T rr *nr  r 

, *tr   *r  nar OTrtarr *rtr 

« a* a n t * r (t r*rcr 

JTTT   rhlcui   tV Mr

t )  tk rirr   i *r*  «*r 
Stn *  rr*r tst t Si 

*nr *r  rarr tt «r

atie* TT*  a i  srr rr

Tii rjn t Tsrra sri*rtnrTT r 

arnr I i  irT it tThW   s i 

r   trr  ( tjji a*t st 

 n a or   a *tt t  

r    yr*c*Tr r *r 

tut a T   tt *t Tnrr  rrt 

 I 17.r, * rtJT  «Tlt   10

did i *    o jrHjnr

Wrt RT *TR ra««  *T S T 

«r*T  Ptit jjti.rr ii n 
 I  TT*T HWi   s T «WT I

a «  in t H  *r «r t  

i i

n   i1   tct  VI TOW

 . *t JW VI W I  

«r F  ti  aitat 

t « r «    

t to * i  

Wt crrc itsir 

t *   

. IV *    

nsi*n«ts rr«r «nt «r

() irtnr tr  1 r, 
1967 nr trst t W IhrWt n) WVt 

)i  «RT  «rt it tint e

i  t *nc W «i  

( ) * Wt in  Art 

i W  itT

(jt)    PT t Wt

Tr r*n .  *TTr ir r*r r  tr  . 

tt* Rt    7  *rToTr  Psrt 

r 7 nTTr r t  

n Vt a r «ht («t

to  )   ( ) t r  t t

jtan    arnr    TT,  *i 

rPT tl   Tr T  I, It), i * it 
 yrr ir 1  rir l  ij  ,1  

*r *r*i l i at str Prt *nt i 

T   1 TT «r TTTct rroV 

iri *rr i r, o  TrTS tT, 

r **i i  iPT , so   r

00  rr  i  ct t

* T  SWTT c  —

1. rsRT  T RT   .ro «r

.
rsnr .00 sa

.1. TarTdT  1.00 «

nTtTH   *t 

arrar rr Ti in   r  *t tt  

t ar t rs   nrrrT 

ar   i n   *ro t.nr

arr  r tt i J Prt «it 

*t . arr tnrt   e   11

( ) rniraRT s r  tJr*r  

*i* r «rt H  it  in «Nr r



:2 
·~ ~ 

i 
f, ~ 

~ .: ~ 
-& . . 

~
 .: 

"" ~ i. 
1 

.i 
i;· i .. 

£ ;
;
 

,. 
~; !V .: 1 ;! __ ti~ 

.f .. : u 
1i 

! ~i 
1.r l·i 

~&j ·~J 
l ''~!~1 

I 1 ··il 1! .. 'ri 
~ 

.1 
-t 

l ~ 
~. :. l:'. 

·~ ! 
~-i ~ t ~ ·I 

I; , 1 I .. I 
~ i -~I 

: e ~ 
t • J J ~ 

~ ~: .! 
·~· r 

? 
!. a: 

L;. 1 { :1 J ' I i 
Jf ,. ! 'f · ·~ i 

,.. , l ~ 
ii ! 

• 
Ir ! ~ ·t 

:: ~ 
·~ i ~ : ~ i -

• 9 • 9 Li ! I rr ! ., 
~ --r 

-, 
,.:~ 

w·"' 
·i 

I;' 'I!'• 
I:' 

.. 
r; 

If 
• 

lf.t::: 
~ 

" 
't. .!. 

"
I 

-
.. f _.. 

._.. 
C

'i _ 
_

..itritz
:• 

" 
If-

i; -·1 ._..,, 
• 

--1 
1:'. 

.. 
•5 

·-
~ .!:'. 

"' 
ilo 

~ 
~
 

I 
*' f 

"IJ .t 
.If 

~· 
~ 1-'t 

•• 
.~ I 

IJ 
'i 

~ 
'i "Ir 

" i f H
·~ f ~I 

i 
·· 

.. 
1i .p 

i ! 
P 

~ii;i;p "U 
~ 

~ lj.; !. i :~ _ • .. .t 
i 

.. ~ 
~ ~ 

~ ~ 
~ i 

~~I 1 ~ t.; }ii _ 
tu ~ ~ f d. · 1 1 I ·· 1 1 ~ ' 

·~ 1 it 
! ~. -~ i h

. 1 ~ 4 t 
t; 

i
v
~
 

·ti 
&"": 

~ 
i·· 

t 
:~ 

11r_. 
1

t, 
9 

. 
"
•

· 
•-&

 

I 
* b'; :~~·: r. 

Ii l 
I-

• .. • 
-: ~ 

'ff 
: f-lt r-.. ~ ~ .. • •1' 

:tlh i(;E
 

: li~Jq 
: ~t--P 

~t
101•1f~·~Er·1•~ 

I ·1 r r.;, :h i f ... 
= " t " " " " . ~ i-! -

---~ 
i • i 

~ ~ .ti ;, ~ 
f~ 

~ E.;.; ~;-it 
t-.: 

i'.~ !:! ~ !-i~_ Ei~ -,tf !.1·.i; !lf 
: 

'i.1-i 
i;.• i 

t 
iti 

'i.... 
tlr I 

* ... !~ft i1f .. 



**  Written Anser*   MA , 1M7   Written Annocrc 8

(n) *r (t) to

TT s TTTFV t, rt aHM   TOT 

Trrr   

i) . (*) str ( ). M r r r«r 

ry Trr *n 1 i Vi si 1  jcrrr 
r r l JTFrT r  * I T TTT THrt 

r  *1 St ilaT, nr aiVT r 
E*(T TlTni r, ii TT VPT H 
to r      *r r I 1 «tte 

 r c 1 rarnr srnr  tttt 
*  tt   rr rntr 1

Ir) HTO HlMM  TRT tr r 
i .TnRPF W    t 1

intt  H n r n

9. «t s r s nr r lrr 

«lr n*n* rst ss «rarr ti   tn 

r

(*) TOT   TS* r r r rTPTt

 u   r   r rst tr* rsrrt 

r r 17IWT s( I  d rr j Id  

(T) Jir,r i96rrnnl 
 TF  VTn  ar   rrt s * 

*lr rcPTT rrTT *  *1*tl«.ri  rlJT 

W 

(*t)  r irenrniT
  i s r rTr T rjr  TTJT  

CT TOn TOT   ttT 

(t) tot rrOT t    h P 

s r s r   r rr  

n ttr    t  (*t  

Wc i*)  («e) t, t 1

( ) TrsF t  t  *tTtr 

«tWr t ir s tt   —

l i  i   i i

0*W  eso c  00(*Ry

(n) rNV   r tt *rt  r, 

rrry   r nhnr «iRt «nj tr,

r*T *t*t T *P at TRTT r tJV *TT

rr r r r*t *tt r jtr  1 

(*)  at, srr 1

uTrt i ta t *

so.   e n r

«t j r SWW 

HWtH
«rt t   rn*r

«rt airr
«Nrnt  t nht r

«t Ho *ito 
t «r r r 
t ejir *nr 

* sro irant

TOT *WPT rt  PTM  TT 
Tit r

(T) V*1 iT  i r TtT lrr 

r s HT jru  r *rreT ll Tl 

rrr t   Mr* nn rrr

( i)  r  et, r TT r r rt

r TOT tTJra rJT   rrr

(n)   naa  r k tot tot

*t T  WT Tr TT TOT VHTTTt 

t Tji   

ot  iWt «i  ntii 

(«hrtirrn nWt)  () at t 1

(«r) IH tt srt JT I 

(n) Wri Pr sirjj rot 
 r rrror  1 rrr t iroririt 
rc «t k rrr rr rt  i rtti 

tr ur h i *j*«  «r 

«V   rtr sir   tnn «nrr t t* 
i r   s       r

errTT t ehhrt  it i



Written Answers JYAISTHA 1, 1889 (SAKA) Written Answers 86 

Powerful Transmitters 

31. Shri Ebraham Sula.iman Sait: 
Shri M. Rampure: 
Shri Ra.macbJllndra Veenppa: 
Shri N. K. San«hi: 
Shri Y. A. Prasad: 

Will the Minister of In.formatioa 
and Broadcasting be please�'I. to state: 

(a) whether it is proposed to set 
IUP two powerful transmitters for 
broadcast for the Middle East and 
East Asia; 

(b) if so, the capacity and estimat
.ed cost of these transmitters; and 

(c) when a final decision is likely 
:to be taken"? 

The l\'linister of Information and 

(b) There are a number of lady 
medical officers in the Armed Forcec 
and a certain number of them are 
qualified Gynaecologists. Lady 
medical officers are available at most 
stations for such of the families who 
object to Gynaecolo,gical examination 
by male specialists. 50 per cent of 
Gynaecologists employed in Defence 
Hospitals are ladies. Suitable lady 
medical officers are given facilities to 
specialise in Gynaecology. 

Indian Army 

33. Shri Madhu Limaye: 
Shri S. M. Banerjee: 
Dr. Ram Manoha.r J,ohi.1: 

,._..,...,... 

Shri George Fentande.;; · 
Shri Sl4heshwax Pruad: 

Broadcasting (Sihri K. K. Shah): (a) Will the Minister of Defence be 
Yes, Sir. pleased to state: 

( b) The total estimated cost of 
these two very high power transmit
ier projects is about Rs. 6 crores. 

(c) Equipment has already been 
,ordered and the preliminary work for 
.construction of buildings etc. is in 
progress. 

Military llospitabl 

32·. Shri Ranjit ,iihtgh: 
Shri Hukam Cn�nd I{achwai: 
Shri Ram Singh Ayarwal: 
Shri B. S. Shanna: 

Will the Minister of Defence be 
pleased to state: 

(a) whether Government are aware 
of the great indignation felt lJy Army 
;personnel in having their women 'folk 
examined and treated by male Gyn
aecologists in the Military hospitals; 
.and 

(b) if so, the steps taken to post 
iemale Gynaecologists in the Military 
hospitals? 

The Minister of Defence (Shri 
s,,varan Singh) : (a) No complaint in 
this matter has been received from 
any Jawan. T'ne .prejudice in this 
respcrt. is dying out. 

(a) whether Government have re
cently reviewed their policy in regard 
to Caste/Communal/Regional nomen
clature of various army formations 
and units; 

(b) whether Government propose to 
introduce kitchens in the Army on 
non-communal basis; 

(c) whether Government propose 
to relax regional conditions regarding 
the knowledge of English in order to 
er.able the people from the recruited 
sections to join the Army; ar:d 

(d) the other steps Government 
· propose to take to make the Indian · 

Army a real National Army't 

The It'I.t.tl.:;ter • or Defence (Shri 
Swaran Singh): (a) Since Independ
ence, the policy ,of the Government is 
to preserve the national character of 
the Army. Broadly speaking, except 
for Infantry, the nomenclature of the 
various Arms and. Services is in con
sonance with their role, for example, 
Armoured Corps, Regiment of Artil
lery, Corps of Engineers, Corps of 
Signals, Army Service Cor,ps, Army 
Medical Corp8 etc. In the case of In
fantr,• too, some of the regiments e.g. 

Para�hute Regiment, the Brigade ot 
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uards,  carry  nonclass,  noncaste 
no enclature.  In the case o other 
Inantry Rei ents, tha eistin class 
or reional no enclature has een 
alloed io continue or historical and 
adinistratie reasons.  The  olicy 
o the oern ent is to road ase 
recruit ent and to thro it oen to 
all Indian citiens reardless o then 
class, creed, co unity,  or  reion, 
roided they conor to the rescri
ed hysical, educational and edical 
standards and ale ithin the rescri
ed ae liits. This olicy is ein 
radually introduced een in Inantry 
here one class units eist and re
resentation has een ien to co u
nities ho en* not recruited hereto
ore.

() Kitchens in the Ar y are or
anised on nit or Su nit* asis, 
not on co unal asis.  No chane 
in the resent arrane ent  is ro
osed.

(c) The educational standards  or 
recruit ent to the Ar y are unior 
tor all reions.  Ecet or certain 
secialist trades, knolede o Enlish 
Is not oliatory. It is not roosed 
to rela the educational standard or 
any articular reion.

(d) The uestion does not arise as 
the Indian Ar y is already a real 
National Ar y.

ility sureys in resect o industries 
hich hold  roise  ar  utually 
eneicial joint  collaoration.  The 
ields in hich such sureys are to e 
undertaken and urther details there
o ill e decided y consultation* 
eteen the to oern ents.

.S. Military Su ly MM  In India

7. Shri Esara Reddy  Will  the
Minister o Eternal Aairs e leas
ed to state
(a) the total e enditure so ar in

curred y oern ent on the nited 
States Military Su ly  Mission in 
India ith year ise reaku o the 
iures and

() the heads under hich this e
enditure as incurred

The Minister o Eternal Aair*
(Shri M. C. Chala) (a) The oern
ent o India hae aid n total o 
Rs. 16.1 lakhs to ards the e endi
ture o  the  .S.  Military  Su ly 
Mission in India to coer all likely 
ruee e enditure until June 0, 1988.

The year ise reaku o the ay
ents is

(i) 19D6

(ii) 1960 

(i) 19668

Rs. 0.00 lakhs 

Rs. 100.00 lakhs 

Rs. 6.1 lakhs

Total  Rs. 16.1 lakhs

Industrial Ventures In Kuait

M. Shri N. K. Sanhi  Will  lh«
Minister o Eternal Aairs e leas
ed to state

(a)  hether it is roojed to con
duct a surey in resect o nrinstrial 
entures in Kuait  throuh an e
erts aency and

) I so, hen the inal decision 
is likely to e taken in the atter

The Minister o Eternal  Aairs 
(Shri M. C. Chala)  (a)  and  ().
The oern ent o India hae areed 
to ake aailale e erts ro the 
National Industrial Deelo ent Cor
oration to undertake detailed easi

ih) This reresents e enditure on 
the serices and acilities,  such  as 
acco odation, ay o local e lo
yees, urchase o stores and trael ta 
India, hich e had undertaken to 
eet hen the estalish ent o the 
Mission as areed to. The e endi
ture as incurred ro Main Head 
(Misc o th Major Head 79Ar y 
under the Deence Serices Esti ates.

Indian* serin in P.N.O.

St. Shri S. K. Da anl 
liri A. Sreedharan
Shri P. Parlhasaraty

Will the Minister o Eternal AMtt 
e leesed to stste te  nu er «T
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Indian* ho an serin in the nited 
Nations and other N. Oranisations 
toether ith the na es o such ora
nisations

The Minister  o Eternal Aairs 
(Shri M. C. Chaia) The nu er o 
Indians serin in the .N. Secretariat 
as On 1st Auust 1980 Vaa 8 at the 
roessional leel and aoe. Their 
nu er in eneral or ield  serices 
as .

As reards  the  .N.  Secialised 
Aencies and the nited  Nations 
Childrens  Fund,  the  nu er  o 
Indians serin ith  the  as  on 
1st January, 196 as as ollos

1.International Laour Or
anisation tILO) 7

. International  Bank  or 
Reconstruction and Dee
lo ent (IBRD)

.International  Monetary
Fuad (IMF) 18

. International Finance Cor
oration (IFC) S

.Food and Ariculture Or
anisation (PAO) 10

8.World Health Oranisa
tion (WHO) 8

7. nited  Nations  Educa
tional.  Scientiic  and 
Cultural   Oranisation
( NESCO) 6

8.International Ciil Aia
tion Oranisation (ICAO) 17

9.International Teleco u
nication nion (IT)

10.World Meteoroloical Or
anisation (WMO

11.International   Atoic
Storey Aency (IAEA)

1. niersal  Postal  nion
( P) 1

18.Inter oern ental Mari
ti e Consultatie Orani
sation IMCO Nil

1. nited Nations childrens
tat ( NICEF) 78

«tar hH  Is net aailale.

Forein citienshi acceted y 
Technicians and Scientists

9. Shri . K. Da ani Will the 
Minister o Eternal Aairs e leas 
ed to state

(a) hether any assessent  has 
een ade o the nu er o Indian 
technicians and scientists ho  hae 
acceted citienshi o orein coun
tries andor ho are  e loyed  
orein countries and

() i so, hether any eorts hae 
een ade to recall thu to sere the 
country

The Minister o  Eternal  Allairs 
(Shri M. C. Chaia) (a) It has  not 
een ossile to ake «uiy accurate 
assessent o the nu er o Indian 
technicians and scientists ho are e
loyed in orein countries. The Coun
cil o Scientiic and Industrial Research 
Maintains a Secial Reister or the 
enrol ent o Indians ith a reconis
ed deree or dilo a in scientiic and 
technical  ields. This  enrol ent, 
hoeer, is oluntary and. thereore, 
ar ro co lete. On 1st January. 
1967, the nu er o  scientiic  and 
technical ersonnel aroad enrolled 
in th* Reister as 6.0.  The actual 
nu er ay ell hae een uch 
ore than this iure. . oern ent 
hare nj inor ation o the nu er o 
Indian  scientists  and  technicians 
aroad ho hae acceted citienshi 
o orein countries.   

()   es, Sir. A on the  eorts 
ade to recall Indian scientists and 
techniiians to sere the country, are 
the olloin

(1) the  oranisation  o  an 
Indians Aroad* Reister

11 the oranisation o a Scien
tists Pool to roide te
orary  laceent to those 
conin ro aroad 

the initiation o suernue
rary osts in oernent or
anisations and ulic sector 
undertakins to utilie the 
skills o returnin seientista 
«*A
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 eriodic isits y e ers o 
the PSC and other recruit
in oraniations to orein 
countries to enale recruit
ent o  suitale ersonnel 
ho ay nc . alu t« a jar 
or interies in India.

Indian Troos ith C.JT.O

6. Shri S. R.  Da ani Will  the
Minister o Eternal Aairs e leas 
ed to state

(a) hether it is a art that  our 
troos hae een ut at the disosal
o .N.O. as and hen reuest as 
receied and

() i so. the resent strenth o 
Indian troos ith .N.O. and here
they are stationed

The Minister o  Etern  Aairs 
Shri M. C. Charlai (a and (). At 
resent Indinn troo. ar. serin ith 
the nited Nations E erency Force 
in  aa  only. The  sanctioned 
. strenth o our troos is 100.

1.   arra r tt int 

R nr   
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O o o  o Wi  In C

S. Shri Bton Patel
Shri Huka Chand Kach ai 
Shri Ra Sinh Ayar a)

Will the Minister o Eternal Aairs 
e leased to state

(a) hether it is a act that China 
is d oishin hundreds o  Musli 
osues a.id urial rounds on a ass 
scale and roin cros in the sace 
thus acuired

() hether a rotest on ehal ol 
the Muslis in India has een loded 
iainst this co unistic andalis ot 
Islaic Institutions

(c) i so. hen and

(d) i not, the reasons thereor

The Minister o Eternal Aairs 
(Shri M. C. Chat*) (a) to (d). The 
oern ent o India hae seen re
orts o  larescale ersecution  o 
Musli and descration  o osues 
in China under the socalled Cultural 
Reolution. The oern ent delore 
such  antireliious  actiities.   No 
rotest, hoeer, has  een  loded 
ith the oern ent o China since 
those aected y this ersecution are 
not Indian nationals.

Chiidreas Fil Society

. Shri Baurao Patel
Shri Onkar Sinh
Shri Hnka Chand Kach ai

Will the Minister o inor ation and 
Broadcastin e leased to state

(a) ho the criinal chare aainst 
the c Secretary o the Childrens Fil 
Society, ho  had  isa roriated 
unds o the Society as turned into 
a ciil clai y oern ent

() the reasons or not ilin a cri
inal co laint aainst hi in site 
o erect eidence o criinal is
a roriation o oney and

(c) hen the ciil suit ould e 
concluded and the chances o  re
coerin the loss ro the e Secre 
taryT
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The Minister o  Inlor tii and
Broadcastin (Shri K. K. Shall) (a) 
It is not correct to say that the crii
nal chare as turned into  a  ciil 
clai y oern ent.  The uestion 
o criinal rosecution is still ein 
considered y the Leal Adisers ot 
the Childrens Fil Society.  The 
ciil suit Was started irst to enale 
the Society to saeuard its inancial 
interests.

() Does not arise.

(c) It is diicult to say anythin 
aout the chances o akin u the 
loss, esecially hen the case is ru  
judice.

Adertise ents in Nesaers

S.  Shri Anantarao Patii Will the 
Minister o Inor ation and  Broad
castin e eased to stal

(a) the roortion o adertise ents 
to other atters in the Ties o India. 
Indian E ress ro Bo ay, Hindu
stan Tie ro Ne Deii and Lok 
catta and Sokol ro Bo ayPoona 
resectiely and

() hether it is adisale to allo 
such lare a ount o nesrint to e 
asted in  rintin  adertise ents, 
hen s all aers suer ro. ant 
at suicient nesrint uota

The Minister o Inor ation and 
Broadcastin (Shri K. K. Shah) a) 
The reuisite inor ation or the year
1966 is ien elo

Percentae  o 
aace deoted to 
(Other (Adertise

Written Ant en

atter. en)

(1) Ti es o India,
Bo ay 61

() Indian  E ress,
Bo ay 0

() Hindustan Ti es,
Ne Delhi 0  90

() Loksatta, Bo ay S

() Sakai, Poona 7 tt

()  In the liht o the Sure e 
Cou.i  *   Pcijo
Schedule, it is not ossile to lace 
any restrictions on the sace deoted, 
y  nesaers  to  adertise ents. 
S all nesaers should hae no  
no rieance reardin lack o ad** 
uate su ly o nesrint, esecially 
ater the recent announce ent o a 
lieral nesrint  allocation,  olicy 
to ards s all nesaers.

A erican ade Military Eui ent or 
Pakistan

6. Shri Manitoa 1. Mel
Shri N. K. Laakar
Atari 8. Snakar
Shri ladhar Kotoki
Shri Shri oal Saoo
Shri C. . Bhattaduryya
Shri Mohan Saru

Wiil the  Minister  o  Eternal 
Aitairs e leased to state

(a) hether .S. oern ent  has 
eritted so e  countries to  seii 
A erican ade or A erican atented 
ilitary eui ent to Pakistan

() i so, hether oern ent nae 
taken suitale action to rotest aainst 
this indirect ars su ly to Pakistan

(c) hether any other stes hae 
een taken in this reard and

(d) i so, the result thereo

The Minister o Eternal At rt
(Shri M. C. Chaia) (a) to (d). Since 
the nited States oern ent  sus
ended the su ly o ilitary eui
ent to Pakistan, as to India, at the 
ti e o the IndoPakistan conlict o 
AuustSete er 196,  there hae 
een eriodic reorts o eaons o 
A erican oriin ein assed on to 
Pakistan y third countries.  When
eer such reorts hae a eared to 
hae sustance, the oern ent  o 
India hae taken u the atter ith 
the S. authorities. We hae eea 
inor ed each ti e that the nited 
Stales had not eritted the transer 
to Pakistan o any lethal eui ent 
oer hich it ad any rihts. Ho ar 
the nited States ill adhere to this 
ractice ro no on re ains to e 
seen.
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Kttnl nuk in Kerala

«. Shri Manlhai J. Patel Will ths 
Fdoe Minister e leased to state

(a)  hether oernent roose to 
ieke oer soe ineral lant* ro 
erala oern ent and to e ort te 
roduct* searated  ro the  each 
od* at eraia

W  It to, the naes o arious ro* 
duct* and

(c)  the countries to hich these ro
duct* are roosed to e e orted and 
esti ated orein echane likely 

to e earned er annu

The Minister ot State in the Deart
ent o Atoic Enery  (Shri M. S. 
uruadasa yi   a  Indian Rate 
Earths Ltd.—a ulic sector under
takin, holly suscried y Central 
oernent—is nclotialin ith the 
erala oernent t, take oer 1he 
assets o Hokln  Willias (Traan 
core)  Ltd.—a  British  ir —hich 
closed do n its lants in 1960  and 
hose assets ere attached under the 
Reenue Recoery Act y the Kerala 
oernent  ter  non ayent o 
royalty dues.

l) Ater restartin the Plants ro
osed to e taken oer in Chaura, 
(K. 1 S*t).  nenttc.  Monate, 
Rutile  iron ill e roduced.

(c)  These roduct* are roosed to 
e e orted ainly to Jaan. C*echo 
aloakia and  .K.  The esti ated 
orein echane likely to e earned 
er annu is as elo

Nae o the   utit   V*luc
Product   (M. T.)   (Rs. kht)

tlentc   ji.coo 11.
ittrn 1,000 .9

Total  *67

Chanda Co htees Reort* on Media 
ot In nuttnn and Broadcastin

tt Mu1 Nath Pal
M  (Wktr tta
Skri (Mu l B  
dM IMa i«M t 
«M S. M. VnjM

AH Madho aye
Shri Sldceshar Praaad
Shri Ba Kiahaa k
Shri D. N. Patoda 
jrt eore Fernandes
Shri S. H. Patel
Shri A. Sreedha*an
Shri 8. M. Joshi
Dr. Ha Manohar Lohia
Shri ashal Sinh
Shriati Tarkesharl Sinha 
Shri Meetha Lai
Shri Ba CharJut
Shri S. C. Sa anta
Shri C. K. Battachaiyya
Shri D. C. Shara
Shri Raaehandra. Waka
Shri Dhnleshar Meena
Shri Heerjl Bhai
Shri K Pradhanl
Shri K. N. Pandey
Shri R. Baraa
Shri C. C. Deaai

Will the Minister o Inoration and 
Broadcastin e leased o state

(a) hether all the Reorts o the 
Chanda Co ittee on the Media  o 
Inor ation and  Broadcastin hae 
een inally studied and eained y 
oern ent and

() i so, hich o the reco enda
tions hae een acceted y oern
ent and ho at they hae een i
leented

The Minister  o Inoration and 
Broadcastin (Shri K. K. Shah) (a) 
and (. The Chanda Co ittee has 
resented ie Reorts, as ollos

SI.  Suject   D«te o receit 
No. c  the reort

Ttsl 
No. o 
Reco
ends* 
lions

1.Raiio «nd Tele
ision.  I8 9*6 *19

1.Drcucntry Fils 
it Nesreel*. 191966 101
Adertisin St Visual 
Pulicity 91966 S
Press Inoration 
 Pulicity 111967 ISS
Coorinttion o the 
Media o Matt Co  
uBioitaoo. 1 1967 1*7
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Three State ent* indicatin decisions 
taken in a on J80 out o 1t reco
endation* contained in the Reort on 
Radio and Teleision hae already 
een laid on the Tale o the House, 
on th Auust, 1966, Sth Toe er,
1966  and 1st March, 1907, resectie
ly.  Out o the 180 reco endations 
hich ere considered, 160 hae een 
acceted,  The  re ainin 9 reco
endations o this reort are still un
der consideration.  Eery  atte t is 
ade to e edite i le entation o 
reco endations hich are acceted 
suject to aailaility o und.  The 
reco endations contained in he re 
ani  our reorts are ein e
ained.

Drat o Nuclear NonProlieration 
Treaty

9.   Shri Nath Pal Will the Minister 
o Eternal A Mrs e  leased Vo 
state

a)   hether it is n act that  the 
oern ents o .S.S..  and  SA 
hae su itted to  oern ent  a 
drat  o  Nuclear  Non ro ierrttion 
Treaty

() i so, hen the drat u locei 
«d y oern ent

(c) the salient eatures thereo

(d) hether oern ent h se sent 
their reaction and

(e) i so. the nature thereo

The  Minister o Eternal Aairs 
(Shri M. C. Cha*1«) i to e). These 
t o oern ents h e een discus
sin et een the leii such a drat 
Treaty and the oern ent o India 
hae een inor ally sho n a coy 
o the drat. Since th Treoty is still 
in the dratin stae, no oicial co
ent on it  Is considered desirale. 
Ho eer, the oern ent  o Tndia 
h  co unicated to these t o o
ern ents their  eneral attitude to
ard* this uestion, i,, that a non
rolieration Treaty should conor to

th rinciles set out in eneral As
se ly Resolution 08 ( ), it jroulA 
e oa raherie and nondijecrni 
natory, it should e ody an accetale
alance o oliations et een nuclear 
cnu nonnuclear o ers, it should not 
i ede the deelo ent o nuclear 
enery or eaceul uroses and It 
should e a ste to ards eneral and. 
co lete disar a ent and articular
ly nuolear disar a ent.

.S. Military Assistance to indla

6, Shri K. P. Sinh Deo
Shri D. N. De
Shri Sidhesh ar Prasad

Will the Minister o Eternal A airs 
e leased to state

(a hether it is a act that  the 
.S. oern ent hae decided not to 
resu e ilitary assistance I  India 
hich as susended in 196

() i so, the reasons thereor

(c) hether it is a so a a t that the.
.S. oern ent hae  decided   to

the .S. Military Su ly Mission 
in India and

(d) i so. the reasons thereor

The Minister o Eternal  Aairs 
(Shri M. C. Chala) (a)  nd  ().
When the oern ent o l.din as
olied to undertake a Deence  ro
ra e conseuent uon the Chinese 
.iRjresrion aainst this country in 196, 
the .S. oern ent areed to contri
ute assistance y ay o the su ly 
o eui ent, to so e etent rs rants 
and also on credit. At the ti e o the 
InloPnkirlan conlict o AusustSe 
le or 196, the .S. oern ent 
dcided to susend all such assistance 
to India, as to Paksitan. In Feruary
196. they decared to resu e ihe su
ly o nonlethal eui ent to either 
country y sale on cash or credit ter s 
ut all rants and all su lies o lethal 
eui ent reain M susended.  Ite 
.S. oern ent hae no ant MBC 
*d. ithout  seciyin any reaaont, 
that they ill not resu e any rant 
iHtary assistance, ut they k«M ** 
oed the restriction on the u tjr
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o sa anto or lethal eui ent 
already su lied  to either country, 
hich ay no e sold ater consi
deration o reuMti case ycase.

(c) and (d). Since the .S. Military 
Su ly Mission as  estalished  in 
India in connection ith the  S. ili
tary assistance rora e, the teri
nation o that rora e has natural
ly ade the continuation o that Mis
sion unnecessary  and the .S. o
ern ent are  accordinly  closin it 
do n y July 1st, 1967.

Kajas and Mies one te P Mn
Countries

1. Shri Jyotir oy Basn Will the 
Minister o Eternal Aairs e leas
ed to state

(a) the nu er o  underround 
Naas and Mias ho hae crossed 
oer to the orein countries ithout 
oern ents erission so ar

() the nu er o Naas and Mios 
ho hae een allo ed y oern
ent to o to .K. and .S.A. and

(c) the reasons thereor

The  Minister o Eternal  Aairs 
Shri M. C. Chaia) (a The nder
round Naas and Mios cross our or
ders clandestinely.  It is,  thereore, 
not ossile to ie the deinite nu
er o ersons ho hae sneaked into 
and out o Pakistan or China.

() and (c). A on the any India 
citiens ho hae isited the .K. and 
J.A. ro ti e to ti e, there ay 
hae een so e ho ere Naas or 
Maos. It is, hoeer, not ossile to 
at ate their identities as a licant* 
or assorts are reuired to air 
only their citienshi and not their 
trial or arochial ailiation*.

VMt o Mian to V s A.

Sc Shri Jyotinnoy Base Will  the 
Minister o Eternal Attain e leased 
to state

(a) the nu er o (I) Teachers and 
Ptosssori, (i) Authors, (iii Journa
lists and (hr) V   Directors  ho

isited .S.A. durin  the  last  ie 
years and

()  the nu er o authors ho re
ceied oney ro .S. oern ent 
or their literary orks

The Minister  o Eternal  Aairs 
(Shri M. C. Chaia) (a) Eorts are 
ein ade to co   the ullest in
or ation thsut ay e aailale, and 
the results ill  e co unicated to 
the House as soon as ossile.

()  oern ent hae no inor a
tion.

Territorial Ar y

S. Shri Jyotir oy Basu Will  the 
Minister o Deence e leased to state 

(a) the nu er o Majors and  Lt. 
Cols, o reularAr y ost* a  the 
Territorial Ar y Per anent Sta since 
1960

() the nu er o the aoresaid oi
cers ro oted to the net hiher rank

(c) the nu er o Majors and  l.t
  Cols, o the reular ar y osted to
Territorial Ar yl ho  hae retired 
hile serin in T.A. as Per anent 
Sta

(d) the nu er o Territorial Ar y 
Co issioned Oicers  holdin  the 
ranks o Majors and Lt. Cols,  taken 
on the Per anent Sta durin  the 
aoe eriod

Ce) the nu er o Territorial Ar y 
Co issioned  Oicers  co andin 
Territorial Ar y Bei ents ater 
years o its creation

() hether the Territorial  Ar y 
Co issioned Oicers serin on the 
Per anent Sta are entitled to aen 
rieo

() i so, ater ho any years o 
serice and

(h) i not, the reasons thereor

The Minister o State a the Minis
try o Deence (Shrt B R. Bhaat)
(a)  to (h). The inor ation is ein 
collected and ill e laid on the Tale 
o the House a soon *s It aailale.



Far er* in Indian A nr

Si Shri Jyotlr ojr Bt  Will the 
Minister o Deence  e leased to 
state

(a) the ercentae o Indian Ar y 
ersonnel ho are ar ers y oriin

() hether it as considered at 
any ti e to enae the ar y lor  a 
le  onths in a year in  cultiation 
Work

(c) hether it as considered  at 
any ti e to use suitale ar y eui
 snents in land recla ation and cultia
tion ork and

(d) i so, the details thereo

The Minister o State in the Minis
try o Dehnct (Shr) B. R. Bhst)
. (a) 61. er cent.

(  to (d). While it has not een 
considered necessary to enae  the 
Ar y or so e onth« in tiie year in
 cultiation ork,  Rei ental Far s 
do eist  in hich Ar y ersonnel 
enae the seles outside their nor
al hours o ork, At t ie tiir.e o 
natural calsiti  Ar y assistance has 
een roided nt the reuest o ciil 
authorities to iht lood and aine. 
No reular use o Ar  eui ent or 
land recla ation or  cultiation ork
 has either oon ade or thouht o

British Recruitin Ca s or urkhas 
tn India

. . Shri Jyotlr oy Ban
Shri Bharda Nut
Shri Bharat Sinh
Shri Kanjit Sinh

Will the Minister o Eternal Aairs 
e leased to atate

(a) the nu er o British recruitin 
ca * hich are ithin India to re
cruit urkha*

() the nu er o ersons re—uited 
throuh such Centre* durin the year* 
Rn 1980 to I960

(c) lie nu er o  transit  ca s 
rcich ere there or their transit acili
ties in India

loj   Written Anser*

(d) the total nu er o  ersonoel 
transited throuh such ca s durin 
the aoe eriod

(e) the source o rocure ent o 
ration or these ersonnel,  secially 
cereals and

() hether our Intellience serice 
kees a thorouh check on the actii
ties o urkha recruitin ca s  and 
transit ca s

The Minister o Eternal  Aias
Shri M. C Chala) (a) Nil.

)  Does not arise.

(c) There is one transit ca  at 
Barackur.

(d) and c). Such inor ation as 
iht e aailale is ein collected.

it) Our relations ith the countries 
concerned Bri t cordial.

Secial Inor ation Cell  in Indian 
E assy at Washinton

6. Shri InderJIt Malhotra Will the
 Minister o Eternal Aairs e leased
to state

(a)   hether oern ent hae taken 
any stes to creatc a Secial inor
ation Cell dealin seciically ith 
aricultural inor ation, at our E
assy in Washinton and

i  i so. the details thereo

The Minister o Eternal  AMn
(Shri M. C. Chala) (a) and (). The 
su estion has een  considered, ut 
due to lack o unds, it has not een 
ossile to increase the sta o the 
Inor ation  Win o the Enaaesy, 
hich alon ith the Econoic Win, 
is handlin aricultural inor ation la 
addition to Its ulicity ork.

Sainik 8ehoet In Ja a

87. Shri InderJIt Malhotra Will the 
Minister o Deence  e V*sed to 
reer to the rely ien to TJnstaned 
uestion No. 17 on the 8th Auust, 
ISM and etate

(a)  hether the Cento* e ** 
ent hae since leedred any rsuMt

Written Anser* 10MAT , 1067
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ro the Ja u and Kashir o
ern ent or the oenin o a Sainik 
School in Ja u and

()  i so, the stae at hich  the 
atter stands at resent

The Minister o Deence (Shri Sa
nn Sinh) (a) No, Sir.

() Does not arise.

Relations eteen India and  China

M. Shri Chlnta ani Panlrahi Will 
the Minister o Eternal Aairs  e
leased to state

(a) hether any resh eorts hae 
een ade either ro the Indian or 
the Chinese side to i roe relations 
eteen the to countries since our 
Pri e Ministers  declarations  or 
akin eorts to i roe relations 
ith China in the First Session o the 
Fourth Lok Saha

() i so, the nature o such eorts 
and

(c) hether the relations eteen 
China and India hae nt i roed 
in any anner or the relations hae 
urther orsened

The Minister o Eternal  Aairs 
(Shrt M. C.  Chaia)  (a)  to  (c).
Thouh the oern ent o India arc 
illin, no as eore, to ork or an 
i roe ent o relations, the Chinese 
oern ent  hae ailed to  resond 
ositiely.  Instead, they hae taken 
an increasinly hostile stand, slander
in the eole and the oern ent 
o India and adocatin iolent reolu
tion in this country. In this sense, the 
relations eteen  the t o countries 
ay e said to hae orsened.
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(«r) irtir    anie  

67. 86 WTW   I Wiy

 r*r * it 71.87  to 

* t   I

Oriya Docu entaries

6.  Shri CMa l Panirahi Will 
the Minister  o  Inor ation  and
Broadcastin e leased to stale

(a) hether any ne Oriya docu
entary ils or nes reels are under 
roduction or likely to e roduced 
durin 1967 and

() i so, their naes, suject at
ter and ti e o their release

The Minister o inor ation  and 
Broadcastin (Shri K. K. Shah) (a)
and (). No  docu entary il  or 
nesreel has een roduced or ro
osed to toe roduced oriinally in 
Oriya lanuae. Docu entary ilr and 
nesreels or release in ulic cine as 
in Orissa are du ed in Oriya. On 
on aerae one docu entary il and 
nesreel are released eery eek. ThP 
eact nu er  and na es o docu
entaries and nesreels so ar du
ed in Oriya are ein collected and 
ill e laid on the Tale o the House.

Chinese Broadcast* aoot Ni

6.  Shri S ell Will the Minister o 
Eternal Aairs e leased to state

(a) Whether oern ents  atten
tion has een dra n  to  roadcasts 
ro the Radio Pekin on the Naa 
situation olloin the successul en
try o so e Naas into China

() hether oern ent consider 
these roadcasts as intererence in the 
internal aairs o India and

(c) hether oern ent hae ini
tiated any ne easure to settle the 
Naa role in ie o the  ne 
di ension that the Naaland situation 
ha* reached

The Minister o Eternal  Aairs 
(Shri M. C. Chala (a) es, Sir.

() Naaland is an interal art o 
India. Reerence to it, in the alicious 
ca ain carried on aainst India y 
China constitutes a clear intererence 
in our  internal  aairs in larant 
iolation o international la.

(c) The oern ent o India hae 
held any talks ith the nderround 
reresentaties in the hoe and elie 
that a eaceul solution in Naaland 
ill eentually e ound easile. In 
adherin to this resole they e ect 
that the nderround  ill see the 
error o its ays and ill aithully 
i le ent all the roisions o te 
Aree ent on the Susension o Oe
rations. It is hoed that the isuided 
etreist  ele ents in  the nder
round setu ill reent to the ath 
o eace and reason.

Editin o Radio Talk o Laour 
Minister, West Benal

6. Shri S ell
Shri Rane
Shri anesh hosh
Shri B. K. Modak
Shri Bhaaan Das
Shri anath
Shri Moha ad Is ail
Shri as al Sinh
Shri S. C. Sa anta
Shri Sa ar uha
Shri D. C. Shar a
Dr. Kanen Sen
Shri Madhn Li aye
Shri P. C. Adichan 
Shri Indrajit uta
Shri Deon Sen
Shri Onkar La Ber a
Shri Meeia Lai
Shri S. M. Banerjee
Shri BalraJ Madhok
Shri Shia Chandra Jha
Shri Anastrao Patil
Shri S. Soakar
Shri K. Haidar
Shri A. 8reedhar*n
Shri Vasadean Nair
Shri C. JTanardanan
Shri Sidhesh ar Prasad
Shri K. N. Pandey
8hr D. N. De
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ShH Na iar
Shrt P. oalan
Shri C. K. Chakraani
Shrt Bhoendni At
Shirt K. M. MadhuJur
Shri Seilju
Shri A uhiu

Will the  Minister o Inor ation 
ad Broadatln e leased to state

(a) hether it is a act that the 
radio talk o the West Benal Laour 
Minister scheduled or the 1st May,
1967 as cancelled as a result o edit
in o certain ortions o the scrit 
y the A.I.R.

() i so, the reasons thereor and
(c) hether any  rinciles hae 
een or are ein ra ed in reard 
to the editin o scrits or roadcast

The Minister o  Inor ation  and 
Broadcastin (Shri K. K. Shah) (a)
and (). The Radio talk o the West 
Benal Laour Minister as cancelled 
ecause the Station Director Calcutta, 
on readin the scrit o the talk, ound 
that certain reerences a eared  to 
iolate the acccted code o conduct 
hich inter alia did not erit reer
ence to any olitical arty y na e 
and hich did not erit any thin 
contrary to the roisions o the Con* 
stitution.  He reuested  the Laour 
Minister or an o ortunity or a er
sonal discussion to e ale to rin 
these oints to his notice. The Station 
Director did not edit the  Ministers 
roadcast.  Tlie Minister declined to 
discuss his scrit and cancelled  the 
roadcast.

c)  The rinciles uidin nil road
casts are that no olitical arty should 
e reerred to y na e and nothin 
contrary to the roisions o the Con* 
stitution should e eritted.

Ha * Mahal Feature roadcast 
y AJEJL

6 Shrt S. C. Biitii 
Shri A. K. KM
Shri S. N. Mattl
M  M  I — r 
O Mknl

Shri aahyal Sinh

Will the  Minister o Inor ation 
and Broadcastin e leased to state

(a) hether it is a act tint the 
eatures ein roadcast eery day at 
91 .. y A..R. under the cation 
Haa Mahal are ein reeated too 

oten and are not considered y the 
listenens in ood taate

() hether it is a act that the 
ites o e enditure in the  A.I.R. 
hae een o late increased in aour 
o Enlish  rora es, talks  and 
eatures etc. to the detri ent o ro* 
ra es o Indian lanuaes secially 
Hindi

(c) hether it is a act that ith 
the chane o Director enerai the 
lanuae olicy o the A.I.R.  hae 
also underone chane and

(d) i so. the reasons thereor

Hie Minister o  Inor ation  end 
Broadcastin (Shri K. K Shah) (a)
No, Sir.

( No, Sir.

(c) No, Sir.

(d) Does not arise.
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Kerala Reional Daily Paers

68.  Shri E. K. Nayanar Will  the 
Minister o Inor ation and  Broad
castin oe leased to state

(a) hether any discriination  is 
sho n y oern ent  in su lyin 
adertise ent to the Kerala reional 
daily aers and

() i so, ho uch adertise ent 
has een ien y oern ent to the 
Malayaja  daily  aers in Kerala 
durin the last one year

The Minister o inor ation  and 
Broadcastin (Shri K. K. Shah) (a)
No, Sir. A unior olicy is ollo ed 
in reard to release o adertise ent* 
ti nesaers in arious States re 
irdles* o reional considerations and 
«re haa een no discriination ith 
reard to the  nesaers ulished 
in the Kerala State,

() Does not arise.

Lease o  rasin Land

69.  Shri He Raj Will the Minister 
o Deence e leased to state

(a) hether his Ministry had taken 
on lease the rain land ro the 
inhaitants  o  Chari  in District 
Kanra in 199 ith rain rihts

() i so, the rental alue and the 
rent ein aid to the Panchayat o 
Chari at resent

(cj hether it is a act that the 
ters o the lease e ired in 196061

(d) i so, hether those lands hae 
een acated and i not. the reasons 
thereor

(e) hether it is also a act that 
the deence authorities are no ro
hiitin  the inhaitants  to rae 
their cattle in that land and

(t) i so, the reasons thereor

The Minister o  Deence  (Shri 
S aran Sinh) (a) to  (c). 161.0 
Kanal  o land  in Chari  illae, 
Kanra District ere taken oer ree 
o rent ith the consent o the land
o ners Tor the duration o last World 
War and si onths  thereater. On 
terination o the War, the tend, e 
tet or 7. Kanals as relinuish
ed.  This area and an adjoinin area 
o .0 Kanals, ere taken on lease 
or 1 years ro 1st Octoer, 196, 
at an annual rental o  Rs. 67.0. 
Sanction or  etension o the lease 
uto 1st March 1967 has een accord
ed and the rent o Rs. 67.0 has een 
aid uto 0th Sete er. 190. Ac
tion is  also in hand to ay the rent 
or the re ainin eriod.

(d)  to (). The land is in the actie 
use and occuation o the Ar y and 
the uestion o ts acation does not 
thereore arise.  The lease does not 
ie a riht to the lando ners to 
rae their cattle.

Bon* E losioa Near Ctdune 

tt. Slut Ataaa Das Will the Minis
ter o Deence ee leased to state
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(a) hether it is a act that o o  
e loded at Mandtala illae  near 
Chha  on the 16th Aril, 1967

() i so, hether it as a case o 
saotae y Pakistanis

(c) hether the atter has een 
Inestiated and

(d) i so, the result thereo

The Minister o Stale in the Minis
try o Deence (Shri B R. Bhaat)
(a) es, Sir.

()  to (d). The atter has een in
estiated. No saotae is susected.

Nes Serices Diision o AJ.R.

71.  Shri Onkar Lai Ber a
Shri Meetha Lai

Will the Minister o  Inor ation 
and Broadcastin e leased to state

(a) hether it is a act that there 
is a roosal to ut Nes Serices 
Diision o the A.I.R. under the con
trol o the Press Inor ation Bureau 
and

() i so, hen a inal decision is 
likely to e taken in the atter

The Minister o  Inor ation  and 
Broadcastin (Shr K. K Shah) (a)
No Sir.

l) Does not arise.
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Moilisation o Pakistani A y

7.  Shri Sa ar nha.  Will  the 
Minister o Deence  e leased to 
state .

(a) hether it is a act that Pakis
tan is oilisin hr ar y alon the 
Kashir rontier

() hether it is also a act that 
Pakistan is uildin Chinese tye ill 
oes, unkers and trenches alon 
this order

(c) hether oern ent are aare 
that Pakistan has also started heay
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ar oured  oe ent  alon  the 
Kashir order

(d) hether  oern ent  hae 
dra n the attention o .N. oserers 
aout these acts and

(e) the  recaution  oern ent 
hae taken aainst such hostile acti
ities o Pakistan

The Minister  o  Deence  (Shri 
Saran Sinh) (a) to (c). Pakistan 
has  irtually  douled its inantry 
strenth, includin the socalled Aad 
Kashir Battalions  deloyed across 
the cease ire line in Pakistan occuied 
Kashir, and lias also  sustantially 
au ented its ar our. The construc
tion o deences ha also een Pro
ceedin aace. It is not in ulic in
terest to ie urther details o Pakis
tans strenth,  oe ents and re
arations  across the order. To the 
etent that Pakistani actiity across 
the cease ire line is inconsistent ith 
the Cease Fire Aree ent, iolation 
co laints hae een loded ith the 
.N. Oserers. oern ent hae also 
taken note o the deelo ents on the 
Pakistan side isais the security o 
India and adeuate counter easures 
are ein adoted.

BainJk School

7.  Shri Chlnta anl Fanlrahi Will 
the Minister o Deence e leased 
to state

(a) hether oern ent hae con
ducted any enuiry into the unction
in and anae ent o all the Sainik 
Schools in the country

() i so, the indins thereo

(c) hether oern ent are aare 
that the outut in the Sainik Schools 
is not at all satisactory as co ared 
to the hue a ount o oney inested 
in Hu

(d) hether the Kothari Co is 
rion looked into  the unctionin o

these school* and i so, the indins
thereo and

(e)  i not, the reasons or keein 
the Sainik Schools outside the ur* 
ie o the Kothari Co ission

The Minister o State in the Minis
try o Deence (Shri B. R. Bhaat)
(a)  to (e).  oern ent  hae  not 
conducted an enuiry into the unc
tionin and anae ent o the Sainik 
Schools as such. The anae ent 
ests  in  an  autono ous  society 
throuh a Board o oernors hich 
is resonsile or the runnin o the 
Schools. The Board, has een reie
in the deelo ent and roress o 
these Schools throuh eans such as 
eriodic joint insections y a Prin
cial o another Sainik School and a 
Princial o a Pulic School and 
detailed reie o the results o the 
NDA Entrance  and Indian Schools 
Certiicate eainations. The roress 
o the Schools hich hae een started 
only since 1961 can e  considered 
satisactory.

The Kothari Co ission ade a 
eneral reie o education in  the 
country and it is e ected that deci
sions taken on its reco endations 
ill e relected in the unctionin o 
Sainik Schools as ell.  No uestion 
arises o keein the Schools outside 
the urie o the Education Co
ission.

Sainik School, Bhuaneshar

7.  Shri Chlnta anl Psnirahi Will 
the Minister o Deence e leased to 
state

(a)  hether  oern ent  sure 
a are that 8 teachers hae let the 
Sainik School, Bhuaneshar  (Since 
196) and

() i so, the reason thereor

The Minister o State Is the Minis
try o Deence (Shri B. B. Bhaat)
(a)  and ().  Inor ation la ein 
collected and itl e laced on the 
Tale o the House in due coun.
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Sainik School, Bhuaneshar  Radio Station at Dirkhaan

7.  Shri Chlnta anl Panlrrahl Will 
the Minister o Deence e leased 
to state

(a)  hether it is a act that out o 
Fiteen Oice Assistants in the Sainik 
School at Bhuaneshar, ten are ro 
Kerala

) i so, the reasons thereor

(c)  hether acancies had een 
notiied to the E loy ent Echane 
or adertised in local nesaers and

(d) i not, the reasons thereor

The Minister o State in the Minis
try o Deence (Shri B. E. Bharat)
(a) to (d). The inor ation reuired 
y the hon. Me er is ein collect
ed and ill e laced on the Tale 
o the House in due course.

Pakistani Ar y

l. Shri P. Parthasarathy
Shri . D. Baddy
Shri Sidheah ar Prasad
Shri Shashi Ranjan
Shri attan  Kesri

Will the Minister  o Deense  e 
leased to state

(a) hether it is a act that Pakis
tan has increased her ar y

() i so, to het etent and

(c) the eectie counter easures 
taken y ot, in this reard

The  Minister  o Deence  (Shri
S ann Sinh) (a) to (c). Since
1966 Pakistan has  irtually douled 
the strenth o its inantry includin 
the socalled Aad Kashir Battalions. 
There hae also een considerale 
increases in su ortin ar s  and 
a our. All these deelo ents hae 
een duly taken note o in our Deence 
Plana. It ould not e in ulic 
Interact to ie details o their lans.

IS. Shri Shia Chandra Jha
Shri Bhoendra Jha
Dr. Kara Sinh
Shri LaIK Sea
Shri K. M. Mallhnksr

Will the Minister  o  Inor ation 
and Broadcastin e leased to state

(a) hether it is act that oern
ent had lanned to set u a Radio 
Station  either  at  Darhana  or 
Madhuani in  Darhana  District, 
Bihar and

() i so, hen it ill e set u

The  Minister o  Inor ation and 
Broadcastin  (Shri (K.  K.  Shah)
(ai and (l.  The All India Radio 
Fourth Fie Plan roides or the 
settin u o a radio station at Dar
hana  suject  to  aailaility  o 
unds, includin the orein echane 
co onent  thereo, or this roject 
durin the Plan eriod.

Monooly o Press in India

79. Shri S. C. Jha Will the Minis
ter o Inor ation and Broadcastin
e leased to state

(a) hether it is a act that there 
has een raid concentration o the 
o nershi o the Press in the hand o 
a e under the last three Flans and

() i so, the stes taken or ut
tin a sto to this narroin o the 
rin in the Press o nershi durin 
the Fourth Plan eriod

The Minister o  Inor ation  and 
Broadcastin (Shri K. K. Shah) (a)
and ().  It is not a act that there 
has een a raid increase in the con
centration o co on o nershi o 
nesaers durin the last  Plan 
eriods. An eaination o co on 
o nershi trends indicates that the 
nu er o co on o nershi units 
hich stood at 99 in 1981 rose to 86 
in the olloin to years, ut ro
ressiely declined to 8, 9 and  
durin the year 196, 196 and 1966 
resectiely.  It ay,  hoeer, e 
entioned that on* o the uncOoo*
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o the Press Council, set u ay o
ern ent, is to  study deelo ents 
hich ay tend toards onooly or 
concentration o o nershi o nes
aers,  includin a  study o  the 
o nershi or inancial structure o 
nesaers and. i necessary, to su
est re edies thereor.  The Council 
is already seied o the atter and 
has set u a secial co ittee or 
the urose.

81. 
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Atoic Po er Plan or Kerala

8. Shri A. Sreedharan Will the
Pri e Minister e leased to state

(a) hether  the  oern ent  o 
Kerala hae reuested or the esta
lish ent o an atoic oer lant in 
Kerala and

() i so,  oern ents  reaction 
thereto

The  Minister  o  State  in  the 
Deart ent o Atoic Enery (Shri 
M. S. uruadas a y) (a) No, Sir.

h) Does not arise.

Sta Artistes at Ne Delhi

8. Shri Ra achandra laka
Shri Dhalesh ar Meena
Shri HttrJI Bhal
Shri K. Pradhani

Will the Minister  o  Inor ation 
and Broadcastin e leased to state 
the nu er o sta artistes and e
loyees o the Ne Delhi Station o 
the AllIndia Radio elonin to the 
Scheduled  Castes  and  Scheduled 
Tries as on the 0th Aril, 1867

The Minister o  Inor ation  and 
Broadcastin  (Shri  K.  K.  Shah)

Scheduled   Scheduled
Caste*   Tries

Sta Artistes   a 1
Other e loyee*    —

Total     1
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Police en and other Persona 
Kidna ed y Chinese

8. Shri Ra achandra laka
Shri Dhuleshar Meena
Shri Heerji Bhal
Shrt . Pradhanl

Will  the  Minister  o  Eternal 
Attain e leased to state

(a) te nu er o Police en  and 
other ersons ho hae  een  kid
na ed y the Chinese Ar ed Per
sonnel on the IndoTiet order ro 
1st Aril, 1967 todate

()  hether  oern ent  hae 
loded any rotest ith the Chinese 
oern ent in this reard and

(c) i so, the reaction o the Chinese 
oern ent thereto

The Minister o Eternal  Aairs
(Shri M. C, Chaia) (a) As ar as 
the oern ent are  aare, there 
hae not een any cases o kidna
in y Chinese ersonnel alon the 
IndiaTiet order since 1st  Aril, 
1987.

()  and (c).  Do not arise.

Sta Artistes at Jeyore (Orissa)

8. Shri Ra achandra laka
Shri Dhuleshar Meena
Shri Heerji Bhal
ShH K. Pradhanl

Will the Minister o  Inor ation 
and Broadcastin e leased to state

(a) the nu er o sta artistes and 
other  e loyees o  the  AlMndia 
Radio at Jeyore in Koraut District 
(Orissa) at resent and

() the nu er o Scheduled Tries 
and Scheduled Castes a on the

The Minister o Inor ation and 
BtMdeMtinr (Shr K. K.  Shah)

(a) Sta Artistes   . . .   
Other e loyees . . .   

Scheduled Scheduled 
Castes   Tries

() Sta Artiste*   —   —
Othr loye**    

Hindustan Aeronautics  Liited, 
Banalore

86. Shri Ra achandra laka
Shri Dhulesh ar Meena
Shri K. Pradhanl
Shri Heerji Bhal

Will the Minister o Deence e 
leased to state

(a) hether the Hindustan Aero
nautics Liited, Banalore has een 
ale to roduce all co onents indi
enously reuired or aircrat ro
duction

() i not, the reasons thereor and

(c) the ercentae o co onents 
roduced a* resent y the Hindustan 
Aeronautics Liited, Banalore

The Minister o State in the Minis
try o Deence (Shri B. R. Bhaat) 
(a to (c).  No, Sir.  To the etent 
ossile indienous caacity is ein 
uilt u.  The ercentae o  co
onents  roduced  y  Hindustan 
Aeronautics Liited aries ro 80 
er cent to 9 er cent, deendin
011 the tye o aircrat.

Release o E erency Co issioned
Oicers

87. Shri Sheoujan Shastri
Shri Madhu Li aye

Will the Minister o Deence e 
leased to state

(a) hether it is a act that hile 
the  E erency  Co issioned Oi
cers are ein released  ro  the 
Ar y on the round that they are 
oerae, aout 600 Indian Co is
sioned (Reular) Oicers hae een 
ree loyed

() hether it is also a act that 
600 ore such Oicers are likely to 
e ree loyed in the near uture and

(c) i so, hether oern ent ro
ose to reie their olicy in reard 
to the retrench ent and release  o 
E erency Co issioned Oicers and 
ree loy ent o Indian  Co is
sioned Oicers

The  Minister  o  Deence  (Shrt 
S ann Sinh)  (a) es, Sir.
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() No, Sir.  There is no  ied 
uota lor  ree loy ent o retired 
oicers.  Only those retired oicers 
ho a ly or ree loy ent and are 
ound  suitale in all  resects are 
e loyed.

(c) No, Sir.  There is no connec
tion eteen release o E erency 
Co issioned Oicers and ree loy 
ent o retired reular  oicers in 
selected  a ointents.  E erency 
Co issioned Oicers ho are ineli
ile on account o their ae or ho 
hae not een ound it y the Serice 
Selection Boards or rant o Per a
nent Co ission or ho do not ish 
to a ly or Per anent Co ission 
are ein n0le«s*d accoidin to u 
hased rora e durin the years 
196770.  The retired reular oicers 
desirin  ree loy ent hae  een 
e loyed  in  those  a oint ents 
hich reuire etensie roessional 
e erience and aility.

E erency Ce iasteaed  Oicer*
a roachin Forein Dilo atic 

MMoB

88. Shri Sheoojaa Shaatrl
Shri MAhu aaaye

Will the Minister o Deence  e 
leased to state

(a) hether it is a act that  the 
E erency  Co issioned  Oicers 
ho are likely to e released  ro 
the Ar y are a roachin  orein 
dilo atic issions or jos

() hether this as ein  done 
ecause o lack o sustitute e loy
ent o ortunities

(c) hether the Deence Estalish
entAr y Headuarters, Delhi hae 
souht to cur this  tendency  y 
stricter censorshi

(d) hether co aratie Jos and 
other rehailitation arrane ents are 
also ein e anded and

() i sot. the reasons thereore

The D*1**—  o  Deence  (Shri 
S aran Stalk) (a) A e such
cases hae co e to notice.

() It a ears that this is one o the 
any sources o e loy ent hich 
so e o the E erency Co issioned 
Oicers ant to e lore.

(c) No  secial  stes in this con
nection hae een taken y oern
ent.  The  eistin  instructions 
hich orid  serice  ersonnel to 
hae direct  contact  ith  orein 
issions hae een reeated to loer 
or ations ro ti e to tie. They 
hae aain een reeated no.

(d) es, Sir. All ossile aenues 
are ein  e lored to  rehailitate 
the E erency Co issioned  Oi
cers ater their release.

(e) Does not arise.

E erency Co issioned Oicers

89. shri Seeujaa Shastrl
Shri Madhu Ll aye

Will the Minister o Deence  e 
leased to state

(a) hether it is a act that  the 
E erency  Co issioned  Oicers 
stationed in Ladakh and other hih 
altitude stations ere asked to a ear 
or tests y the Selection Board or any 
other Deence Authority ithout i
in the een 8 to 7 hours to de 
accli atise theseles

() hether reresentaties ere 
ade y any o the E erency Co
issioned Oicers in this reard

(c) hether they ere turned do n 
and

(d) it so, the reasons thereor

The  Minister o Deence  (Shri 
Saran Sinh)  (a) to (d).  E er
ency  Co issioned  Oicers  are 
ien  adeuate  notice  rior  to 
a earin eore the Serices Selec
tion Boards or rant o Per anent 
Co issions.  Beore  reachin the 
Serices Selection Boards, they hae 
enouh ti e to recuerate sycholo
ically  and  hysically.  Fro  the 
edical oint o ie, no deaccli a
tisation  is  necessary.  Reresenta
tions in this connection ere recei
ed ro three E erency  Co is
sioned Oicers and these ere reject
ed, as these ere ound to ha ith
out sustance.
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E erency Coaualsstaaa In  Ar y, 
Air Faroe and Nay

M. Shrt ati  Shard*  Mukerjee
Will the Minister o Deence e 
leased to reer to the rely ien to 
Starred uestion No. 00 on the rd 
Aril, 1987 and state hether E er
ency Co ission is restricted  to 
Ar y ersonnel only or is realent 
in the Air Force and Nay also

The  Minister o Deence  (Shri 
Saran Sinh) The syste o rant 
o E erency Co issions as intro* 
duced only in the Ar y and not  in 
the Air Force and Nay. They ere 
oen to all eliile candidates oth 
ithin and outside the Ar ed Forces.

Sta Artistes at daiur (Rajasthau)

1. Shri Ba achandra CTaka
Start Dhuleshar Meena
Shri K. Pradhanl
Shri Heerji Bhal

Will the Minister o  Inor ation 
and Broadcastin e leased to state

(a) the nu er o sta artistes and 
other e loyees o  the  AllIndia 
Radio at daiur and Jaiur (Rajas
than) at resent, searately and

() the nu er o Scheduled Castes 
and Scheduled Tries a on the

The Minister o Inor ation and 
Broadcastin (Shri K. K.  Shah)

(a)  Sta Artistes
Other e loyees

() Sta Artistes 
Other e loyees

Scheduled
Castes

A.I.R.
daiur

1
Scheduled
T.ies

A.I.R.
Jaiui
«
11
Scheduled
Castes
7
19

Scheduled
Tries

Atoic Po er Station in 
Andhra Pradesh

9. Shri  P.  Parthasarathy Will
the  Priine  Minister e  leased to 
state

(a) hether the oern ent  o 
Andhra Pradesh hae reuested o 
the estalish ent o an atoic ener
y lant in Andhra Pradesh

() i so, oern ents  reaction 
thereto and

(c) i the rely to art (a) aoe e 
in the air atie, here and hen

rely to enuiries receied ro  the 
oern ent o  Andhra  Pradesh, 
that oern ent has een inor ed 
that there is no roosal at resent 
to set u an atoic oer station in 
Andhra Pradesh.

Kashir in Soiet Mas

9.  Shri D. N. De Will the Minis
ter o Eternal Aairs e leased to 
state

(a)  hether the Soiet oern ent 
hae corrected their as y sho
in Kashir as art o India and

The Minister  o State in the 
Deart ent o Atoic Enery (Shri 
M. 8. ornadas a y) (a) to (c). 
No seciic reuest has een receied 
ro the Andhra Pradesh  oern
ent.  Hoeer, a  Site  Selection 
Co ittee set u y the Deart ent 
o Atoic  Enery in 190 selected 
three sites or uture atoic oer 
stations,  includin  So uila  near 
Srisila la Andhra  Pradesh.  In

() i so, the details thereo

Hie Minister o Eternal  Aairs
(Shri M. C. Chaia) (a) In the as 
ulished in the  nion o  Soiet 
Socialist Reulics in  recent years, 
Kashir has een sho n as art o 
India.  So ar as  oern ent are 
aare this osition continues,

() Does not arise.
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tion deaths in the country 
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CALLIN ATTENTION TO MATTER 
OF R ENT P BLIC IMPORTANCE 
AND MOTION FOR ADJO RNMENT

Serious ood situation and re orted

STARVATION  DEATHS  IN  VAWO S  PARTS 

or TIIE CO NTR

Mr. Seaker  The House ill no
take u the Callin Attention Notice.

Shri Sa ar uha (Contai) Sir, e
ore you take u the Callin Attcnti n 
Notice you hae to take u the ad
journ ent otions taled y us.

«t ih t irer  (ijFTT *nrr)  

«r   rT Hrra t arr it nrr 

   rn

(t snrt it j nt

«n k  trrsRe jrnT s  . i

TOH 11   it l 1

sn j n Si sr*  sr tj tr jj*. 

IH  jrtPT c   a 

*r toi srirr* Tt  a*rrtn , 

r    a    *rrrr

PTTT iiiW  . .

Mr. Seaker Adjourn ent otions 
ill co e later on, ater e hae dis
osed o the callin Attention Nctice. 
Accordin to rules Callin Attention 
should e taken u irst.

Shri S. M. Banerjee (Kanur) Sir. 
I call the attention o the Minister o 
Food and Ariculture to the olloin 
atter o urent ulic  i ortance 
and I reuest that he ay  ake a 
state ent thereon

The serious ood situation *nd 
reorted  staration  deaths in 
arious arts o We country.

The Minister o Food and Aical 
tare (Shri Jajisn Ba ) Sir, I lay 
a state ent on the Tale o the House.

Placed in Lirary. See No. LT 1 
67).

1 hrs. Mr. S eaker The hon.  Minister 
has laced a state ent on  the Tale 
o the House.  The uestion that ari 
sis .to is hether hon.   Me er* 
should e allo ed to  ut uestions 
no or it should e taken u alon 
ith the eneral discussion on the 
ood role.  These are the oints 
hich e ill e discussin at .0 
P.M. today hen e eet in the Busi
ness Adisory Co ittee. That its dis
cussion on the ood situation is neces
sary ha en acceted y all arties. No 
ody is denyin that.  The hon. Mi
nister hi el has ien notice o  a 
otion that the ood situation in the 
country  e taken into consideration. 
Wc ill discuss the uestion at .0 
today and I ill ie y decision later 
on hether it should e taken u in 
the shae o an adjourn ent otion 
or an ordinary  discussion.   There 
are a nu er o adjourn ent otions 
also.

Skr S. M. Banerjee I hae only
one su ission to ake, that the ur
ose o our oin our  adjourn ent 
otion is si ly to censure the o
ern ent.  Their attitude to ards the 
nonConross oern onts has  e
co e horrile and the diicult situa
tion in ttar Pradesh and other la
ces has arisen as a result o the un
hel ul and indierent attitude o the 
Central oern ent to ards the non 
Conress oern ent.  That is hy 
e ant to censure the.

Mr. Seaker ou n y do it hen
the Minister oes his otion that 
(he situation in the country e taken 
into consideration.

Sn S. M. Banerjee Then it ill 
e a ere discussion and e cannot 
censure the oern ent on that o
tion. It ill only e talked out.

8hr A. K. oak*  (Kaaerod) 
Sir. adjourn ent otion ha* ot 
so e eanin. We can hae a discus
sion on the ood situation on a Cal
lin Attention Notice or so e other 
thin.  But an adjourn ent otion 
is an entirely dierent thin. On an 
adjourn ent otion e can discus* 
the situation and also censure the Oo 
einent or lte ailure to handle 8
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1lt\Ulllon. We have tebled our ad-
journme,at motion on this urcent mat.. 
\er of publlc Importance. we want to 
know · whether It ls admitted or not. 

IJui A . a. VaJP9J'M CBalrampolr) : 
Sir, wh1 postpone It t<> 4.30? There 
ve a number of acljoumm.,nt motions. 
Lot the MinisU-r move h is motion and 
&bat can be taken up tater. Immediate· 
ly we want to cen.ure thl!' v ~'l'll 

ror its failure to supply the allocated 
quota of foodgri1ins to Stat«!', particu-
larly to those l t~• which are bc-
lna run by non-Con11rcos-Gov ... rn.-
men\s. That cannot be done on the 
motion to b£' moved b;,• the Minister. 
Therefore. you have to dt'<:idc whether 
the adjournment motion>' arl' to ~ 
ad mitted or not. 

Mr. ~ r: I ha\'c  no ol>jection. 
Ia it the lr~ of lhc Hou.., that it 
•hould be in lhc shape.-or an acljourn-
mt'nt !i ~ 

Sllrt l(aaaman&hal1a !Bangalore): 
S ir , I CCn<'edc thal it is the right of 
the OppMition p&rties to ~ r  the 
Qowrnmenl. The rules are framed 
for the purpo."<C and we have to fol-
low t hl'.'11. The o nly question is this. 
The adjou.mment mncion, apart from 
othor clemc-nu. ~l be on a mat-
ter of recent oc:currenl·e . ( lnleTrUP· 
~ . 

Mr. Speaker: You may not ul(ree 
with him. But he must be allo"'ed to 
ha'7t' bis saJ. Thlg 1~ not fair at all 
that you do not allow him  to have 
his say. H e must ~ allowed to have 
hla aay. 

Sllrl NatJI Pal (RaJapur): ln what 
capacity is lie ana-rlnl! It! 

Slwt D. N. t ~ (QopalJCanj>: He 
Is a M-ber Ot UM R-. 

Drt 9' -•>eb•a: 1 have Sot 
~ fw Ute leedert ot the Oppo-
liUon ~ and 1 do not expect anY 
tntnruptlan from them when 1 make 
a pol'lll, l c:oncede that they must 
IMM t.Mlr po1nt8 unlnteJTUPted. 
~ .,. ._ waY11 that - have to 
follow. 8lr, :po1a lawe been • .. nlor 

parliamentarian and you haw been 
a\ao d.>lng thia work for the wt ao 
many ynrs. This la not a frfth 
poin-1 that I am makin1. There are a 
number of decisions on this. The ad-
journment motion must also be on a 
matter of recent occurrence. This food 
~it ti  is not of rcttr1t OOCUM'Cnc:-: .. 
(!nler n tptiDfta). 

Mr, Speaker: Let him have his 
~ . 

~ rt Hanamant.llalya: I am one 
with the Opposition partloa that this 
problem must be d l5eu1sed. Thel"I! i• 
no d ifference of opinion. & $ you right-
ly l'Cmarked . What ~ the proper .,..ay 
or d is cussing ii? After all, we dis-
cu.• It in order to serve tM ~pi  

and no t so mu"h to speak for its 
own sake on the lloor of the Houar. 
w •. all of us coneo<re thet. If the 
matter is of a .-.:~ t occurrence. it 
forms the subject matter of an ;ad-
journment motion and, It not. it does 
nO( form the subject mattr.r of an 
adjournment mo tion. The Mininer is 
mo vin1 a motion and t .~  can move 
an amendmen• to t hat in any lancuaJCC 
lh"" Ilk.,, That can be p ut  t o ,-ote. 
Suppo5in11 the amendment. worded 
ve1·y •tron11l>· by my learned friends 
i • paaaed, that can be the censure of 
tlw Govcmmrnt. Therefore. I want 
lhem to kindly .ee lhat the parlia· 
mentar:; forum Is uti!i.ed In a proper 
manner • . . Clnterrvption). 

SIU't •-a..... tMancaldail: 
W hat is he i. ~! Wh:•l i• all this? 

A• tton. Me-r: He is tailing 
unnecessarily Inns ... (ltlterniption). 

Shrl Rea 111aru: He byP11s<a 
yuur authority. 

!\Ir. Sfle8ker: Thia la ~  of 
interruptions that i: takes mor<' tim.,. 

Ort ....-.•~ : I am not 
yicldin&. I must havo my full 5ay. 
We are abo elected by the people. 
Let us also have our .-,. In full 

An ...... ltleaMr: He It tUtinS 
~IJ a lone tlme. 



1 * Situation and Stara MA , 1967 Paers Laid i
tion deaths  the country 

(C.A. A.M.)

Mr. Seaker That is or the Seaker     anj  T Vlt W  I
to decide  as to ho is  takin un
necessarily a lon tie. Mr Seaker This is  adjourn ent

otion.

Shr Haau antaiya In y oi
nion, this cannot e the suject at
ter o an adjourn ent otion.  The 
hon. Minister can oe a otion and 
the O osition arties can oe an 
a end ent to that in the stronest 
conde natory lanuae and that can 
e ut to ote.

Mr. Seaker Ater  all the ood 

role is the ost urent role. 
There is no dout aout that.  This 
ill hae to e  discussed in  the 
House. I it an adjourn ent otion,
I can ie only to hours. 1 do not 
ind—let it e a censure otion.  I 
hae no ojection to that. It is an 
urent atter.  There are  no to 
oinions  aout  it. I  think,   alt 
the riends ill aree ith that ie. 
They too ant a discussion. There
ore. or the adjourn ent otion, to 
hours can e ien one hour natu
rally or the Cnress enches and 
one hour or the O osition enches, 
and i you can  ake ithin  that 
eriod the hole ood deate, it akes 
no dierence to either o the arties 
ecause all o your are anious  to 
discuss aout ood. No T reuest 
the  House to tell e hether they 
ant the adjourn ent otion to e 
taken u.  Those In  aour ay 
lease stand u. 

I ind that the nu er is ore 
than 0.  The otion is aditted.

etiraora    at sraiT 

( t «HT TT *t*PT 7  W  

t  V a   *T*r I

Mr. Seaker  We are  takin u
the adjourn ent otion on ood  at 
 .. today. (Interrutions).

(t *nj t W  i T JTHT   

Sir. Seaker There are nu er o 
naes. Mr. Banerjee* na e is te 
irst.

Shri JaJian Ba  Why not just 
no.

Mr. Seaker No.  At  Oclock. 
Fro  to 6 P.M.

Shri  S. M.  Banerjee  Should  I
ask or leae or not

Mr. Seaker No leae is necessary.

Shri Sa ar uha May  I reuest 
you that all the adjourn ent otion* 
that hae een taled should e read 
out irst

Mr. Seaker No uestion o readin.

No aers to e laid on the Tale.

1.1 h .

PAPERS LAID ON THE TABLE

An n u a i. Re ort or the Indian Statis

tical  Institute,  Calcutta

The Deuty Pri e Minister and 
Minister o inance  (Shri  Morarji 
Desai) On ehal o Shri ati Indira 
andhi, I e to lay on the Tale a 
coy o the Annual Reort o the 
Indian Statistical Institute, Calcutta, 
or the eriod Aril 196 to March.
1966.  Placed in Lirary. See No. 
LT 67.

Notiications  under  Cine ato ra h 

Act

The Minister o Inor ation and 
Broadcastin  (Shri K. K. Shah)  I
e to relay on the Tale—

(1) a coy each o the olloin 
Notiications under su eection 
() o section 8 o the Cine
atorah Aot, 198 —

(i) The  Cine atorah  (Cen
sorshi) A end ent IhlM 
1967, ulished tat Notiies 
tion  No.  OAR.  7  is
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aette o India dated the 
th March, 1067.  (Pacciin 
Lirary. See No. LT189
87.

(il) The Cine atorah  (Cen
sorshi)  Second  A end, 
ent Rules, 1967, ulished 
.In  Notiication No. .SJl. 
09 in  aette o India 
dated the th March, 1867. 
Placed in Lirary. See No. 
LT18967.

() to lay on the Tale a coy o 
the Reort o the co ittee 
on Broadcastin and Inor a
tion Media on Coordination 
o the Media o Mass Co
unication.  Placed in Li
rary. See No. LT 67.1

Ordinances  under article 1 () (a) 
o the Constitution 

The o  Parlia entary
Attain   Co unications (Dr. Ra
Suha Sinh) I e .to lay on the 
Tale a coy each o the olloin 
Ordinances under roisions o article 
1() (a) o the Constitution—
(1) The  Anticorrution  Las 
(A end ent) Ordinance, 1967 
(No.  o 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 667.

() The Passorts Ordinance, 1967 
(No.  at 1967) ro ulated 
y the President on the th 
May, 1967.  Placed in Li
rary. See No. LT 767.

Notiications  under  Na y Act

The  Minister o  Deence  (Shri 
S ann Sinh)  On ehal o Shri
Ball Ra Bhaat, I e to relay on the 
Tale a coy each o the olloin 
Notiications under section 18 o the 
Nay Act, 1867—

(1) The Indian Naal Resere and 
the  Indian Naal Volunteer 
Resere (A end ent) Reu
lations,  1867,  ulished  in 
Notiication No. S.H.O. 8 in 
atte o India dated the 
18th Kanuiy, 1867.

() The Naal Cere onial, Con 
ditions o Serice  and Mis
cellaneous  (Fourth A end
ent) Reulations, 1967, u
lished  in  Notiication  No. 
SJL.O. 6 in aette o India 
dated the 18th Feruary, 1867.

() The Naal Cere onial, Con
ditions o Serice and Miscel
laneous (A end ent) Reu
lations,  1967,  ulished  in 
Notiication No. S.R.O. 76 in 
aette o India dated the 
th March, 1967.  (Placed in 
Lirary. See No. LT9 67.

National  Coo erati e  De elo ent 

Cor oration  (A end ent) Rules

The Deuty Minister in the Ministry 
o  Food,  Ariculture,  Co unity 
Deelo ent and Cooeration (Shri 
D. Brin) On ehal o Shri Anna 
sahi Shinde,  I e to lay on the 
Tale a coy o the  National Co
oeratie  Deelo ent  Cororation 
(A end ent) Rules, 1967, ulished 
in Notiication No.  .S.R. 67 in 
aette o India dated the 6th May,
1967, under su section () o section 
 or the National Cooeratie Dee
lo ent Cororation Act, 196. Plac
ed in Lirary. See No. LT 867.J

Procla ation re okin  rocla ation 

in relation to Rajasthan

The Minister o State in the Ministry 
o Ho e Aaiis (Shri Vidya C ha ran 
Shokla) I e to lay on the Tale a 
coy o the Procla ation issued y the 
President on the  6th Aril, 1967, 
reokin the Procla ation issued y 
hi on the 1 h March, 1967,  rela
tion to the State o Rajasthan, u
lished i Notiication No. .S.R. 6 
in aette o India dated the 6th 
Aril, 1967. under clause () o article 
6 o the Constitution.  Placed in 
Lirary. See No. LT 967.J

.1  hr*.

RE CALLIN ATTENTION NOTICE 
( uery)

Shri Sorendranaih Diedy (Kend 
nsra) Beore you o on to the ns*t
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usiness, I ant to say this.  I had 
ritten to you drain your atten
tion to the otion, oi callattention 
that e hae ot  reorts that, the 
Parlia entary Aairs Ministry . . .

Mr. Seaker  We are eetin at
 Oclock today.

Start Srendranath D redy To dis
cuss this

Mr. Seaker  T discuss all the
thins.

Shri Snrendranath Diedy  This
is a ery serious atter. That is hy 
I rote to you.  I anted your er
ission to raise this.

Mr. Seaker That cannot e taken 
u no.

Shri  Snrendranath  Diedy  I
souht your erission.  Beore  you 
o to the net usiness, I ould like 
to raise this atter. This is in reard 
to the Presidents election.

Mr. Seaker No. no.

Shri Surendranath Diedy Hie
Ministry  o  Parlia entary  Aairs 
used its transort and its  oicers. 
They ent to the station to receie 
Conress reresentatie* . . .

At  Minister  o  Parlia entary 
Aairs and Co unications (Dr. Ba 
Snka Sinh) That is not correct.

Mr. Seaker Whateer it is, he
ther it is correct or not, it cannot e 
raised like this.

I hae to inor the House . . .

Shri  Surendranath  Diedy  I
ant to kno hat you are oin to 
do.  I hae ritten to you.

Mr. Seaker I hae not eritted 
that.

Start Surendranath Diedy  ou
hae, not aditted y notice. There* 
lore, 1 rote *« you that i you do

not erit y notice,  ill et u* 
in the House and ake this otion. I 
had. souht your erission or that. 
I do not kno hether that as laced, 
eore you.

Mr. Seaker I as told aout it.

Shri Surendranath Diedy There
ore, it is not ithout takin your 
erission that I do this. It is al ays 
your riht to allo any atter, een 
i it is not on the aenda, to e raised. 
I hae ien you notice  that this 
atter reuires to e clariied.

Mr. Seaker I ill not erit hi  
i he ants to. say he ay say.  I 
eeryody rites to e and ants to 
ake a oint here ecause he rites 
to e, I cannot hel it. Mr. Diedy 
has ritten to e and I hae seen it.

Shri Surendranath Diedy  ou.
do not erit e

Mr. Seaker I ill consider it. Let 
us see.  (Interrution*).

Shri Surendranath Diedy I a.
hain a dialoue ith the Seaker. 
Why should y hon. riends o osite 
ehae in this anner  Why hould 
they shout like this

TT* WnWJt (SIWTR 
TT)      I

jSFT  WT7S arrFTT PJTT

 .  . .

Mr. Seaker  I hae receied so
any  callin attentionnotices  and 
adjourn ent otions.  I hae not 
decided on all o the. I I consider 
any  ca 11 in attentionnotice  to  e
i ortant, I shall certainly allo It. 
I hae not taken a decision aout it 
I hae ket it endin ...

Shri A. B. Vajayee  That ean* 
that you hae not taken any decision 
so ar

Mr. Seaker No.
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W M BaJ Madhok (South Delhi) 
I ont jror uidance on one atter. 
This session is eetin ater a lon 
ti e, la the ean hile, a nu er o 
deelo ents hae taken lace in the 
hole orld, and e hae tried to 
dra your attention to these atters 
throuh a nu er o callin attention 
notices.  For  instance,  there is  a 
enacin  situation in  West Asia. 
There are any other thins  also 
hich e ant to raise. But you, Sir, 
in your discretion, hae not alloed 
any o the.  May I kno ho e 
can raise these issues in this House, 
issues hich are o ital i ortance to 
the security o this country, hich are 
o ital i ortance to the ell ein 
o this country  Ho can e raise 
these issues i you are oin to dis
allo ail the notices

Mr. Seaker There are aout eihty 
callin attentionnotices and adjourn
ent otions hich I hae receied 
today.  Till  100 a.. they  ere 
coin in, and at 10  they ca e to 
e. There ere, eihty o the, and 
not just one or to. I cannot decide 
in the e inutes that ere at y 
disosal hich one o the as i
ortant and hich one as urent and 
hich one as not.  Thereore,  1 
anted to discuss the atter ith the 
Leaders o the arties and that is hy 
I hae called or a eetin at 0 
.. today. What a I to do i aout 
80 such notices are receied  I can 
only adit one o the.  Today, e 
re takin u one adjourn ent otion, 
yesterday hen I discussed. I thouht 
that ood as the ost urent ro
le. Thereore, I hae aditted the 
adjourn ent otion reardiin ood, 
and leae has een ranted or it and 
it is ein taken u today. Actually, 
1 anted to allo the adjourn ent 
otion relatin to the olice, ut then 
ood takes recedence, and it s ore 
i ortant than een the olice etc., 
and, thereore, that is ein taken u 
today.  When e eet today at 0 
.. e shall discuss hat is to e 
done, and ho e are to roceed. I 
ould like to e uided y the 
Leader* o the arious arties  on 
these oints.

*To TT*r WlT Hiin (T ar) 
jPra rr  1

W W  9P

arn1   srre   rrr 

*T TW
tarsrr t   srr      t.   

   1

Mr. Seaker Thereore, I a say
in that e shall e eetin at 0 
. . And  hon. Me ers ay ie 
e uidance, and I a reared to 
accet hateer is ood.  Actually, I 
hae no reconceied  ideas  aout 
rejectin anythin or accetin any
thin.  I 80 or 90 notices are there, 
and each one o the ay e ery 
i ortant—only one can e aditted 
on a day. I ould certainly like to 
hae the uidance o all the leaders 
o the arious arties eore I take 
any decision aout it.

1.19 hrs.

RESI NATION OF MEMBER 

(Dr. Basaiit Narain Sinh)

Mr, Seaker I hae to inor the 
House that Dr. Basant Narain Sinh, 
an elected Me er o the House ro 
the Haariah constituency o Bihar 
has resined his seat in the Lok Saha 
ith eect ro the 1th May, 1967.

1.191 hrs.

COMMITTEE OF PRIVILE ES

First Re ort

Shri Khadilkar (Khed)  I e to 
resent the First Reort o the Co
ittee o Priilees.

STATEMENT RE RAILWA ACCI
DENT AT K PPAM STATION

Te Minister o Railays (Shri . 
M. Poonaeha) Sir, it is ith roound 
reret that I rise to ake a stateent
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Shri C. M. Poonacha 

on the derail ent o train No. 8  
Island E ress at Ku a station on 
the  BanaloreJaiaret  sinle  line 
Broad aue section o Madras Dii
sion o Southern Rail ay.

At aout 1. hours last niht hile 
the train as ein receied on the 
loo line at Ku a station here it 
is ooked to sto, it  oershot  the 
starter sinal and ran into the sand 
hu .  As a result the train enine 
alon ith three oies net to it ot 
derailed.

Accordin to the latest inor ation 
aailale,  dead odies hae een 
recoered and rescue oerations are 
M in roress. 0 ersons hae een 
injured o ho 7 are reorted to 
hae sustained rieous injuries.

I ediately on receit o inor a
tion the Medical Relie Secial as 
rushed ro Jalaret and it reached 
the site at .1 hours.  The eneral 
Manaer  alon ith  Chie  Medical 
oicers and other senior rail ay oi
cers hae reached  the site to suer
ise relie and rescue oerations.

The injured  ere  ien  ro t 
edical attention  y the  Rail ay 
Doctors ho reached the site y the 
Medical Relie Secial, the doctors o 
the oern ent Hosital, Ku a and 
o E loyees State Insurance Hosital, 
Ku a and y the local doctors. The 
injured ere later on re oed to the 
hositals or urther edical attention. 
The Minister o State or  Rail ays 
and Me er, Enineerin,  Rail ay 
Board hae lo n to the site this or
nin. E ratia  ay ent  is  ein 
arraned to the injured and the ai
lies o those killed.

The  Additional  Co issioner o 
Rail ay Saety, Banalore, ho is the 
statutory authority under the Ministry 
o Touris and Ciil Aiation is hold
in an  enuiry  into  the  accident 
to orro.

ShH Braa (Srikakula) I a sure 
the hole House joints the Minister 
in ournin the death o so any o 
these innocent eole ho had  not

arained tor  this terrile disaster. 
But I ould like y hon. riend to 
enlihten the House as to hy is it 
that edical assistance has not een 
rushed ro Jalaret and Banalore 
here such doctors and edicines are 
aailale and hy  they  deended 
only on that iserale local hosital 
hich is a ery s all estalish ent 
and the socalled local doctors ho 
are so ery e and not so ery co
etent.

Shri C, M. Poonacha On receit o 
the inor ation, edical secials ere 
rushed ro Jalaret and Banaret 
on either side o the site o this acci
dent in addition to that, the Chie 
Medical Oicer ca e  ro Madras. 
That is the osition.
Shri  anesh  hosh  (Calcutta 

South) Will the Minister e lain as 
to ho  ersons ot killed hen the 
train as not oin ery ast and 
hen only three oies ot derailed

Shri C. M. Poonacha  This  is  a
atter hich is 1o e inestiated.

Shri S. M. Banerjee (Kanur) The 
hon. Minister has said that an Inuiry 
has een instituted y one o the 
oicers ho is not concerned ith the 
Rail ay Board ut is in the Ministry 
o Touris and Ciil Aiation.  In 
ie o the raity o the accident, 
is the Minister reared to hae  a 
judicial roe into .this ecause this 
accident has ha ened een ater so 
any inor accidents and een ater 
e hae had the reort o the Kunru 
Co ission

Shri C. M. Poonacha  The atter
reuires to e inestiated and statu
tory roisions eist in this reard 
accordin  to  hich  tho  Rail ay 
Saety Co issioner has to take u 
the atter or i ediate inestia
tion ecause they are the co etent 
eole o do that. That  articular 
oranisation is under the control o 
the Ministry o Touris and  Ciil 
Aiation.

Shri S. M. Banerjee I only asked 
hether ha ould aree to  judicial 
roe.



lj  JMli y Accident 
.)

Shri P. VirtrtMiilhhli (Nandyal) 
This is a ost unortunate accident in 
hich  eole  hae een killed. 
May I kno hether this as due to 
derail ent or  hether there is any 
susicion o saotae Has he ot any 
such inor ation

Shri C. M. Pooaacha It ould e 
rathar diicult or e to say i e
diately as to hat  has  een  the 
i ediate cause o this accident, ut 
lookin at the inortiation—this acci
dent ha ened on the station itsel — 
it sees to e a case o derail ent.

Shri Vasudeaa Nalr  (Peer ade) 
This train as  runnin to Cochin. 
This train enerally carries  ostly 
asseners to Kerala.  The traic 
iht hae no  een disruted e
cause o the accident.  What secial 
ste are the Rail ays takin to see 
that the relaties o the dead and the 
ounded ro that side o Kerala are 
rouht to this lace, ho they can 
trael to this lace ecause there is 
no disrution o traic  Are they 
takin i ediate stes to inor the 
relaties and hel the to co e to 
the lace

Shri C. M. Pooaacha This ould
certainly e done.  Stes ould hae 
een taken already, 1 a sure.

Shrt P. Ra a Marti (Madurai) We 
kno that statutorily the oern ent 
is olied to hae an inuiry throuh 
the rail ay saety co ittee or so e
thin like that, ut in a case here 
aout  eole hae een killed, it 
ay e een ore, does not the o
ern ent think lt necessary, in order 
to assure the ulic that eerythin 
roer has een done, to hae this 
atter reerred to the indins o a 
judicial triunal oern ent ill e 
lacin itsel in a etter osition as 
reards the ulic.  Ater all, justice 
n t not only e done, ut ust also 
u   e o .  Why ahouIA not 
oern ent an to hae the atter 
Ma A to a judicial triunal

Railay Accident 16 
(St.)

Shri C. M. Pooaacha The hon. Me
er is su estin that instead o the 
statutory  roisions,  hy  not a 
searate indeendent judicial inuiry. 
The atter ill e looked into.

Shrt  Jyotir oy  Basu  (Dia ond 
Harour) We see that accidents are 
takin lace in this country  ery 
oten. Once eore I su ested insur
ance coer or the rail ay asseners. 
Would the Rail ay Minister consider 
it

Mr. Seaker This can e discussed 
in the udet, not no. He can ask 
details aout the accident.

Shri Jyotir oy B*   Those ho
trael y air in ost laces et an 
auto atic coer.  The insurance is a 
art o the alue o the ticket.

Mr. Seaker I kno, I aree ith 
that, ut I do not think that on a 
olicy atter the Minister  can ie 
any anser no i ediately.

Shri C. M. Pooaacha Proisions or 
ay ent o co ensation  do eist 
under the resent arrane ent. Clais 
are entertained, and u to a iure, 
Rs. 0,000 or so is ein aid, ut that 
is ater a certain rocedure o erii
cation and clai s hain een esta
lished. There are authorities eore 
ho the clai s hae to e reerred, 
and there are certain statutory re
uire ents to e one throuh.

Shri Jyotir oy Basa They do not 
oe.

Shri C. M. Pooaacha Who says

at «nr   ra (ssaa)  
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Shri C. M. Poonaca  I  as just
e lainin  the  rocedure  herey 
clai s ore entertained and aid. There 
are searate authorities ho look in
to these clais and assess the actual 
a ounts  that are  ayale  in such 
accidents hich ha en.  As or the 
disosal o the dead odies and hand
in oer the dead odies to the kith 
and kin, the atter is ein attended 
to at the site. The Minister has ro
ceed there, and I a sure those at
ters ould receie all the attention 
they need.
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Shri C. M. Poonaeha The i ediate 
need is relie rescue oeration on no. 
Alter rescue oerations are oer such 
o those in need o i ediate treat
ent and edical acilities ill hae 
to e aorded the ae.
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Shri ati   Lakshikaatluni a
(Kha a)  There  are  accidents
een hile the trains  are  runnin. 
The riend y y side as hurt as he 
ell hen the train as in otion. 
This shos the ineiciency o the rail
ay adinistration. What  urose 
ould e sered  y  the  rail ay 
authorities enuirin into it. Would 
the oern ent hae an altoether 
dierent enuiry
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IM . M. FMR du O the three, 
one u a irstclass oie the second 
as a thirdclass oie and the third 
one as also a irstclass coach.

Shri Bern Baraa (Manaldai) Was 
any Me er o Parlia ent in it

Shri C. M. Poonacha I a yet to 
receie inor ation.

Mr. Seaker It is a ery serious 
atter. It as an unortunate acci
dent and  eole hae died. It you
ant to discuss other   atters and
other accidents, the Budet is oin 
to e resented and I a sure Me  
ers ill discuss these thins in ore 
detail.  No. Mr. Chala.

 nr 
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Mr. Seaker He has no  details 
he ill et the later.

STATEMENT RE. E TERNAL 
AFFAIRS MINISTERS  VISITS TO 
K WAIT. IRAN. ENEVA, MALA

SIA AND SIN APORE

The Minister o Eternal  Aairs 
(All M. C. Chala) Sir, it is a lon 
state ent I you ant it, I can read 
it otherise, i you erit e, I ill 
lay it on the Tale o the House. 
I a In the hands o the House.

IM M.  Sotdhl  (Ne Delhi) 
At the ti e Whan the international 
situation takas a serious turn, is it 
tahr that the hon.  Minister should 
tall  aaot his isits rather than 
aout the serious situation hich is 

at  A* JOddMlut— 
t(IclM*SStOtMA 

Me. Seaker He ay lay it on the 
Tale o the House.

Shri M. C. Chala I lace the state
ent  on  the liale o the House. 
Placed in Lirary. See No. LT 067.

Srl Nath Pal  (Rajaur)  Mr.
Seaker, I ant to ask a uestion. 
Beore I do. I ant your cooeration 
in reard  to another atter.  We 
should aintain the soerinty o the 
House. What Mr. Sondhi as tryin 
to ention has een aitatin  the 
inds o all Me ers.  It is a ery 
e losie situation hich has dee
loed n hat is called West Asia. 
esterday, the Pri e Minister took 
the Conress  Parlia entary  Party 
into conidence on this atter.  The 
sa e thin ha ened aout the nu
clear non rolieration treaty.  Our 
notices at the end o last session ere 
rejected.  They ere too usy  to 
accet it. But ater the House ad
journed, the Conress Parlia entary 
Party as taken into conidence on 
that atter. I hae no uarrel aout 
their tellin hat they like to their 
arty en.  But hich is the suerior 
ody—Parlia ent a* a hole or a 
little rou or arty ou ill hae 
lo e etre ely iilant aout this. 
This is en done reeatedly.

Mr. seaker  There are no to
oinions on that Parliaent is the 
sure e ody. Is the hon. Minister 
akin a stateent on West Asia

Shri M. C. Chala  I a akin
a state ent on Thursday.

Shri Nath Fai Thursday is ar o 
hy not today

t SWT  t* 

srarrc JtarV    ir .  r

OTiTc 1   rrrr Tt

*  TW V   

HSWPT itTT I

Shri Nath Tat I ould also like to 
oint out that Mr. Chala thinks, er
has Justiialy that e should relect 
onder and then decide rath an 

a statasseat no*. Bnt MT k



Shri Nath Pai 

it that a hiher authority o the o
ern ent the ri e Minister,  has 
already ien a erdict. She  has 
already laced Indias su ort on one 
side. The hole thin  is  there in 
the aer een .aer aarriert that 
nes.  Noody  denies  that  Mr. 
Chaia needs  so eti e. But  the 
Pri e Minister had ade a ronounce
ent on that suject and it has co e 
in the aers.  Is this not treatin 
Parlia ent ith conte t ou said 
that you areed ith e that Parlia
ent as soerein and  sure e. 
Does Mr. Chaia  eliee in  that 
Does the Pri e  Minister eliee 
What is the ractice  What are they 
doin They are olloin a totally 
ron ractice no.  Instances are 
ultilyin. No, I ould like to ask 
a seciic uestion I hae studied the 
stateent.

Shrt H. N.  Mukerjee  (Calcutta 
North East)  Beore he uts that
uestion, ay I su it  that  the 
Pri e Minister has ade  a  olicy 
state ent in reard to orein aairs 
hile the oern ent are not in a 
osition to ake such a state ent 
eore the House. Are e to take 
it that the Pri e Minister can  tell 
the orld outside these thins hile 
Parlia ent is in session can she tell 
those eole outside on oern ental 
olicy, hether internal or eternal, 
hile e in the House are in inor
ance.  The Forein Minister say* he 
has not ondered oer  it careully 
enouh.

Mr. Seaker  The orein Minis
ter ants to say so ethin.

Scri M. C. Chaia nortunately,
 as not resent at the eetin ut 
I hae read hat has een reorted 
in the aers.  The Pri e Minister 
has e hasised the tact that the sit
uation is diicult and delicate and e 
should e ery careul in hat e 
y or do. Today, Mr. . Thant Is in 
Cairo and he is discussin the atter 
ith President Nasser. I ha ien 
canul thouht to  and as soon as 
the situation clariies  itsel, 
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co e to the House on Thursday and 
ake the stateent. It as ith duo 
dilieration that I* ca e to that con* 
elusion. State ents are ade and then 
uestions are asked hich hae ser
ious reercussions. We ail aree that 
the situation is diicult and delicate. 
It is ery e losie. Thereore,   
thouht that I ould co e to this 
House hen the situation  clariies 
itsel.  This ery  inute  ossily, 
 Thant is discussin the situation 
ith President Nasser and it ould 
not e riht or e no to ake a 
state ent and then uestions to e 
asked hich ay hae serious reer
cussions. Thereore, I e o the Houso 
to ie e ti e till Thursday hen. 
I can certainly ake a state ent
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Shri P. Ra a oorttiy (Siakasi) 
May I Just add one ord The Pri e 
Minister had already  ade a state
ent.  Ae e to understand  that 
the Forein Minister Is oin to recon
sider the hole uestion aresh Ater 
all the oern ent has  co itted 
itsel and the House also ill hae to 
et itsel co itted ecause later on 
it ill e said that the Pri e Minis
ters restie is ery i ortant and as 
she has co itted hersel the House 
should su ort her. Would the Pri e 
Minister rerain ro akin  such 
state ents ithout Parlia ent ein 
told irst and eore Parlia ents a
roal is otained  I she co es to 
Parlia ent eore akin any such 
olicy stateent, there ill e a le 
o ortunity or delieration and  the 
Forein Minister can also hae  his 
o n say. All these delierations ake 
a ockery o the hole thin. That 
is hat e say.

1  Eternal Aair*  J AISTHA 1,

Seeral hon. Me ers rose

Mr. Seaker I do not think such 
a thin hels us.

1889 (SAKA)   Ministers isit  1 *.
Aroad (St.)

Shri Kana  (Srikakula)  I do
not think I can ask or any rulin 
ro the Chair, ecause the Chair has 
relied seeral  ti es  on  reious 
occasions, and on an eactly siilar 
situation here the Minister or the 
Pri e Minister entured to ake a 
state ent eore their arty and the 
orkin co ittee and arious other 
oranisations,  that the a roriate 
thin or the to do is to ait or 
a day or to and een  otherise 
also to o to Parlia ent and ake  
the state ent in reard to all such 
thins. There hae een rulins and 
i these rulins are ein inored y 
the Pri e Minister hersel, naturally  
it eco es a atter o riilee or 
this House. It is no ood thinkin 
that anyone ho raises this uestion 
o riilee is usin stron lanuae. 
It is a atter o riilee o  this 
House, ecause the ersistence ith 
hich the Pri e Minister and other 
Ministers indule in this kind o i
roriety a ounts to conte t  o 
this House. In this seciic case, y 
hon. riend has ut it so ell, the 
DMK leader.  The oern ent hae  
no usiness to co it this House in  
such a ay*. (Interrution).

Mr. Seaker He as not the DMK 
leader.

Shri Bat Kaj Madhok (South Delhi) 
The Pri e Minister has stated that 
India ould* side ith the AR in 
this atter. We should et a dear 
icture o the osition o the oern
ent, hether it sides ith the AR 
or ith the other side. We ant to 
kno hether, hat the Pri e Minis
ter has stated is her ersonal oinion 
or it is the oinion o this country 
or tli* oinion o this Parlia ent, Ala 
House. IMs, they ust ake clear.

Seeral hen. Me ers rote—

Mr. Seaker  There is no use re
PMriiat talak Msr, ord.  S d 
 Bana.

An hon. Me er  He  is  Mr.
Ra a urti.

Shri Kana  I hae co e ack
here, only today, and I took it or 
ranted that he is takin the lace 
at the DMK leader. No, een i 
that state ent as her ersonal ie, 
on the Forein Ministers o n adis
sion, the situation is  serious  and 
rae and een e losie. In these 
circustances, is it oen to the Pri e 
Minister to  e ress  her  ersonal 
oinion Are e to understand that 
the Pri e Minister is such an irres
onsile erson and is ree to e
ress her ersonal oinion as art 
tra the oinion o the hole ot the 
C ioat St cnlyt r s riliac W* 
ry  n tnriA oonridention  this
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Cabinet baa • iven to •ueh an ea:plo-
'ah·e sitiaation. (lftt-pdo9), Tbve-
fon>, 1 "'ould like ;rou .. -11 u the 
Rouse to take note of this fact: the 
Prime Minister is 1reatin1 thu B->UM, 
so shabbily and she owes an expla-
nation as -11 • s an apolo17 to this 
.R-. 

llut JI. L So ... l ! r(Jlle-

Mr. Sllftkw: I call Mr. Hem 
· Barua flrst: he wants to raise a point 
of order. 

Slilrt a-Bal'lla l!lbnt1aldail: ,,,,. 
point of order Is this. On many an 
OC'Casion. in the put. you r d.istiftaWah· 
ed pttdtte$sor has iv~ a rulinJI In 
thla House. On more than one O«"a-
sion. he has elven a rulinc that when-
ever the Home is in session. and 
wM!neve r the Government wants to 
·make a poHcy statement. the Govern-
mmt 1hould take Parliament Into 
account and into confidence and make 
the polic31 statements on the floor of 
the Hoose. That b the rutins irtven 
~· ,.olll" distlnsuUhed predecessor. 
Now. while makina the policy lllate-
ment ... . 

Slarl ••••'•,._ llajaJ CWardha): 
Pa:11a-nt was not In sesaion ,..,. 
. terda,.. C lftlerruprlon \ 

Slirl .... Ilana: Ir Mr. Chqla 
can .-alt up to Thursday, the 
Reevna would not have collapMd U 
the Prime Minl11141r a1eo had waited 
up to day at leut. Th.,-know tltat. 
(11'terneptioft >. Whatever that be. 
'by ma'ldnir a po'lcy statement in heor 
puty meetln1. •he hes ~ the 

rulina "*" bJo )'our eatiftl\Ullhld 
~. and I t i ~ 1\11»-
cribe to that rulinc atmo. The Prime 
·M1Nster '• aunt,. ot bniadn1 Par-
·n.-t. That Is point No. I. 

Nnt Jfo. 2 Is UUt. Wh7 II U tei.t 
llr. ctMttlll-efter .... hu ... • 
))Obey sta1erneat--li ntber ·~ 
sup1IQl1 to a ~- lltde ID Uda 
-'!let? Wlty .. k .... lie .... 
·-'llne to ...... 1119 ... ,. bid!' 

Tbat ..,_. that &ti. Oo••UIDMt .. 
not --up lta mlnd. 8o, tr the 
Oovernment baa not ..... \11> HI 
mind. Wb7 la it that the flrtaw Mlnla-
ter bas made up her mind a1r-'1' 
b the Prime Minister dla.r.at ~ 
the ...a f~ Govflonment? 

llr. S..-aker: 8hri Sondhl OnlJ' 
.lnc: minute: not a lOl\I ~I  

SUl W. L . --.: It ii an impor-
1.nt pcitnt, •net Ulere 18 the ~
Of war involved; the likelihood c6 
w a r involved. Jt Is a merlous situa. 
lion In foNien all'atrs. 

•r. ~ r: That Is why I called 
,.ou. 

Art M. L. ~  Wben the 
forum of public opinion is this Parlia · 
ment and when Parliament ia \.he 
forum of buildine up public opinl«I 
and thereby Influence policy, ~· 

niphOft) the Prime Mlnist«-hu made 
a •lntement el_h_ In favour of 
a pertiC'Ular thlnl That 11 what has 
happened. In ttbat s tatemMll. lh• 
has atm.t C'ballented tbe exl.at-
of a State u a Member of the United 
Nations. Thert'fore. we must alllnn 
the exi.tence of larael .. a State 
which J am •ure will promote an at-
111a.phere whkh is conducive to ftel'O· 
tiallons and conciliation. <11't4frrllp-
tioto). 

1111'. Bllftker: We Ire JOinc too 
deep into it. 

Slut II. L. ....al: In the ~ 
tances. I would "'Clues\ the boa. MUU-
ter of Sxterital Mairs to at 1-* 
projld the l'Of\Nl'ft of India LI a 
Member of the lntemaUoaal c:am.-
munlty for eeeurity, and_.-"· 
ment to ttw United N.ttoee. I wtlb 
to ..,. that - have hlled to pcvtect 
the Ullfi.d Jf.U... flan unllli*-1 
.Uon ot a ..__, and Ullt II an 
Unpor&ant point and .. ol ,,.,,. ..... 
eoftCem to an. 
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Shri 8. N. Makerjee rose—

Start MerarJI Dual rose—

Mr. Seaker  I ill co e to hi
later.  Shri Morarji DesaL

Shrt H. N. Makerjee What   has 
the Pri e Minister ot to say here
Will she co e and e lain the osi
tion

D Deaty Pri e  Minister  and 
Minister o Finance  (Shri  Morarji 
DeaaJ) The  Pri e  Minister ill 
co e and she ill say hat she has 
to say.  I as resent at the arty 
eetin. I ish to say so ethin on 
this. May I say that I aree entirely 
ith hon. Me ers that in atters o 
olicy, hen the House is sittin —1 
Would not ake a technical distinc
tion that the House as not siltin 
yesterday, and that is is sittin today— 
the olicy state ent should e ade 
here eore it is ade any here else.
I aree. But hat the Pri e Minister 
did yesterday as, not to alce a olicy 
sttate ent, ut she only ade a re
erence to an e losie situation hich 
had arisen, and a reerence to  that 
situation as ade in a arty eetin. 
It as a riate eetin. I do  not 
think that as an in any ay an assa
ult on the riilees o the House. It 
as not a atter o olicy state ent 
that she ade. She did not say— 
iInterrution)

Mr. Seaker Order, order.  Let us 
hear the Minister,.

Shri MerarJI Daaal Will they lease 
hae so e ittance to hear e  I 
hae een hearin atiently  hat 
they ere sayin. I ant the rihts 
o the House to e resered and I 
a entirely ith the House in this 
atter, ut ill the  hon. Me ers 
also hel in reserin the rihts o 
the Hose y uholdin also y riht 
to seak  When I a sayin a thin, 
hy should they not hear e  I 
they the seles challene the rihts 
o th« Me ers to seak. I cannot 
understand ho e ers can aeak 
and « heard ithout interrution. 
This la not the riht ay o tacklin 
tile tasea.  No. hat the Pri e 
Minister M  eald aa that ear reia 
ttone ith Eyt hae al ays een

ood and that in itsel could create a 
etter at oshere.  That is all hat 
she said,  lt is a role hich has 
not yet een considered een y the 
Cainet. There is no uestion o her 
ronouncin any olicy decision that 
as not done. Thereore, let not hon. 
Me ers run a ay ith the idea that 
she ade any olicy state ent in the 
arty eetin.

Shri Bal KaJ Madhok Are e to o 
y hat the nesaers said or y 
hat the Deuty Pri e Minister has 
said  We sa it in the aers. We 
ot reorts in the aers hich ere 
to the eect that India is hundred 
er cent ith the AR.

Shri Morarji Desai Does the hon 
Me er consider that a nesaer 
reort is authentic on anythin that 
ha ens In aers, any thins are 
reorted to hae  ha ened.  Many 
thins are reorted een aout hat 
hon. Me ers hae said. We do not 
cite that. Thereore, the aers should 
not e cited.

at  ar *rer  rer inRu, 
 srcn *tr r 9TPT 

IMi  irl  k 1

 I   STJ T T
art st t uro*

* «JT «r F*T  W  9* *TO

anj 1 .      t *
t*o WTTo * «nr  (* * r)...

t   a snr «r r 

   urtin   srrk 1

Slut H. N. Makerjee Sir. I  ant 
to raise a oint o roriety on the 
irst daj at  Parliaents  session, 
hich I hoe you ill uhold. Fro 
hat the Deuty Pri e Minister has 
said, e ind that the Pri e Minis
ter has ade eore the arty  a 
state ent hich does not corresond 
ith the stateent reorted in all the 
aers. 1 a not here to enter into 
1 controersy in that reard, I aree 
entirely ith the Forein  Minister 
that this is a delicate atter. o* 
hich thouht has to e ien. But 
 is incu ent on the  oern ent
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on the irst day o Parlia ent to take 
Parlia ent into its conidence in re
ard to a delicate international situa
tion that has arisen. oern ent does 
not choose to do that. On the cont
rary, oern ents arty holds  a 
eetin hich is reorted as autho
ritatiely as our national ress can 
reort it, in ters hich  entirely 
contradict hat the Deuty  Pri e 
Minister has said. It ay ery ell 
e that nat the Pri e Minister is 
reorted ir. the aers to hae said 
oulii e seconded hole hcartedly 
y a ajority in this House.  It ay 
e that or it ay not e that. But 
it is necessary or oern ent on the 
irst day o Parlia ent to take the 
Parlia en into its conidence aout 
the situation in West Asia, ut they 
hae not done it.  They hae deli
erately, r.s heretoore, hen  they 
hae een censured y the Chair oer 
and oer iain, held a arty eetin 
here they hae ade hat irtually 
a ounts to a olicy state ent, hich 
la reorted In the national ress and 
they co e here on alse retension 
to eorer ii. This kind o rearica
tion oes on oer and oer aain. I 
a not oaded into this kind  o 
lanuae easily.

We reaa in te aers today aout 
so ethin said y te Pri e Minis
ter.  do not ish that state en. to 
e rrntraicted, I ant that io re
ain on record and to e ollo ed u 
ty the Or einent. But the oe 
ern ent has not ot the  u tion 
to co e eore the House and **y 
the sa e thin. Thit House has not 
the least intention to thro a sanner 
into the eace neotiations, i  they 
are talkin lace. This House does 
not ant to ake a delicate situation 
ore diicult. This House ants to 
hel the oern ent in  reard to 
the  eace akin  oerations. But 
this oern ent akes it i ossile 
ar tor House to unction ith any 
ease o dinity and selresect. The 
Pri e Minister chose to uote e in 
reard to at  said aout tt* Naa 
usiness.  She chnosas to uote e 
hen it suits her (he does not ceooee

to uote e hen it does not  suit 
her. Here is a atter here  the 
dinity o the House is inoled and., 
you hae ot to uhold the dinity 
o the House. It is a short oint on 
hich the inister should co e or
ard ith as clear a state ent as e 
ossily can.

Shri Nath Pal  T o atters  an
ein discussed. We take ojection 
to the Pri e Ministers state ent on 
a ital issue, eore the arty oru. 
The state ent ade here y) a the 
Deuty Pri e Minister and  Forein 
Minister sho a dis al disarray in 
the ranks  o the  oern ent. 1 
hoe the Pri e Minister ill co * 
or ard and say that she aa not 
akin a olicy state ent, ut she 
as only doin so e loud thinkin 
or the eneit o her arty caucus. I 
hoe she ill take into consideration 
the intensity o the eelins e ress
ed, art o hich is shared y her 
colleaue sittin to her riht that it is 
the heiht o i roriety to ake an 
i ortant state ent  eore a arty 
caucus hen Parlia ent is oin to 
eet.

So e hen. Me ers rose—

Mr. Seaker Let us hear the Pri e 
Minister.  I cannot understand enlor 
e ers risin u aain and aain.
1 do not ant this reetition. Let the 
Pri e Minister rely to the  oint* 
that hae een raised.

Shri He Barna I e ers et u, 
it shos ho alert they are.

Wt na* «H tit  

a ** Ji r T T ntnn j ir   

t V   ist *nr 
r* srtr rar i   ( 

 tot  J r irJir t r 

T   WW «WT H t ar
*WT   V*TT t ttr   * 

*IT  1 iW ST  *r 

*  ie ii te *

Wtar c tntac nl «kMI  *
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...... ,... ........... lllllll&ft of 
Ae-lo . ban (u.ri-ti lllcllra 
~ : I mu1t rewent the reDU1rkl 
ma:t. by the hOft. member who spoke 
i... I WAk '-memben 1hould 
Allt lend their ears to m1liclom IOI· 
9ip. I lllll _.ry J waa not p:esent 
here When -t or thla discussion 
took place, but I have 1athered that 
ll - about what I Mid at our party 
lnliltifts. As :4Dll ere ••are. It l.m 
our ~ to have tb• partr meet-
'illf nplarl)o, the .,. befon the --
.... llaroqhaut tbe _._ MM! -
ta ·u. ........... It la alto the 
--.. .. -.i at iudl saeetJap the 
~ ..... llliid ot ...., ol Wbat 

. ,-.... \ 

ha. happened ta-beWeen. •bat .. 
happenlne aud what he or lhe tbblb 
lll\portal1t for tbe members to know. 
Tbat la all that I did. "l'heTe waa no 
quenion ol 1naltlng a policy state-
ment. We hllve not moved from MT 
poliCJ" or det'lared a new policy. It 
WU allO not loud t i !~. It was 
a question ot narrating certain fact.. 

hrl Bea Ilana: Was It a review? 

allrlmaU ......_ OaiAI: It was 
a NView of what hu come to mJ' 
notice. In the course of this, all that 
I said was tbnt we agree to the forces 
bein• removed. 1 ai.o reiterated our 
friendship for the Areb people . 
c1 .. r~1 1 . 

Mr. s ... ker: I am not allowing 
further dlscuulon on thlt. 

Sllrt Nau. Pal: That matter l.s 
elosed. thou1h I am nol satisfied. I 
want to ask a question about the 
1tatement which the P'ore.lirn Minister 
has made. 

Mr. Speallw: That has gone into 
the background 

Sbrl Nlltll l'aJ: l am holding it in 
my mind. I have not forgotten It. 
In page 3 of the 1tatement which Mr. 
Chairla has made after his Odyssey to 
We11t Asia. U-ere is a frank admluion 
for the flrat time ot the total failure 
of his miaio'\. He says. 

"It would indeed be unfo:-tu-
na1e If mi'.ltary support were 
given to J>aklstan aira:nst India 
by tnn on the basis of assurances 
and obliga•ions '11".&:fe in a dift'e-
rent context." 

I w3nt to aslr a \•er)· senous quest.ion. 
He Is d.,.•eln:iinf an aller&>• to me 
and he ahnys rises by saying .. I 
st:-onc .)' nttnt 1A•h:11t Mr. Nath Pa.i 
~,... I wa"t to dil8bUS1.' hls mind 
of that. Lei him listen calmly and 
try to re•ly. llr. Chagla admit• he 
made a stateml.'nt on hit mum tram 
Iran to the .. irect that he has pt an 
auurance frtllll the Government of 
~ that In the e"'1t of a conliet 
~ India and Palristan. Ina 
wU.I not eonimit that treachllro111 aet 
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Shri Nath Pai Shri Bo Bint   Was that de
o sidin ith Pakistan, a* she did  duced This is ho e are ltleA 
in 196, Pro tly a  Cairo  aer,  Sir J11* u,t rotect us.
oicially instiated y the  Iranian 
oern ent,  contradicted  it. Mr. 
Chaia did not take the hint. He ca e 
to Delhi and ade another state ent 
that he has ot an assurance  ro 
the Iranian oern ent that in the 
eent o a conlict eteen India and 
Pakistan, Iran  ill not  side  ith 
Pakistan. There is an oicial con
tradiction ro the Iranian oern* 
ent that this is not hat they as
sured us. This is a clear case  o 
oern ent.* seldecetion,  seein 
su ort here none eists, assurin 
ourseles that allies eist, hen ac
tually they are otential, 1 ould not 
say eneies, ut order cases  o 
adersaries. Shri Chaia has  co
itted the sa e old istake o the 
oern ent callin  duious  cases 
allied riends and creatin  a  alse 
sense o security. He is uilty either 
o isreadin the intentions o the 
Iranian oern ent or hain is
inor ed the nation. Will he tell us 
here the truth lies

1 hrs.

Srl M. C. Cha  I a uilty o 
neither o the t o chares su ested 
y y hon. riend. I do not think 
y riend has  read the  state ent 
careully (Interrution). I ill read 
it aain and e lain eery ord o 
it.  I  hae said

I as assured y the Iranian 
oern ent that Iran ould not 
let its riendshi ith Pakistan 
aect its relations ith India.

Not only this assurance  as  ade 
to e. ut the Forein Minister o 
Iran, three days eore I ent there, 
ade a ulic stateent  to  this 
eect.

Shri He Barua What as that

Shri M. C. Chaia  That  their
riendshi ith Pakistan  ill  not 
co e in the ay o Irans riendshi 
ith India.

Shri M. C Chaia  Then I co a
to the a rehension, the a rehension, 
this House has and the a rehension 
e eei in the country hich I ut 
to the Iranian oern ent. This ia 
hat I hae said in the state ent

On y  coneyin  to  the 
the a rehension in India  that 
Iran as iin ilitary su ort 
to Pakistan aainst India, I as 
assured that Iran had no such in* 
tention. I should add or the in
or ation o the House that, on 
tny return to India, I stated this 
to the rsss. The Iranian o
ernent. 1 old us that they ould 
e olied to he Pakistan in the 
eent o a ression aainst her. 
There is, o course, no uestion 
o India co ittin  a ression 
aainst Pakistan. Any such thin 
is totally unthinkale and aainst 
our entire olicy  o  eace and 
eaceul coeistence, and, there
ore, and such continency does 
not arise. It is o ious that hat 
1 as reerrin to as a conlict 
eteen  India  and   Pakistan
rouht  aout  y  Pakistani
a ression,  such  as  e  ere
sujected to in 196. The House 
ill recall that at the ti e o 
the  sinin  o  the  Tashkent
Declaration, Iran as a on the 
any countries that elco ed it. 
The  Iranian leaders  hae  also 
ro ti e to ti e  stressed the 
i ortance o settlin the ro
les eteen India and Pakistan 
eaceully. It ould indeed e 
unortunate i ilitary  su ort 
ere ien to Pakistan  aainst 
India y Iran on th«( lasis at 
assurances and oliations  ade 
in a dierent contet.

There  is  no  contradiction hat
eer.

Srl Nath Pai  This is not  the

end o it.   1*W
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There is no contradiction hateer 
eteen hat I said and hat the 
Iranian oern ent said in rely to 
hat I said.

8hr He Barua our stateent
u a deduction.

Shri M. . Chala  My stateent 
as that in the eent o a situation 
arisin aain siilar to the one in 
196 and then Pakistan  co itted 
a ression on us. Iran ould  not
o to the assitance  o  Pakistan 
(Interrution)

*To TW   WtjPTT   )

r*rhs*r,  tarr

Shri M. L. Sondhi He is tryin to 
islead us (Interrutions).

Mr. Seaker Let us no adjourn 
or lunch.

18*9 n.

The Lok Soha then  adjourned 
or Lunch till Fourteen o the Clack.

I The Lok Saha reasse led ater 
lunch at ourteen o the Clock.

IM«.  DeuyyS eakek  in the Chair 

Mr. DeutySeaker  The hon.
Rail ay Minister.

Tile Minister o Rail ays (Shri C. 
M. Foonacha) Mr.  DeutySeaker 
Sir.......

Shtl Bal Raj  Madhok We ere
uttin uestions on the stateent o 
Mr. Ch la and he as relyin to 
the.  We hae still to  et  soe 
clariications ro hi.

Mr. Deuty Seaker  Was   that
discussion not dosed then

Shri Bal l«J Madhok We  ere
discussin that.  This is a ery i  
ortaat state ent.

Skri M. C. Chala The rule  says 
that no uestion shall e asked. 
But the rule has not een osered.
I a in your hands, Sir, and in the
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hands o the House. I they ant e 
to ie any e lanation, I ill cer
tainly do so.

Mr. DestySeaker  All riht I
ill erit one or to uestions.

Shri Bal Raj Madhok In the state
ent that the hon. Forein Minister 
has ade,  he has said that the 
oern ent o Iran has assured that 
they ill not hel Pakistan i Pak
istan co its a ression on India ut 
i India co its a ression on Pak
istan, they ill e ound to o to 
the hel o Pakistan. I ant to kno 
hether there is any distinction ade 
as to  ho co its an a ression. 
Any student o international aairs 
knos that i a country ants ar, 
it can so anoeure thins that it 
ay a ear that a ression has een 
co itted y the other side. This is 
hat Pakistan has een doin  all 
these years.

I think Iranians hae ade it clear 
that they are  ith  Pakistan  and 
aainst India. ou had one there as 
the Forein Minister and not as a 
Trade Minister.  our ain jo as 
to ind out hether in our conlict 
ith Pakistan and China, all those 
countries are ith us or ith Pakis
tan or ith China. That is hat e 
ant to kno ro you.  In .this 
atter, you ere uite euiocal. We 
ant to kno ery clearly as to he
ther in the case o conlict ith Pak
istan, aye aout Kashir or aout 
the eastern order, e  can e ect 
su ort ro Iran or not.

Shri M. C. Chala There are situa
tions hen there can e no dout as 
to  hich  country  has  co itted 
a ression and hich is the country 
aainst ho a ression has  een 
co itted.  In the 196  conlict.  I 
think, there can e no dout in any
odys ind that Pakistan co itted 
a ression.

Shri Bal Raj Madhok In the case 
o the IndiaChina conlict, our riend 
.A.R. said that she could not say 
that there as an oen a ression.
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{Shri Bal Raj Jladbok] 

·ni. " wbat their 1>9puty Prf!De •• 
I.aw of. l!aP( Ud Aid In DellaJ. .... ,tio.t,. knows that China Clllm• 

mltted •lsr-ioo but the UAR. did 
not ...,. eo. 

..... c. a.eta: Tb• hon. MtralbW 
Is quvtln1 that. I have not 1ot the 
tat 'betore me. I need not enier Into 
• dl.cuu!A>n with him. M I wu •· 
·plemtn1, Iran'• ~ i.s that ahe I• 
under certain oblfptions to ~ 
In ~ lndla rommits aan-ton and 
w!Mlt J haft p01nted out In tbb mt•· 
met Di that thia It a completdJ 
abamt ewntualit)' ~  - llftd not 
tlah\k of. JI la l p ql~. I bell...e 
and, I think the ff-will asi-with 
·me that India will ~r c-lt 
a1111ruslon on PaJcistan. 

Now. the main pufPOM of m>• vtsll 
"'WU to explain to Iran what India'• 
allilude Is towards Paldstan. what 
our rel•tlona are •nd how we can try 
to IJnproft ~  altuatlon. I thln'k. It 
Is wronc to take the view that be· 

·~  the country is hostU. to ua, _. 

.-.,Id not Ir)' and a. U - .-inot 
lJnpro,. ~  relatlan.r. Relation• can 
·a.. improved In nriol.u wa)'• tbroulh 
C'OMllllic ~r ti ll, tbrouah CGm· 
~ eoope.ratlon,. throu&h C\lllural 
delq:atiOM and all that. After aJI. 
·*ere Mill been centuries-old nlatlon-
alaip a,.tween Iran and India. There 
i, no reuon whJ Iran abould be 
i.a.tlle to us. That WU the PUl'J>C>" 
.. of DI)' vialt. No FuttllD M'lnl.ster had 
...,. to Iran and I thouaht, In v1 ... 
al th. situation as It nillled. If I 
·-ld render 1101J1e 1ervlce by pa.Ylnl 
• visit there. I thould do 90. 

• ~flfi  •Re ~i  · 

nTAW qm,. r~ m ~  
·-~1' fq,pf;,-.pr ~  it~ 

-'• ftnr ~ ~~ - • 
~. ~ ~..  1" I iiit .. ~ IQ( 

"""'t fc; - q ~ '"t lit ~ 
"' ir ~ -m; qt t r. a t• 

~~·~ 

~ ' lit q n 19r""' qy ~-, 

~~tfil' ~t.- .,.~ 

q ~ft~··~ ' 
iti -.' f.t ~ ~ '  -
m.nr in ~ "" ~ ~ If" 
nf1: llJf l1l'Pf qt fnT I q W1"ll ~ 

:~flq~~. 

Sa.wt M. C:. a...ta; Ju I aa'4, tlae 
impraalon that wu ctven io me wu 
\bat Jraa wm not live mU1tan' 
uaistance to Pakill.an in a aituatloD 
91mllar to 1985 when. 1a f.ct. rr-
did not do so. But theJ' adMd, u 
ii appun aubsequently. that becauae 
ot lhelr obli1•t1ons to Pakistan wtder 
varioua pects and llO on, It Jndla 
committed aunssion on ~. 

tht!a due to tho.e obl1-atlona, Inn 
would be compelled to co lo the 
anista-or Palr.iatan. A. J PQlnW 
out ln my statement. the anawer la 
YefY 11.imple. The queetlon does no\ 
mi.R; II ll purely hypoUMttctl 

._..__,_....,. rwe-

Ill' . .,...&)'-Speaker: No rnore 
quellion•. The hon. R&Uway lliall· 
ter. JI you want to have a ~ 
on tills. there are other ways ot 
havin1 It. 

81ari...U TukMlawul Sbllaa (8-rh): 
Beto,. Jou proceacl, may I -ir. • 
aubmlulon! Tiier. la a Kalf·AD· 
Kour Dlscunioa today ln ln1' -
aa It la put on the order papar. x-. 
becuase ot the adJOlll"ftllMDt IDllU4*t 
on tood sltuatfan in the eouatl'7 W. 
lnlf c:ll8Cu...t toda,. ,,_ ...... to 
11 •.111., I rwq_. U..t thle _,. lie 
taken up day aftw toaionow. 

Aa ..._ -.....r: M I-It •.ar. 

Jlr, ......,. ......... 1 Tlaat will -
too law. 
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RAILWA B D ET, 196768

The MlnWcr o B* ijn (Srl c. 
M. Pooaacha) Mr. Seaker,  Sir.  I 
riae to lace eore the House  the 
Rail ay Budet Esti ates or 196768.

In resentin the interi udet to 
the Mouse last March,  had indicated 
that aainst an earlier e ectation o 
an increase o 1 illion tonnes  in 
reenue earnin  traic in  196667. 
only  to  illion tonnes ore as 
Jikely to aterialise durin the year, 
and I had accordinly scaled do n 
the esti ate o oods earnins ro 
the udet iure o Rs. 06 crorcs to 
Rs. 9 crore*.  Since the Rail ays 
had y the end o January 1967 1 i lei 
ou  illion tonnes ore than  
the corresondin eriod o the re
ious year, it as reasonale to e
ect that loadins in the Iasi  to 
onths o the inancial year ould I 
aout a illion tonnes ore than in 
the reious year.  But, accordin to 
reliinary iures no  aailale, 
not only as there no increase durin 
these onths ut loadns  actually 
ell elo I hose o  Feruary  and 
March, 1966 y as uch as 1 i illion 
tonnes. Thereore or the hole year 
196667. e are likely to  et  an 
increase o arel J illion tonne* 
o reenue earnin traic oer that 
o the reious year.  Conseuently, 
a shortall o aout Rs. 10 crores  
earnins ront oods traic is likely 
to o*ur on the March Reised Esti 
it o Rs. 8S crores.  Fortunately, 
the earnins under other heads, na e
ly. assener, other coachin and sun
dries re ain ery close to the Reised 
Esti ates.   Earnins  in  Susense 
a iltin collection are. hoeer, re
orted to e aout Rs.  crores ore 
than as antirioeted, so thot ris 
Traic Receits or the last year are 
likely to e aout Rs. 1 crores less 
than the Reised Esti ate o Rs. 78 
crores.

Ordinary Workin E enses  also 
e llkel to e Rs. 8 crores  leas 
than theReised Esti ates and dii 
SS alLS—7.

*«9 Rail ay Budet, jyo 
1967*68

dend ayale to eneral  Reenues 
aout Rs.  lakhs less. With all these 
ariations, the deicit or  196667  is 
no likely to e o the order o Rs. 
 crores, i.e., aout Rs.  9 crores 
ore  than as esti ated in March. 
The inal iures ot  earnins  and 
e enditure or the year ill e aail
ale only hen the years accounts are 
closed in July, ut the deicit is un
likely to ary sustantially ro the 
liurc o Rs.  crores I hae ention
ed.

The Budet Esti ate lur the current 
year resented in March hain een 
Iraed. as usual, on the asis o the 
Reised Esti ates o last year  and 
takin into account likely ariation 
in traic, has to e scaled do n no 
a n conseuence o the shortall o 
aout Its. 10 crores in oods earnins 
la.«t year, to hich I hae just reer
red.  Note has een taken o traic 
trends n Feruary, March and Aril, 
and the esti ate o 8 illion tonnes 
o additional traic anticiated in the 
current year has also een reieed 
in consultation ith  the  Plannin 
Co ission and the rincial Minis
tries concerned.  Althouh the  esti
ate o 8i illion tonnes o additional 
traic is ein retained, I (ne consi
dered it rudent  to  esti ate  the 
additional earnins ery conserati
ely.  The total ross earnins ro 
oods traic at  resent  leels  o 
reiht rates hae, thereore, een no. 
esti ated at Rs. 07 crorcs—an increse 
o onl Rs.  crores oer last year, 
and   19 crores less that the esti
ate resented  last  March.   No 
chane s necessary in the esti ate 
o assener  earnins  hich  as 
laced at Rs. 7 crorcs ut other 
coachin earnins are no esti atd 
nt ruees hal a rore ore and sun
dry earnins at aout ruees one crore 
ore and Susense at ruees hal a 
rrore less than the March esti ates. 
The esti ate o ross Traic Receits 
in the current year at the resent leel 
o chares ould thus  stand at Rs. 
809 crores aainst Rs. 86 crores esti
ated  March last—a reduction ot 
Rs. 17 crores.

J AISTHA 1, 1889 IS AKA)
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Turnin no to orkin e enses, 
the reort o the ajendraadkar
Co ission on Dearness Allo ance is 
e ected to e receied y oern* 
ent shortly, and, hile ie is diicult 
to anticiate the Co issions reco
endations and oern ents deci
sions on the, rudencc reuires that 
in ie o the increase in the cost o 
liin since the last reie o Dear
ness Allo ance rates, so e roision 
should no e ade or an increase in 
Dearness Allo ance durin the year. 
Accordinly, an 0 hoc roision o 
Rs. 1 0 crores has een ade or 
this (actor in the esti ates no re
sented o  e enditure  under  the 
de ands or orkin e enses. Ater 
the interi udet as resented  in 
March, coal rices hae een reised 
ith eect ro the 1st o Aril. 1967. 
It is , hoeer, not roosed to ake 
any etra roision tor tuel at this 
stae, since the  roision  already 
ade in the interi udet contains 
a cushion rouhly eual to the uel 
saed y the shortall in oods traic 
last year.  The eect o the increase 
o steel rices on orkin e enses 
is esti ated at Rs. 70 lakhs, and this 
has een included in De and  —
Reairs and Maintenance. These to 
ele ents and u to an increase o 
Rs. 1 crores in orkin e enses.

The reduction o Rs. 17 crores  in 
earnins and the increase o Rs. 1 
crores in e enditure creates a a 
o Rs. 1 crores In the Budet as re
sented n March. It ill e recalled 
that the deicit o the outoin year, 
hich as esti ated tis Rs. 1 crores 
in March, had to e et y ithdraal 
ro the Railays Reenue Resere 
Fund.  The deicit ha* no increased 
to Rs.  crores.  Considerin  the 
eneral udetary osition and the 
any other de ands on eneral re
sources, it is out o uestion to ill 
te current year* a y a urther 
ithdraal  ro  the  Rail ays 
Reenue  Resere  Funds  hich is 
anked ith eneral Finances  and 
or s art o the alance*  o the 
oern ent o India. I a cure the

Honle Me ers ill readily a re
ciate that an adjust ent enerally in 
an u ard direction o the leel o 
railay ares and reiht has eco e 
asolutely unaoidale.

Increase In oods reiht rates has
 direct and oten an i ediate eect 
on the rice leel hile increase  in 
assener ares,  articularly  non
suuran, has little or no inlationary 
eect.  But the raisin ot additional 
reenue y increasin assener ares 
has its o n liitations.  I  hae, 
thereore, considered it adisale  to
distriute the increase ore  or  less 
eually eteen oods and assener 
traic. It is roosed to increase the 
su le entary chare on oods reiht 
rates ro the resent  er cent,  to 
6 er cent, ith eect ro the 1th 
o June. This should rin in aout 
Rs. 1 crorts additional earnins  in
a ull year.  It is also roosed  to
ake so e adjust ents in the reiht 
rates on coal or distances eceedin 
1 ks., since the resent reiht on 
coal oin eyond this distance alls 
roressiely short ot een the cost 
o its oe ent. This reision should 
rin in additional earnin o Rs. 1 
trores in a ull year.  It is also ro
osed to rationalise the  rates  or 
oods traic in s alls,  i.e.  less 
than ull aon loads, or hich also 
the cost o oe ent itselt sustan
tially eceeds the earnins. This ro
osed rationalisation is e ected  to 
rin in Rs.  crores in a ull year. 
The resent secial rates s licale 
to ananese and iron ores or e ort 
are also ein suitaly raised in ie 
o the hiher  rices  in ters  o 
ruees realised or the ores ater the 
dealuation  o the ruee.  This is 
e ected to rin in additional earn
ins o aout Rs. 11 crores in a ull 
year.  It is thus e ected that aout 
Rs.  crores ill e realised in a ull 
year ro all these roosals, ut not 
ore than Rs. 19 crores durin the 
eriod o 91  onths  that  these 
chanes ill e eectie in the current 
year.

Coin no to y roosals  tor 
increase o  Passener  ares,  the
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details o hich are ien  in the 
a hlet circulated ith the udet 
aeri, it ill e o interest to  the 
Hon*le Me ers to kno that 9 er 
cent,  o  nonsuuran  assener 
earnins are deried ro Third Class 
traic y Mail and E ress trains and
8 er cent, ro Third Class traic 
y ordinary trains, only the alance 
o 1 er ccnt ein ro the er 
Class traic. Statistics or 196*66— 
those or 196667 are not yet aail
ale—indicate that nearly 90 illion 
asseners traelled at Third  Class 
ordinary ares out o the totBl  o 
1,07 illion asseners, and  aout 
0 er cent o the traelled or dis
tances ithin  ks. and another  
er ccnt. or distances eteen 6 and
9 ks. Third Class ares or journeys 
y ordinary trains u to 0 ks. hae 
een traditionally ket at a secially 
lo leel ecause o the ery lare 
roortion o asseners erorin 
such journeys, and our resent ro
osals e  eision o these ares also 
ai at keoin the increase as lo.* 
as ossile. The ini u are o 10 
aise or distances  u to  ks. is 
ein  raised  to  l aise.  This 
increa.se ould e ully justiied  on 
the round that such  ery  short 
distarce trael is ost unre unera 
tie  or  the  railays  een  the 
rintin and issue o the ticket costs 
aout 7 aise. The increase should 
rin so e additional earnins ith 
al ost neliile urden  thro n on 
rail traellers as the distance eteen 
to stations is nor ally ore than  
ks., ecet in the case o suuran 
stations in the icinity o lare cities 
and to ns ut  since ost o  the 
asseners in suuran areas  trael 
on season tickets, hich carry a ery 
heay ele ent  o  concession,  the 
elcct o this chane on the also 
ould not e siniicant. The increase 
in the are tor distances o 6 ks. 
to 8 ks. ia liited to  or  aise. 
and the increase at   ks  and 
eyond u to 7 ks. to 9 aise (e
cet at  ks. here it is only  
aise).  Til* ariation in the etent 
o increase na ely, nil in a 
rases and  or  or  (ise in others, 
is due to the act that oooort unity

has no een taken to round o these 
ares also to the nearest  aise as 
in the case o ares  or  distances 
aoe   ks.  (This   e  hae 
done ecause o the constant co
laints aout  shortae  o chane 
at the stations and conseuent incon
enience or loss to  the  asseers). 
For journeys e nd  0 ks.  the 
increase in ares is 7 er cent, u to 
00 ks. and a lat  increase  o  8
aise eyond 00 ks.  Considerin 
the etent o the rise in the encial 
rice leel in the last to years, I 
hoe the House ill aree that this
increase is ery oderate.

In the case o Third Class Mai and 
E ress ares the increns   ill e
1 er cent, or distances u to 1,00 
ks. hich ill ie an increase o 
Rs. 0 at that  distc, and a (Tat 
addition o Rs. 0 to ares or dis
tances eyond. So that the ai u 
increase ill e Rs. 0. Only 1 er 
ccnt. o the total nu er o assen
ers trael y Third Class Mail  and 
E ress trains. I a conident that the 
resultant increase dierential eteen 
Third Class ordinary ares and Third 
Class Mail and E ress ares  ill 
hae the ery*  desirale  clect o
discourain  asseners ro  usin 
lon distance trains or ery  short 
journeys. Nineteen P r cent, o  the 
journeys y Mail and E ress trnins 
ere or distances o  ks. or less 
and another 1 er coi.l or distances 
ranin eteen 6 and 9 ks. and 
this has contriuted  sustantially to 
the considerale  oercic din  on 
these  throuh trains hich is  the 
cause o uch annoy unci  and  dis
co ort to lon distance usscrcrs.

Coin no to the u er classes o 
assener trael, a 1  er  cent, 
increase is roosed in the ares cr 
the Airconditioned Class and in the 
surchare  or  the Airconditiond 
Chair Cars.  Delue train  serices 
hae een increased recently ilh the 
construction, at considerale cost,  o 
our ore rakes and increase in the 
chare or  this oular   serice 
should e considered  Justiied  and 
reasonale in ters o the caital and 
oeratin coats al this serice.
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First Clj ares, hich  arc  the 
sa e or ail and E ress and ordi
nary trians, are roosed to e raised 
y 1 er cent, or distances  u to 
1.00 ks.— hich ill ie an inc
rease o Rs. 1 0 at  that distance— 
and a lat increase o Rs. 1 0  or 
distances eyond 1.00 ks.   Mail 
and E ress ares or  the  Second 
Class ill also e raised y 1 er 
enl. uto 1,00 ks., and the increase 
o Rs. 9. reached at lhat oint ill 
e added as a lat increase or distance 
eyond.  Bui Sccond Class ordinary 
ares are to e increased  only 1 
er cent, u to  00 ks. and 10 er 
cent, eyond 00 ks. u to 1.00 ks 
and the increase o Rs.  that ill 
e reached at the distance  o 1.00 
ks. ill e added as a Hat increase 
eyond that distance.  The in u 
are or the Airconditionrd Class is 
to e raised ro Rs.  to Rs. 10, and 
the ini a o Rs.  or  the  First 
Class and Rs.  or the Second Class 
Mail E ress arc  e laid  do n. 
Charin   thee ini a  should 
hae the ery desirale eect o re
ducin oercro din in  Mail  and 
E ress trains

Reseration  chares  are  ein 
increased ro the resent 0 aisc 
in the case o First Class tn i.ni i iiee 
and ro  aise in the  ruse o 
Third Class to 0 aise. and th rice 
o lator tickets ill  e  raisd 
ro 10 to 1 aisc. As Honle Me
ers are aare, the eistin lo reser
ation chares hae  re ained  un
chaned or any years drait«*  the 
seeral secial easures adoted  in 
recent years, it no  inconsiderale 
cost, includin the installation o tele
rinters, to roide a etter serice 
in this reard to the traellin uMir. 
Tt ill e our cndeaour to continue 
to i roe this serice urther.

It is roosed to increase suuran 
onthly season ticket ares y 10 er 
ent.  ut to liit the increase  to 

Rs. 1 er Third Class onthly ticket 
in the Bo ay, Calcutta and Madras 
areas.  All these rooosa toether 
are e ected to etch Rs.  crores in

a ull year and Rs. 19 crores or the 
91 onths ro the 1th o June in 
the current year.

These increases raise the esti ate o 
earnins ro assener traic ro 
Rs. 7 crores as sho n in the March 
udet to Rs. 8 crores and the esti
ates  o  oods  earnins  ro 
Rs. 07 crores. hich  is ni eein 
adoted  as the reised  iures at 
current rates or the reasons I hae 
already e lained, to Rs. 6 rrorcs, 
hich ha ens to e the sane iure 
as in the March esti ates. Total ross 
Traic Receits as no esti ated ill 
aount to Rs. 87 crores or 1967 
«t.

Out o the increase o Rs. 1 crores 
in  earnins, it is roosed to a ro
riate R«.  crores to the Dereciation 
Resole Fund, raisin the iitriu 
tiin or the year ro R*. OT  rurcs. 
as  sho n in the March  B.jdjiet to 
H*. 10 crores. While rceii  thut 
udet I had dra n the attention it 
the House tn the inadeuacy o the 
ioision I as then ale to ake and 
to the need or increasin it at the 
«irlic«t ossile o ortunity.   The 
roision no ein ade ill still 
e Rs.  crores less than the e ected 
ithdra al ro the Fund linin the 
year and Rs. 10 crores less than the 
iure o Rs. 11 crores reco ended 
 the Conention Co ittee  and 
a roed  Parlia ent or a ro
riation to the Fund in 196768.

Takin into account a reduction o 
K*. 8 lakhs in the March esti ate o 
diidend and the increase o Rs. 1 
crores in ordinary orkin e enses 
entioned  earlier,  an  aount  o 
Rs. 1.8 crores ill e let as reenue 
surlus.  It ill e eident ro this 
noinal surlus  that the roosals 
or reision o reiht rates and ares 
hae een ket do n to the asolute 
ini u necessary or  aoidin a 
deicit.  I a conscious o the act, 
and concerned aout it, that i aes 
and rices continue to rise eyond the 
resent leel* or the e ected addi
tional traic ail* t aterialise, oth
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o hich are not eyond the reals 
o ossiility. We ill erorce still 
end the current year ith a deicit.

In resentin  these  esti ates I 
ould like to assure the House that 
I hae taken ully into account the 
ies e ressed last March, oth here 
and in the other House, on the neces
sity ur the strictest ossile econo
y in e enditure.  Rouhly  6 er 
cent at ordinary orkin e enses 
is on stalT costs and 7 er cent on 
aterials and eui ent. The Hour 
ill a reciate that the leel o rices 
or aterials and the leel o aes 
o the sta arc.  or all raciical ur 
jses, ond the contr.il o the Rail
ays, deendin as they do 011 the 
Keneral econoi conditions in the 
country and the cost o liin.  Tin 
Railays can control only the uan
tities o aterials used and the nu er 
o sta e loyed.  It is ell kno n 
that the nu er o en e loyed on 
the Indian Rail ays is  uch laer 
than on Rail ays in the  ore  ad
anced countries o the orld. This 
has co e aout oer a lon eriod o 
ti e, hen conditions here hae een 
ery dierent ro those otainin, 
say. in the .S A. the .K. or Jaan. 
While the e loye ent otential o 
the  Indian  Rail ays  ei.ains  no 
dout a actor o i ortance to the 
countrys e.ono  the rise in ae 
leels in recent years and the resent 
inancial osition o the Rail ays do 
not erit its ein ien any un
due i ortance. It has een i res
sed on Rail ay Adinistrations that 
in order to resere  the  inancial 
iaility o  the Indian Railays it 
is necessary to liit the e enditure 
on sta in uture to the ai u 
etent ossile. The an on recruit
ent that has een  eectie  ro 
Auust last year ill, thereore, hae 
to e  continued, ecetions  ein 
alloed only here additions cannot 
e aoided or the oeration o larer 
olu es o traic, and the  roer 
aintenance o the e andin assets 
or hen additional sta ould assu
redly add to saety o oeration  or 
increase the earnins to a sustantially 
reater octant than the cost o the

additional  sta.  The co cioiunes 
i.i steadily .roin at all leels on 
the Rail ays o the sure e need or 
keein a strict control on urther 
increase in the nu er o sta and 
or econo y in e enditure in eery 
ossile  direction,  articularly in 
adinistratie oices  and  earnest 
eorts are ein ade to achiee this 
je.1ie

In ie o the inlationary orces 
at ork in the econo y  and  the 
scarcity o resources, e enditure cn 
Wrk hay also een rouht under 
increasinly strict control.  Priority 
in uture inest ents ould  e on 
sche es,  hich ill aiie the 
return ro caital inest ents that 
hae already een ade or hich ill 
uickly i roe the earnin, caacity 
o the Railay.  Hailay  Adinis
trations hae een inor ed that they 
cannot e ect any increase oer the 
M.rch esti ate o Rs 0 crores on 
Works and Rollin Stock in site o 
the recent increase in steel  rices. 
Increasin eorts arc ein ade to 
redu  inentories  on  Railays, 
articularly y the disosal o scra 
and other aterial  released  ro 
reneals.  There is an unceasin en
deaour to otain etter alue ro 
inest ents already ade in caital 
assets, and the rora e o  ne 
constructions has een rehased to 
cater only to the reuire ents o the 
i ediate uture. In short, no eort 
is ein sared to  instil  econo y 
consciousness at all leels o  this 
idesread  oranisation.   Hain 
hihlihted this i ortant oint I ish 
to assure the House at the sa e ti e 
that e shall not allo our econo y 
easures to i air the eiciency o 
the  railay syste or its caacity 
to eet ully  the de ands or rail
ay transort a* they ay deelo 
in the coin years.  Aout this e 
shall e eer alert and ti ely action 
ill e taken.  In act in achiein 
econoies our  ii u  e hasis 
ill e on etter and ore eicient 
anae ent and utiliation  o our 
eistin and uture assets.
Siilarly, an all out eort is ein 
ad* and ill continue to e ade,
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to increase the earnins o the Rail
ays, oth ro assener and oods 
traic, and ro all other sources o 
inco e.  I ould reuest the Hcnle 
Me ers to a reciate, hoeer, that 
these easures hether they e or 
securin econo y ir e enditure or 
or  i roin the  earnins  o the
Rail ays, naturally take a  conside
rale ti e to roduce results.  Since 
durin that eriod,  ecause  o the
ersistin  inlationary trends in the
econo y, the costs ate also likely to 
continue to increase the net adan
tae in inancial ters ill e slo 
in accruin. I ould ish  the Hon 
le Me ers to  urther  a reciate 
the act that the Rail ays rely  or 
their earnin ri arily an the uods 
serices.  On account o the Increas
in costs, the net adantae in inan
cial ters ro the assener serices 
has een on the decline. But desite 
that, it has een the Rail ays endea
our, and ill continue to e so, to 
ie increasinly etter uality o ser
ice to the traellin ulic.  Neer
theless, in their resen* inancial osi
tion, the Rail ays ill erorce hae 
to ay increasinly reater  aHer.ion 
to the  i roe ent and  necessary 
e ansion o the ncd  serices so 
that the earnins ro this increase, 
and therey the inancial osition o 
the Rail ays i roes.

While on this suject o  econo y, 
I should ention a role,  hich 
has een enain the attention  o 
the Rail ays or so e ti e, hich has 
also attracted, the notice o the Esti
ates Co ittee and has een none 
into y the Plannin  Co issions 
Co ittee on Transort Policy and 
Coordination. This is the role o 
the heay losses, hich the Rail ays 
hae een incurrin ro year to year 
in the oeration o seeral unre une 
rit t ranch lines  on the road 
ace, the etre aue and the nar

ro aue.  A conseratie esti ate 
o this loss Is aout Rs. 8 crores, hich 
ro all resent  indications  ill 
increase  roressiely , in   ie 
coin   yean.  These   Ha

ere  constructed aout  the  turn 
o the century, hen rail  transort 
as the only alternatie to the ul
lock cart and they sered a ery use
ul urose till the Internal co u
stion enine reolutionised transort. 
With the raid deelo ent o roads 
and road transort any econoic justi
ication that there ay e hae een 
eore or any o these ranch nc 

has disa eared. But aart ro this 
act, in ie o the diicult inancial 
osition in hich Rail ays no And 
the seles In on account o the con
siderale  increase in  the ordinary 
orkin e enses,  articularly  the 
risin trend o sta costs—and this 
trend ill in all roaility ersist— 
it has eco e i eratie that seedy 
and eectie action is taken to i le
ent the reco endation o the Co
ittee on Transort Policy  and Co
ordination Ater a careul ut uick 
study to ork out the relatie  cost 
to the econo y o alternatie or s o 
transort, the unre uneratie ranch 
lines should e closcii (to n hereer 
it is ound that they arc not justiied 
in ters o their cos, to the econo y. 
The eare traic that such ranch 
lines ay e carryin could e handed 
oer to road transort. In the ast. 
State oern ents hae ojected to 
ost roosals o this nature or no 
eihtier reason than  that oular 
local senti ent has eer aainrt such 
roosals. While e ill continue to 
ie the ut ost consideration to the 
ies o State oern ents as hlther 
toore, it is to e hoed that the sound 
rincile o roidin transort at the 
lo est cost and to the ai u ad
antae o the econo y ould out
eih other less eihty considera
tions.  Where necessary, the Central 
oern ent ould e reared  to 
consider joinin hands ith or assistin 
the State oern ents  in roidin 
alternatie eans o transort in the 
areas coered yi these lines.

Other atters, hich are nor ally 
included in the Budet Seech ha* 
een dealt ith in the Whit*  Paer
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ittt *r tt  « *M sS ir r 

Tt   tt *r  r   it ar  

t l TK TOJT  triWlt t r P tt 

 T  TT  T*  *T  T*.   «rr

iRWT nit 1 «nr «nr*rr  Hit

t W r *«r  Tt *Ft TOT rr 

Tjr t, rTT ttt* *r ** 

TTPSsrt *T  Tt   I  *TT  IS6 H1

Tt at n tr «tt. *r rr r Tt *n*r  *rr« 

 *t *r *F**rr «rr    *ir  to  

it*tt *t Pkt «nr it t t ijrtci

 «t  * *ttttt 

 TrT Ttr  i   r jjt

rr *r  ts jtr t V«r tttt 

 r jr   *r r   a  

TtFTtiR it TOt j «t, «r t yn 

tt  Wit r r * T r « jr*r 

*  Tt  iti  ar t *tt Sr to 

orts «nc **r ycr 1  «trr

**nr i   s tt*  yttj rrnt, 

dt t tt Tt ht* *r It, tr *nr 

tT r t Ttar  rir airsnt, *r 

yt Tt tort t, r n tr r 
it *t  1 W   W RTVH *t 

t  TO tt t iT *tar rs*T 

* t 1

Shri A. t. VaJaJCe (Balra ur) 
rose—

Shri VMjra Chino Shakla  Ater
y e lanation, k ay not necessary 
or the hon. Me er to My anythin. 
I the hon. Me er had een a little 
atient, it iht  not  hae  een 
necessary to raise Shis oint.

We laid this reort on the Tale o 
tht House on and March, 1966.  I
ediately thereater, ater aout 1 
day*, e ae notice o a otion or 
discussion o the reort in the House, 
t unortunately, the House could 

not And ti e.

Shri Kan ar Lai Onta  This i*
oern ent usiness.

Shri VHyj Chann Shakla  Ater
that t o ti es e ae  t o ore 
notices or discussion o this reort, 
ut to our illluck the House could 
not And ti e. Our notices are end
in, ut there as no ti e ied or 
discussion. This oern ent otion 
has een endin or aout one year 
and 9 onths. So. tt is not our ault 
that this reort has not een discussed.

Shri Kaa ar Ls ut* This  is
oern ent usiness.  The oern
ent should sec to it that the reort 
is discussed.

Shri V ya Chars ShuMa The
reasons ecause o hich any i
ortant atters could not e discussed 
in this House are ell kno n to the 
House, I need not o into the. We 
kno under hat strain this has een 
oin on.  The  Business  Adisory 
Co ittee has een allottin ti e 
or discussion o  arious i ortant 
atters, ut ay e ore i ortant 
thins Interened and the House in 
its isdo did not And ti e to discuss 
this reort, ut as ar as the oern
ent is concerned, e took the ro t 
ste o oin a otion or its con
sideration not only once, ut thrice.
So, it is not the ault o the o
ern ent at all

nr tnrt Wt otott 

«t , t*t  W  snt ir, «nr 

«is*rtt *r t It i  iraS  rr t 

t  t   r itr *nt t i 

*rro*r art r* r *rnt 

I, nr   nrtr   tt*t art* 

HWTJtO TitiV tt tot It i c  

irinr Tt r iSt li tt a t r 

tt it nrr,   19A6 Tt«t nr

«st, r  *r*r ttit     i 

rtr * r it ar  itt   It— r 

r  isit «t i t   lt   c i
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r HrVTr i «TVTRT Wlir, 

n t   rr* *nrn 

*tt i «rry jrnr r «t t   a 

it t t irtr «rr *r ct   *rr 

trr i

t **T DM    *TTHT us

ri e* * «P *T *t rr siTr 

Tttr *r r.i icsrRt jtrt tt i

Mr. Deuty  Seaker  The Minister
already ca e eore the Houae ith 
a otion, ut or ant o( ti e it 
could not e taken u.  What Is to 
e done

Shrl Kan ar Lai uta It is o
ern ent usiness. oern ent should 
co e eore the Business Adisory 
Co ittee to allot ti e or it.  It is 
not (he ault o the Business Adisors 
Co ittee.

h «***«*  nn  ( j  . 

nen   «i  at a to**

tn «TtT  ir«T *r IWl V   TTO 

  «r  rtiTH n T * 

iPTT *PTT k I CTT    tT*T*T 

«rV   t i rr*   at

 t r *   utsH hrast

nrt ni t srns* sir nt i 

i r*    «t*nrr st    rc 

nt * i *   B«rt rt tt

t   ni    i   to JTTi7

 tss  I jinEt arr« *   *  *nr

WT   TOT   *r JJ7T T*

tinr *ri SrPir ircrWtaR rt 

t tt   a 

n *rr  «rc 9Pj(T t t  *rtt 

W*T« FT ** i A* Wt  1HJH

i «r*r  r*......... t...  .

anr tt tarr  at  t 

it*  i ** *rW *   *r* «rn « n 

t cr    t

lN «n ( tnht)   

rnn    «     I   «r

*r*ra r*rr snsr i * r tt ro«

* i

« ro on    

n  *  *Oirnr i   rrrt 

tt   rra irrr . nt ar 

*r sit k *n*t *nrr rr  
*rr. r r hr   «nr     . i 

 at   MI*   t tt ir  7 I

* *rrr  *nrn Pnr n ir

.   7W *r Fjhi t it

* T*rnr  nnrrT   S i

* art n nrar  «Vr

n R Var Hi i r  **t 

n   Pjr *r t rnTRt s 

cr r Vt Bty TT  i  F 
sirrei 8«iri    ut an  i

yr      ar tt «tr 

Te*r i

StaTl Tenneti Vts ut ui (Vinkat
atna) I do not ollo Hindi, ut 
i I heard the translation correctly, 
the hon. riend says that e on this 
side ara accuMonied to astin tie. 
It is a ery ojectionale stateent.

Mr. Deuty*Seaker  As 1  hae
already e lained, he says etraneous 
atters ere raised hich took a lot 
o ti e.

Shri Tenneti Vte ata  Matters 
are raised and the Chair allos the 
and no ojection is taken at that tie. 
Is it roer or the resectale riend 
sittin to y ront no and say that 
e are astin the ti e or that 
etraneous atters are raised.  It is 
ron.

Mr. DeutySoaker He neer In
tended to say that there as  any 
aste o ti e.

Shri TenBettl VtenattM M Coin 
to the ain oint o the Minister, it 
is that it is not the ault o the o
ern ent i the reort as not rouht 
tot discussion. But the act is that
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* tta  *t  **un arr

* u .........( n«r)   ltt

ITTHW   n«t RRT W OT

«T1   t ( r*)

« *«««* HW   T *t«t

WT   *i i n

S *t I     raT it

PTT 1TWT *TW«r     I

«t ht in  n  t  *

«PT t *tr WT VT*   t

«ra «rcr tt h **nr an i

«t treer* nr    «t «r*t

* W *r rni*tt rt  rr  nr 

tW st tt      rarnrrn 

src   *rt Sir tt* rr tnnrT r i t 

r   it «nrt nr *r  r   rt 

   tt   jr*i  *n ir *ntarr

*    t rrnrr t *it  s

N rr**Tart **1 PT 7*T  TT*

i jtr  *r Br r i *r trT t«rr 

itr  i rrt *t *r «r hr 

  a* *n ra*r *r   *rr ** 

*ri star     *r ir  

y* *   so* tnT    «R r 

iran r * t e tr r 

S *i*nT V ot r   sn **tt 

T «r    

Mr.  DeatrSctker  The  hon.
Me er should realise that hateer
 «h disci i ed as discussed ith the 
erission o the Chair. He should 
not criticise the Chair.

The  Mtaktar  o  Partta entary 
A Bairs uj O IoB«  (Dr. in  
SaM( Sla e) We hae noted the 
su estions that hae een ien y 
the hon. Me ers tor our uture 
uidance.

t Vttra hana Shakla The
Constitution  lays  do n that  the 
tral reort o the PSC shall e 
laid t  oth Boo  o Parlia ent 
tB ith a e orandu e lainin

the reasons here the adice o the 
Co ission had  not  een acceted 
y .the oern ent. It is unortunate 
that e could not ha a ullleded 
discussion earlier than this day.  As 
1 said earlier, it is our estalished 
conention that  sae in ery ece
tional circustances. oern ent al
ays accets the adice o the PSC 
in reard  to a oint ents  here 
the Co ission is consulted. nless 
in the oinion o the Minister concern
ed ecetional circustances arrant 
a dearture  in  ulic  interest, the 
Co issions  reco endations  are 
not enerally dearted ro. Een 
in such cases, e hae to reer the 
ack aain to the Co ission ith 
our reasons or dierin ro their 
ies. Then  the Co ission con 
sideis the atter aain and they send 
us ack their reco endations. Ater 
reconsideration o those ies, o
ern ent  ay  accet the  reco
endation. I  the  oern ent  is 
still unale to accet it, the Minister 
concerned has to ake the atter to 
the  a oint ents co ittee o  the 
Cainet hich ies the inal order 
aout these atters.  In cases other 
than  a oint ents  or  ro otions, 
heneer any Ministry considers it 
desirale not to accet the PSC re
co endations,  they hae  to reer 
the atter to the Ho e  Ministry 
iin alid reasons.  I a ention
in all this to  sho that e hae 
laid do n a ery elaorate rocess to 
see that there is no liht hearted 
dierence ro the  PSC as ar as 
the oern ent orkin is concern
ed. We are ery anious that ost 
serious consideration should e ien 
to such uestions  here to oern
ent ind it  diicult  to accet the 
reco endations o the PSC.

IB hra.

I ill ie so e iures relatin to 
the ast e years hen e ound it 
diicult to  accet the reco enda
tions, and those iures ill a ly 
ho to hon. Me ers that e attach 
the hihest i ortance in resect o 
the adice  tendered to us y the
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PSC.  In the year  196 8,  1,600
cases ere reerred to the Co is
sion tor (their adice and there as 
only one case in hich e ound it 
diicult to accet their adice. In the 
year 1966, 1.  cases ere  re
erred to the Co ission and e ac
ceted their adice in all the eases. 
In 196 6, 1,900 cases ere reerred 
to the PSC and e acceted their 
adice in eery  case  ecet  one. 
This only oes to sho that e hae 
een tryin to resect all the adicc 
and reco endations that the PSC 
had een iin to the oern ent 
and this is in keein ith sirit in 
hich our Constitution created  this 
ody rr reulatin the ulic serices 
in ur country.

There arc certain other  atters 
hich hae een reerred to in this 
reor and 1 a sure the hon. Me
ers ould raise so e  oints  and 
ie their aluale adice on those 
oints.  But I ould like to reer to 
a e o those oints so that the Me
ers ay ie us the eneit o their 
oinion and their adice on those in  
ortant atters.  One o the atters 
hich I ant articularly to ention 
here is the  reresentation  o  the 
e ers o the  Scheduled  Castes 
Scheduled Tries in the arious cen
tra serices. As the House is already 
aare, the PSC as ell as other re
cruitin aencies hae een ien dis
cretion to recruit candidates elon
in to these co unities ho ay 
otain lo er laces  in  co etitie 
eainations and other selection* su
ject  o  course  to  the  ini u 
standards hich hae een laid do n 
or eiciency. There has een an i
roe ent in the reresentation o 
the Scheduled Castes and Scheduled 
Tries in the allIndia serice* to a 
ery lare etent, and this has een 
ossile articularly ecause e hae 
oened one centre or reeaina
tion trainin hich is useul to the 
e ers o the Scheduled Castes and 
Scheduled Tries and ater takin this 
traltin at the trainin centre, hen 
they  a ear  or  the  co etitie

eainations, e et  uch  etter 
results ro these eainations as 
ar  as  the  candidates  ro  the 
Scheduled Castes  and  Scheduled 
Tries are concerned.  Another centre 
has een oened in South India or 
tihis urose.  Still,  e  hae  not 
achieed the desired results. We ould 
like cent er cent success or  the 
Scheduled  Castes  and  Scheduled 
Tri s candidates to All  In all  the 
sea s that are resered or the in 
the arious serices.  And this short
all is articularly noticeale in the 
technical  and  secialised  Helds.  I 
hoe that ith the increased acilities 
or adance ent ein ien to e
ers o such co unities y ay o 
scholarshi and stiends and conces
sions and in the atter o adission 
tu arious institutions, ore and ore 
candidates ho a ear in the uture 
eainations ill succeed  and  e 
shall soon e ale to ill all the uota 
hich is resered   these t o co
unities.
Another i ortant eature o the 
actiities o the PSC is the inter* 
ies aroad.  There hae een re
uent reerences to the. raindrain 
ro the country, and there are stu
dents ho study arious technical su
jects  aroad  and  unless  ery 
ery secial acilities are oered to 
the, e hae ren indin it diicult 
to attract the ack to the other
land to sere here. When We started 
adertisin the osts aroad and e 
started lookin or these Indians and 
anted to encourae the to co e 
ack to India, e ound that one o 
the eistin reasons as that it costs 
the ery heaily to .coe to India 
or interies at the PSC.  I they 
ere selected, that ould hae teen 
so e co ensation or the, ut the 
idea in their ind ould e that i 
they ere not selected, they ould 
e unnecessarily ayin the cost o 
traellin to and ro. We could eet 
their cost o traellin in India, ut 
the coat o their coin ro coun
tries aroad and oin ack ould 
e ery diicult to eet and it ould 
e ary costly.  So, a  aysta  as
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introduced to send either the Chair
an or one o tihe e er* to coun
tries aroad to interie candidates 
lor such secialities or hich candi
dates in India ere not nor ally an 
easily  aailale.  This  syste  has 
orked uite ell and I hoe e ill 
hae the endorse ent o this House 
so that e can et ore and ore 
Indians ho arc takin trainin or 
serin aroad and rin the ack 
 our  country  and  utilise  their 

secialied technical knoloe.

We hae under consideration  the 
uestion o etendin  this  recruit
ent aroad to the candidates ho 
hae to e e loyed in arious un
iersities, tne Council ol Scientiic and 
Industrial Research and tihe ulic 
sector concerns.

Trre is another i ortant atter 
aout hich the Me ers iht ie 
their ies and that is  aout  the 
eaination edia c the PSC. As 
you iht re e er, there as a ro
osal to introduce Hindi as an alter
natie edia o iaination in the 
PSC in addition to Enlish.  Ater 
so e consideration t decided that it 
ould not e  roer  to  introduce 
only Hindi as an alternatie edia 
or eaination in PSC.  Then an
other roosal as ade  that  o 
iht. 1o ein ith, introduce al
ternatie edia o eaination  in 
such lanuaes hich  are  already 
ein used in arious Indian uni eri
ties or the urose o ostraduate 
studies.  There ere ie to si such 
lanuaes hich ere ein used in 
arious Indian uniersities or ost
raduate studies, ut still,  e  elt 
that 1*. ould not e roer to ntil 
our decision only to those ie to ni 
lanuaes. Thereore, e took a de
cision tyiat the PSC shall conduct 
eainations in all  the  lanuaes 
entioned in the Eihth Schedule o 
the Constitution, and candidates could 
take eainations in th* edia  o 
ttaae lanuaes in addition to Enlish, 
r ha* that the PSC ould tie ale 
to ie elact to this decision o the

oern ent ro the eainations 
to e held ro 1968.

As hon. Me ers are  aare, a 
hih oered Adinistratie Reor s 
Co ission  is  oin into arious 
asects o i roe ent in our adin
istratie syste.  One o the asects 
that the Co ission is e ected  to 
dates in India ere not nor ally and 
selection enerally y the nion and 
State Pulic Serice  Co ission. 
We are lookin or ard to the  re
co endations o  the  Co ission 
an I a sure that the discussion in 
this House ill rin out a lot  o 
useul  oints  hich could e trans
itted to the Adinistratie Reor s 
Co ission or its detailed considera
tion so that the reco endations ay 
relect ully and truly the eelins o 
the eoles reresentaties.

There is another oint hich I ay 
rin to the notice o the hon. House. 
That is. this Co ission dischare its 
constitutional and statutory unctions, 
and hile e discuss  the reort o 
this Co ission in the House,  e 
iht  liit  our  discussion  and 
criticis to the oints here th o
ern ent is concerned or here  the 
oern ent is  anserale to  this 
hon. House.  And this ill O course 
ean a ery useul d ale hich ill 
enale us to i roe our orkin, and 
also enale the Adinistratie  Re
or s Co ission  to 0  into  the 
oints hich hon. Me ers  iht 
su est or i roe ent in the PSC 
and their relations ith the oern
ent and ice ersa.  I a sure the 
Me ers ill take care not to S into 
such  constitutional  and  statutory 
orkin o the PSC aout hich 
the oern ent is not  resonsile 
nor is  oern ent  anserale  to 
this hon. House.  I a sure the dis
cussion on these oints ill e useul 
and the Iran. Me ers ill o into 
arious oints hich hae een en
tioned in this reort so that e can 
take a roriate action on the.

Thank you.
Sri Bt otl Mishra  (Motihari) 
The oints eritioned in the Minis
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ters seech are not coered in   che 
ook. A ne coy should e su lied.

Shri V y* Charan Shukla The
decisions aout lanuae edia and 
other decisions ere taken later on. 
But there are any oints hich re
late to the statutory unctionin o the 
Co ission.  Discussion  can  take 
lace on .those oints and the oints 
I hae entioned.

Mr. DeutySeaker He has ien 
urther clariication ith a ie to 
inite the oinion o the House.

Motion oed

That this House takes note o 
the Fiteenth Reort o the nion 
Pulic Serice Co ission or the 
eriod 1st Aril,  196 to 1st 
March, 196, toether ith the 
oern ents Me orandu there
on. laid on the Tale o the Third 
Lok Saha  on the  nd March,
1966.

Shri R. Barn* (Jorhat)  What  is
lh ti e allotted

Shri  Seshiyan  (Ku akona)  I
su est  hours ay e allotted.

Mr.  DeutySeaker  Today  at
 oclock the Adjourn ent Motion ill 
e taken u. So, this discussion ill 
e continued later on.

Shri C. C. Desai  (Saarkantha) 
Sir, I ould not laour this oint o 
delay in the su ission o the reort 
to this House,  althouh  I ant to 
ention it. I do hoe that the reort 
or 19666 ill e  su itted ery 
soon to this House, ecause that re
ort ust hae een su itted y the 
Chair an o the PC to the Ho e 
Ministry in July. 1966 and the Ho e 
Ministry ust  hae  taken ull ae 
coit o the reco endations ade 
 the oints entioned in that re
ort. I do hoe that it ill e eore 
the House eore this session ends.

Shri l Mjraa Has it een resent
ed to oern ent*

Shri C. C. Dei The reort or 
1D666 ust hae een su itted in 
July, 1966 and the reort or 196667 
ust e due or  su ission net 
onth. I  hoe  all  these  reorts 
ould e su itted to  Parlia ent 
eore the current calendar year.

As the Minister said, the Co is
sion is a constitutional oran o our 
arlia entary or o  oern ent, 
the  other  to  constitutional  les 
ein the Sure e Court and the 
oice o the Co troller and Auditor 
eneral. Fortunately  the  Sure e 
Court has aintained its indeend
ence. interity  and  hih estee in 
hich it is held. The sae thin can 
e said aout the oice o the Co
troller and Auditor eneral also. 
Three  successie  Auditor  enerals 
ho 1 hae kno n ersonally hae 
aintained  the  hihest tradition o 
that oice. I also kno the Chair
en  o  the  PSC—Mr.  R.  N. 
Banerjee.  Mr.  Hcj adi  and  Mr.
B. N. Jha. hose reort e are no 
considerin.  All o the hae also 
seen the orkin o the Co ission 
ro the oern ent itsel. Fro 
y e erience.  I can say  that the 
traditions hich hae een aintain
ed y the Sure e Court  and  the 
Auditor eneral hae not een ain
tained in the relationshi eteen the 
PSC and the Ho e Ministry. I ill 
ie arious ea les  o that sense 
o disresect hich *he Ministry has 
or the Co ission.

Lookin at the ersonnel or the 
co osition o the Co ission en
tioned n the  reort,  one inds that 
there is a roressie decline in the 
calire and status o the e ers o 
the co ission since indeendence. I 
do not ant to say anythin hich 
ay ean any disresect or any o 
the eistin  e ers,  ut judin 
urely ro erits and co erin the 
ersonnel ro ti e to ti e, you ll 
see there is a roin deterioration 
in the status and calire o the e
ers. So uch so that accordin to
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this reort, there are only S e ers 
orkin, hen the sanctioned strenth 
is 8. Ho is it that ith the ro
ressie increase in orkload o the 
co ission,  acancieshae re ain
ed unilled My  susicion  is, there 
ust hae een so e conlict eteen 
the Chair an o the co ission and 
the  Ho e  Ministry.  The  reco
endations o the Chair an hich 
should hae een acceted y the 
inistry erhas  ere not acceted 
y the inistry ecause the inistry 
or erhas as I kno in one case the 
inister hi sel as antin a arti
cular erson to e a ointed,  aout 
hose interity  itsel there  as a 
dout. We hae to e ery careul 
in selectin the e ers o the co
ission, ecause  the recruit ent to 
the hihest serices in the  country 
like IAS, IFS and IPS deends on 
the ay the co ission unctions. It 
should e the endeaour o the Ho e 
Ministry to see that the reco enda
tion ade y the Chair an or illin 
u the ost is ien the hihest eiht. 
In act, there should e so e kind o 
a achinery eoled—InterState  or 
CentreState Council— hich  should
o into the uestion o a oint ents 
to the Sure e Court and the PSC. 
There hae een cases here aTI kinds 
o retired eole ho ere aourites 
or latterers o the inister concerned 
ere a ointed.  This is articularly 
so in the ease o the State Pulic 
Serice Co issions.  At least there 
is so e se lance o dinity in  the 
PSC. ut I kno a nu er o State 
Pulic  Serice Co issions  hich 
hae een treated  as  nothin  ut 
du in rounds or discredited, un
anted oliticians.

The nu er o endin cases ith 
*h* PSC has een increasin,  yet 
*he co ission has not een ien 
the ull strenth o its e ershi. 
Why  A* orkload is increasin. 
They an reach ic « stae k* *** 
Hih Courts  ith the nu er  o 
MBdto caaea increasin and so e
ti es y«i eaa And  een cases 10 or 
 .

1.M hrs.

Shri C. K. Bhattacharya in the 
Chair 

Another oint is the ee tion list 
I ind all kinds o eole  there— 
Priate Secretary  to the  Solicitor 
eneral and so on.  Why are  these 
ee tions necessary  The   hole 
list should e reeained and  re
duced to the ini u.  They should 
o to the ulic serice  co ission 
here there is a air and oen ethod 
o recruit ent—adertise ent, inter
ie and selection on erit.  I the 
a oint ents are ade y the  in
isters or ersons concerned, there is 
likelihood   o  unairness   and 
aouritis. To aoid this, the  list 
should e reeained and  reduced 
to a ini u.

There is one syste in he ulic 
serice co ission hich I ant  to 
rin to the notice o oern ent. 
We hae  to  interie oards  or 
IAS and IPS. There is no co on 
standard. One oard interies cer
tain set o candidates  and  another 
oard interies another set o candi
dates.  Ho they are  oin to  re
concile the ealuation o these candi
dates is eyond e. This atter has 
een eained in the SA and  K 
and they hae  decided that  there 
ust e only one  ody o  inter
ieers. So, I su est it is the duty 
o the Chair an and at least one ore 
e er o the co ission to si* on 
ail interies and not releate (he 
unctions to  to  dierent  oards 
ithout any  co on  standard  or 
ethod o ealuation.

One su estion that J ould like to 
ake or i roe ent o the status 
and the resect o the Co ission is 
in reard to the re uneration o its 
e ers.  Accordin to the oriinal 
concet o the nion Pulic Serice 
Co ission the Chairtn should e 
o the sa e status as  Secretary  to 
oern ent and e ers should e 
o the sa e status as   Additional 
Secretary to oern ent. Since then
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this desire on the art o the ini
stry to oer hel, oerco e or oer
shado a ody like the nion Pulic 
Serice  Co ission  ha  induced 
the to loer the status o e ers 
o the Co ission and reduce  their 
salaries. TTiis .oint should e eain
ed. No, I eliee, the Chair an o 
the Pulic Serice Co ission ets 
Rs. ,00 hich is Rs. 00 less than 
hat a Secretary to oern ent ets. 
Their status is and ouht to e hiher. 
He is a constitutional oicer. Let the 
Chair an o the Pulic Serice Corr 
ission rer er that he cannot e 
re oed ecet y a ote on the loor 
o this Huse. He cannot e re oed 
y oern ent.  He is a constitu
tional oicer and his re uneration and 
trrs o oice should e roortionate 
to that articular estee in hich he 
is to e held.

They hae ot a syste o hat 
they cjll  deart ental  ro otion 
co ittees,  j hae een a e er 
o deart ental  ro otion  co
ittees. I kno ho they hae een 
unctionin.  I understand there hi
her n so e i roe ent since thr. 
In y days these deart ental ro
otion co ittees used to sit in the 
Miriistry here, naturally, there as 
also a e er o the Pulic Serice 
Co ission ho as  oer hel ed 
y oicers o the Secretariat. No. I 
eliee, they hae one a ste urther 
and  deart ental  ro otion  co
ittees are held in the oice o the 
nion Pulic Serice Co ission. But. 
een so. the constitution t deart
ental ro otion co ittees Is such 
that  the oor e er o the Co
ission  i*  oer hel ed  y  the 
Secretariat reresentation and this is 
hat ouht to e taken care o. There 
should e at least to e ers o 
the Co ission  on  eery  deart
ental ro otion co ittee and their 
ies a uld reail as aainst those 
o the Secretariat reresentaties  or 
technical eole ho are associated 
ith it and ho are really assessors 
rather than u e ers o the de
art ental ro otion co ittee.

Secondly, they  o ay nat  they 
call conAdental rolls or  character 
rolls.  I kno ho these character 
rolls are ritten,  it deends  uon 
the ie that a  articular  oicer 
takes. He rites your reort accord
in to hether he likes you or not. 
The Pulic Serice Co ission ouht 
to e ery careul aout oin into 
the erits o candidates  and  not 
erely relyin  on  character  rolls 
hich are ritten y oicers ore as 
an e ression o their o n rejudice 
or eelins aout the en under the 
rather than on a air assessent  o 
their alues or ork.  I  can ie 
seeral ea les.  I do not ant  to 
tak seciic cases eore the House 
1 ould like to aoid that. It the hon. 
Minister ants I can tell hi cases 
here injustices hae een done or 
are ein done on the  strenth o 
ihesr socalled character rolls.

One co laint aainst the  Co
ission. hich you ill And eery
here, is that there hae een  in
ordinate delays.  There are las de
lays as th. Forein Minister said, ut 
the delas o the  Co ission are 
een  orse.  This  ery  case,  this 
ouse o a stateent that has een 
reared y the Ho e Ministry to 
.ars ater it reorted to oern ent. 
lti ately they did not acet  the 
reco endation o the  Co ission 
to hae a de noo  inuiry  si ly 
ecause the case has een dra in 
on or our years.  It is too lon a 
eriod, uite lru, and I aree en
tirely ith the decision.  Ater ha
in ut a an under troule, under 
Are. or our lon years e should 
not hae a de n«io inuiry. Where 
as the necrsslty or an inuiry or 
our years  Why as  the  deart
ental inuiry not co leted earlier. 
I you are under a cloud, under sus
icion, you ill kno hat it is to 
ass these our years.  It is like 0 
years hn a an has the sord o 
unish ent hanin oer his  head. 
ou should take care to see that titan 
unish ent cases are disoaed o 
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,early as possible. They shoula: be 
.given priority, they should be handled 
quickly and the sword of punishment 
should not be kept hanging indefinite
ly for years 0ver the head of an 
,officer of the Government. Therefore, 
these delays, particularly in the 
matter of punishment icases or depart
mental acti'Cm c-ases, should be gone 
into and taken care of by the Chair
man of the Commission himself. 

The Minister of State in the Minis
try Of Home Affairs referred to the 
Administrative Reforms Commission. 
I do n'ot know what exactly is 1fue 
,procedure followed by that Commis
sion to go into the working of the 
Union Public Service Commissinn, bu1t 
I have a suggestion to make for what 
it is worth. We have now three dis
tinguished Chrurmen of tlhe Union 
PUJblic Service Commission who have 
retired, namely, Shri Banerjee, Smri 
Hejmadi and Shr'i .Tha. They can 
very well form a ct>mmittee together 
:with the p,vesenlt Chairman who is 
.also a distinguished civilian and for 
whom all of us have the highest res
pect. Id' they form ,a committee to go 
into matters like the compositi'on of 
lthe Commission, appointments, selec
'tions, membership of the Commission, 
working of State Public Service Com
ntl.ssi·ons, how to reduce or curtail de
lays in departmental or punishment 
cases and various matters connected 
with it, the que1,ition of interv1ew 
board to have a comparative and com
petitive assessment of the wrious can
didates and so on, I am sure the 
Home Ministry rwill find ample 
material iwith whilch we can improve 
the working of lthe Commission and 
which shall give satisfaction to the 
whole House. 

These Sir, are some of the sug
gestions which I had in mY mind. I 
do h'Ope that_ we shall very soon have 
1ll1 opportunity Olf discussing the 1965-
'66 report, which must have been pre
sented Ito Government some time in 
:s34(ai)LS-8. 

July 1966, and aJso the 1966-67 re
port. 
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Shr r. RuMB rtl (Madurai) 1 
a araid that I hae rtry little tia* 
eore our o* clock today and ao  
hae to inish y seech today I aa 
araid that I shall not e ale to con
tinue y seech the day ater to
orro. Thereore, I shall try to in
oint the attention o this Houae on. 
one oint.

It is no stated that oern ent 
recruit eole ithout any ear or 
aour throuh an indeendent autho
rity called the Pulic Serice Co
ission.  But I ould like to oint 
out that this loses all eanin hat
soeer since ater recruit ent  o
ern ent seek oer, and throuh a 
directie to all the State ask the, to 
et the antecedents o the eole ho 
are recruited to oern ent serice 
eriied y the olice.   They hae 
listed a nu er o olitical arties,, 
none o hich has een anned under 
the Constitution. All those arties ar* 
constitutional arties unctionin in
side this country erectly ithin the 
our co ers o the Constitution. Bui 
y eans o the  Ho e  Ministrys 
directie  oern ent  hae  taken 
oers to cancel the a oint ent o 
those eole ho are su osed to o e 
alleiance to so e olitical arties, oa 
the asis o the reort o so e To, 
Dick and Harry in the olice orce, an 
ordinary constale, ho co es  and 
says that this an had had so ethin 
to do ith the Co unist Party, or 
the DMK or so e other olitical arty. 
I ould like to ask oern ent he
ther they hae ot any orality la 
doin this kind * thin.  Ater all, 
under the Constitution,  eery arty 
can unction in this country, and It 
is u to the eole o this country to 
elect any arty to oer. Today, th* 
Conress Party ay e in oer at 
the Centre, and to orro, it ay e 
thro n out o oice and so e other 
arty ay c,*ne  oer. Today, or 
ea le, in a nu er o States, ooa 
Conress arties are In oer,  la 
Kerala, or ea le, the Chie llnto 
ter ha ens to e a e er o tt



117  JPS.C.   J AISTHA 1, 1880 (SAKA)   Reort (M) 18

Co unist Prty, na ely our arty. 
Tht o ent e cone to  o er in 
Kerala,  the . o ent  any  arty 
co et to o er in Benal, the o ent 
another arty co es  to  o er  in 
Madras, should e ask the olice to 
o and eriy the antecedents o those 
ersona ho hae had anythin to do 
ith the Conress Party and then say 
that all those ersons ho hae had 
any connection hatsoeer ith the 
Conress Party ill e denied o o
ern ent serice What does it ean
I ant to oint out that the Conress 
Party, hain een in o er all these 
yeare, has een utilisin the o er 
and isusin the o er in order to 
trike terror in the inds o the eo
le. It js a kind o terrorisation hich 
they hae induled in in order to et 
su ort or theseles. The Conress 
Party has een seekin to strike terror 
in the inds o the eole y sayin, 
Look here, i you hae ot anythin 
to do ith such and such  a arty, 
you ill not e ien any jos, your 
kith and kin ill not e ien jos, 
your sons and dauhters ill not e 
ien jos, and, thereore, kee aay 
ro such and such a arty.. This is 
the ay in hich the Conress Party 
has een unctionin all these tenty 
years.  But e do not do any such 
thin hen e are in oer. Today, 
or ea le, it is oen to  in Kerala, 
it is oen to us in Benal, to ass an 
order askin the olice 0 o and 
eriy the antecedents o all the o
ern ent  serants  and  then  say 
that i anyody has ot anythin to 
do ith the Conress P*rty he ill 
not e ien any jos.

An oa. Me er ou ay do it.

Sturl P. Ita a rti  We are not
such tye o eole e are not such 
ean inded eole. We do not seek 
to et the su ort o the eole y 
terrorisin the eole o this country 
ut e seek to et their su ort on 
the ads o our rora es and on 
the asis o our serice to the eole. 
So, e are sot araid o this kind o 
thin.

Within the short ti e at y dis
osal I do not ant to deal ith the 
other uestions raised y the reort 
o the Co ission.  The ain thl  
that I ould like to in oint and to 
hich I ould like to dra the atten
tion o the oern ent and the House 
is that it is hih ti e that the Ho e 
Ministry ithdras its circular and 
resects the Constitution aout hich 
the oern ent are shoutin so uch. 
They co e and taunt the O osition 
arties and ask the Do you eliee 
in the Constitution.  I ould like 
to ask the hether they hae ot 
aith in the Constitution.   I they 
hae aith in the Constitution, they 
should allo the citiens o   coun
try to o e alleiance to any  arty 
hich is constitutionally alloed  to 
unction in this country ithin the 
our co ers o the Constitution.  So 
lon as they do not allo that, so lon 
as they seek to strike terror in the 
inds o the eole, the only thin 
that can e said is that there is a arty 
hich is not sure o its su ort ro 
the asses o the eole and hich 
knos that day ater day it is losin 
the su ort o the eole. one are 
those days hen the eole o this 
country trusted the Conress leaders 
and ere illin to take the ord at 
the Conress Party.

Today the eole do not trust the. 
The eole do not trust the Conress 
leaders. The Conress leaders ehor
tations do not carry coniction ith 
the ass o the eole.  Bein aced 
ith this situation, the Conress Party 
seeks to reetuate itsel in oer y 
strikin terror.

16 hrs.

So I ould ake this a eal. It is 
hih ti e they lea t their lessons. 
In this ay, they cannot et the su
ort o the eole.  The eole ill 
certainly rise aainst this  kind  o 
terrorisation.  Any kind o terrorisa 
tion o the eole ill not co the 
do n.  Once the eole are  deter
ined to take their destinies in their 
o n hands, any aount o this kind 
o terrorisation  ill not co than
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don. Thereore, It is hih ti e they 
learnt the lesson o the ast 0 years 
and i ediately ithdre thi« circu
lar eore atte tin to arade  the 
Pulic Serice Co issions  Reoit 
eore the eole  and tellin  the 
orld that they are ery i artial in 
recruitin eole, that they hae ot 
an indeendent authority hich oes 
into the hole uestion.  Let us not 
hae anythin ore o this kind o 
hu u in o the eole, ecause it 
is nothin ut do nriht hu u.

Mr. Chair an The deate on this 
otion is adjourned and ill e resu
ed ater the disosal o the adjourn
ent  otion.  The  adjourn ent 
otion ill continue till 6 P.M. Then 
this can e taken u either today or 
the day ater to orro.

16.0 hrs.

MOTION FOR ADJO RNMENT 

Food situation in tiie count

Mr. Chair an The House ill no 
take u the otion or adjourn ent. 
The Moer ay take 1 inutes and 
other e ers 10 inutes each.

Shri S. M. Banerjee (Kanur) Be
ore I oe y otion, ay i reuest 
you to kindly see the rules nder 
the  rules,  hours should e the 
ini u  it is not the ai u. 
Since this is u ery ajor role, 
one o the ost ital role s eore 
us, I shall e doin injustice to ysel 
and to the eole o this country i 
I a unale to coer certain oints. 
So 1 ould reuest you to etend the 
ti e the Moer ay hae  inutes 
and other e ers  ay hae  1 
inutes each. So i the House arees, 
the ti e should e etended.

Shri Seshiyan (Ku akona) The 
ini u is rescried, not the ai
u.

The  Sours rescried is  the
ini u.

Shri 8. M. Bu rjee I a reared 
to sit loner, .till 7 ..

Mr. Chair an Let e ascertain the
ish o the Minister.

The  Minister  o  rsrlla i tsij 
Aairs and C —lita (Dr. Ba 
Suha Sinh) It should e inished
y 6 . .

Mr. Chair an It ill continue till
6 P.M.

Shri Indrajit uta (Aliore) Then 
it is a iolation o the rules, ecause 
the rule says  hours.

Shri  P.  Ra a urti  (Madurai) 
Then are e continuin the adjourn
ent otion the day ater to orro, 
ecause uto 6 . . it is only  hours 
hereas the ini u  rescried is 
 hours  Let us continue it the day 
ater to orro.

Mr. Chair an Is it the sense o the 
house that the deate ay continue 
uto 6.0 . .

So e hon. Me ers es.

Shri s. M. s. M. Banerjee  Rule (0(0
says.........

Mr. Chair an I hae read the rule. 
It is etter that he roceeds ith his 
ain seech.

Shri S. M. Banerjee 1 o

That the House do no au
journ.

Mr. Chair an, this  ornin,  in 
rely to a call attention notice,  the 
hon. Minister o Food and Ariculture 
laid a state ent on the Tale in hich 
he has tried to conince the House 
that *1116 ood situation In the country 
continues to e diicult. He urther 
said

The internal  roduction has
suiced adly as a result « tn
successie yean o drouht*.
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He oes urther and says

The osition o i orts (or the 
second hall o the year is not yet 
clear. As it has not een ossile 
to uild u any ood rain resere, 
oern ent distriution continues 
on a hi to outh and aon to 
outh asis.

Further on

E ected arrials o heat and 
ilo under the eistin  PL 80 
aree ent and so e co ercial 
urchases conte lated  ill e 
suicient to eet the ini u 
de ands o the States till the und 
o July.  nless the ne aree
ent ith the S oern ent is 
concluded ery soon, arrials ater 
July in re ain uncertain.

So it is clear that the entire res
onsiility lies ith the Central o
ern ent. My urose in oin this 
adjourn ent Motion is just to censure 
this corrut and ineicient  oern
ent hich has created aine condi
tions not only in Bihar and .P. the 
sectre o aine haunts ractically 
eery State in the country today.

I co e ro . P. and I kno hat 
is ha enin in the eastern districts 
o . P. When the hon. Pri e Minis
ter isited the district o  Miraaur, 
the condition hich she sa  there 
eited horror rather than it.

1 ust conratulate the nelyor  
«d oern ent o Bihar hich had 
the courae o its coniction to declare 
certain arts o Bihar as aine areas, 
hich this oern ent nerer anted 
to do.  Till today ore than a thou
sand eole hae died o staration 
in Bihar.

Mirh ti Tcrkeahari Slnha (Barh) 
Thousand eole

Shri 8. M. BaiHiJi .More than a 
thousand hae died o staration.

M M  Tartirti sil   Are
they doctors that they can certiy that

L, 1889 (SAKA)  in the country   
(Ad. M)

eole hae died o staration (Inter
rutions).

An hon. Me er Is she a doctor

Shri att Tarkeshari ist* We
do not clai to e doctors to  ie 
such alse rescritions  (Interru
tion*).

Shri Shashi Ranjan  (Puri) The
osition has not i roed.   situa
tion has een ade orse y  the 
oern ent there.   He  does  not 
kno.

Shri S. M. Baneijee When reorts 
ca e in o staration and death, the
oern ent o India hae ot no in
deendent achinery to  inestiate 
the.  All these reorts ere there
ore reerred to the  State oern
ents concerned  or  inestiation. 
We hae no honest oern ents in 
. P., Bihar, in Kerala and in so e 
other Stale.  They in their honesty 
hae declared that there hae een 
staration deaths in those States. The 
hon. Minister ants  conir ed re
orts.  He has reerred 1ie  entire 
atter ark to the State oern ents.

What js ha enin in the arious 
States t day  In West Benal—the 
State ro  hich you hae een elect
ed—the ood situation is Critical— 
I ediate Central aid souht*.  Shri 
Bishanath Mukerjee, Irriation and 
Poer Minister o West Benal, told 
Shri ati andhi at his eetin ith 
her thai he had asked or a ini u 
allot ent o 10,000 tonnes o heat 
or the diMuhtstricken districts o 
Purulia. Bankura and Maida. Reorts 
say that  eole hae died in Purulia 
alone.  More deaths hae  to co e 
unless the Centre ulil their roise.

What is the condition today Hal 
the uantity is not ein su lied to 
West Benal hich as ein su lied 
durin the rein o the aine Chie 
Minister, Mr. P. C. Sen.  What as 
the roise ade to West Benal 
The roise as that they ould e 
ien in Aril 7,000 tonnes. But uto 
1th May 1967, only 60,000 tonnes had 
een sent to West Benal.
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An oa. Me er On Aril account.

Shri S. M. Banerjee What as let 
y the then Conress Ministry in West 
Benal  They did not rocure any
thin ecause o the election year. 
What as let y the to the nely 
or ed oern ent, oern ent o 
honest eole headed y  Mr. Ajoy 
Mukerjee, as only 10,000 tons o rice. 
That as the total uantity o  rice 
aailale in West Benal to coe ith 
a oulation o so any  illions. 
With statutory rationin in Calcutta, 
a city o 6 lakhs, they ere  let 
ith only 10,000 tons.  Not only this. 
Lon eore the  state ent o  Mr. 
Bisanath Mukerjee,  Irriation and 
Po er Minister o West Benal, that 
near aine conditions are reailin 
in Bankura and Purulia districts, the 
State Chie Minister, Mr. Nisith Nath 
Kundu sent a letter to the  Pri e 
Minister in hich he descried the 
situation as rae.  This letter as 
sent to the Pri e Minister on rd May,
1967.  I ant to kno hether, ater 
ettin this letter the Pri e Minister 
or the Food Minister, has sent the re
uisite uantity o oodrains to West 
Benal to aoid staration deaths in 
Bankura, Purulia, West Dinajur and 
Malda.  No.  Had the uantity een 
seat there, I a sure the staration 
deaths ould not hae  taken lace. 
The eole o Bankura  are  ein 
unished ecause they oted aainst 
the  notorious,  ernicious  Atulya 
hosh, ecause they oted aainst the 
ictiisation o J. N. Bisas.  That 
is hy they are ein tauht a lesson. 
I this is the attitude o the Centre, 
to let do n Mr. Charan Sinh and his 
oern ent, Maha aya Baus o
ern ent, to let do n Na oodri ads 
oern ent, to let do n Ajoy Muker
jee and his oern ent, and create 
a eelin a on the eole o those 
nonConress States.........

Shri Shashi Banjan I they are so 
eak, they ust uit.

An ML Me er That a lies to 
you irst.

Shri 8. ML Baaerjes They ant to 
create a sense o dissatisaction a on

the eole aainst the nely or ed 
oern ents, a eelin o insecurity 
a on the eole, they ant to create 
chaotic conditions, aine and scarcity 
conditions in those States, to ie a 
eelin to the country, to the oters 
o those laces, that ecause  they 
hae oted aainst the Conress, they 
should ace staration deaths.

Shri K. N. Ti ary (Betiah) Wron 
stateent.

Shri S. M. Baerjee This ay e 
a ron stateent, ut that is the 
eelin o the eole there.

Otherise,  hat  ha ened  in 
Kerala What as the roise ade 
y this Conress oern ent Een 
at the Chie Ministers conerence it 
as said that 7,000 tons ould e 
sent to the  oern ent o Kerala. 
What as actually sent  Not een 
0 er cent.

16.1 hn.

I Mr. De dty Seaker in the Choir

That 7,000 tons o rice eery onth 
ould e su lied as the roise 
ade in Sete er, 196 ater  the 
aolition o the southern one unilate
rally, ithout consultin the oern
ent o Keraa, ut only 1.000 tons 
as sent in Aril 9,000 in May, and
,000 tons hae reached until today. 
This is not suicient to distriute een 
in those laces here there is statu
tory rationin.  And  today  entire 
Kerala is starin. Because the eo
le hae elected a nonConress o
ern ent, they are ein  unished, 
ecause they hae deeated the Con
ress hollo.  That is y su ission.

In . P. hat hae they done It 
is reorted that the . P. rain uota 
is to e restored, only ater the eole 
decided to rise aainst this rotton Cen
tral oern ent, here the Minister 
is or ood or aine, you cannot dis
tinuish, Minister o hat, Minister 
or P. L 80, olitical suserience to 
the . S. oern ent, tnat is  the 
colour o this oern ent o hich 
Mr. Jajian Ra is a Minister.  I 
a sorry or hi. I hae all rased
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or hi, ut hat ha ened  This is 
actually on the 18th it is said that the 
V. P. rain uota is to e restored.
I do not kno hether.........

The Minister o Food and Aricul
ture (Shri JacJian Ra) I do not
kno ho is oin to restore it.

Shri S. M. Banerjee It says that 
the oern ent hae areed to res
tore the onthly uota o ood rains 
or ttar Pradesh and su ly 6,000 
tonnes o additional suar suject to 
Adjust ents in uture.

Shri JacJian Ra   No  co it
ent to that eect.

Shri S. M. Banerjee A ery ood 
Minister, he does not co it hi sel 
to anythin.  So, een this shos that 
y stateent that they are oin to 
stare the nonConress oern ents, 
to stare illions o eole in those 
States, is correct.

Then aout Bihar.  I hae a letter 
hich has een circulated to Me ers 
o Parliaent y the Food Minister, 
Mr. Kail De Sinh.

Mr. DeutySeaker There are a 
nu er o seakers. Only 1 inutes.

Shri S. M. Banerjee  I hae just
ntartod id J hours hae een ien 
or the deate.

Mr. DeutySeaker The Minister 
has to rely.  Ho uch li e does 
he reuire

Shri Jajian Ra  Forty inutes.

Shri S. M, Banerjee  I  ill take
only iie inutes ore.

This letter has ean addressed to all 
Me ers o Parlia ent y the Minis
ter. The roised allot ent or the 
onth o January as 17.000 ons 
desatched  16,87  tons  receied
117,7, leain a a o 7,  tons. 
This is hat is ha enin in Bihar 
here a aine is oin on.  And 
the hon. Minister is iddlin hen the 
entire country is urnin.  He says 
he has not co itted hi sel to any
thin. He is not oin to co it hi
sel to anythin. The Conress o

ern ent  are like  the three  ise 
onkeys they do not see anythin, 
they do not talk aout anythin, they 
do not hear anythin.  Hear aout 
no roles, talk aout.no role s, 
sole no roles.

The hon. Minister has een tryin 
to say that the holesale rice has 
sho n a decline. What is the hole
sale rice  I read ro The Co
erce o 1th May, 1967

January 1966 Feruary 1967
Rice  10  18
Wheat  11  189
Jo ar 19 10

Edile oil 6 

ra  1   *
and so on. They ask us to take ore 
ish and ore e s, ut the osition 
is the sa e there also.

The eole say in our State 

   1 T T     *PT T   *.st  SieTr

is i njrr

   
Drouht eery here there is a iht 
oin on et een Rani Indira and 
Raja Indra.

This is ho the rices hae one 
u.  So,  I ould reuest the hon. 
Minister to kindly read it.

What is the solution The solutions 
are si le i this oern ent ere 
reared to resin, ut i they do not 
ant to resin, let the co e or ard 
and introduce State tradin in ood 
rains.

Who is standin in the ay  The
Central oern ent is standin in the 
ay o hain State Tradin in ood 
rains.

Shri Rana (Srikakula)  Peole
stand in the ay.

Shri S. M. Banerjee Secondly, ro
cure ent o arketale surlus should 
e done to the ai u etent os
sile. Thirdly,  re uneratie  rice 
should e ien to the easants. Then, 
they ill deinitely art ith the ro
duce, i they are assured o a reas  
ale rice.
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Shri S. M. Banerjee

With these ords,  I  censure this 
oern ent, the Food Minister and 
the Pri e Minister.  This is an i
each ent y the eole. I they try 
to escae in this House ithout i
in a deinite anser, eole outside 
Will deinitely see that this oern
ent is rouht do n ithout ur
ther delay.

Mr. DeutySeaker Shri Mody.

Shri Piloo Mody ( odhra) Sir, I 
a ery lad....

Shri Sheo Narain (Basti) Sir, on
a oint o order.  We are eual in 
this House 00. One ro us should 
e called no . . . (Interrutions.)

Shri Tenneti Visanatluun (Visa 
khaatna) Sir, on a oint o order. 
Mr. Mody does not see to e a seci
en o staration.  What riht  has 
he to seak

Shri  Pioo  Mody  Mr.  Deut y
Seaker, I a araid that the  hon. 
Me er has  ree ted e. I  a 
oin to aoloise to this House irst 
or risin to seak  on this delicate 
suject. As a atter o act y arty 
has issued a hi —that I ay seak 
on all the sujects ecet this arti
cular one. But hen the ti e ca e to 
seak, courae let the and I as 
asked to carry the urden. But, hat 
is ore, I reresent a constituency in 
ujarat hich is erhas the  ost 
adly hit district, outside Bihar,  as 
Car as ood is concerned. I reer to the 
district o the Panch ahals. There are 
1900 illaes in Panch ahal o hich 
1800 are hit y  scarcity conditions. 
There are our lakhs o eole in the 
hole o ujarat ho are on  relie 
ork.  1 uote the iures that a
eared in the Ti es o India  o 
Monday, the 19th May, on the ront 
ae. O these our lakhs, ore than 
t o lakhs are e loyed in Pencc 
ahals.  So I think that I hae, in 
site o y si*e, earned the riht to 
seak on this suject.

Why is the ood osition in  this, 
country as ad as it is today There 
are seeral reasons. When the British 
let India, the er caita roduction o 
ood in this country as IS ounces. 
Today  the  Conress  oern ent 
clai s that roduction is 17 o. er 
head er day. Add to that the . o. 
er head er day hich the oern
ent i orts  and you hae  today 
19. o. aailale or distriution er 
head er day. This is a arked i
roe ent in the su ly osition. But 
unortunately, this does not relect it
sel in the arket or in the health o 
the eole.

Shri aii Tarkeshari Sinha It re
lects on the Me er ro  Panch
ahal

Shri Piloo Mody What the hon.
Me ers o the House do not under
stand is that I a talkin aout thins 
hich 1 do not necessarily consu e 
ysel I ha en to consu e  other 
thins hich they ould not  con
su e. And hy is there this osition 
reardin ood in this country Why 
is there such ad distriution o ood 
hich e clai e hae ot  I can 
only arric at one conclusion,  that 
I see the itchin iner o the oern
ent in the distriution o this ood. 
There are a lot o aru ents adanc
ed. The oern ent ill say that 
there is less ood ecause eole are 
eatin ore.  It is a ery laudale 
aru ent i it ere true.  But  un
ortunately, the er caita inco e o 
our eole in the second and the 
third Fie ear Plans has i roed 
so arinally that it is i ossile to 
think that the eole can uy ore 
ood at the enhanced rices that they 
hae to ay today—and therey arrie 
at the conclusion that they are eat
in ore.

What is the cause There are see
ral causes.  It is true that ood  to 
ein hoarded to so e etent, to J  
etent econoically easile y  tht 
tenner ho is araid o the Ott
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nent and yjthe houseie ho does 
not trust the oern ent. But  the 
econoic condition o the eole does 
not erit the to hoard the a ount 
o ood that ould ake any a re
ciale dierence in the distriution o 
it. The real hoarders today are the 
oern ent o India and the arious 
State oern ents. Een this hoard
in that the oern ents do  could 
e oerco e, the eects  this could 
e oerco e,  i e did not at  the 
sa e ti e to leislate this  retched 
onal syste. This is an i edi ent 
to the ree distriution o ood.  And 
hat are the aru ents aainst this 
onal syste   It is irst o all anti
national.  What is ore, it is  anti
interation and the  Pri e Minister 
ho resided oer this National Inte
ration Body should hae  sy athy 
or this senti ent.  It is antisocial 
it is uneconoic it is aainst all co  
onsense.

An hon. Me er It is antiSa 
tantra.

Shri Piloo Mody  It is also anti
Satantra thank you and it is a so 
to the ested interests o the Minis
ters o surlus States.  I a  ery 
ha y to kno that one o y collea
ues in Bo ay, Mr. Madhu Mehta, 
has een  carryin  on satyaraha 
aainst the onal syste and only re
cently one o our o n colleaues here 
has een crossin State oundaries in 
the hoe o de onstratin the utility 
o the onal syste.

Another cause or this lack o aail
ale ood i* the rocure ent and the 
ley syste that the oern ent has 
introduced.  It is a reat o ortunity 
or unlin, alractices and a ur
ther sread o the scarcity sycholoy. 
I there is  anythin in this  orld 
hich causes shortae,  it is sycho
loy, a sycholoy at scarcity, and  I 
a araid  that in the hole  ide 
orld, e ill not ind anyody ho 
can do this etter than the oern
ent « India.

And hat is ore, then hr a certain 
tandaaer to inhiit roduction  itsel

ecause it cuts do n  incentie  it 
rins aout  ear, and the  ar er 
starts thinkin that i I roduce too 
uch it ill e taken a ay ro e 
and thereore he is content to ro
duce less. I this is the desired result 
that they ish to achiee, they hae 
succeeded einently I this is not ad 
enouh, hat does oern ent do 
E ort ood, i you lease.  1 ysel 
hae had to de onstrate in Bo ay 
aainst the e ort o rice at a ti e 
hen there as no rice in the city o 
Bo ay.  I hae just een told that 
e e orted ra suar at a rice o 
 18 er ton.  What did e do just 
to onths later We i orted ra 
suar or  the alcohol  industry at 
8 er ton. In a reat and lare 

country such  as ours,  e  cannot 
aord to e just one ju  ahead or 
just one ju  ehind the roduction 
o ood.  I I can use a ter hich 
ill leas y riends on the let, e 
hae to enuinely take a reat lea 
or ard in our ood roduction, hich 
eans c hae to reorient our econo
ic olicies, so that e rin aout an 
aricultural econo y in this country— 
instead o tryin to ore ahead on the 
industrial ront—in hich e  hae 
little knolede and less e erience.

Thereore, y adice to  oern
ent is, irst o all they should scra 
the onal  syste hich is  anti
national and i it is done, it ill ul
ti ately lead to solidarity and inte
ration and ill inally rin do t 
rices.

WWW   WIT   (T*ri*)

r rr  itt r  
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Shri Piloo Mody ones hae no 
eco e s aller and they inhiit ro
duction.  My second adice is,  stojK
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 all  statetradin in ood.  Thirdly, 
urchase ood in the oen arket 
hen there ia lentiul itilt t ud 
sell it han stocks are scarce. Sto 
tini oney on the ulic sector 
aid diert that oney to ariculture— 
s all irriation,  ertilisers,  etter 
seeds,  contourin, uildin, drainae 
and a ultitude o other thins hich 
can e done, the ost i ortant o all 
ein rural credit.  Finally, the o
ern ent has to o in or a rethink. 
I ould e less than hu an i I did 
net oint out to the that hen e 
are aced in this country ith such 
rae  role s,  e  should  hae 
to listen  to the CWC  discussin 
or the last e days so ethin hich 
is so innae, so co letely unrelated 
and unconcerned ith the conditions 
o the country.  They assed  nine 
resolutions and not one ord o it 
has anythin to do ith the condi
tions o the country or ho to sole 
the role s the country is acin. 
Hiat is y inal adice to the.
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Food situation   J AISTHA 1, M80 (SAKA)  in the country  M

t arrr i 

tart trati *r tar c it ir 

* uur *T W i    *t

W htit iT i  PitW
r  W  at* T   s rci
TT 1C    I

jii

ttJT  9
HltA Jj W WTRT *1 I 1 P 
i sn  srt in    art t

htt rV jatR j i  *« *r 
W W   I tr T TT «H 
* W  t I

Shri A. K. oalan  (Kaserod) 
Ater the seech o the hon. lady Me. 
er ho has ien so any iure* . .

Shri S. A. Dane (Bo ay Central 
South)  I ould su it that  the
riorities in reard to the callin o 
seakers should e *sered

Mr. Pty*yS« nr I hae noted 
that,  ut the reions also ust e 
taken into consideration.

Art S. A. Dane He alone  can
not seak or Kerala.  We can also 
seak.  On hat rounds hae you 
y assed the rihts o y hon. 
riend Shri A. B. Vajayee and y
sel and others

Shri Ku ir Lai uta  (Delhi 
Sadar)  There should e so e sys
te.

hri S. A. Dune There is a rio
rity estalished and that should e 
olloed.

8ri A. K. oalan I hae no o
jection i y hon. riend ants to 
eak eore e.

.. r a. a. Hanltr I hae no A 
Jtioat to y hoi. tteodt seakin

eore e. I ay tell hi that. But 
I a talkin aout the syste.

« *i t

i   t TT  i

sri*   i

  JT

t «RTTr   I

Mr. Deuty Seaker I hae taken 
note o hat has een said.

Shri A. K. oalan The situation 
is ery serious and that has een ad
itted y oth oern ent as ell 
as the other arties here.  It is also 
aditted that the situation is .oin 
to e ore  serious in the coin 
onths.  We hae had deates  on 
the ood osition or the ood situa
tion in the country a onth ao, and 
today also e are  hain  another 
discussion on the ood situation  in 
the country.

Why is the  situation so serious, 
and hy is this  serious  situation 
headin to ards a crisis  It  has 
already  co e to a crisis in  so e 
arts o the country.  Where there 
is holesale rationin, as or  ins
tance,  in  Kerala, there is  reak
do n o rationin. In Benal, it is 
said that i ood rains are not o
ed ithin the net t o or  three 
days, there ill e a reakdo n o 
the rationin  syste.  As reards 
Bihar also, the  osition has  een 
ery ell e lained here.

I ant to kno hether it is  a 
act that there is enouh at hoe. 
It ay e that hat is at ho e ay 
not e as uch as the eole ant. 
In this connection,  I ould like to 
reer to an articlc in The States an 
hich has ien certain iures and 
ointed out that there is enouh at 
ho e—

By the end o the ThirdPlai, 
our otential annual roduction o 
ood rains had, accordin to  the 
Plannin Co ission, reached  90 
illion tonnes, that is to *ay  te
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  year o  nor al  rainall,  e 
ould e roducin that uch in 
the country. Alloin 10 er cent 
seeds and another 10 er cent or 
astae in ields, transort  and 
storae,  e are let ith an an
nual  aailaility  o 7, illion 
tonnes. This ies an aerae  1 
ounces er day or a total  esti
ated oulation o 00 illion. I 
e conert  the total  oulation 
into adult consu tion units,  e 
et an aerae aailaility o  0 

 ounces er adult unit er day ro 
the countrys o n roduction.

Fro the  countrys o n roduc
tion. Een i there is a disute aout 
it as reards 0 ounces, it should e 
least 1 ounces.  But this is i there 
is a syste o rocurin arketale 
surlus and also eual distriution o 
the ood.  But as ar as this asect 
is concerned, the crisis is there and 
is continuin not ecause there  is 
not uch in the country ut  e
cause hat is there— hich is  en
ouh to ie 1 ounces or 1 ounces 
er adult—is not eually distriuted 
ater rocure ent.  So this is  the 
oat i ortant thin hich is lack
in.  The situation cannot  i roe 
only unless oern ent chanes its 
olicy in this reard to see  that 
hateer is roduced in the country 
is rocured and eually distriuted.

As ar as ore roduction is con
cerned, that is another uestion. But 
hateer is roduced in the country, 
i it is not rocured and i there  is 
no syste o distriution, this crisis 
ill continue. There are States that 
are deicit y 0 er cent, 0 er cent 
and 0 er cent.  But i this asect 
is not attended to roerly, the crisis 
ill certainly continue as it is con
tinuin today.  Aslon as oern
ent does not  chane its  resent 
olicy in this reard, certainly  the 
crisis ill continue.

The second oint I ant to  e
hasise Is aout the situation In eer 
tais States. As to as Kerala la con
cerned, it is 0 er cent deicit. Wen

i hateer is roduced there is ro* 
cured, there  ill e a 0 er cent 
deicit.  Fiures hae een ien y 
the Minister there. I uote this ro 
the aers o the there. This as on 
the 1th o this onth.  The Minis
ter has said

Aainst a reuire ent o aout
70,000 tonnes a onth, Kerala re
ceied till today, the 1th o this 
onth, only 1,000 tonnes, Andhra 
as to su ly ,800 tonnes ut the 
receit till May 1 only ca e  to 
7,91 tonnes. Arrials ro Madras 
ere only 800 odd tonnes,  aainst 
an allocation o ,000 tonnes. Ar
rials ro oerseas  ere  also 
eually ad.

It is stated that the State oern
ent as inor ed o the arrial o 
a shi ith 10,000 tonnes, o hich
.000 tonnes ould e allotted  to 
Kerala.

So the osition in reard to Kerala 
is that as aainst hat as roised 
last onth y the  Pri e Minister 
hen the Chie Minister ca e here, 
na ely, 7,000 tonnes that ere re
uired, not een hal had een ien. 
The result is  that in so e  laces 
ration has not een ien or 10 days 
and in other laces or to eeks.

As ar as West Benal is concern
ed.  I shall uote one o their Min
isters.  They hae said that  7,000 
tonnes o heat and 1,000 tonnes o 
rice are  hat are  reuired.  But 
they hae ot only 19,000 tonnes o 
heat.

Shri N. C. Chatterjee  (Burd an) 
That as roised.

Shri A. K. ealaa Out o  hat 
aa roised, they ot only 10,000 
tonnes.  Hie Minister has said that 
i ood su lies are not rushed to the 
State, the rationin syste in Cel* 
cutta and ether industrial  centrea 
iht raak do n.  Be else M 
that a rstioa deaths had een M* 
arted ro tndle,  e A
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Maltt  district*.  The State needed 
at tet ana di tons o heat  a 
oMh and 10,000 tons o rice. 80, 
In West Benal the osition is that 
there is (oin to e a reakdo n. I 
o not kno hether it has already 
taken lace, or ill take lace. Al
ready there are staration deaths in 
three or our districts.

17 kn.

As ar as Bihar is concerned, the 
osition has een already e lained. 
We also see the reorts aout  the 
situation in .P. and other laces.

The resonsiility o the Centre in 
the atter has  already een  ad
itted.  Are they no oin to say 
that the Centre has no resonsiility 
in resect o States hich hae  a 
deicit o 0 or 0 er cent  It is 
Ike resonsiility o the Centre  to 
end ood to the States here  the 
eole hae no ood, here there is 
a deicit o 0 er cent een i eery
thin is rocured.

I et the Pri e Minister and the 
V d Minister yesterday. He  said 
What can e do  Bur a said they 
ould ie, they did not ie. And 

Andhra roised,  and Andhra did 
not ie.  I that is so, I hae only 
to reuest the oern ent to leae 
the resonsiility to the States to et 
their reuire ents  ro  hereer 
they can, iin the the necessary 
orein echane, ecause, ater  all, 
Benal and Kerala, or instance, are 
earnin orein echane.

Whateer the iures are,  hat
eer our discussions, there is a reali
ty,  te eole are starin  today, 
the eole are dyin in the country. 
So, there ill he  ato or diacus 
akns, adjourn ent otions and other 
thins,  Peole are oin today. 
1W only the eole.  We In Parlia
ent iH ato adjourn ent otions 
ad other thins, and e ill  see 
H* HOMita la dooe y hich the 
l ii iini undaistanda. not  y 
than* ttten t seeches, ut  y 
tt rttta, that the situation In the

country is not only serious, continu
in to e serious, ut is also ery 
serious.

So, 1 ant to say that the oern
ent ust take the  resonsiility, 
chane its olicy and see that hat
eer is decided uon, 1 or 1 ounces, 
the eole are ale to et  in  the 
aected States.  The Centre and the 
States ust  ork  toether  and 
eole a syste o distriution  y 
hich hat is roduced inthe coun
try in shared y eeryody.  I the 
Centre cannot do it, let the  et 
out, let so eody else take  chare 
ho can do it.  I they say they are 
hel* ess, they cannot et ood ro 
outside, they  cannot rocure eery
thin that is rocured inside the coun
try, let the et out and see hether 
any other eole can do it, can let the 
eole roduce and eat.

I sit do n y only iin a arn
in to the oern ent.  As ar as 
Kerala and Benal and other States 
are concerned, e hae  reeatedly 
ien this arnin.  It is said that 
the oern ent has no resonsiility, 
hen there is a ity er cent deicit 
in rice, o iin rice to the States, 
hat ill ha en  What ill  e 
the result o the hole olicy that is 
olloWed to day  The situation ill 
o to such an etent that the o
ern ent ill not e ale, y orce 
or any other eans, to ease the situa
tion.

Mr. DeatySeaker  Shri  Vaj
ayee.
Shri K. N. Tt ary This side should 
also e alloed to aeak. Should e 
o a ay ro here and only  they 
should re ain here

Mr. Deuty Seaker  We hae at
our  disosal H  hours and I hae 
already ien tenty inutes to Mrs. 
Tarkesh ari Sinha.

at rilWHIW «n t * WT

srtn t  t    *r

lr W    
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M  IW*II  JMter (Bara atl) 
At hut  ro. thi iMe and t  
tarn that side.

Mr. De«ty8eaker That is hat 
I a olloin.
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Shri ocndra  har s On a oint 
o order. Sir. Are e discussin any 
adjourn ent otion or noconidence 
otion aainst the Bihar Ministry or 
aainst the Central Ministry

Skrtatt Tarkesh uri 8 Inha  The
staration is due to aladinistra 
tion o the Bihar oern ent and the 
is anae ent o the Bihar Minis
try.

Mr. DeutySeaker  We are dis
cussin and adjourn ent otion and 
no dout, that inoles an ele ent 
o censure. The hon. Me er  as 
Pointin out that there as no justi
ication hatsoeer or rinin or* 
ard this otion on this round. He 
has eery riht to say that.

tkri Tt tMn MMraaa  Then, he
ill et H Mk.

in ths country   jj 
(MM)

Mr. D etySeacer All riht.

Shri oendra Shar a That is all 
riht then.

 jc i  *WW iitar,
7*1  WTTTT  *SRt «tr
«r t t lh t«c cTT

i

Shri Dhlres ar Kalita  ( auhati) 
This is a otion aainst Bihar ot.

Mr. Deuty8eaker He ay lease
resu e his scat.
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t t  rri WVr Mt
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Shri Toh  VtohWHBlhMn  The
na e o  Visakhaatna. has een 
rouit. I co e ro Viaakhaait 
na. The hon. Me er as  reer 
rin to................

t t     i r

Shri Tennetl Vtanraitauiin  1 in
not akin a seech.

 i*n r *n . 

rc M*   t  itr



att  rood situation  J AISTHA 1, 18W (SAKA)   in Out country    6
(Ad. 0

Pn t ic* VH*t n    

Shri Tsnnetl Vl arthi   I a
not akin a seech ut I only ant 
to clariy one thin. The  na e o 
Visakhaatna has een rouht in. 
I co e ro Visakhaatna.  My 
hon. riend as ood enouh to reer 
to the carryin on o strikes at Visa* 
khaatnanj, and another lace. But 
I ay oint out that the Visakhaat
na dock laour is under the ana
e ent o the INT C and not the 
other trade unions.

Shri S. A. Dane So lon, the ues
tion o aine has een discussed only 
in ter s ot hether  the  roised 
uantity o oodra s has reached the 
States o Bihar, Benal and Kerala 
or not. But I ant to state that the 
role is not liited to that ues
tion only.  The uestion o reachin 
the roised uantity is a uestion 
o i ediate relie. But hen the 
Food Minister has ade a stateent 
here, he has not conined hi sel only 
to that uestion ut has .tried to in
cororate such actors as ould hel 
the Conress oern ent to shed o 
resonsiility or the aine that has 
co e aout in the States. Thereore, 
I ant to ention one or to oints 
in this connection.

First, I ould deal ith the ene
ral olicy hich has led  to  the 
aine.  Tliat is not conined to the 
uestion o strikes or to the uestion 
o reedin  hihyieldin cros and 
so on. When there Pas a le roduc
tion in the country and  hen Shri
C. Sura ania  as  the  Food
Minister, the rices did  rise  and
scarcity eisted.  Was it  connected 
ith roduction It as not connect
ed ith roduction,  it as  con
nected  ith  a certain  inancial 
Policy ursued y Die Conress Party 

It did not ant to chance and 
heh t  no it does not ish to 
hana.  Who is th* ain inancier 
o tt tilnVnnrlnat hoardin  that

leads to scarcity een in ti es  o 
hih cro* and leads to aine con
ditions hen tile cro is not a ull 
cro  nless that role is tackl
ed y the Conress Party hich, has 
ot te source o o er at the Centre, 
and hich has ot the real onooly 
o inance in its hands, this role  
o scarcity and aine cannot  e 
resoled.  Thereore, y roosition 
is that unless the sources o inance 
are attacked and dried u and are 
not alloed to reach the  hoarders, 
this role cannot e soled. No, 
in aine conditions,  that asect o 
the rolcrTs Vein utilised y the 
Conress leadershi .to harass these 
Ministries  hich  are nonConress 
Ministries.  That is the oint that I 
ould like to su it.

For ea le, hen relie had ot to 
e ien and hen Bihar had to e 
declared a aine relie area, hat 
as the olicy stateent o the Cen
tre It as that It is your resonsi
ility i you hae declared it a aine 
area i you reuire ore oney or 
that, e are not oin to ie you 
oney the Centre ay not ie you 
assistance.  Aain, i  Madras  sells 
rice at a loer rice at one ruee er 
Madras easure, e And that it is the 
DMKs sin and, thereore, the Centre 
has no resonsiility to ie the su
sidy. Aain, i Benal reuires ore 
oney, the Centre  says  that they 
should look ater  that  theseles. 
What kind  o attitude is this This 
attitude is the attitude o a Centre 
arty hain the onooly o inance 
and tryin to rin do n these Minis
tries to their knees ecause they do 
not elon to their arty.  Is  that 
attitude correct That is y uestion

Shri Han nanihaiya (Banalore) 
May I kno ro the hon. Me er 
hether the Central oern ent had 
aid to the Conress Ministries oer 
and aoe hat as aid y ay o 
susidy and other assistance to the 
nonConress Ministries

An  hon.  M ier What  aout
Kashir
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8M S. A. B  Faine «n de 
d d ater the Conress Ministries 
ere thro n out It li the hait o 
the Coareaa to say hen a an die* 
o staration that it is due to alnu
trition.  Naturally, hen the Bihar 
oern ent ca e in, they ound out 
that alnutrition as not alnutrition 
*t all, ut it as reel staration and 
so, aine had to e declared.

So, y oint is that the  Central 
oern ent has no riht  to  say 
hether they ould ie or not ie 
oney.  The Money does not elon 
to the Central oern ent.   The 
eole are in the States and  they 
realise oney ro the eole as a 
hole and they are ound to shell 
out the oney that is reuired or 
the States in order to  adinister 
relie.

Thereore, this olity is adoted y 
the Finance Minister ith a ie to 
akin these oern ents unou
lar.  There is already talk, let the 
eco e unoular ecaijse o scarcity 
and aine then the Conress Party 
ill start a counter—herao and the 
e shall ull the do n and achiee 
our ojectie. Thereore, aine and 
scarcity are ein ade a  a n in 
this a e o artisan olitics  y 
certain entle en o the  Conress 
Psrty.  I hoe the Conress eole 
ill resist this tactic and  restrain 
their Ministers ro a lyin  this 
rrticy.

In Bihar, or ea le, or 0 or 
100 years, under the aine  code 
there used to e aid one ruee or 
so ethin like a ittance as ae or 
doin hard anual ork. When the 
Bihar oern ent raised the  ae 
or such hard anual ork and re
uired ore oney or relie, is It 
riht on the art o Shri  Morarji 
Desai  to say. It is your aair, 
your uneral. ou ind the oney. 
We  are  not  oin  to  ie 
you. Who are these *e* and hose

oney Is it — e ould like to kno. 
The oney Is eoles oney, t is 
neither Centres oney nor the Fin
ance Ministrys oney.

Thereore, this olicy is certainly a 
artisan olicy o tryin  to utilise 
discontent round the ood uestion in 
to lin a certain oern ent or in 
not alloin it to unction.  I kno 
the case o Bihar and I hae dted it. 
Shri ati Tarkeshari Sinha ay not 
kno.  We hae een to Bihar  and 
hae had a look at thins.

Another thin. There as ention 
o BDOs in distriutin relie.  May 
I tell you that these BDOs are arti
san en a ointed y the Conress 
Ministry They hae ot instructions 
ro their leaders to saotae the dis
triution o relie.  I can  roduce 
aers. They can reer to the Bihar 
oern ent to ind out hether this 
is a act or not Interrutions).

Shri D. C. Shar s  ( urdasur) 
They hae chaned their loyalty oer
niht.

Shri S. A. Dane  The BDOs, not 
ein eactly Conress e ers, hae 
not chaned loyalty oerniht.  They 
are still ein lured ith roises 
that in a e days, the Ministry ill 
all and e ill e ack ith you. 
This is the olicy adoted to ards the 
BDOs.

On the uestion o distriution o 
relie, it is ein done y  district 
aistrates and certain other oicials. 
We had tried to set aside certain 1C8 
oicers, certain district aistrates and 
certain oicials ho hae een harass
in oular oe ents in Biar, in 
Benal and in Kerala.  Who la os
tructin the re oal o this ottota* 
do  It is the local Conress l la  
aided y certain o ers Md Jto 
Central oern ent id —  WPt
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uestion et n l ot oltoera.
Will oern ent here «lP la ra o 
ta* tteaa olta t  Tey in not.

No« the uestion ca e aout elec
tricity.  Kay I tell you  that Shri 
rhT. Mi«. Sinh took i ediate 
stes, and to do hat.  The andak 
roject as initiated y the Conress 
Ministry in North Bihar, ut all the 
snlnnrin ere sittin in Patna,  the 
eecutie enineers ad the  others 
round Shri K. B. Sahai and his Con
ress Ministry. The ne oern ent 
Inestiated and they told the *ou 
hae to o to the roject area.  This 
Is not the lace here you hae ot 
to do enineerin ork.  They  ot 
Oissatlsled. and they are ein shel
tered y certain Conress leaders. Will 
you chane that We cannot conceal 
the act o a contractor ho had een 
aid Rs. 08 lakhs and nothin  as 
ein done y hi. Corrution eist
ed and no the contractor is  ein 
sacked.

Su ly o irriation   electricity 
is an i ediate role. Then co es 
(he uestion o tue ells. There i* 
a rT  in Patna hich has ulished 
three arttees, iin a reort o Con 
reasen theseles, aout ho tue 
ells ere sunk on aer, ho oney 
 M and ho It as tort on aer. 

Was that our doin

There hae een these  instances 
Why not acknolede thorn, i  you 
ish to cleanse yourseles and cleanse 
ar adinistration Why not adit 

shortcoins strai Me ardly
y  cooerate ith the oern ent

tttere

tlinn  y roosition it  that 
o aine ttit  the 

aaLtkNt oC ilnt re«. *andl te
r to   Bihar oern ent, te
BenttlOoera anl, the Kete Ooy

**,* .
not  iniMI «*
tiMNWk7

MJ hn.
San C. K. Bhattachahyta 

Chair
in the

Te oern ent o India ust shell 
out the oney that is reuired or 
susidisin rice to the DMK oern
ent, or ore relie to Bihar, Benal 
and Kerala and other laces, and 
therey hel to oerco e this sectre 
o aine hich is already there.

We, or ea le, in the aine area 
and in these States ask that the oor 
easant e ien reie ro  land 
reenue.  When the Finance Minister 
isited Bihar, he said that land ree
nue as the  ost  ti ehonoured, 
tested syste o taation and  could 
not e aolished.  This unda ental 
rincile as thro n  aainst  the 
Bihar oern ent, and  they  ere 
told that i they ie relie in land re
enue (o the oor easant,  it as 
their doin, he as not oin to ie 
susidy.  Are you oin to su ort 
that  What kind  o rinciles  are 
these Is Mr. Morarji Desai the hih 
riest o inance in this country, to say 
that land reenue is a ti ehonoured, 
tested syste o taation Te land 
reenue syste is inished In countries 
here caital roduction has entered 
ariculture.  It is an old syste,  it 
ay hae een alid in the days o 
Dushyanta, ut not in the days  o 
Morarji Desai, hether sakuntaa is 
there or is not does not atter.

Thereore, hy are  e not iin 
u this syste   H you do not ie 
relie to the oor easant just no 
he cannot o roerly into cultiation 
and oerco e the eects o  tanine. 
Thereore, the land reenue syste, 
the uestion o susidy, the uestion 
o ettin oney ro  the  Centre 
etc, an hihly serious uestions, ut 
they are ein treated in a olitical, 
artisan anner.

I do not  ant to it   
the aaatton. hether TM
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ere de anded and only 0,000 tons 
reached or not. That is siderackin 
the issue.  Faie Is a total heno
enon arisin out o the olicies they 
hae oloed, hich they do  not 
ish to chanc een no. Banks are 
adancin oney in the na e o ood 
trade.  So eti es they restrict, and 
then they adance.  Aout  Rs. ISO 
crores ill e loin io the arket 
in the net session,  enalin  the 
traders to corner the stocks.  nless 
central rocure ent as a hole is 
taken u, unless adance ien to the 
traders is dried u y takin  oer 
riate ankin into State hands, un
less the land reenue syste,  here 
the receits are less than the cost o 
realisin the land reenue, is totnly 
chaned, there can r no solution een 
to the eistin aine or the uestion 
o croin cros in uture.

17.9 hrs.

Mr. Seaker in the Chair

Hih yieldin cros and arieties are 
ein talked aout, ut here s the 
caital or the easant  to do  these 
thins  Because he has no  caital, 
there co e u .Birla ar s in Punja 
and so e other ar s in other laces. 
In order to kill the easant, not  to 
ie hi any incentie, you ind in 
escae to uildin  co ercial  and 
caitalist ar s on a lare scale hich 
ill ruin the  easantry.  Thereore, 
«re these olicies ein su orted y 
Ihe Conress Party  Why do they 
su ort the, i they are really on 
the aide o the ar ers

Aain, the uestion o  strikes  is 
entioned here. Let e tell you that 
it has al ays een our olicy that 
Wheneer e declare our strikes in the 
docks here ood shis are to e un
loaded, or that .eriod o ti  the 
strike is held ack.  Hut has een 
done In Bo ay and other laces. We 
al ays aree to unload  ood  shis 
een i there is a strike notice or a

strike endin, and resu e our strike 
on other shis, e do not ostruct the 
unloadin o ood. This is a standin 
oer ro all dock unions, hich ere 
not ine. Let e tell you, the Bo
ay union is not ine, nor Visakaat 
na, ut the Bo ay union, hich is 
doinated y the Hind Madoor Saha, 
has already oered, since a lon ti e, 
een in Mr. Sura ania s ti e,  to 
unloaded ood shis. Thereore, it is 
no use iin these ecuses or not 
renderin i ediate relie.

Coin to the conclusion, roision 
o urchasin oer or the eole in 
the scarcity aected areas is ery i
ortant. Thereore the oer to ur
chase at a hiher rate reuires hiher 
aes at the otto. For the hard 
anual laour this as done in Bihar. 
ou are reusin the relie oney. 
Ho do you reconcile this

Shri Jaji an Ra  Who is reusin 
relie oney

Shri S. A. Dante There is a state
ent ade y your Finance Minister 
Read the stateent. ou can ask hi 
to contradict it. 1 shal1  e satisied. 
I you say that you ill ie the re
lie that is de anded, then e do not 
hae any uarrel on that uestion. But 
the state ent o the Finance Minister 
stands.  He has said that i there is 
land reenue aolition, they ill not 
e ien oney. He has also said so 
aout hiher aes and the distriu
tion o ore oney. It is not only  
uestion o 7,000 tons or ,000 tons. 
It Is the totality o the oicy hich 
e are  discussin.  Thereore,  the 
Food Minister should deal not  .nly 
ith the uestion o aons coin 
nnd  oin  ut  also  ith  the 
other serious role s. O course, 
this  is  also  a  serious  role  
i ediate  relie  Is  a  serknl* 
role.  But at the sa e ti e, the 
role cannot e  soled only  y 
entionin the nu er o aos. 80, 
I ould the Conress Ministry, not 
only the Food Minister, to ake a
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er and ositie state ent on the su
ject and not liit the seles to the 
uestion o su lies o  aons.  1 
ould also like the not to lay arty 
olitics  this atter. I they ish 
to do that, let e assure the that c 
are oin to deal ith that role 
also e are not oin to e rihtened 
y your state ent that you are  iot 
oin to ie ore inances.  We are 
oin to herao you throuhout the 
country and  see that  the  oular 
oicy o the easant and the orkin 
class is carried out. It is not a uestion 
o indiidual rieances or indiidual 
eneance aainst this Minister or that 
Co ittee. I certain Conress an—1 
a not sayin the Conress Party as a 
hole—think that ecause o the un
oularity due to aine c are oin 
to crash, let e assure the that i 
e are oin to crash, e ill crash 
on your heads and sink you irst eore 
 sink. So, lot us not lay that Sae. 
Neither the conde nation o heraot 
nor the adotion o lines hich you arc 
olloin js oin to hel you. let e 
su it it is not oin to ho. you c 
causn these seen States are oin to 
e ourteen and  ulti ately the  on*.1 
here is oin to e ero. This is the 
trend o the de ocratic reolution tiat 
is takin lace in the country. I ould 
reuest the  Conress to  understand 
that. I they iht aainst this current, 
they ill only ruin theseles  and 
rin ore iseries to the  eole 
they cannot ruin the country ecause 
the eole are ar ore oerul and 
suerior to any arty in this country 
.they hae their o n line o a roach 
and their o n jud ent  and  their 
o n solutions.  Bihar.  Benal  and 
Kerala are oin to ollo their o n 
line o action and they are oin to 
unhoard the stocks, hether anyody 
rotects a hoarder or not. A hoarder 
ill e heraoed, a ad caitalist ill 
e oiernoed and a ad olitical leadnr 
or a ad inister ill e heraoed. 
That is the line hich de ocracy In 
thh country is *oin* to ollo in order 
to realise Ha al s. I ould like the 
to (all la line ith that and «ee the 
ilu o taaea.

Shri Sant Bo Sinh (Fatehur) 
Sir, I a rateul to the O osition or 
hain roided an occasion to so e 
o us to seak aout staration. The 
adjourn ent otion as oed  e
cause o staration deaths ut  little 
has een said aout the actual situa
tion.  In so e arts ro here e 
co e, the situation is  critical  and 
thereore, I ould reuest the  hon. 
Me ers on the other side to ear ith 
e a little as I ant to lace certain 
acts eore this House. I I a not 
een ien a hearin in this House, 
I ill eel that in  site o the act 
that I hae the honour to elon to 
the  ost sole n  Assc y o this 
country, e acc a situation  today 
herc. eole art d.inK and there is 
no one to hear y oice.

I ill not Hie statist ics ecause the 
hon. Mr ers o the O osition ill 
not take  statistics  ro  anyone 
ecet the Food Minister. The hon. 
Food Minister ill o  into  these 
statistics.  But I ould like to uote 
ro  so ethin  tha*  the  Food 
Minister o the State o ttar Pra
desh the State hich I co e ro,— 
has said, and hich is reorted in 
the aers today that he as uite 
satisied aout the adeuate alloca
tion o oodrains to the State.

In this contet, 1 ish to dra the 
attention o this House, as ar as y 
oice ill carry e,  to a lace  I 
kno aout. These arc not statistics 
ut these are  acts.  In  eteen 
Allahaad and Kanur, there is  a 
s all district called Fatehur hich 
1 hae the honour to reresent, and 
the Food Minister o ttar Pradesh—
I hoe Mr. Dane,  Pro. Mukerjee 
and Mr. oalan  ill  a roe o 
hi —ha ens o e  Marist, ha
ens to elon to  the  Co unist 
arty.  Mr. Dane aed  elouent 
aout cases o staration deaths, and 
deaths ro  alnutrition,  ut  in 
Fatehur, a odorsaken to n, here 
there is not een  a  oern ent 
tueell, here  there is no sinle
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test ork and hich lies  eteen 
Banda  and Allahaad, hich hae 
een declared a drouhtstricken area, 
eole are dyin.  A arty o ress
en consistin o the ost resectale 
ress en in this country—the States
an, PTI, NI, the Indian E ress. 
the Patrika and the Leader—reort
ed that illaers in hundreds  ca e 
and soke to the  aout  eole 
hain died, ecause  o  their not 
hain ot any  ood,  ecause o 
there ein no roision  and hat 
did the  Marist,  dialectical  Food 
Minister do  He ca e out ith  a 
state ent sayin that a Me er o 
Parlia ent had induled in olitical 
lack ail.  At least  e  used to 
accet alnutrition  as a act,  ut 
that dialectician, once  one  talked 
aout staration, once the  resect
ale e ers o  the  ress  sa 
these thins,  that  hon.  Minister 
stiled our oice,  and  hen ie 
e ers o the  Asse ly  consti
tuencies lus ysel et the  hon. 
Food Minister o ttar Pradesh, he 
as not reared to  listen. I chal
lened hi —and I reeat that chal
lene in this House—that i stara
tion deaths did not  take lace in 
Fatehur I ould  resin y seat. 
The Food Minister said that he ould 
do likeise i hat he said roed 
ron.  And yet.  till  this  day— 
(Interrution)—lease listen to e, 
ecause it is a atter o  lie and 
death o a nu er o eole and not 
a atter o y seech at all there 
are a nu er o eole dyin,  and 
there is noody ho is reared to 
listen.  The hon. Food  Minister o 
ttar Pradesh, a dialectician, a Mar
ist, a Co unist, areed that  he 
ould resin his seat. Three eeks 
hae assed eole are dyin and 
no judicial enuiry has een institut
ed till this day.  It is not y state
ent alone, ut also that  o Major 
Ranjit Sinh ho ha ens to e a 
Jan Sanh e er and Mr. Shashi 
hhushai ho ha ens to e a e
er o the Praja  Socialist  arty 
they ca e to totehur  and ae a 
state ent sayii that  eole ere

liin on leaes, kaiiha and *l, aad 
till this day nothin has ean done. 
More than that, 1 ill  uote ro 
the seeches o these to hon. Me* 
ers o the O osition ho I hae 
na ed they said that  a rein at 
coercion, a rein o terror as re
ailin. The district authorities ere 
oin round, tryin to reent eo
le ro statin the  acts to the 
Minister.  Only the  other day,  I 
as in a illae called arha here 
our thousand to ie thousand eo* 
ie had collected it a aed e  to 
see that eole o the aes o 60 and 
70 ere underoin steriliation and  
asecto y oerations so that  they 
could et Rs. 10 in  order to lie. 
This is the situation  that reails 
there.  I a lad Mr. Vajayee said 
that ood should not e treated  as 
a olitical role.  He talks aout 
interonal oe ent,  ut  orets 
that in a State like the P here his 
arty or s the larest  co onent 
o the oern ent,  ood rains are 
not alloed to oe ro one  dis
trict to another.  So any o us on 
this side o the House ould share 
the oinion o Mr.  Banerjee aout 
oin in or state tradin in  ood 
rains, ut the irst eole to o ose 
this ould e the hon. e ers o 
the Satantra Party, and  the hon. 
olloers o Mr.  Vajayee. Bein 
a entle an ho lies  in the city, 
Mr. Banerjee did not talk aout the 
ood role  he as talkin aout 
suar role, hereas e are ac
in the role o ood. He likes to 
call the Food Minister the Minister 
or PL 80. The inister should not 
et ood rains  ro  outside  he 
should not interere ith hat har 
ens  in  the  States  od  Knos 
here he can roduce all the ood 
rains that are necessary

 hi

Mr. Dane talked aout hsraor 
Let  hi  re e er  that  «M o* 
ill not only lie conined to Con
ress inisters, ut in e rtjniM i 
to all trahon, to a eole o j
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o ress and rto deal in death.  1 
ho*  throuh  Mr.  Dane,  Mr. 
Mukerjee and Mr. oalan, the Food 
Minister o P ill institute a judi
cial enuiry,  not  a  aisterial 
enuiry, hich ill sho that eole 
are dyin.  We cannot  reent all 
the ills that reail in this country. 
But e should not ski  oer the 
and  conceal  the,  ecause in a 
onth or to, once the eole hae 
eaten hateer has een  roduced, 
there ill e deaths in lare nu ers. 
No e deate aout alnutrition 
and staration.  But in  a onth or 
t o e ill e discussin and it
nessin  orse  thins.  Thereore, 
I hoe Instead  o  all  the  ole
ics that are carried on in this House, 
sa e e ers ill listen to their con
science and in their kindness ake at 
least the oern ent o P hear the 
death oices o the eole o Fateh 
ur.

So e hon. e ers rose—

Mr. Seaker There is only hall an 
hour ore.

Shri Bajara (Sale) None ro 
DHK has een called.

«r n« rt  *rr   

WT  t i arnt rt

aTRT I

Mr. Seaker it is not a ull discus
sion. It is an adjourn ent otion or 
hich there is a ied ti e.  I hae 
no ojection to etendin it y 1 or 
0 inutes, ut e cannot o on e
yond 7 oclock. Ho uch ti e does 
the Minister reuire

Shri Jaji an Ba  Aout 0 inu
tes.

r. Healrsr I ill call Mr. Raja 
ra and then the Minister ill rely.

. It H r t n nr 

Wht tajJr «*t itr otiCTtr

i  r *r aat trtr 

i

An hon. Me er Not eyond 8.0. 

Mr. Seaker Let us see.

I    e C *HT   I 

«r *rs «    «r*rT «t

 i  «r  r tot s
C i  n it r   i

Shri Sur dranat Diedy  The
diiculty has arisen ecause enerally 
on   adjourn ent   otions   the 
rocedure e hae olloed is that 
the ti e is not diided eually,  as 
you  ruled  today.  Notices o ad
journ ent  otions  are  taled y 
Me ers  o  the  O osition  and 
the  Minister  interenes  to  rely. 
One  or  to  seakers  ro  the 
Conress  Party  are  alloed  to 
articiate in the deate. But here, 
as a result o the decision taken, hon. 
Me ers on this side ho hae actu
ally  taled  adjourn ent  otions 
hae een deried o an o ortu
nity to articiate  in the deate. 
Thereore, Sir, it ill e  necessary 
or you to etend the ti e so that 
at least those o us ho hae taled 
adjourn ent otions et a  chance. 
Otncrise an  adjourn ent  otion 
ill lose all its siniicance.

Mr. Seaker We anted to hae a 
today ood deate,  ecause  the 
role is so acute and eeryody 
ould like to say a e ords  on 
that aout his  area or State.  But, 
unortunately, it has een oed as 
an adjourn ent otion.  It is not a 
uestion o y illin to etend the 
ti e y 1 or 0  «nutes it ill 
naturally e etended to that e nt. 

But een then there ust e so e 
liit.  II I allo the hole  House, 
eeryody, to seak, it ill take to 
days or ore. Adjourn ent otions 
cannot o on or to day*.

Shri Surendranath Diedy Een 
on  ery  i ortant  adjourn ent
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Shri Surendranath Diedy 
otions e hae so eti es  soken 
only or seen inutes.  I you had 
liited the ti e ro  the  ery 
einnin eeryody ould hae ot 
a chance to seak.

Shri Sa ar uha (Contai) Sir, a 
I  to take it that no other Me er 
ill e alloed to seak on ehal 
o the O osition.  I hae taled an 
adjourn ent  otion.  I  ant  to 
kno it seciically.

Mr. Seaker Nothin can e said 
seciically.  J hours is  the ti e 
alloed.  We ill see.  No I call 
Shri Rajara.

Shri Rajara  (Sela) Sir, e 
are no discussin the  ood situa
tion in Bihar, Kerala  and  other 
arts o the country. I  ant to con
ine y re arks  to  the  State o 
Madras.  We hae een  discussin 
the ood role in this House or 
the ast ten years  or ore.  The 
resent Food Minister, the e Food 
Minister, the e e Food Minister, all 
hae co e or ard ith stateents, 
hereater e are oin to ie ore 
incenties to the ariculturists  and 
all that.   Een the  late  Pri e 
Minister  has said like that in this 
House.  But none has turned to the 
aricultural side ecause  y  the 
olicy that has een  ollo ed  the 
oern ent has allotted  a  lot o 
oney in the three Fie ear Plans 
to the industrialists.  The result  is 
that e are no  aced  ith the 
reort o the Monoolies  Co is
sion.  The real act is, ecause  the 
Conress Party,  hich  has ruled 
this country or the ast  0 years, 
has all alon een su orted y the 
industrialists in this  country, e
cause  this  Party used  to  take 
oney ro the to  conduct  the 
elections, they in turn ie oney to 
the industrialists alone  and  they 
hae inored ariculture and irria
tion co letely.  Because o that the 
country is no acin a i crisis.

As ar as Madras State is concern
ed, the  e Chie  Minister,  Shri

Bhakiaalsala, let only  00 tons 
o rice in the odo ns o  Madras, 
hich is enouh only or a sinle day. 
He as kind enouh to  hand oer 
such a i Ministry  to us, to the 
DMK Party, to run and rule oer the 
State in a ine ay ith  only 00 
tons o rice in the  odo ns. Ater 
that, ithin 1 days, our State Food 
Minister,  Shri Mathiahakan, i e
diately ordered  rocure ent  and 
ot 1,000 tons o rice  or Madras 
City alone.  Within a short  eriod 
o 70 days the Madras  oern ent 
has rocured . lakh tons. Do you 
kno ho this  rocure ent  has 
taken lace  Rice as there. It as 
lyin idle ith the hoarders.  Most 
o the are Conress en.  Do not 
think I a lain you. This as a 
state ent ade y an e arlia ent
arian and no Leader o the O osi
tion there,  Shri Karuthiru an.  On 
the loor o the Madras  leislature, 
tho o.her day, he said  Do  not
harass the Conress  eole in th 
na e o rocure ent. This is .n t1 
he said.  Throuh that, it  denotes 
that the Conress en  hoarded so 
uch o rice in that  art  o the 
country and our oern ent rouht 
it out in the oen.  Our oern ent 
there has saeuarded the  interests 
o our eole  there. We are doin 
rocure ent ork.  Here, let  e 
ie you a ine  ea le,  to you 
Conress en ho  are here.  our 
e Chie Minister, 6 year old an, 
Shri Bhakiaalsala, has co e out 
in a ulic eetin  adisin ari
culturists to ro ore  suarcane 
and not to ro ore addy. That 
is the entality o the Conress en 
and that too o the e Chie Minis
ter o the Madras State. Is it not 
sha eul on the art o the Con
ress Party to say that  When e 
anted to eed the  eole o the 
Madras State, hen the State Minis
ter o Food anted to saeuard tha 
interests o the  ariculturists and 
the do ntrodden  eole, tha e* 
Chie Miniser o Madras ca e or
ard ith  a  state ent  ulicly 
adisin ariculturists to ro ore 
suarcane and not  addy.  That is
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ho the ind o the  Conress en 
orks.

No, in the ast lie years, ater 
the last eneral Elections ere oer, 
our arty ad conducted  satyarah 
to ut do n the rice  leel.  Our 
Chie Minister, Mr.  Annadurai, the 
Pood Minister,  Shri  Mathiahakan, 
the Industries Minister, Shri Nedun 
chehian, the P.W.D. Minister, Shri 
Karunanidhi  and   thousands  o 
others hae een arrested y  you 
eole or the sinle  reason that 
they hae conducted a  satyarah to 
ut do n the rice  leel. I e
diately   ater  coin  to oer, 
the  D.M.K.  Party  decided  to 
rin do n the rice  leel o rice 
We hae assured our eole rice at 
the rate o a ruee er easure. By 
that ay, e are losin nearly Rs. 8 
crores. Our Chie Minister, Mr. Anna
durai, anted a susidy ro  the 
Central oern ent. But that is not 
orthcoin. The  Centra) oern
ent is iin three kinds o loans. 
One is relie loan or cyclones and 
loods. Shri Morarji Desai has ien 
Rs.  crores as loan tor that old 
Control Act. This is a itter ill hich 
has een  s alloed  y the oor 
eole o this country ecause o Shri 
Morarji Desais alse olicy. We hae 
taken Rs.  crores loan ro the Cen
tral oern ent and or that e are 
ayin Rs.  lakhs as interest to the 
Central oern ent.  Not only that 
Cyclone has occurred in our State and 
e hae taken Rs.  crores ro the 
Central oern ent. Floods hae also 
occurred. These are relie loans. For 
these relie loans, just like a arari, 
just like  a n roker, the Central 
oern ent chares a lot o interest 
ro the State oern ent.

An hon. Me er  Why dont you
ay ack

Shri Rajanun Ho ia it ossile 
to ay ack Just like a a n roker, 
you an charin such a hue.interest.

Ah , that* are nonr neratle 
loan*. I you ttW reasonaly, I you

think rationally, it is not necessary to 
reay the loan itsel. But our Chie 
Minister is kind enouh to reay the 
loan. He only anted a oratoriu 
or three year, not to ay interest or 
three years to the Central oern
ent instead o this susidy to ut 
do n the rice leel.

We hae taken a rational attitude. 
We kno the inds o the oor eo
le. We kno the hunry sto ach o 
the oor ele. We are coin ro 
the. So, c anted to ie rice at 
a loer rice leel. We d not other 
aout yheraos and other thins. Mr. 
Dane has  talked  aout it.   Mr. 
Hanu anthaiya has asked hether 
any artiality is sho n  eteen the 
Conress and nonConress oern
ents y the Central  oern ent. 
My oint is thBt in those days there 
as no nonConres oern ent and 
there ere ony Conress  oern
ents in the States, ut no it is a 
dierent story. ou ust ie* a ood 
treat ent to nonConress  oern
ents hich are ased uon rational 
thinkin and hich are doin  the 
correct ork.  (Interrutions). Be
cause o you, e are suerin. 1 a 
tellin to your ace. Because the Cen
tral oern ent  is  oerned y a 
nole lady, e are e ectin a o
therly treat ent ro the  Central 
oern ent e are e ectin that a 
ood susidy ill e ien or this 
rice leel.

Mr. Seaker In another ten inu
tes, I ould like to call one or to 
hon Me ers and ould reuest the 
to ake rie seeches. T o arties 
hae not  een  reresented  and I 
ould call the. I ill then call the 
Minister, say at .0, so that all ar
ties are reresented. Mr. aye ay 
seak  no. Tne  net ill 
Sa ar uha and then  the Minister 

ill rely.

Mr. Ll aye.

t h  nrrn  te* V ** 

jrrr *   l * * t *



i   Pood situation   MA , IMF  in tc* co dri ao

nj *  .

t «PJ an*  *jtT WTWT VT 
tit *e« Fhr 

*r  aint t jrTrMt *rcrt r

snyii  i

* *rtr *J TTT t * aTT J, tTT R W

i, «rr t * r i, st*rr i ttr tt 

r Fr * jr *rT Jr   rKr *rnSF 

*t i unr      t t  

nrr ai «t to *t t irsni *tt   

i * irarRT ttt j a rt   
iiHht Tr  *nr  a n jjRTR 

«t *   «rtt* *«ri 
it it arr it   «rc*r «rsr «tt 

r tt  tjn i

HTr   i *t Tt KIM *RTT T*T

lcstr ***1 11 «ta ari nr Fs i * 

rr  * * at *r * 

irrr  i dVi  a r sVr trrr t 

ir   *rhr t*trc «nr 

ytn T eRI 1   r S   *rWr

    an   r  Jr « r

*nt *cnr 1,,1 *t *1 ai r 
JJo ro i **T 11,77 ...

18   .18 hrs.

Mr.  De uty S eaker in the Chair

nlritartnt ure * «rr t 

«nt*e *t 

t  inA  ht rtr rrnr
h  at , 

sRrt i ut *t *  t   nrjri  i

11,77  ,917Prri ,117
r t Jhr i ,89 t  *

,01  A* l  a 1,
* * *  1   art«rt «n«r  

1   tou it tM 11 t tr W 

ttar *     r trc 9,

 r    i, sirtt l   i rtt  t  

i «  r« t    *****  tt  N 

WRR yi iTV t tRVTTV   VIV T(T

   *t *nT Sr  *r «trtt 

rtr  at, k jir   
   t«rr t J Vr T W  

in  et   rt *r 1

t  W   art «nt «rnc
    «nt r*  t h tt tt j  T r

rr 1 t  rt K     «rt  arrr 

TT tsjt 1 t tt  S

* *W*T i IJHR tIT t a  *WI*I10 

sr  *t       t * *  7  
jrn(RT tt ytr t r anj ir 

r   V   th  «9r «ir* 1 r A 1 
u *r «rrr    tJr t nt  a t

t 1 T ar t a T

t r««1 t JT iraRr i  W  a 

i*r rt  arr i* S i  *rr 

i    sr r    sra ti RWH  

sr  h   lt a*n rr 1
a  a  a TT t T t HTVTT * 

ir  tr irs r *r T S  r t  

W «n 1 T r   s   St, dt OTR

er  ir *  anrat  tr*r   rr 

*ItJ   t *HT T  t t  t I 
Pnr    sr     t 

 i   i i «rr r h   n  *t  rjl 1
tt  s y    rrt Tnr  t 1  

ar ilr « sniiti — a a  ihr 

9 n t  sin        t t, 

«rt rtt nrra t rt n   1

t   a*  *TMtJ   

airn n   a *r rer tt

lW PT I

*it i t hR    t  

1    «      t T Mt



tr  Food jitMttttM  JVAiSTHA 1, 1889 ACA)  in the country  8
(Ad. M)

rt rc Sr   r  artar t  
*r  ( i

*Mt « Wr    i   «nF

 «T*I T T   STITt 

tnr a  t   « tk1   are  snrrar 

 tt in Pt*Ji *rr,«« it  Prrt

* «rr 1 r    * «t nWrar  
tt  * crsrcr PrT 7* Tt **n 

Trj *r,   *nt r t  *rtr * 

*t«T t STT *  1

irir   «TTr ar  r *n*

* TO Tt 1 7,000   Wt* tt * T 1

* srtV HtTTT T *nrT Tt *TcT TT TT

, nrt tttt *t *ri*T tV R 1 ar 

8r*«rTt*ta 0,000   «*sr t*t

irar 1   (r t  r  un

i TO Tt TOM *WT t  * itRTS 

TVFTT   IVi  I    TT *sl TT

**r 0,000 «r ar ira nn 11 

r«t*itrTri*r*rrTt 1 nTOTt 
arrttrrt tV ttt  1

*  et *t irrt *tcttt Tt

 ttWS TT   H, t  77 Tt

yrrr

W*TO TT*T«r I TO  tFte 70 it TT

«irr  P rnr rrt Sr utt  Tt tirr 
Wt , 77  «rrt *r  rtiFT k 

ir rr  «r *t Tt  t

Mr. DeotySeaker  Hie  hon.
Me er should try to  conclude in 
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Mr. DeutySeaker He has  al
ready taken aout seen inutes and 
he should conclude in to inutes.

« WW ilM  rt  *S aiTBT j I

Shri Sa ar nha In talin y ad
journ ent otion I anted to dra 
the attention o the House to the tact 
that the oern ent o India had 
ailed to rush ood to West Benal in 
ti e and in adeuate uantity  and 
to take a serious ie  o the  ala
rin ood shortae and the  near
aine condition  reailin in  the 
districts o Purulia, Bankura, Malaon 
and West Dinajur. in site o  re
eated reuests y the oern ent o 
West Benal.

West Benal today is acin a ri 
and alarin ood situation in to 
ays. On the one side, there is the 
ossiility o a colossal collase o 
the hole rationin syste in West 
Benal.  On the other siiki  near 
iinine conditions are alost reail
in in our districts o West Benal.

It is a serious situation in hich 
illions o oin skeletons are cry
in or ood. Mothers are sellin their 
children. There hae  een test re
lie orks. But the eole hae een 
so eak that it is not ossile or 
the to take adantae o the test 
relie orks.  Een i they  enae 
theseles in test relie orks, the 
oern ent is oerin the oney, 
not rice or other ood. The situation 
is ery ri. The near aine condi
tions in Bihar and  P hae  een 
rouht to the attention o the Central 
oern ent and it has een ocussed 
on an allIndia scale, ut unortu
nately the near aine condition in 
West Benal has not attracted  the 
attention o the Central oern ent 
and o the hole country.

I ill read out to you the na es o 
a e ersons—this is ased on re
orts I hae ot uto 1th May— ho
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hae died o staration.  In Purulia 
Krishna  Majhi  Rajati,  Shri ati 
Sohai Hathi, Budhu Mur u Tiari, 
Sana Majhi in P. S. Rahunathur 
Sa ar Bari, Taraada Mari, Panchu 
Paddar, Kodi Bari,  Kesu  Bajhi, 
Rua Bari, Moti Bari, Suku Bari, 
Rua Bari in the district o Bankura, 
to ersons hae co itted suicide 
as a result o continuous staration. 
Their naes are Shrishtidhan  Nandi 
and Mathura Mandal.

To this list, ore na es ill  e 
added ecause I hae ot the reort 
uto the 1th May only.  These re
orts hae een or arded to us y 
Shri Arun Chandra osh, Secretary 
o the oiciallysonsored Relie Co
ittee orkin in those distress areas. 
This is one asect.

Calcutta ort, 1 erths are lyin idle. 
Shis could hae  een  dierted to 
that ort.

I hae already reerred to the os
siility o a colossal collase o the 
rationin syste.  In  act.  West 
Benal has already had the e eri
ence o a artial reakdo n o  the 
rationin syste in that the roised 
heat as not su lied ith the re
sult that the State could not su ly 
heat to the conect ionars and ake
ries and or seeral days the akeries 
could not su ly read to the oula
tion. This deried illions o eole 
o their reakast and tiin.

On the th May, the Relie Minister 
o West Benal addressed a letter to 
the Pri e Minister.  It as e ccted 
that she ould ro tly rely to it 
e ressin her sorro and  aniety 
oer the condition reailin in the 
State. But unortunately, she not only 
delayed and delayed in relyin, ut 
ater ards she reluctantly  ackno
leded the letter ithout relyin to 
the sustantie art o the letter. This 
as not to e e ected  ro  the 
Pri e Minister on ho  ulti ately 
deoles the resonsiility o eedin 
the eole. The resonsiility is hers 
to eet this critical situation in West 
Benal. But she did not rely to the 
letter o te State Relie Minister, nor 
did she een rite a sinle sentence 
assurin the State Minister that he 
Central oern ent ould  not  e 
la in ehind in etendin their hel 
to Wett Benal.

I no co e to the osition o the 
rationin syste in West Benal.  ItV dout  that  the 
has already een  ointed out  that  the  country is 
the roised uota as not ien. In 
the onth o May, one shi has een 
dierted to Calcutta ort carryin only
,000 tonnes.  The lea has een ut 
or ard that at the  Visakhaatna 
aad other orts a strike la on. But in

I say that the Pri e Minister and 
the Food Minister should i ediately 
isit West Benal, hae  a  realistic 
assess ent o the situation and ake 
thier o n a raisal o the acts o the 
ood situation.  I as atchin  the 
Food Minister durin this deate. This 
is a serious discussion hen illions 
o eole are suerin ro staration 
ith huner stalkin all  oer  the 
country.  But the Food Minister, ins
tead o takin a .serious ie o the 
deate, as enjoyin  it.  He  as 
lauhin all the tie. I ill tell you 
y arty does not take a  artisan 
ie o the ood situation  in  our 
country, y arty ants to eole a 
national ood olicy, y arty ants 
that  the  oern ent  o  India 
should take the role seriously and 
try to eole a national rora e 
o ood and conene a national con
erence o all the arties, so that e 
can take u this ood issue on a ar 
ootin and in its national ersectie, 
so Jhat  the  hunry  eole  do 
1ur die o staration.

e   Shri Jajhran Ra  There is no 
ood  situation In 
a  diicult  one. 

It hat to e realised that ood  has 
to e d«alt ith as a national role 
aoe arty olitcls. Food should not 
e rouht into the arena o olite* 
conlicts.  That la the only  ay in 
hich e ill e ale to deal ith
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the diicult situation that te country 
la acin.

There hae een  t o  successie 
drouht years, unrecedented at least 
or the last hundred years. There has 
een idesread ailure o rains  in 
dierent arts o the country, ost 
acute n Bihar, eastern and  certain 
other districts o .P., so e arts o 
Madhya Pradesh,  so e  areas  in 
ujarat, so e arts in Rajasthan as 
ell, ith the result that so e o te 
States hich ere arinally surlus 
or deinitely surlus, and hich used 
to hel the Centre,  eca e  deicit 
theseles, or  ea le,  Madhya 
Pradesh.

Aain, due to these to successie 
ad years, e had no  stock  either 
ith the Central oern ent or ith 
any o the State oern ents.  We 
had ainly to deend, to eet  the 
reuire ents to the est o our caa
city, on the i orts that e receied 
ro P.L. 80 and so e o the co
ercial urchases that e ade in 
other countries.

It should e also re e ered that 
the arrials deend uon  so  any 
actors. We anticiate arrials in the 
coin onth and in the last eek 
o the reious onth allocations are 
ade to the dierent States, keein 
in ie the reuire ents  o those 
States. 1 hae no hesitation in ad
ittin that it has not een ossile 
to eet the entire de and o  any 
State ecause it has to e adjusted to 
the aailaility o  the  oodrains 
either locally rocured or  receied 
ro aroad.  So eti es these sche
dules do et uaet hen the arrials 
are delayed, or een ater  arrials 
there are certain actors y  hich 
unloadin is disturted.

Mr. Sa ar uha said that seeral 
erths in Calcutta docks ere lyin* 
acant ut he orets that the dock 
in Calcutta is not adeuate to receie 
heay shis, and thereore the shis 
hae to e lihtened at Visakhaatna 
eore they e taken to Calcutta. I

there is troule at Visakaatna, i 
the lihtenin ork  is delayed  at 
Visakaatna, te arrials to Calcutta 
are also delayed.

Star Indraj uta it can e lih
tened at Haldia.

Shri Jaji an Ba   We  hae at
ties taken to other orts to do that 
ut all the sae it ets delayed and 
the schedule ets disruted. That is 
hat I as ointin out. In that case, 
our eort is to see hether e can 
reduce the allot ent o so e o the 
States here e eel they ill e in 
a osition to carry on or so e days 
or so e eeks.

Coin .0 articular States, 1 ill 
take the  case o Kerala  irst. Mr. 
oalan and I hae een eetin and 
discussin. I hae een ointin out 
to hi and other riends includin the 
inisters ro Kerala the diiculties 
aout the su ly o rice to Kerala. 
Keralas reuire ent is 70,000 tons er 
onth and e assured the that e 
ould ake our est eorts to see 
thnt this  uantity as  su lied to 
Kerala eery onth. A ajor art o 
it as to co e  ro Andhra nearly 
100 tons er day—and the re ainder 
as to e su lied ro i orts. Mr. 
oalan is a are that there as so e 
delay  in the su ly  o rice ro 
Andhra radeah due to rocure ent 
not ein adeuate last ti e and the 
rocure ent  ro the  second cro 
hain started rather late he is also 
aare that e hae een takin u 
this atter ith te Chie Minister o 
Andhra. Recently there has een soe 
i roe ent in the desatch o rice 
ro  Andhra to  Kerala and I a 
e ectin in the net  e days the 
nor al desatch o 100 tons a day Is 
oin to aterialise. At resent it is 
so ethin like 1000 or 100 tons.

Our ain diiculty has een aout 
the i orts. The  i orts that e 
ere e ectin ro Bur a had een 
drastically curtailed and in site o our 
est eorts e hae not succeeded ta 
rocurin or  ettin ttie  roised 
uantity  in this  onth. The only
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Shri JtJi u Ra  
solution that I thouht at, in ctae e 
are not in a osition due to circus
tances eyond our control to su ly 
the  reuisite  uantity o  rice to 
Kerala, as to su le ent te short
all ith heat and I ay inor the 
House  that e  ae the  reuisite 
uantity o  heart in Kerala itsel. 
ea no e hae adeuate uantity 

o heat aailale in Kerala to su
le ent any shortall in the su ly o 
rice. In a situation there e hae 
ery acute diiculty in the rocure
ent o rice, i1 it e desirale to in
sist that a Stale ill acce only rice 
and no other ood rains.  I ut this 
uestion to the House. Last li e hen 
Mr. oalan et e ith the to Min
isters, I ade this su estion—to ake 
ood the shortall in rice y heat. 
One ol the Ministers  roj Kerala 
su ested that erhas the eole  
Kerala ould reer taioca to heat 
and he asked e hether I ould e 
reared to rocure taioca in ade
uate uantity and ie the susidy 
to taioca. I  readily  acceted that 
and said that I ould e reared to 
susidise taioca at least to the etent 
ttia    as  susidisin  rice. Tha 
Minister roised that he ould send 
deinite roosals to this eect ut 1 
hae not receied any roosal yet. 
H any roosal co es to su le ent 
tle shortall in the su ly o rice y 
taioca, certainly I ill consider the 
uestion o susidy  to taioca. Mr. 
oalan threatened o  so e action. 
I do not kno hat action he has in 
ind. But I a uite sure any action 
in this House is not oin to roduce 
lice or Kerala and that etrays that 
Mr. oalan is not anious or rice, is 
not anious aout ood or the eole 
o Kerala ut he is anious or so e 
olitical  ojecties that  he has  in 
ind.

Scrl A, K. oalan Discussion alto 
has not roduced anythin.  (Inter
rution).

Mr. DaatySyaakar Order, oraer. 
The Minister is not yieldin.

Shri Ja hraa In  Hi*t is hat  
say  to  Mr. oalan. When  Mr. 
oalan as seakin, I listened to 
hi, and I alays hae reat reard 
or hi —

Shri Vasudeaa Nalr  (Peer ade) 
The eole o Kerala are ettin the 
arest ini u o rice. ou are 
askin the to take heat. They are 
already takin  heart. The  eole 
there ho neer eat heat are takin 
heat ro  Sete er,  IBM. ou 
should re e er that. And that is 
the liit to hich they can o.  160 
ra s o rice is the arest ini u 
hich  they  are ettin. He  no 
lectures to us, aout ood haits.

Shri Jaji an Ran My riends ill 
hae a little atience. I ould like to 
take the House into conidenca aout 
the shortall in the su ly o rice to 
Kerala.

Shr E. K. Nayanar (Palhat) ou 
are teachin the ood haits ithout 
iin the eole o Kerala any ood
rains.

Shri Jaji an Ra   1 a statin
the acts eore the House,  (inter
rution) .

Mr. DeutySeaker Order, order.
Please sit do n.

Si P. Ra a urti He cannot orce 
the Andhra Chie Minister to rocure 
rice or Kerala. (Interrution).

Shri Jaji an Ra  Please do not 
ut anythin in  y outh hich I 
hae not said. Hae a little atience. 
I a tryin to ie you rice. ou are 
anioua only or olitical ae.

So e hon. M tera rose—

Shri P. Ra a arti No.

Shri C anath  (Pudukkottal)  We 
are anious aout ettin rice. Please 
ie the uota co itted.  ou are 
not anious to ie the rice you are 
layin a olitical a e.

kcn P. Bana atti ou oanaot 
orce the landlord Ministry o Andhra
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to rocure rioe. ou ust orce the 
landlord Ministry o Andhra to ro
cure rioe or the eole ro the eo
le o Andhra.

Shr anath Not orcin the 
Andhra Ministry is a olitical ae.

.. Mr. DeutySeaker Order, order.

s      «rr

T ji, VTV **7   I   WT

Shri atl Lakshikantha a (Kha 
i ) There as a continuous lo 
o rice ro  Andhra Pradesh to 
Kerala.

Shri anath He has no aditted 
that it is not 0. Ho has aditted that
1.00 tons are not oin to Kerala. 
ou cannot say that.

Shri laijhnn Ba   Perhas  y
hon. riend has not heard hat I said. 
I said that in a e  days ti e the 
roised  1,00 tons er ay ro 
Andhra are oin to Kerala.

Shri anath It has not  oed. 
So, you adit that it has not oed 
so ar. That is the oint.

Shri A. K oalaa It has not co e.

Shri Jajl an Ba  I a coin to 
the oint.

Shri Vaaanath ou roised at the 
Chie Ministers Conerence no you 
are reeatin it.

Shri Jajl an Ba  There has een 
a shortall. That is ery i ortant. 
We roised to au ly TO,000 tons o 
rice er onth to Kerala.

8hr B. K. Nayanar Where is that 
roise

Shri lt Jha Ra   Here it is in 
January e su lied 7,000 tons. Is 
It not roise In January «c sent 
1,009 tons.  (Interrution). I  e 
CNn ts iure* eery onth.

AtI. M)
Shri anath That is olitics. In 

January, it as the Conress Ministry. 
ou su lied 7,000 tons. No, it is 
nonConress Ministry. ou su lied
1.000 tons. I* it not olitics

Shri Jajl an Ba  I asn tryin to 
ie acts as ithey are. Hon. Me ers 
should not  eel  ecited. Let the 
hear let us id a solution. What 1 
i tryin to do is to ind a solution 
or the diiculties that e are laced 
i«. So eody asked the uestion he
ther the Centre is  reared to take 
the resonsiility. I lead ith the 
House that in the resent) diicult 
situation, it should e the joint res
onsiility  o the  Centre and  the 
States to ind a solution to the ro
le and ace the diiculties jointly. 
I any State eels that it ill leae 
the entire resonsiility to the centre 
and not do anythin itsel, I a araid 
noody can eet the situation,  ln 
terrutions).

Shri P. Ba a urti In Kerala, e 
hae rocured ore addy and rice 
than  durin  the  entire  conress 
rei e.

Shri Jaji aa Ba  I ie credit,
ut erhas i the hon. e er has 
consulted the Chie Minister o Kerala, 
he ould not hae soken like that.

Shr . Ba a urti I consulted hi 
day eore yesterday.

Shri atl Tarkeah arl  Slaha The
Kerala Chie Minister ca e to Delhi, 
et the Pri e Minister and said that 
he as satisied.

Shri  .  Ba a nrti Ater  one
onth, he is not satisied.

Shri Jaji an  Ba  In January
7.000 tonnes ere su lied. In Fer
uary there as a shortall and it as 
6,000. In March instead o 70,000, it 
« 68,000. In Aril, the shortall has 
een uite tteale. Instead o lOOO. 
it has een 9,000.



Shri . Ka a nrtl  1,000. That
as hat the Kerala Chie Minister 
told e day eore yesterday.

Shri Jaji an Ra  I a uite sure 
o y acts. I a not oin to take 
iures ro y riend.  (Interru
tions).

Mr. DeutySeaker This  is not 
air. When Mr. oalan soke, no
ody distured hi.

Shri Jajian Ra  There has een 
a shortall in su ly o rice to Kerala 
ecause hat e e ected ro Bur a 
has not arried. The  only solution 
ill e that e ill su ly heat to 
that etent. That oer stands een 
at resent. We hae taken the re
caution to see that adeuate uanti
ties o heat are ket in the central 
odo ns in Kerala itsel. As I aid 
I a reared to consider the ues
tion o susidy. We ill ie susidy 
to taioca  also i the  eole ant. 
More than that, it ill not e ossile. 
Rice aailaility in the country is not 
adeuate to eet the reuire ents o 
Kerala and West Benal, the to ost 
i ortant  riceconsuin   areas. 
(Interrutions).  No  ju lery  can 
roduce rice. It has to ro in the 
ields. We are  tryin  to urchase 
so e rice in the orld arket. We 
hae een akin enuiries.

Mr. oalan  said, they  ill ur
chase thseles  I  do not kno i 
Kerala is outside the Indian nion yet.

Shri D uath I you cannot do it, 
you i e the orein echane to us 
and e ill do that.  (Interrution*) 

Mr. DeutySeaker This Is unair.

Shi Jajt an Ka  They ill not 
hare the co etence to do that.

Rkri Cnanith I you are not co
etent, e are co etent.

Shri att Tarkeeharl Sinha Is this 
a continent or a country I this o*** 
on, it ill e a ery  serious thin.
(Interrution*).

91  nod Situation   MA 8,
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Mr. Deaty8eaker ou are inter
rutin eery  sentence. ou  hae 
had your say. (Interrutions). We 
are altin eery eort to urchase 
rice ro 1  hereer it  is aailale. 
The rood Minister o Kerala, erhas, 
receied a letter ro so e arty in 
A erica oerin  so e rice ithout 
entionin the uantity, uality or 
the rice. The letter as orarded 
to e. I a akin enuiries aout 
that. But,  as I hae  said, e * 
akin eorts to rocure rice here
er it ay e aailale in the or1 
arket. I  a  sure—eorts  hae 
started ater I took oer—in the net 
onth or so e ill e ale to ro
cure so e rice.  Interrution).

Mr. DeutySeaker May I reuest 
Shri oalan at least to hae so e 
disciline in his o n arty.

Shri A. K. oalan Let there e 
disciline on the other side.

Mr. DeutySeaker  I assure you
that there ill e disciline on this 
side.

Shr( ** Ra a urti Sir. i there is 
insinuation—ct  Ihe  Minister seak 
roerly—it ill e relied to.

Mr. DeutySeaker He has eery 
riht to insinuate as hon. e ers on 
the other side did. Has he no riht 
to insinuate  (Interrutions).

Shri Jajl as Ra  I assure  the 
hon. Me er  that there is  not the 
slihtest insinuation in  hat I hae 
said  (Interrutions).

8hri Sa ar uha He is roocatie 
and does not hae any sense o hui
lity . . . (Interrutions).

Shri JrJian Ra  I as oin to 
assure Shri oalan and his riends 
that e are akin . . . (Interru
tions). I such a runnin co entary 
oes on I ill also ay ack in the sae
ay (Interrutions). I as oin to
say that so ar as the su ly or the 
current onth is concerned our e
ectation la that e ill e ale to 
su ly 69,000 torn o rice to Kerala.

1087  in the country  (Ad. M) 9a
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Shri V A n Nair What is the  su lyin  heat  hich  e  hae 
su ly u till no  already ot in our odo ns in Kerala.

Shri Randhir 81n (Rohtak) Why 
this uestion aain (Interrutions).

Shri Vasndeaa Nair I a askin a 
ery ertinent uestion to the Minis
ter. ThiB Me er ro Haryana has 
no usiness to interene. I ant to 
kno hat is the su ly u till no. 
Today is the nd May. I should like 
to kno hat is the actual su ly till 
no. Let e hae an anser (Inter
rutions).

Mr. DeutySeaker  He is iin
acts. Please hae so e atience.

Shri Vasudean Nair Then ask the 
other hon. Me er to kee uiet.

Shri JTajlan Ra  I a reared 
to ie all inor ation, ecause y 
eelin is that the situation in Kerala 
can e dealt ith jointly y the Cen
tre and the State oern ent. That 
is the eort  I hae een  akin. 
Wheneer 1 et the Chie Minister or 
the Food  Minister  or any Me er 
ro Kerala. I said that this as the 
osition. I hae alays rankly and 
candidly laced the  osition eore 
the. So ar as rice su ly is con
cerned, I hae al ays souht their 
cooeration in ersuadin the eole 
o Kerala that i there is a shortall 
in ricj, that can e ade ood y 
heat or aie su ly as the case ay 
e.

So ar as aie su ly is concerned, 
the stock osition as on 1st May is
.00 tonnes the uantity in steaers 
is .00 tonnes the uantity in transit 
that is likely to arrie or iht hae 
arried is 1.900 tonnes. That akes a 
total o 7,00 tonnes. T o shis hae 
dischraed 1,00 tonnes Madras has 
desatched  000 tonnes  in Andhra, 
the su ly has  ste ed u and. e 
hoe, Andhra ill e ale to su ly
8,000  tonnes. This  ill  ake 8 
total o 8,000  tonne*  this onth. 
There ill e   shortall o 7,000 
tonnes hich can e ade ood o y

Aout  West Benal,  our co it
ent as to su ly 1,000 tonnes o 
rice er onth.  Oriinally, the an
nual su ly as 1 lakh tonnes. But 
in ie o the diiculty in rocure 
ent. in the einnin, e areed to 
su ly 1,000 tonnes er onth. So 
ar as rice is concerned, e hae su
lied a ull uantity to West Benal 
eery onth and een this onth, a 
ajor ortion has een su lied and 
hat re ains is .000 or ,000 tonnes 
hich, it is e eoted, e ill su ly 
eore the end o the onth.

There has een so e shortall in 
the su ly o heat. As I hae e
lained, due to the causes hich I 
hae already indicated. I  ould like 
to ie certain iures here. In Fe
ruary. e sulied 8,000 tonnes  as 
aainst 7,000 tonnes in March, e 
su lied  87.000  tonnes as  aainst
7.000 tonnes in Ari. there has een 
a shortall ut you should not oret 
that in the reious to onthss, e 
hae su lied ore than the areed 
uantity o 7.000 tonnes.  (Interru
tion). In Aril, our su ly osition 
has een 61.00 tonnes as  aainst
7.000 tonnes.

Shri  Jyotir ojr Basn  (Dia ond 
Harour) Why hae you closed do n 
akeries

Shri Jajian Ra  We do not ake 
any allot ents or akeries. They are 
the resonsiility o the oern ent 
concerned.  In May, c  e edited 
the su lies. There has een a oor 
su ly ecause our arrials in  the 
irst hair o this onth has een oor 
and the arrials no are uicker and 
e hoe that y the  end o  this 
onth, e ill e ale to su ly ull 
uantity to West Benal. I there is 
any shortall, that ill e a ery no
inal shortall.

Shri Sa ar uha I hae  dran 
your attention to one articular as
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Shri Saar kiha 

act.  There is nearstaration re
ailin in the tour districts o West 
Benal . . . (Interrution).

Shri Jajl an Ra  I a  coin 
to that.

So ar as tha uestion o scarcity 
conditions in areas here they hae 
ees due to ailure o rains or da ae 
to cros is concerned,  Mr.  Madhu 
Li aye raised the uestion that the 
Centre should ie the direction. Per
has, he orets  that in a  ederal 
structure o our country, the ederat
in units are uite co etent and it 
is ithin their urie to take deci
sions as they like suject to the eis 
iation or the enact ent they hae in 
resectie States to declare any area 
as aine area.

«i  an*  rr irt 

* 

Shri Jaji an Ra  That does not 
reuire the direction ro the Cen
tral oern ent.

So ar a* the uestion o the Cen
tre not elcoin the su estion ol 
declarin  certain  areas as  aine 
areas is concerned, I ould like to 
take the House into conidence and 
say hat adice I ae to the Bihar 
oern ent.   When Ihey said that 
they roosed  to  declare certain 
areas as aine areas, the only thin 
that I ut to the as, What are 
you oin to  ain  y declarin a 
articular area as a aine area. 
It Is not that I dissuaded the.
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Shri Jajl an Ra  I ut k to the
Ministers hat are you oin to ala 
y declarin  the  areas as a ire 
areas

Shri S. M. Banerjee Call a sade a
sado.

Shri Jajl an Ran O course.  I  
you can do eerythin ithout declar
in an area as a aine area—all tho 
relie easures and a elioratie ea
sures that are ossile—they say that 
e ill et sy athy ro this coun
try and ro orein countries. That 
as the only thin.  Certainly they 
hae declared.  (Interrutions). Where 
is the uestion o o osition

Shri Rane What o osition

Shri Jaji an Ra  There is no 
uestion o o osition. There ay no 
o osition. Thereore, they declared. 
When it ca e to e, I said that all 
the conditions or declarin this area 
as aine area eisted there.  That 
as the only oint.  It does not re
uire any direction.   So eody ut
it to e hether they took the con
currence o the Central oern ent 
or that and I said that concurrence 
as not necessary ecause the State 
oern ent is  co etent,  i it is 
ithin the urie o the State o
ern ent, to take such action as they 
dee necessary. Mr. Dane is oeess 
ed ith heraos and he thinks that 
heraos can sole all the ills that to 
is suerin ro.

So ar as relie oerations are con
cerned, at no ti e has it een iii it 
ed to the oern ent o Bihar that 
there as any liitation so ar *a 
inancial e enditure  as concerned. 
I aate reeat that  so ar ae («iM 
oeration* and relie easure* nn
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concerned, at no ti e either y the 
Food   Ministry   or   ay   the 
Finance Ministry has  any liitation 
een ut on tha e enditure that the 
Bihar oern ent had to incur. (In
terrution*) . I kno hat I a ca
in. I kno etter than hat he can 
su est to e. It as or the Bihar 
oern ent to ake all the eorts 
ithin their caacity to  e and the 
relie easure*, hether  It is hard 
anual ork or liht anual ork 
and s een ent to the etent o 
sendin a co unication to the Bihar 
oern ent that they should ensure 
that those  enaed  hard aiiual 
ork ere assured at least a ini
u daily ae so that they could 
urchase oodrains .and kee the
seles lit.

So ar as su ly to the Bihar o
ern ent is concerned,  I ill not o 
Into tha uestion. (Interrutions).

shri Sa ar uha What aout y 
oint

Shri Jaji an Ra  I hae et his 
oint y sayin that the West Benal 
oern ent is co etent to declare 
any area as aine  area and oen 
relie easures in that area. It is or 
the West Benal oern ent to see 
that oodrains are su lied in that 
area. These easures ill hae to e 
taken y the  West Benal oern
ent and not y the Central oern
ent.

Shri Sa ar uha Een ith est 
relie orks and the oney that is 
ein oered, three  is neither rice 
nor heat to  urchase  ith that 
oney. It is not a uestion o oen
in relie  easures  or su lyin 
oney, ut it is a uestion o ood in 

kind, rice or heat. I ant to kno 
ro the Minister hether additional 
a ount o ood, rice or heat, could 
e su lied to the nearalne areas 
in West Benal.

Or. Bu * Sea (Baraaat) ro  the 
state ent o the hon. Minister it a
ears that (there are enouh rains, 
then as at least an adeuate a ount 
oC eeat hich he oared to the 
Kerala tto roreent   Kay I kno  

M( 0 IL

hy a certain a ount o heat is not 
oered to West Benal hen they are 
suerin ro lack o eat That 
has to e ansered

Shri Jaji an Ba  As  I  hae
said, our  co it ent is to  su ly
7,000 tonnes o heat to the West 
Benal  oern ent. But as I  hae 
also said, so ar as heat is concerned, 
let not y hon. riend run a ay ith 
this idea that our heat osition is 
ery co ortale.  I hae  e lained 
in the ery einnin that eerythin 
deends uon the arrial  ro hat 
country, and as I hae said in the state
ent, e are liin ro shi to 
aon and ro aon to outh.

Shri Sa ar ohs But that co it
ent as ade hen the situation as 
that nearaine conditions did  not 
reail in West Benal.

Shri Jaji an Ba  As a atter o 
act, the West Benal  oern ent 
hae e arked uon a ery  rae 
rora e o rocure ent o addy in 
West Benal and let e hoe that they 
ill succeed in that atter and they 
ill e ale to rocure y ersuasion 
or y oern ental eorts.........

Shri Sa ar sha He ants to shirk 
his resonsiility and ass it on to the 
West Benal oern ent . . .

Mr. DentySeaker Order, order.

Shrt Saner uha West Benal is a 
State hich is ell kno n as a deicit 
State. He knos that it is a deicit 
State and yet he shirks his resonsii
lity and says that the West  Benal 
oern ent is tryin to rocure heat 
hen really aine conditions reail 
there.

Shri H. P. Chatterjee (Krishnaar)
I ish to ie one ery i ortant in
or ation to the hon. Minister. There 
is no uestion o not takin an susti
tute ood at all in West Benal. Peole 
take ra and other ulses as susti
tute ood. In y district and the ad
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adjacent   district  o Murshidaad, 
there as adeuate uantity o ra, 
ut all the ra has een e orted 
to Maharashtra. In y district, the 
rice o ra is a little ore than 
Rs. 0 er aund ut there it is Rs. 
10 er uintal or  so ethin like 
that.  All the sustitute ood, there* 
ore, has one aay,  There is no
ody, to think oer that. I oern
ent are keen on this onal restric
tion and onal control hy should 
they allo ra to o a ay  ro 
West Benal Why should they allo 
ra and other ulses to ee e orted 
ro West Benal to other States

Shri Jaji an E  So ar the ital 
statistics ien y y hon. riend Shri 
Sa ar uha are concerned, I a not in 
a osition to either conir the or 
contradict the.  It ill e or the 
State oern ent o West Benal to 
say hether there is any truth or sus
tance in the alleations that he has 
ade. So ar as Bihar is concerned, 
our su ly to Bihar since January has 
een a olo s............

Shri Sa ar uha Would he enuire 
ro the West Benal oern ent

Mr. DeutySeaker  Order, order.
Let the hon. Me er lease sit do n. 
The hon Minister has already relied 
to his oint. The hon Me er has had 
his say already ut I ind that aain 
and aain he ets u.

Shri Sa ar uha  On a oint o
order.  Hie hon. Minister has secii
cally entioned the na e o a Me
er. He nas reerred to the alleations 
aout staration deaths that 1 had ade 
and he has said that the West Benal 
oern ent ill conir  it or deny 
It. Is there no resonsiiity on the 
art o the Central oern ent to con
ir it or deny it I say ith a ull 
sense o resonsiility tnat the na es 
that I hae entioned.............

Mr. DeetySeoker Order, order. 
Bhr Sa ar uha should no resu e 
s seat. The on Minister has already

said that it is or the oern ent o 
West Benal to ascertain.

Shri Sa ar uha Why should the 
hon. Minister chare e in that an
ner

Mr. DeutySeaker  Order, order.

Shri Jaji an Ra* Aout Bihar,
I do not ant to say uch. I ould 
only ie certain iures. In January, 
the uota as 17,000 tonnes and the 
su ly as 166,000 tonnes. In Fe
ruary, the uota as 170,000 tonnes 
and the su ly as 16,000 tonnes. In 
March, the uota as 178,000 tonnes 
and the su ly as 17,00 tonnes. In 
Aril, hich has een the ost con
tentious thin, and aout hich cer
tain iures hae een uoted ro 
a aer circulated resu aly y the 
Food Minister o Bihar . . .

Shri S. M. Banerjee Why resu
aly I hae ot the aer here ith 
e.

Shri Jaji an Ra  I hae to re
su e ecause I hae not ot anythin 
ro the oicially.

Shri S. M. Banerjee I a reared 
to lay it on the Tale. What is this 
ord *resualy* He is as ood a 
Minister as y hon. riend o osite 
is here at the Centre.

Shri Jajltui Sa  O course, he 
is as ood a Minister as I a. I a 
not disutin that. The hon. Me er 
ay hae his susicions hl ael.

Shri S. M. Banerjee I hae no sus
icion aout that.  I hae a susicion 
aout the andhi ca only.

sly  r  «r   jt  

t I 
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Shri lijl ia Ira Aj aainst the 
uota o 197,000 tonnes in Aril, the 
su ly ha* een 197,000 tonnes. The 
dierence arose this ay. O course, 
there is a tendency on the  art o 
so e o the Ministers in the States 
to rush to the ress ithout consult  
tr their o n oicials and the oi
cials o the Central  oern ent or 
ritin oiciary to us ointin out 
that the su ly has een so  uch 
short.

When I noticed that  stateent in 
the ress, I also elt like correctin it 
in the ress. But I said it is not de
sirale.  I told the Minister hi sel 
that y oicers say that the desatch 
and arrial has een so uch you 
oicers say it has een less than that. 
Why not ask your oicers to co e to 
Delhi Let oth o the sit toether 
and see here the ariation arises. 
They ca e here.  They sat toether. 
No I ill su est to Shri Banerjee to 
consult the Food Minister o Bihar 
and And out the correct osition. More 
than that I ill not say.

«t  ( Rirr) .
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Shri Jajl an Ra  No I B co
in to May. So ar as this onth is 
concerned, out o ,.000 tonnes . . .
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Shri atl Tarkeahari Stadia Ho
uch has actually reached or May. 
ecause y inor ation is  that a 
sustantial ortion o the oodrains 
has readied Bihar.

Skri Jajl an Ra  I in ie that 
inor ation. The inor ation I  re
ceied tra the Minister hen T as 
in Patna on the 18th o this onth, 
*as that the arrials this onth hae 
**n aiy encourain. My iures 
to that out o JM00 tonnes, 1.80,000

tonnes hae already oed till the 
18th May.

No, 1 ill not o into uch  de 
t iil. In this atter, one should  re
e er that hen ood is  su lied 
ro the Centre to the States, allot
ents to arious districts,  aected 
areas and locks is a atter or the 
State oern ents, and it is neces
sary that the distriution syste is so 
tihtened that the oddrains reach 
the eole or the cateory o eole 
or ho they are intended. That is 
hat I hae to say.

So ar as P is concerned............

at inra i  * t 
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Shri Jajl an Ra  I ill try to 
otain that iure and enlihten the 
non. Me er.

So ar as P is concerned, I ould 
reace y re arks y sayin that 
certain areas o P hae een adly 
aected, esecially eastern P, Banda 
and certain other areas. But the rai 
cro this year in P has een ery 
ood esecially in estern and cent
ral P, the rai is ery ood. It as 
resu ed that ith the arrials o the 
ne rai cro, oodrain su lies ro 
the Centre to P ould e reduced 
so that e could eet the reuire
ents o other eually aected areas 
like ujarat and Maharashtra.

at t tnrr rr 
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Shri s. M. Banerjee Further  re
duced.

Shri Jajl an Ra  es, I said re
duced. in ie o the ery ood rai 
cro. I ill ie the iures o the 
su lies e hae een akin  In
January, allocation 1,01.000  tonnes, 
su ly 90,000 tonnes in Feruary, as
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Shri Jaji an Ra  

aainst 1,,000 tonnes, su ly 9,000 
tonne* in March, allocation 1,,000 
tonnes, su ly  1,,000  tonnes  in 
ril, allocation 1,,000 tonnes, su
ly 1,1,600 tonnes. For May e hae 
not ot the ir iure. The alloca
tion or May has een 110,000 tonnes, 
and the rouh esti ate o arrials ara
7,000 tonnes u to date.

Shri 8. M. Banerjee  What aout
the de and

Shri Jaji an  Ba   De and  is
roin. It as  oriinally  1,000 
tonnes. Then I had a talk ith the 
Chie Minister hen he ca e once 
hen the ood one o Punja as 
searated ro .P. and sinle State 
one Was or ed, I told hi that in 
ie o the ery ood rai cro that 
he had ot, I ould  reuest hi to 
erit e to reduce the allocation to 
O. to so e etent. He said that i 
I could ie hi so e o the oodrains 
ro the heat rocured  in Punja, 
10 to IS thousand tonnes could e re
duced, ut last niht the FOod Minister 
o J. et e and he said that he 
ourd reuire this to e restored. I 
told hi that it as ery diicult or 
e that at resent it is not ossile, 
ut tat case our arrials ro orein 
countries i roe and the rocure ent 
in Panja and other laces are accord
in to schedule, certainly I ould con
sider iin so etnin to hi. So, that 
is te osition reardin .P.

S   Vtreadraka ar Shah  (Juna 
adh)  Please  enlihten us  aout
ujarat.

Mr. Psty Beaker  since there
are SO any ueries, you should circu
late ile inor ation later on.

Shri Jaji an Ba  I ill elco e 
any e a u nication ro the e ers 
any ueries, and I in e ha y to 
su ly the the inor ation I hare 
ith e.

Shri (Mt l Paairahl (Bhua
nesh ar)  What  aout su lies to
OriasaT

8hrl Jaji an Ba   Orissa  is a
surlus State and they hae een ary 
ood to us in su lyin rice to us.

Mr. Dane  raised the uestion, a 
ery i ortant uestion, o seein that 
ood is not horaded, ut I ish he ill 
straihten it ith Mr. Mody irst. But 
so ar as the oern ent o India is 
concerned, e hae neer co e in the 
ay o the State oern ents so or
holesale trade in oodrains y the 

oern ent is concerned.  With  a 
ie to ake a einnin in this direc
tion, e hae started the FOod Coro
ration o India, and I ay assure y 
hon. riend Mr. Dane and others that 
r are eainin the uestion o ha
in susidiaries o the Food Corora
tion in dierent States.

So ar as rocure ent is concerned, 
1 ill neer co e in the ay o the 
State oern ents  in any easures 
that they ay adot or dehoardin 
oodrains either ro  the trade or 
ro the roducers.   There is no 
dout that e hae ore oodrains 
in the country than is a arent. No 
that there are oern ents hich ro
ess and roclai to e ore rores
sie than the Conress oern ents, 
it is ti e that they roe their ona 
ldes y dehoardin the oodrains 
either ith the cttiators or ith the 
trade.

Shri Vlrendraku ar Shah Let not 
an i ression e created that  those 
e ers ho shout can alone et in
or ation.  I insist ith all huility 
that e ould like to  kno hat 
Is the situation in ujarat, hat is the 
su ly oin there. The situation there 
is no ay hatter than Bihar, Wert Ben
al or Kerala. I do not understand 
hy the hon. Minister Is not iin 
iures aout ujarat.

ri Mu AM Patal (M M) 
su ly o rice to ujarat has aac r*
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4'-4 from J0,000 to 1,080 wno.. It 
la t -'~ Ooveinmente that 
.,. ~ -. and 10 the cMrse of 
tbe oppmltion ta ,... 

Dll .J..,._ llaa: I think the 
l\ltuat.lon ta een.1n pans of Madb)'• 
Pradah. llabaruhtra and certain 
- In Oujat'llt la wry difftcult. So 
far .. rb 18 coneemed I have .. id ln 
the lltat.ment that t have -• ln the 
m«ntnc !n rapoue to a call attention 
noUce that the quantum of rloe wp-
PU.CS to otber areea-other areas in-
cludes GuJarat-hu been druticall)' 
reduced. Whether It ta Maharubtn 
or OuJarat or Madh)'a Pndesh, the 
rice supply h.. been drutically re-
ducad. In all theM allocatlona to 
Blbar, we are not allott1111r a •Incl• 
craln ot ~ to Bawr, thoullh Blbar 
Is a rb COlllumlnl area. 

T will acain pl.,ad that food ahould 
not be treated a a party question and 
polltle11 lhould not be broulht Into It. 
An)' lnalnuat!on that We have been 
unfair to the non-concrea eonmmenu 
Is mot!Vated b:r political COMldera-
tlona. We make al'ot-nt. to the 
State Oownnnenta. wbetlter Ute:r are 
nan b:r the Coqrea or non..ccina:r-
polltical partlee, dependlftC Upoll the 
avaQabtllt:r of rift or wheat or mllo. 
Our dons will -nlJ' bave to be 
to COllftlltrate on aaricultul'llJ produc-
tion Uld attMh ~ ~ to 
qricultun and ctve It tile ftrat prlo-
1"tt3r. Our t...-n ai. r ~ and ln-
telllpnt and fl'CllD tba ...,. tM7 ba'ft 
~ to llllh ~ varletlet of rice 
or wbeat I am -adent diet ,i-. a 
... - .. wm 'be able to tum 
the comer. 

.... .._ Chdia: Sir, on a point 
of bdbrmatlon. 

• • .....,. • 11• : We have taken 
,...... lllM. Ro_.. qu.tioaa now. 
' ... aDed Kr. --to repJ:r. 
"• .......... tba u-. 
... _.._. ..... (Dabhol>: Tiie 

~. 

.......... : • tl1nf8T "" 
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Mr. DeatySooker The u« on
is

That the House do no adjourn.

Those ho are in aour o the
otion ill lease say Aye.

So e hon. Me ers Ayes.

Mr. DentySeaker  Those  ho
are aainst the otion ill  kindly 
say No.

Seeral hon. Me ers No.

Mr. DeatySeaker I  think  the 
Noes hae it the Noes hae it.

So e on.  Me ers  The  Ayes
hae it.

Mr. DeatySeaker Let the o 
ies e cleared.  The lo ies  hae 
een cleared.  The uestion is

That the House do no adjourn.

Those in aour ill say Aye.

So e hon. Me ers Aye.

Mr. DeatySeaker Those aainst 
ill say No.

Seeral an. Me ers No.

Mr. DeatySeaker  I think the
Noes hae it

Shri Surendranath Dtadjr  Let
the sit and continue. We rant to 
adjourn.

Mr. DeatySeaker  I ill ca8
the diision.

Shri P. K. Deo (Kalahandi) Whan 
you raid Noes hae It, e did, aat



Shri P. K. Deo  This diision is
illeal. We neer  challened  and 
asked lor the diision.
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challene it.  Why are you  callin 
ar diision

Mr.  DeutySeaker 
challened it.

First  you

Shri P. K. Deo When you ut the 
uestion the second ti e, e did not 
ress  or a diision. This is aso
lutely noel.

Shri Surendranath Diedy When 
you ut it or the second ti e,  the 
House did not challene the  result 
and ask or a diision.

The Lok Saha diided.

Shri Ran* First o all, I su ort 
the oint ade y Mr. Deo. Secondly, 
y ote has not een recorded y 
the achine. I a or Aye.

Mr. DeutySeaker Those hose 
otes hae not een recorded y the 
achine ill rise in their seats. 1 
ind 11 ore are or Ayes  and 7 
ore are lor Noes.

Diision No. 1

Araha. Shri K. M. 
Adichan, Shri P. C. 
Ah ed, Shri J.
A at, Shri D.
Banerjee, Shri S. M. 
Basu, Shri Jyotir oy 
Behera, Shri Baidhar 
Bhaaan Das. Shri. 
Bisas, Shri J. M. 
Chakraani, Shri C. K. 
Chandra Shekhar Sinh, 
Shri.
Chotterjee, Shri H. P. 
Chauhan, Shri Bharat 
Sinh.
Chittyau, Shri C. 
Dane, Shri S. A 
Deo, Shri K. P. Sinh. 
Dia, Shri A.
Diedy, Shri Surendra 
nath.
Esthoie, Shri P. P. 
hosh. Shri anesh. 
oel. Shri Shri Chand.

Ahir ar.  Shri  Natjiu 
Bant.
Asa. Shri Ah ed. 
An ed, Shri F. A. 
Anjana a. shri B. 
And, Shri Bha at Jha. 
Bajai. Shri Vlaya Dhar. 
Barua, Shri R.
Bhaat, Shri B. R. 
Bhaaatl. Shri. 
Bhattacharyya, Shri C.

Chanda. Shri Anil K. 
Chandrlka Prasad. Shri 
Chatter i. Shri Krishna 
Ku ar.

CtaturedL Shri R L 
Coudhary, Shri Val
attdL

A ES

oalan, Shri A. K. 
oalan, Shri P.
uha, Shri Sa ar 
uta, Shri Indrajit. 
Janardhanan, Shri C.
Jha. Shri S. C.
Joshi, Shri S. M.
Kalita, Shii Dhiresar. 
Ka eshar Sinh, Shri. 
Khan, Shri Lalaat Ali. 
Kisku, Shri A. K. 
Li aye, Shri Madhu. 
Madhukar. Shri K. M. 
Mahato, Shri Bhajahari 
Meetha Lai, Shri. 
Mehachandra, Shri M. 
Menon,  Shri  Vish a 
natha.
Modak, Shri B. K.
Mody, Shri Piloo. 
Moha ed I a, Shri. 
Molahu Prasad. Shri. 
Mukerjee. Shri H. N. 
Naidu, Shri Ra a ada. 
Naik, Shri . C.

NOES
Da ani, Shri S. R. 
Dasa a. Shri Tulsidas. 
Dass. Shri C.
Deohare. Shri N. R. 
Desai, Shri Morarji. 
Diit, Shri . C.
Brin, Shri D.
ajrai Sinh Rao. Shri. 
andhi, Shri ati Indira. 
ana Dei. Shri ati. 
anat Sahai. Shri. 
hosh. Shri Bi alkanti. 
hosh. Shri P. K. 
uta,  Shri  Lakhan 
Lai.

Hari Krishna, Shri.
He Raj. Shri.
I al Sinh, Shri.

19.1 hrs.

Nair, Shri Vasudean. 
Nayanar, Shri E. K. 
Nihal, Sinh, Shri.
Patel, Shn Pashahai. 
Rajara, Shri.
Kana, Shri.
Reddy, Shri ESara. 
Sa anta. Shri S. C. 
Satya  Narain  Sinh, 
Shri.

Sen. Shri Deen.
Sen, Dr. Ranen. 
Sehiyaii Shri.
Shah,  Shri  Virendra 
ku ar.
Shar a, Shri oendra. 
Shastri. Shri R.
Shastri,   Shri   Shi 
Ku ar.
Sreedhara. Shri A. 
anath, Shri. 

Vajayee, Shri A. B. 
Visa haran, Shri P.

Jadha. Sinh Tulsidas. 
Jadha. Shri V. N. 
Jajian Ra. Shri. 
Karan Sinh. Dr. 
Kedaria. Snri C M. 
Khanna. Shri P.. K. 
Kinder Lai. Shri. 
Kotoki. Shri Liladhar. 
Krishna, Shri M. R 
Krishnan, Shri . . 
Lakshikant ha a.
Shri ati. 
Mahadea Prasad, Dr. 
Maharaj Sinh. Shri 
Mahida. Shri Narendra 
Sinh.

Mali ariyaPP*. Shri. 
Mandal, Dr. P.
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Mandal.  Shri a una 
Prasad.

Masuriya Din, Shri. 
Menon, Shri okida. 
Mina, Shri Bakar Ali 
Miohra, Shri Bihuti. 
Mrityunjay Prasad, Shri 
Mukarjee,   Shri ati 
Shirdi*

Naeahar. Shri. 
Nahnoor, Shri M. N. 
Nahata, Shri A rit 
Oraon, Shri Kartik. 
Pahadia, Shri.
Pandey, Shri K. N. 
Panirahi, Shri Chinta 
ani.

Pant. Shri K. C.
Par ar. Shri Bhaljihai. 
Parta Sinh, Shri.
Patel, Shri Manihai J. 
Patel, Shri Manuhai. 
Patii, Shri T. A. 
Radhaai. Shri ati B. 
Rahu Rairiiah, Shri. 
Ra, Shri T.
Ra Dhan, Shri.
Ra Dhani Daa, Shri 
Ba Kishan, Snri.

Ra Seak, Shri.
Ra Suha Sinh, Dr. 
Ra Saru. Shri 
Randhir Sinh, Kiri. 
Rane, Shri.
Rao, Shri Jaanath 
Rao, Dr. K. L.
Rao, Shri Muthyal 
Rao, Dr. V. K. R. V. 
Raut, Shri Bhola.
Reddi, Shri . S.
Reddy. Shri Surendar. 
Rohati,  Shri ati 
Sushila.
Sadhu Ra, Shri. 
Sankata Prasad, Dr. 
Sare. Shri ati Tara 
Sar a, Shri A. T. 
Saitri Shya. Shri ati 
Sayeed, Shri P. M.
Sen, Shri Dalayan 
Sen. Shri P. .
Shall, Shri ati Jayaen 
Shar a, Shri D. C. 
Shashi Ran Jan. Shri 
Shastri, Shri B. 17.
Sheo Narain, Shri.
Sher Sinh, Shri.
Shinde. Shri Annasahi.

Shinkre. Shri.
Shi Cnandika Prasad,
Shri.

Shucla, Shri s. N. 
Shukla,  Shri   Vidya
Charan 
Sinha. Shri R. K.
Sin ha,   Shri   Satya
Narayan 
Sinha,  Shri ati  Tar
keshari.
Solanki, Shri S. M. 
Sonaane, Shri.
Suakar, Shri Sradha
kar.
Surendra Pal Sinh,
Shri
Saran Sinh. Shri 
Ti ary, Shri D. N. 
Ti aiy, Shri K. N.
Tula Ra. Shri 
Venkatasu aiah,  Shri 
P.
Ver a,   Shri   Pre
Chand 
Virhadra Sinh, Shri 
Vyas,  Shri  Ra esh 
Chandra.

Mr. DeutySeaker The result o 
the Diision is Ayes *89 Noe* tlB.

The otion as neatied.

JS hr*.

B SINESS ADVISOR COMMITTEE 

First Reort

The  Minister  o  Parlia entary 
Allair* and Co unication* (Dr. Barn 
8«Mia Sinch) Sir, I e to resent 
the First Reort  o  the  Business 
Adisory Co ittee.

19.  hrs,

MOTION  RE  REPORT  OF  THE 
NION P BLIC SERVICE COM
MISSION, 1966 —contd.

Mr. DentySeacer  The House
ill no resu e urther discussion on 
the Reort o the nion Pulic Ser
ice Co ission—Shri D. C. Shar a.

Shri D. C. Shar a  ( urdasur) 
Sir, I elco e this reort and I ill 
continue y re arks on the net day.

Mr. DeutySeaker He ay con
tinue on the net day.

19.6 hr*.

The Lok Saha then adjourned till 
Eleen o the Clock on Wednesday, 
May , 1M7Jyaitiha , 1889 ISdka).

Aye* na es o tour Me er* could not e recorded. 

Noe* na es o ie Me ers eould not « recorded.


